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LOK SABHA DEBATES

i

L O K  S A B H A

Triday, March 12, 1982/Phalguna 21, 
1903 (Saka).

The Lok Sabha met at Eleven of 
th e  clock .

[Ms. Speaker  in the Chair].

STFTft : sft,

sr? w  r̂a1 ;nft i ^ h t
*rc?rr tfr i ^ ?t r  ?><.**> f^rnr 
fm ?  fr  | i ( u t o r ) q^ r 
t o  PrcrMi #  t p t  gpra’ I (s^ETH)

SHRI R. S. SPARROW: We also 
agree that thi'3 should be discussed.

TFT MW4FI : TT

sh t  % f̂trr *fr ^  t | | i

AN HON. MEMBER: in  Uttar Pra- 
•desh a lso .. (Interruptions)

WT9T IT^IT : m  T O
?fr i ( « m n )  t o  <ft
^  i ( « w r c )

DR. SUBRAMANIAM SWAMY: 
T he farmer is not getting transport 
"because the Railways are not provi-
ding wagons.

ware? q jr to r : ^  t o  ^  ^
:mcT snm ?ft t  i ^
?ft ^  *ft ?fr | i
v(«RW Fr) r̂ t  #  *nrs ^  | i

2

SHRI HARIKESH BAHADUR: The 
farmer should be givefci remunerative 
price.

SpaTST iT^Tf : ^  eft % % [

(Interruptions)

5T° : 3^T?rT %
?mr t r t  ^  f̂r cfr̂ r jtt  t|  1 1

TOT ^TT g  I

t f t  «jnrsT : \̂̂ ?\
% *nrr ^ nj*r q^frfrcr | %  sttsj; ^  
srftt sit^t g f i f  55ITIT i ?nft ar?>
W  ^  ^  f t  TfTl- | i

TFT far̂ TW Ml<iqi*i : p̂T" ^
^rf^pr f e n  *mpr
fe n  184 % df?rl fcjn | ^ |

ST*aTCT *T$feT : $  t t r  ^Rn i  ?ftT
t t  t o t  ^rr | i

I will admit a motion and get a dis-
cussion done. '

ORAL ANSWERS TO QUESTIONS

Implementation of 20 point economic
- programme

+
*268. SHRI H. N. NANJE 

' GOWDA:
SHRI D. M. PUTTE 

GOWDA:
Will the Minister of FINANCE be 

pleased to state:

(a) whether the Reserve Bank of 
India as the Apex Bank of the coun-
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try has decided for itself as to how 
it is gptog to fashion its activities so 
that 20-point programme annoiflnced 
by the.Prime Minister is implemented 
successfully and the targets are fixed 
realistically and implemented smooth-
ly within a time bound programme 
and fifciance does not pose a deterrent; 
and

(b) if so, the details of the Scheme 
drawn up in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDNHANA POOJARY): (a)
and (b) At a meeting of the Chief 
Executives of public sector banks 
convened on 15-2-1982. it was decided 
that a Working Group constituted by 
the Reserve Bank of India will 
identify in detail the tasks for the 
banking system for effective imple- '  
mentation of the New 20-Poilit Pro-
gramme and other related matters. 
Existing arrangements and procedures 
will be further streamlined on the 
basis of the recommendations of the
Workftig Group.

SHRI H. N. NANJE GOWDA: The 
hon. Prime Minister said that there 
should be a clear sense of purpose in 
implementing the 20 point program-
me. But I am afraid things are not 
up to the expectations of the Prime 
Minister. On the one hand, the new 
20 point programme has raised the 
number of beneficiaries. On the other 
hand, the percentage plan allocations 
for many of these major sectors 
covered by the 20 point programme 
is less thsfri what it was during the 
last year. To cite one or two exam-
ples, for Agricultural, Rural Develop-
ment and Special Areas Programme 
last year it was 13.3%. This year it 
is 12.3%. For irrigation and flood 
control, last year it was 11.5%, this 
year it is 11%. For Social Services, 
last year it was 14.7%; this year it 
is 14.4%. In this background, I 
would like to know whether the 
Government have assessed the total 
ftiahceg required for the implementa-
tion of the new 20 point programme

and how much is covered in the plan 
allocations, whether the banks would 
undertake to mobilise the resources 
not covered by the plan allocations 
and if so, the steps Government pro-
pose to take in this direction, and 
what is the physical target this year 
they have fixed and how much they 
have achieved.

SHRI JANARDHANA POOJARY: 
Before proceeding further, I may tell 
the hon. member that he cafci’t expect 
miracles from the Government. I may 
draw his attention to the broadcast 
that was made on the night of 14th. 
January, 1982 by our hon. Prime 
Minister. She has clearly stated:

“When the 20 pofcit programme 
was first announced in 1975, I had 
cautioned you not to expect mira-
cles. Now, there is only one magic 
which can remove poverty and that 
is hard work helped by a clear 
setose of purpose and discipline.”

SHRI RATANSINH RAJDA: It
is only the speech of the Prime 
Minister. It is no reply. (Interrup-
tions).

SHRI JANARDHANA POOJARY:
I may say that the Government is 
committed to give all types of assis-
tance to the wearker sections. Our 
commitment is total. There is no 
doubt about that. So far aŝ  the plan 
outlay is concerned, I may bring to 
the hon. member’s notice...

MR. SPEAKER: He is only asking 
you to do hard work. There ig no* 
harm in it.

SHRI JANARDHANA POOJARY: 
In the budget speech of the Finance 
Minister, he has clearly come out 
with higher outlays for several areas 
emphasised in the 20 point program-
me. If I may be permitted to men-
tion some of the items that have been 
mentioned in the budget speech, a 
provisicAi of Rs. 2133 crores as a 
whole has been made for irrigation^ 
and command area development irx

Oral Answers 4
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the Central and State plans as against 
a provision of Rs. 1830 crores in 
1981-82. The outlay for agriculture 
in Central and State plans has been 
raised to Rs. 1202 crores from Rs. 1047 
crores in 1981-82 including provisions 
for pulses, oilseeds and dryland 
farming.

A  provision of Rs. 190 crores 
has been made for the Integrated 
Rural Development Programme in 
the Central Sector compared with 
Rs. 145 crores in 1981-82. This would 
be matched by an equivalent provi-
sion by the States. Each block will 
receive Rs. 8 lakhs compared with 
Rs. 6 lakhs in 1981-82. With this provi-
sion, more than three million rural 
families are expected to be assisted 
in 1982-83.

Central assistance for the Special 
Component Plan f°r  Scheduled Castes 
has been raised to Rs. 120 crores from 
Rs. 110 crores fti 1981-82. This will be 
supplemented by a central investment 
of Rs. 13.5 crores in the Scheduled 
Castes Development Corporations, 
with a contribution of the same order 
by the States. The Tribal Sub-Plan 
will also have a higher outlay o f 
Rs. 95 crores in 1982-83.

MR. SPEAKER: Please lay it ota 
the Table. 1 ;|

SHRI JANARDHANA POOJARY:
I am expecting more questions on 
this. Therefore, I may be allowed to 
read out all these provisions. It will 
take only two minutes.

A  provision of Rs. 74 crores is 
being made for house sites for rural 
landless persons and Rs. 29 crores 
are being provided for environ-
mental improvement of slums in the 
State Plans. It is for the information 
of Dr, Swamy because I expect some 
questions on slumg from him.

An outlay of Rs. 354 crores is plan-
ned for rural electrification. About
25,000 villages will be electrified anti
4.25 lakh pumosets will be energised 
in 1982-fcS.

A provision of Rs. 5 crores has been 
made to facilitate setting up of 75,000 
biogas plants, compared with 35,000 in 
1981-82. Likewise, the Social Fores-
try Scheme is being expanded to 
cover 4 lakh hectares in 1982-83. These 
are the plan outlays.

SHRI H. N. NANJE GOWDA: Please 
protect me. I wanted a specific ans-
wer. I wanted to know: what were 
the total finances assessed for imple-
menting the 20-Point Programme? 
How much of that is covered under 
the Plan allocations? Are the banks 
ready to mobilise the uncovered 
portion?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): The 
hon. Member raised the question 
whether in terms of percentage the 
allocation in various sectors under the 
20 Point Programme has been less. 
The figures which have been reeled 
out by my colleague, clearly indicate 
that in absolute terms, this year the 
allocations are more as compared to 
the last year’s allocations. You can-
not always have it two ways. While 
in the main Budget proposals, there 
is a substantial increase percentage-
wise in the allocations in the energy 
sector, you cannot expect that in 
every sector, there will be percen-
tage-wise increase and absolute in-
crease. Arithmetically it is impossi-
ble.

In regard to the 20 Point Pro-
gramme, many of these programmes 
are to be financed by the State Sector 
Plan though it has been indicated in 
the Central Sector outlay. Some of 
these programmes will be financed by  
the banking sector plan. But if the 
hon. Member wants to know the 
quantified amount i-e- how much has 
been allocated, it is simply not possi-
ble to indicate that.

SHRI H. N, NANJE GOWDA: The 
Minister has said that he had a meet-
ing with the bank executives. May I  
know the points discussed and the 
plan evolved for better evoluation o f 
the 20 Point Programme? I would
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like to know whether the Finance 
Minister had discussions w i'h all the 
Chief Ministers in the country, or he 
proposes to have a discussion. If he 
had a discussion, may I know whether 
there was any dissenting voice from 
any Chief Minister about the imple-
mentation of the 20-Point Pro-
gramme? Then, he has referred to 
the Working Group set up by the 
Reserve Bank. May I know, whether 
the Working Group has submitted an 
interim report? If so, what are the 
recommendations? Has the Reserve 
Bank issued any guidelines to the 
"banks? If so, are these guidelines 
implemented by all the local branches 
of the banks?

SHRI PRANAB MUKHERJEE: As
far as the Chief Ministers are con-
cerned, we are having a meeting of 
the National Development Council, 
which will be held on the 14th of 
this month, day after tomorrow, where 
the 20-Point Programme is on the 
agenda. Then we will know the re-
actions of some of the Chief Ministers. 
I do not think there can be any stronq 
difference of views in regard to the 
implementation of this programme, 
though in the newspaper I read that 
one Chief Minister has expressed ;ome 
view. But it will be clear in the 
meeting of the National Development 
Council.

In regard to the group, I mention-
ed that I had a meeting with thp 
•chief executives of the banks. In 
addition to the other subjects, I dis-
cussed with them the implementation 
-of the Programme. The group that 
■was to be appointed will be appointed 
either today or tomorrow. So, the 
question of getting their report and 
action thereon does not arise.

SHRI A. NEELALOHITHADASAN 
KADAR; In this connection, I would 
like to draw your attention to the 
reply given by the West Bengal Chief 
Minister to the Prime Minister’s letter. 
In his letter, the Chief Minister of

West Bengal has pointed out that for 
the last few years the nationalised 
banks in West Bengal are not at all 
helping to implement the IRD Pro-
gramme. Is the Minister aware of 
this fact? If so, what action is being 
taken in this respect?

SHRI PRANAB MUKHERJEE: 
The hon. Member knows more *han 
me. I have no such information.

SHRI A. NEELALOHITHADASAN 
NADAR: I am referring to the letter
written by the Chief Minister of West 
Bengal.

SHRI HARIKESH BAHADUR: He 
has put a specific question. Yet, .the 
Minister does not want to reply to it. 
It is a public document.

SHRI SATYASADHAN CHAKKA- 
BORTY: The Chief Minister has
pointedly written to the Prime Minis-
ter. '

SHRI PRANAB MUKHERJEE: ” ou 
cannot expect that any type of * *
you can speak.

(interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, it is very objection-
able. ..

(Interruptions)

SHRI SAMAR MUKHERJEE: He
should withdraw those words.

MR. SPEAKER: It has been ex-
punged.

(Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY: When I used the word** 
expunged it.

MR, SPEAKER: I have said it has
been expunged. Unparliamentary 
words are expunged.

SHRI A. NEELALOHITHADASAN 
NADAR: Sir, I am on a point of
order.

* 'Expunged as ordered by the Chair,
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MR. SPEAKER: There is no point
of order. In question hour there is 
no point of order.

SHRI RATANSINH RAJDA: The
Minister cannot get aw ay.. . .  (Inter-
ruptions)

MR. SPEAKER: I have already
expunged it.

(Interruptions)

SHRI BHERAVADAN K. GAD- 
HAVI: Sir, so far as the budget
allocations are concerned, they invite 
certain short-term and long-term, 
objectives. So far as the farmers are 
concerned and so far as the impla- 
mentation of the 20-point programme 
is concerned, from the point of view 
of financing by the bank I would like 
to know whether the Finance Minu-
ter is aware of the fact that with 
regard to the loans to the rural sec-
tor and particularly to the farmers, 
the nationalised banks are so much 
apathetic and hardly the day-to-day 
requirements have been met. I appre-
ciate that so far as the allocation in 
the plan is concerned, the Govern-
ment of India may spend and the 
State Governments also may spend 
the allocated amounts. But with' 
regard to the day-to-day working of 
the farmers and the rural sector 
which is also covered by the revised 
20-point programme, I would like to 
know whether the Finance Minister 
had a discussion with the Chief Execu-
tives of the banks and said that loan-
ing facilities to the farmers and other 
weaker sections are simplified and are 
easily made available to the farmers. 
If not, then why was it not discussed? 
If 'yes’, then what was the result?

(Interruptions)

MR. SPEAKER: We have already
taken 20 minutes on this question.

SHRI PRANAB MUKHERJEE; Sir, 
as I mentioned in reply to the earlier 
question, our objective is to see that 
40 per cent of the priority sector’s 
credit goes to agriculture by 1985 and

when I had a discussion with the 
Chief Executives of the nationalised 
banks, naturally these points were 
also discussed and I do appreciate ■.. 
(Interruptions). It is not that the 

banking sector is in a position to meet 
the requirements of the agricultural 
sector to its entire satisfaction. It 
Is not possible because the hon. 
Members are fully aware that out of 
every Rs. 100 advance from the bank-
ing sector, practically Rs. 43 are ear-
marked in certain specified areas, 
Government securities, just to finance 
the Plan. The hon. Members should 
take note of this point and they are 
fully aware of it that whatever 
advances the banks are giving, they 
are giving out of the balance of Rs. 54 
or so. The rest is an investment in 
the Government securities etc. There-
fore, banks’ manoeuvrability is ex-
tremely limited as a result of which 
in respect of various sectors which 
are to be financed by the banking 
sector, the bank is not in a position 
to do full justice today. Therefore, 
this is an exercise which we are mak-
ing constantly and the objective I 
have mentioned, is to take the advant-
age to the extent of 40 per cent of 
the priority sector's credit to agri-
cultural sector by 1985. I hope it 
will be possible to reach that. Not 
only that. Even in respect of 60 per 
cent direct advantage, I instructed 
them that while giving advantage to 
the agricultural sector, they should 
not take into account merely all the 
indirect finances; direct finances 
should also be taken into account.

MR. SPEAKER: Question No. 209
Mr. Gaekwad. He is absent.

SHRI SATYASADHAN CHAKRA- 
BORTY: I want to ask one pointed
question. The answer will be sither 
'yes’ or ‘no’ .

MR. SPEAKER: No, no. Now,
question No. 270. Mr. Ajit Bag.

SHRI KRISHNA CHANDRA HAL- 
DER: If you don’t allow, me, I an
going out of the House.



j i Oral Answers MARCH 12, 1982 Oral Answers 12

MR. SPEAKER: O.K. you are wel-
come to do it.

(Interruptions)

MR, SPEAKER: There are 544
Members and you are going to walk 
out like that. I can’t afford it. You 
get the maximum number of oppor-
tunities and still you walk out. All 
right.

Now, Mr. Ajit Bag. Absent. Mr. 
Niren Ghosh.

SHRI KRISHNA CHANDRA HAL- 
DER: As you have said,...

MR. SPEAKER: There is no ques-
tion, Mr. Haider. This is taking 
things too far. You do not appreciate 
my position at all and you do not 
realise my difficulties also. I could 
appreciate your cooperation with me, 
not to hinder my work.

Now, Question No. 271—Shri 
R. L. P. Verma.

(Interruptions)

MR. SPEAKER: I am very ^orry
about it and I will get for you some-
thing. I will work out. If this is a 
socialist society and we are trying tc 
make one. then I think in regard to 
the distribution of Supplementaries I 
will bring you out as a monopolist.

(Interruptions)

MR. SPEAKER: I will prove it.

SHRI KRISHNA CHANDRA HAL- 
DER: I am a socialist and a Com-
munist. I want equal distribution.

(Interruptions) ,

MR. SPEAKER: I will prove it,
with facts and figures. ■

DR. SUBRAMANIAM SWAMY: 
What did you have for breakfast 
today?

MR. SPEAKER: I had two glasses
of milk only.

SHRI CHANDRA JIT YAJDAV: I
think the conjunction of planets is 
having some influence. Everybody is 
getting angry today.

PROF. MADHU DANDAVATE: 
Your case may be referred to the 
MRTP Commission. "

MR. SPEAKER: Right you are: I
accept that suggestion.

Food poisoning aboard A.I, Flight

-h
*274. SHRI NAWAL KISHORE 

SHARMA:
SHRI A. T. PATIL:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that about
50 passengers of an Air India flight 
for Frankfurt on 13 February, 1982 
suffered from food poisoning;

(b) whether any of the passengers 
had to be hospitalised;

(c) what were the causes of the 
food poisoning; and

(d) the reaction of Government 
^liereto and what steips have been 
taken for strict check of food items 
to be served on air flights?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION fSHRl A. P. 
SHARMA): (a) and (b ). Yes, Sir.
About 50 passengers on flight No. AX-
IS! on 13th February, 1982 had symp-
toms of food poisoning, four hours 
after lunch service. One passenger 
and two crew members were taken to 
hospital. The crew after a few hours 
observation, were discharged but the 
passenger was kept on observation 
for four days because of his old age.

(c) It is reported that food poison-
ing was essentially on account of 
consumption of contaminated Ras- 
malai and Mixed Salad.

(d) Air India has carried out 
detailed investigations into this matter
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both at Delhi and Frankfurt and the 
report of the enquiry is awaiteri. 
Periodic analysis of the food samples 
from Chefair Flight Kitchen are being 
intensified in view of incident. *

SHRI '  NAWAL KISHORE 
SHAKMA: I would thank the Minis-
ter that at least he has admitted 
frankly that Air India flight had food 
contamination and as a result of this 
fifty passengers were affected. But 
the reply is still not satisfactory so 
far as what steps he has taken to see 
that this contamination does not take 
place. What is important is that Air 
India has an image the world over 
and, unfortunately, this image is being 
rocked. The other day there was 3 
question with regard to fuel. Today 
th e^  is a question with regard to 
food. In these circumstances may I 
know—apart from whatever he has 
stated and' apart from the fact that 
he may Aiot take the excuse of the' 
so-called Enquiry Committee Report— 
what concrete steps he has taken to 
see that this sort of food contami-
nation does not occur? What was the 
reason f°r food contamination? He 
has said it was Rasmalai and Mixed 
Salad which were contaminated. 
W hy was it contaminated? What is 
his preliminary investigation report? 
What steps has he taken to see that 
this does no', re-occur?

SHRI A. P. SHARMA: On this
particular date the Air India flight 
was running late. Therefore, all the 
food stuffs were protected by dry ice. 
Unfortunately, these two items were 
not and that is why this incident has 
taken place. For that purpose we 
have not only taken up the matter 
•with the staff concerned, but we have 
also issued suitable instructions to see 
that surprise checks should be made 
from time to time on these flights to 
see that the food stuffs served in 
these flights are up to the mark and 
they are free from contamination. 
This is what has been done.

SHRI NAWAL KISHORE 
SHARMA: The Minister has said
ihat Rasmalai and the Mixed Salad

were not stored at a proper place. It 
is a fact that Rasmalai is such a food 
which easily gets contaminated. We 
would like the Minister to serve it to 
the Members.

MR. SPEAKER: I would not allow
that one!

SHRI NAWAL KISHORE 
SHARMA: Not the contaminated
one Sir. I would like to ask the 
Minister in view of the fact that this 
is a known thing why was this not 
kept at a proper place and what 
action has been taken against those 
who are responsible for not keeping 
it at a proper place? ,

As far as part (b) is concerned, 
which is very important, was this 
reported only for the first time or had 
it occurred earlier also and if so 
what are the details of the contami-
nation?

SHRI A. P. SHARMA: Sir, I have
no information about any such inci-
dent having taken place earlier. So 
far as the further steps taken are 
concerned, the supply of Rasmalai 
has been discontinued.

SHRI CHANDRAJIT YADAV: 
What about the mixed fruit salad?

SHRI A. P. SHARMA: I have said
that we are having surprise checks 
from time to time to see that these 
things do not occur again. As I have 
already said, so far as Rasmalai is 
concerned, the supply has been dis-
continued.

SHRI NAWAL KISHORE 
SHARMA: I have asked about the
action against those who are responsi-
ble. ■

SHRI A. P. SHARMA: About the
action taken against the people who 
are responsible, I have to say that 
we have already set up a committee 
under the chairmanship of the Chief 
Medical Officer of Air India to go 
into the detail of the incident and fix 
the responsibility on the persons con-
cerned. On receipt of the Chief
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Medical Officer’s, report further action 
will be taken.

SHRI A. T. PATIL; Sir, no doubt, 
the responsibility may be fixed and 
surprise checks can also be made. But 
as the matter stands, since this is a 
commercial service, it is possible that 
the service may be motivated by 
higher gains and profits. Therefore, 
all sorts of adulteration and all those 
things may crop up in the service. 
The question, therefore is not merely 
of surprise checks or fixing liability 
or responsibility on any one of them 
but to improve the entire service. I 
am talking about the improvement of 
the entire service and not about this 
single incident only. What action has 
been taken to improve the entire 
service? Did the Government study 
the rules and regulations prevailing 
in other international air services and 
if so, what comparative measures can 
be suitably taken so that the entire 
service can be improved?

SHRI A. P. SHARMA: Sir, I quite
agree with the hon. Member that such 
incidents do, to some extent, go to 
damage our reputation. But unfor-

tunately, I can only say that this has 
happened and we have taken neces-
sary steps to see that such things are 
not repeated in future. It is only for 
this purpose that more regular and/or 
surprise checks axe conducted to see 
that things which are served are in 
proper order.
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DR. SUBRAMAN1AM SWAMY: 
He asked, “Have you taken actioni 
against the contractor” ?
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Export of compound livestock, feed*

*276. SHRI K. KUNHAMBU: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have- 
decided to export compound livestock 
feed;

(b) whether the poultry sector has 
protested against it;

(c) whether the domestic demand 
for compound livestock feed is met in 
full; and

(d) if not, the reasons for export?

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a)

Yes, Sir.

(b) Representations have been 
received from the poultry sector from 
time to time.

(c) and (d) The export quota has 
been determined with due regard to 
the domestic requirements.

SHRI K. KUNHAMBU: I want to  
know from the hon. Minister the total
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production of compound livestock 
feed and the total domestic demand 
in the country.

SHRI SHIVRAJ V. PATIL: Our
capacity to produce compound cattle 
and poultry feed is 2 million tonnes. 
But that capacity is utilised only to 
the extent of 50 per cent. The re-
maining 50 per cent capacity is not 
utilised. From this fact, we can infer 
that there is no great demand as 
far as compound cattle and poultry 
feed is concerned.

SHRI K. KUNHAMBU: What are
the points raised by the poultry sec-
tor in their representation and the 
steps taken to meet their demands.

SHRI SHIVRAJ V. PATIL: The
representation says that it should not 
be exported. Their point is that if it 
is exported, the prices will go up and 
it will not be economical for poultry 
farmers Jo carry on with their busi-
ness. That is their stand. Because 
this material is available in abund-
ance in our country, we do not think 
that the prices will go up. If at any 
time there is scarcity of this mate-
rial, we can have a second look at 
the decision we have taken. If the 
prices sky-rocket or go beyond a 
certain limit which will not be econo-
mical for the poultry farmers, we 
can review the decision. But today it is 
not necessary to take any other kind 
of decision because this material is 
available in abundance in our coun-
try.

SHRI M. RAM GOPAL EEDDY: 
The hon. Minister has said that the 
factories are working only to 50 per 
cent capacity. I want to know whe-
ther he will make efforts to see that 
the factories w®rk to full capacity 
and export substantial quantities of 
compound livestock feed to other 
countries to earn foreign exchange.

SHRI SHIVRAJ V. PATIL: It is
a good suggestion. If it is possible, 
we would certainly like to do that.
Whatever is possible and necessary 
w ill be done.

Financial working of A f
4*

*277. SHRI KRISHNA PRATAP'
SINGH:

SHRI TARIQ ANWAR:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air 
India is expecting a profit of Rs. 10 
crores in the financial year 1981-82; 
and

(b) whether it is also a fact that 
Air India has proposed the acquisition 
of three long range Air buses, B-4 
planes for Madras-Singapore and 
Bombay to Persian Gulf service?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) It is expected that
Air-India would earn a net profit of 
Rs. 10 crores during the year 1981-82.

(b) The A.I. propose to use these- 
aircraft for medium range short-haul 
routes.
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DR. SUB RAMAN LAM SWAMY: 
-I  would like to ask the hon. Minister 
whether he has looked at the balance- 
sheet of Air India and has found 
that this Rs. 10 crores is largely due 
to the Gulf traffic.

Air India is making losses on all 
the other Sectors. I would like to 
know whether the hon. Minister is 
aware of this position and, if so, what 

-steps the Government is going to take 
to ensure the profitability of Air India 
on other Sectors.

SHRI A. P. SHARMA: My hon.
friend perhaps knows that all over 
the world, most of the Airlines are 
running at a loss. It is only Air India 
which is . ..

(Interruptions)

I was saying that all over the world 
most the Airlines are running at a 
loss. It is only Air India that has 
been running in profit and that also 
this year.

It is true that most of the profits 
earned by Aar India accrue from the 
Gulf route. But we have to calculate 
the over-all profit and loss. In one 
Sector we may make some loss and 
in another Sector, we may make some 
profit. So, it is the over-all result of 
the performance of the Corporation 
that I have placed before the House.

DR. SUBRAM ANIAM SWAMY:
Are you satisfied with the answer? 
I asked what steps the Government 
is going to take to ensure profitability 
on other routes. There are 8 routes 
but 7 of them are in loss. Only one 
of them is in profit. And you say 
you are happy. It is a very dange-
rous position.

MR. SPEAKER: It is Great
Swamy’s will!

DR. SUBRAMANIAM SWAMY:
It is true. But I have stopped travel-
ling by Air India. ,

MR. SPEAKER: Don’t say that

DR. FAROOQ ABDULLAH: Air
India’s profit is at the cost of the 
reduction in service of the number of 
staff who are employed. You have 
reduced the number.

Secondly, it is also due to the over-
booking that is being done which is 
inconvenient to the passengers and 
which is also causing unpopularity to 
Air India.

I think these are the only factors 
which are bringing profit to Air India.

SHRI A. P. SHARMA: There is
no reduction so far as the number of 
staff is concerned. It is true that 
over-booking is done. But this is the 
usual practice. My hon. friend is 
aware of the fact that in international 
booking, there is no cancellation 
charges and, therefore, some people 
may possibly drop out at any lime. 
This over-booking may not ultimately 
cause any inconvenience to the pas-
sengers.

SHRI JAGDISH TYTLER; I have 
a small question.

MR. SPEAKER: It is all right.
Nothing.

Annual Conference of Indian 
Economic Association

*278. DR. KRUPASINDHU BHOIr 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the 64th Annual Con-
ference of the Indian Economic As-
sociation has called for a reappraisal 
of controls mechanism and to regu-
late them in such a manner that the 
consumers were protected;

(b) if so, the action taken to 
administer prices to encourage higher . 
production and step up supplies; and

(c) the steps envisaged to check 
the economic exploitation of the 
weaker sections of the society and 
work out corrective measures?
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THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : (a) 
to (ch  A Statement is laid on the 
Table of the House.

Statement

The Indian Economic Association is 
a non-official organisation. It holds 
Annual Conference where selected 
subjects are discussed by participants. 
It is understood that the participants 
at the Annual Conference give expres-
sion to their individual views and the 
Indian Economic Association as such 
does not pass any resolution on eco-
nomic affairs. The 64th Annual Con-
ference of the Association is under-
stood to have discussed the following 
subjects: (j) Political economy of
under-development, (ii) Energy crisis 
in India, and (iii) Transfer of tech-
nology between the developed and the 
developing countries.

The Government follows a prag-
matic approach in devising control 
mechanism for pricing and distribu-
tion policies, taking into account the 
overall requirements of the economy, 
and keeping in view the interests of 
the producers and the consumers. 
Formulation of such policies is a 
continuous process. The policies and 
programmes of the Government for 
promoting the interests of the weaker 
and the poorer sections of the society 
have been staled in the Sixth Five 
Year Plan and the budget documents 
from time to time.

D$- 'KRUPASINDHU BHOI: (a)
The hon. Minister has given an 
elaborate answer. The Economic Asso-
ciation, a non-official organisation, had 
held its annual Conference. Has the 
Economic Association given any 
memorandum to the Gvernment?

If the Association had given any 
memorandum to the Government and 
if the Government is seized of it, may 
I know whether mention is made 
therein about the economy of under-
developed countries and the energy 
crisis in India and about the transfer 
of technology between the developed 
and the developing countries?

What are the specific and categorical 
.suggestions that the Economic As-
sociation has given to the Govern-
ment? And if any suggestions have 
been offered, what is the future 
action envisaged in our Budget to 
implement those suggestions?

(b) As regards the distribution 
system, the Government is taking all 
possible steps to protect the weaker 
sections from exploitation. But now 
in the distribution system throughout 
the country, 80 per cent of the retail 
shops is in the hands of the private 
retailers. I would like to know 
whether the Government would re-
consider the position and come to the 
point of 1975-76 and entrust all this 
distribution system through public 
sector undertakings like cooperatives, 
panchayats and panchayat samitis 
and bring down the prices and see 
that the essential commodities are 
distributed throughout the country in 
a proper manner so that the weaker 
sections would be protected.

SHRI PRANAB MUKHERJEE: As
for the first part of the hon. Mem-
ber’s question whether the Economic 
Association has submitted any memo-
randum or action plan to the Gov-
ernment, my answer is ‘No’.

This is a non-official organisation 
and it was the 64th meeting and in 
fact academicians and economists 
from various walks of life take part 
in it; sometimes government officials 
also take part in the discussions and 
they exchange views. Formally they 
do not pass any resolution. As it is 
a non-official organisation, we wanted 
to ascertain the fact from Dr. Brahma- 
nanda who is the Editor of the Jour-
nal. He informed us that they did 
not pass any formal resolution or any 
memorandum as such and the sub-
jects they discussed, I have already 
mentioned in the statement which I 
have laid on the Table of 'the House. 
As the hon. Member will appreciate 
trom the subjects which were discus-
sed in the conference, those are all of 
topical interest.



Oral Answers MARCH 12, 1982 Oral Answers 24

In regard to the second part of the 
hon. Member’s question about the 
improvement of the distribution sys-
tem, this is an accepted policy, But 
I am afraid I cannot agree wi*h him— 
it is not that I do not agree with the 
principle—but perhaps we do not 
have the capabilities to bring the 
entire distribution system wi‘ hin the 
public control. But gradually we are 
increasing it. As the hon. Members 
would know, even the number of 
Fair Price Shops has increased sub-
stantially. 1 think it is more than 
2,00,000 n o w .. .

PROF. N. G. RANGA: Not enough.

SHRt PRANAB MUKHERJEE: 
Obviously, when the total number of 
villages is more than 6,00,000 2.00,000 
or even 3,00,000 are not adequate At 
the same time, it will have to be kept 
in mind that even our retail outlets, 
though they are in the private sector, 
are fairly efficient and the cost 
ita the retail outlet, if we make 
a comparison with the various other 
public sector agencies, is not much. 
But this is the objective which we 
have accepted and in most of the 
States, the public distribution system 
is far, far better compared to others. 
Our objective is to improve the func-
tioning of the public distribution sys-
tem and bring more and more com-
modities within the distribution net 
through the public sector organisa-
tions,

DR. KRUPASINDHU BHOI: The
question was: whether the system of 
1975-76 would be adopted and 80 per 
cent oi the retail outlets will be under 
Panchayat Samitis and co-operatives 
sector, and why the Government is 
not sticking to the broad principles so 
that the distribution of essential com-
modities is done in a proper manner?

About the energy crisis, the hon. 
Minister has expressed that academi-
cians and technocrats from all spheres 
of life had assembled. What are their 
concrele suggestions to meet the 
energy crisis in the country and to

achieve fullest capacity utilisation of 
the plants already installed? Have 
they given any suggestions? Again 
1975-76 can be the base year.

SHKI PRANAB MUKHERJEE: As
I mentioned in reply to the earlier 
question, there is always a gap bet-
ween aspirations and the actual 
achievement. Even if we want to 
bring the entire distribution system 
within the public dis‘ ribution net-
work, it may not be physically possi-
ble for us. The hon. Member i*s aware 
that sometime ago we made some 
experiment with one important com-
modity when the wholesale trade in 
wheal was taken over, but the ex-
periment was not successful. But this 
is an exercise which was are making 
and we are trying to improve. This 
much I can tell.

In regard to the second point as U 
the recommendations of the Econo-
mic Association’s Annual Conference 
with regard to the energy crisis, I 
am afraid we have not received the 
details so far from them. If the hon. 
Member is interested, we can ask 
them and we can examine their sug-
gestions.

1

SHRI SATYASADHAN CHAKRA- 
BORTY: I would like to ask the
Finance Minister one question. In 
view of the fact that there will be a 
huge deficit financing and in vie^y of 
the fact that there will be public and 
private investment in the Sixth Plan, 
there is every possibility that the 
prices of essential commodities will 
go up. And if you totally depend on 
the magic of market operations, you 
cannot control the prices. You will 
remember that there was a bumper 
crop in Bengal in 1943. But, still, 
famine took place because of these 
speculators and others and, as a 
result, fifty lakhs of people died. The 
question is this. In a country like 
ours where there is operation of black 
money and speculation, without the 
public distribution system, how cun
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you solve the problems of the weaktr 
sections of the society? You have 
abolished the food zones. Why is it 
that you gave up the wholesale trade? 
All the economists agreed on this. 
They had the good of the people in 
their hearts and hence they were for 
the public distribution system. Why 
do you say that it is not possible 
here? In many countries this system 
is working. You are going to work 
this out. As the hon. Member has 
suggested, through the panchayats 
and others, you can ensure this and 
take the people from the exploitation 
by the business sharks. You have 
not given the call. Already where 
the public distribution system is work-
ing, it still suffers.

MR. SPEAKER: You put your
question.

SHRI SATYASADHAN CHAKRA- 
BORTY: I ask him a question. There
are no difficulties. What is needed is 
political will. My question is: are
you going to strengthen that system 
or by lame excuse you are not going 
to do that?

SHRI PRANAB MUKHERJEE: So 
far as the question part of the hon. 
Member is concerned, I say ‘Yes, we 
want to strengthen the public distri-
bution syslem\ So far as the obser-
vation part of the hon. Member is 
concerned, I do agree with him that 
one of the important mechanisms 
through which we can have effect on 
the prices is by strengthening the 
public distribution system.

If you permit me, I may say that 
the only point which the hon. Mem-
ber raised was about the 1943 famine. 
I think both you and myself were not 
mature enough to have the total 
impact of the famine. I think I was 
seven or eight years old then. The 
same is the case with you, There-
fore, let us not talk about 1943 
famine.

SHRI SATYASADHAN CHAKRA- 
BORTY: ‘Bedai Pashyati Brahmanas’.
You can know from books.

SHRI CHANDRAJIT YADAV: Re-
garding the public distribution sys-
tem, the Minister stated two things. 
Firstly, on principle, the Government 
agrees to strengthen it, secondly, he 
has also admitted the inadequacies of 
the shops that have been opened till 
now. The real thing is that today, 
the public distribution system is 
mostly working as a fire fighting sys-
tem. Wherever there are scarcities, 
droughts or natural calamities in 
some areas, mainly in the rural areas, 
these shops function. Will the Minis-
ter, keeping in view the economic 
situation in our country where a large 
number of people or more than fifty 
per cent of our people live below 
poverty line, agree that the public 
distribution system should be accep*ed 
as part of our economic system for a 
long time to come?

Secondly, Sir, less than 33 per cent 
of the people in the villages are being 
supplied with the necessai-y essential 
goods by the public distribution sys-
tem. Has 'he Government thought 
of having a timebound programme so 
as to cover the entire population, at 
least the needy sections of the popu-
lation, through the public distribution 
system? Has the Government say 
scheme for this?

SHRI PRANAB MUKHERJEE: Sir, 
so far as the suggestion of the hon. 
Member is concerned, I do agree that 
it should not be a merely temporary, 
ad hoc, fire-fighting machinery. It
should be made as an inbuilt perma-
nent arrangement in our economic 
system itself. When we ^alk oi 
strengthening this system, we keep, 
the permanent feature of the system 
(in mind. There is no question of 
having merely the ad hoc arrange-
ments without their being streng-
thened. For a very short period, 
when I was in charge of the Depart-
ment of Civil Supplies, I had the 
opportunity of having a meeting with 
the respective State Ministers in 
charge of Civil Supplies. They all 
wanted to cover a much larger num-
ber of commodities. Such sugges-
tions were accepted in principle. We
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would like to expand the area also so 
as to include fifteen or sixteen com-
modities as suggested. 1 do feel that 
in course of time, we shall have to 
extend the areas with a larger cover-
age over the other commodities.

Joint venture medium price hotels for 
balanced growth of tourism

2SO. SHRI CHTTTA MAHATA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government of India 
have formulated a scheme for con-
structing joint-venture medium price 
hotels at important centres to bring 
about balanced growth of tourism in 
all States and Union territories;

(b) if so, the details thereof; and

(c) allocation of funds for this 
purpose— State-wise and Union terri-
tory-wise figures?

THE MINISTER OF STATE TN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) Yes,
Sir.

(b) The details of the Joint Ven-
ture Scheme at Annexure ‘A’ are laid 
on '.he Table of the Sabha.

(c) The 6th Five Year Plan of the 
India Tourism Development Corpora-
tion includes a total provision of 
Rs. 530 lakhs for these joint ventures. 
How.ever, as implementation of these 
schemes depends on the signing of 
agreement with the State Govern-
ments/State Tourism Development 
Corporations/Union Territories, satis-

h factory feasibility study and avail-
ability of resources, no allocation 
State-wise or Union Territory-wise 

| has been made.

1 . .  Statement

Statement to be laid on the Table of 
1 Lok Sabha in connection with part
1 (b) of Starred, Question No. 280

due for answer on 12-3-82 in Lok
Sabha.

Note on Jont Venture Scheme of 
l.T.D.C.

ITDC has evolved a scheme for 
undertakmg joint venture tourism 
projects by forming a new company 
in each Sta*e with nearly equal equity 
participation. Such companies can 
approach the Central and State finan-
cial institutions for loan assistance. 
The main objectives sought to be 
achieved are:

— to relieve the direct strain on 
budgetary resources of the Centre 
and the States;

—to bring about a wider disper-
sal of benefits of tourism;

—to promote domestic tourism 
and open new areas;

—have a closer coordination bet-
ween the Centre and the States 
with a view to eliminate duplica-
tion of efforts; and

—to disseminate ITDC expertise;

The hotels/projects to be set up 
under this scheme will be planned, 
designed, managed and marketed by 
ITDC on standard commercial terms 
to be mutually agreed upon.

Pattern for collaboration

For joint venture projects with the 
States, the following pattern of Col-
laboration is envisaged:

1 . ITDC and State Govt./S.T.D.C. 
will set up a new company with 
equity participation in the ratio of
51 : 49 respectively.

2. ITDC shall be the Promoter 
and the State Govt./S.T.D.C. shall 
be the Copromoter.

3. The equity debt ratio of .the 
company will generally be in the 
ratio of 1 ; 1.5.

4. The Board of Directors of the 
Company shall consist of equal 
number of members nominated by 
the Promoter and the Co-promotcn
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5. The Chairman of the company 
shall be the nominee of the Pro-
moter.

6. The Managing Director of the 
company shall be the nominee of 
the Co-promoter.

7. So long the 'Promoter holds 
equity shares, the management of 
the hotel shall vest with the Pro-
moter.

Services by ITDC

(a) During Construction

Daring construction period of the 
hotel, ITDC would render its techni-
cal services in planning, designing, 
construction, furnishing and equip-
ping the hotel to the international 
standard and also it would coordinate 
the services of architects/specialists/ 
consultants. To meet the cost of these 
services the fee payable by the pro-
posed company to ITDC would be:

(a) 2i per cent of the project 
cost excluding the cost of land; plus

(b) cost of site establishment; 
and

(c) cost of travelling, boarding 
and lodging and local transport 
expenses including cost of journey 
by air incurred solely in connection 
with the project.

Fees for architecis/specialists/con- 
sultants for the project will be sepa-
rate and borne by the proposed com-
pany

(b) During Operation

So long as the ITDC holds equity 
share in the proposed company, the 
said hotel would be managed by the 
ITDC. Towards expenses and incen-
tive fee for services rendered by 
ITDC, the following amounts are pay-
able by the proposed company to 
ITDC, from the date of operation of 
the said hotel:—

(a) a lumpsum amount of 
Rs. 25,000/- per annum to meet the

head office expenses for guidance 
and supervision;

(b) 3 per cent of Gross Operating 
Income (turnover) in a financial 
year for meeting the expenditure 
for providing group advertising, 
marketing, sales promotion and 
public relations;

(c) 8 per cent of Gross Operating 
Profit after interest but before 
depreciation as managerial remune-
ration from third to fifth year and 
10 per cent from sixth year on-
wards;

Cd) all travelling, telephone and 
other out of pocket expenses incur-
red by ITDC in connection with 
the business of the project.
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SHRI KHURSHEED ALAM KHAN: 
Sir, I have already stated that no-
allocation is made State-wise. It all 
depends on which State or Union 
territory is keep or ataxious for a 
joint venture with the ITDC but 
ITDC is willing to set-up joint ven-
tures with most of the States. Six 
joint ventures have been agreed to 
and the concerned .States are: Assam, 
Orissa, Madhya Pradesh, Arunachsl 
Pradesh, Andhra Pradesh and Bihar. 
The o'her States and Union territories 
which have shown interest are: Gca, 
Pondicherry, Delhi, Tamil Nadu, Kar-
nataka, etc. f.

facT : mHh M T̂T?T

* 3TT |  f% ^  sp ft %

^  .feqr mPm k  aprrsr i



*31 Oral Answers MARCH 12, 1982 Oral Answers 32

SHRI KHURSHEED ALAM KHAN: ' 
*The suggestion has also been made to 
the W est' Bengal Government but 
their response is still awaited.

~ Accumulated stocks of Opium

282. SHRI G. Y. KRISHNAN;
SHRI CHINTAMANI JENA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that India, 
the largest producer of opium, is 
legally entitled to get international 
assistance for reducing its accumu-
lated stocks due to over supply in the 
world market; and

(b) if so, the details regarding the 
Indian delegation’s efforts in this 
regard at the recently held Seventh 
UN Special Session on Narcotic Dru«s 
in Vienna and the outcome thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) ^nd
(b ). A Statement is laid on the 

'Table of the House.

Statement

(a) and (b), India is not legally 
entitled to get international assistance 
for reducing its accumulated stocks 
o f opium. However, under the Single 
Convention on Narcotic Drugs 1981 
continuous international cooperation 
is envisaged in bringing about balance 
between the world demand and supply 

*■ of opiates for medical and scientific 
requirements. The Indian delegations 

' to the last four annual Sessions nf 
the United Nations Commission on 
Narcotic Drugs have been focussing 
the attention of the Commission to 
the serious problem of world over 
supply of opiates leading to step fall 
in prices, decline in our exports and 
accumulation of large stocks of opium.

■ Consequently appropriate resolutions 
appealing to the Govemmefcitg of all 
importing countries to support the

■ traditioni 1 supplier countries such as 
India and Turkey and urging the

m ajor producing countries that have 
'.recently set up additional capacities

for export to restrict their production 
programmes to meet mainly their 
domestic requirements have been 
passed by the Commission on Narco-
tics Drugs and the United Nations 
Economic and Social Council, As part 
of the United Nations Five Year Pro-
gramme of Action, it has, inter alia 
been decided to set up an Expert 
Group to explore the feasibility of 
creation of an international buffer 
stock of opiate raw materials or trans-
fer of these stocks to the manufac-
turers stocks or to the special stock 
in the consuming countries. »

Indian delegation to the Seventh 
Special Session of the United Nations 
Commission on Narcotic Drugs held 
at Vienna from 2nd to 8th February, 
1982 have after considerable effort 
been successful in ge'ting a resolu-
tion adopted, urging the Governments 
of concerned countries to take effec-
tive steps to implement the resolJ- 
tions already passed by the Economic 
and Social Council to achieve a world-
wide balance between demand and 
supply of opiates. The resolution alf<o 
app'e'als 1o the Governments which 
have not cultivated Papaver bractea- 
tum (an alternate raw material) to 
consider the possibility of refraining 
from embarking on the commercial 
cultivation of Papaver bracteatum. It 
has. also been decided to cons'itute 
a Task Force to, inter alia, review, 
monitor and co-ordinate the imple-
mentation of the international Conirol 
Strategy and programme of action. 
It is hoped that these measures will 
help India to increase exports of 
opium and reduce its accumulated 
stocks.

SHRI G. Y. KRISHNAN: Sir, it
has been stated that India is not 
legally entitled for international as- 
sis^ance. It has also been stated that 
the traditional suppliers, viz., India 
and Turkey are entitled for some sort 
of assistance by urging the major 
producing countries that have recent-
ly set up additional capacities for 
export to restrict their production 
programmes to meet mainly their 
domestic requirements. Resolutions 
to this effect have been passed by the
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Commission on Narcotics Drugs and 
the United Nations Economic and 
Social Council. I would like to know 
what action has been taken towards 
1 hat direction.

It is further mentioned in the ans-
wer: To explore the feasibility of 
creation of an international buffer 
stock of opiate raw materials or trans-
fer of these stocks to the manufac-
turers stocks or to the special stock 
in the consuming countries. I would 
like to know, what action has been 
“taken to this effect?

SHRI SAWAI SINGH SISODIA: 
Sir, as has been mentioned in the 
original reply the Indian Delegation 
to the four annual sessions of the 
United Nations Commission on Nar-
cotic Drugs have been focussing the 
attention of the Commission to the 
serious problems of world-over sup-
ply of opiates leading to steep f i l l  in 
prices, decline in our exports and 
accummulation of large stocks of 
opium. Due to the regular pressure 
and voice raised by the Indian dele-
gations a resolution was recently 
adopted and it has appealed to the 
governments of all importing coun-
tries to support the traditional sup-
plier countries, that is, India and 
Turkey and urged the governments Of 
major producing countries that have 
(recently set-up additfonsal capacities 
for exports to restrict their produc-
tion programmes to meet mainly their 
domestic requirements. These recom-
mendations have also been adopted as 
part of a long-term strategy for drug 
abuse control in the Strategy docu-
ment adopted by the Commission on 
Narcotic Drugs and United Nations 
General Assembly in 1981.

SHRI G.*Y. KRISHNAN: He men-
tioned about the Resolution. Thei 
Resolution hag been sefct t<> 14 coun-
tries fio doubt. But what is the action 
taken? That has not been mentioned 
by him. Further. Sir, in Part (b) it 
bas been m otioned  that I t  is hoped; 
that the measures will help India to 
{■crease exports of opium 'and reduce

ita accumulated stocks’. When will it 
happen?

SHRi SAWAI SINGH SISODIA: 
The results of the Resolution and the 
efforts of the Indian Delegation are 
bearing fruit. Regarding the stocks 
which the country has at present, 
there are many offers from other 
countries for purchasing of these 
opium stocks. As you knowj during 
the last year viz. 1980-81, we have 
not been in a position to export much. 
But now the position has improved. 
The country has received further or-
ders. We are fticreasing the quantities 
of exports to foreign countries.

WRITTEN ANSWERS TO 
QUESTIONS

t

Profit/Loss of IA

*269. SHRI R. P. GAEKWAD: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Indian Airlines has 
made a profit or has incurred a loss 
during the first nine months begin-
ning from April, 1981;

(b) the amount of profit or loss; 
and

(c) the factors that contributed to 
the increased profit/loss during the 
period as against the corresponding 
period of the previous year?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A.P. 
SHARMA); (a) and (b). Indian Air-
lines has made an estimated profit of 
Rs. 4.53 crores during the first nine 
months of the financial year 1981-82.

(c) The following factors contribu-
ted to the estimated*f>rofit of Rs. 4.58 
crores during the first nine months of 
1981-82 as against the loss of Rs. 0.05 
crores in the corresponding period of 
the year 1980-81:
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(i) During this period the total 
number of passengers increased by 
15 per cent.

(ii) the total expenditure did not 
increase in the same proportion as 
that of revenue.

Plan to Increase Jute Storage Capa-
. . '  ‘ city
*270. SHRI AJIT BAG:

SHRI NIREN GHOSH:

Will the Minister 0f COMMERCE 
be pleased to state:

(a) whether the Jute Corporation 
of India has any plan to increase its 
storage capacity of jute; and

(b) if so, the details of the said 
plan?

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRi SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The Plan is to induce private 
institutions/organisations to build a 
chain of godowns of about 25000 bales 
of jute each under ARDC Scheme of 
refinancing facilities at softer terms, 
in line with similar scheme prevailing 
with FCI. The total capacity creation 
under the Scheme wil be limited to 
six lakh bales of jute. No capital in-
vestment by the Jute Corporation of 
India would be involved; and Jute 
Corporation of India’s financial com-
mitment would be restricted only to 
rental liability for the guaranteed 
occupancy period of the godowns,
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Another Flight from Vizag to 
Hyderabad

*272. SHRI S.RA.S. APPALANAI- 
DU: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: _

(a) what is the average daily wai-
ting list for passengers from Vizag 
Hyderabad;

i

(b) whether Government are con-
sidering any proposals to provide
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another flight to meet the demand 
from Vizag to Hyderabad;

(c) whether Government are con-
sidering a proposal to land Boeings 
at Vizag airport, if not, the reasons 
therefor; and

(d) whether Government are also 
considering to provide night landing 
facilities at Vizag airport?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A.P. 
SHARMA): (a) The average wait 
listed passengers from Vizag to 
Hyderabad is approx. 8/10 passengers 
p er ! day.

(b) No, Sir. ‘

(c ) In its Winter Schedule 1982-
83 Indian Airlines has plans to intro-
duce a thrice weekly B-737 service 
on Calcutta/ Vishakhapatnam/Hy- 
derabad route subject to Vishakha- 
patnam airfield being made suitable 
for jet operations.

. -9
(d) No. Sir. v

AJL Penalised for carrying Afghan 
passengers without visa to U.S.A.

*275. SHRI S. M. KRISHNA: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air
India has been penalised for carrying 
Afghan passengers without visa to 
the USA; .

(b) i f  so, the amount of fine im-
posed; and

(c) the reasons for carrying these 
passengers?

THE MINISTER OF TOURISM 
ANI) CIVIL AVIATION (SHRI A.P. 
SHAllMA); (a) to (c). Air ftidia 
carried Mrg R. Hanifi, an 'Afghan 
N^tipnal and her two children from 
Delhi to New York. Since the passen-
ger did hot h61d Visa- for "entry into

USA, Air India has been held res-
ponsible and fined $3000/-. .

These passengers were carried dua 
to lapse of the Delhi booking office; 
and the check-in counter at Palam, 
in not ensuring that the passengers 
had vaild Visas for USA.

Pre-Budget Discussion with Executi-
ves of Nationalised Banks

-}
*281. SHRI G. NARSIMHA ' 

REDDY:
{

. SHRi ARJUN SETHI: .

Will the Minister of FINANCE be 
pleased to state:

(a) whether he had a pre-budget 
discussion with Executives o f Nation-
alised banks;

(b) whether he urged upon them to 
bring discipline among the rank and 
file ahd reduce substantially the over-
time allowance;

(c) whether he has also assured 
that the executives wil be given gov-
ernment assistance to implement the 
above objectives;

(d) if so, whether the Bank execu-
tives have drawn up a working plan 
for this purpose; and •

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(c). Yes, Sir. ’

(d) and (e). The Management ‘ of 
Public Sector Banks are devising 
measures to bring about discipline at 
various levels, improve productivity 
and efficiency and provide better cus-
tomer service. The banks are also 
taking measures to “ensure that pay-
ment of overtime allowance to the ' 
employees is reduced substantially 
by eliminating unethical practices1"
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and regulating payment in accordance 
with the workload related norms.

News-jtem Ctptlondd TA introduces 
Toilet CUSS’

' *283. SHRI DAYA RAM SHAKYA: 

SHRI R. L. BHATIA:

Will the Minister of TOURISM ANt) 
CIVIL AVIATTON be pleased to state:

(a) whether he has seen the news 
in the “Hindustan Times” dated 18 
February, 1982 under the heading “IA  
introduces toilet class" where it is 
mentioned that on the preceding 
Thursday IC 410 Boeing (Calcutta- 
Rfinchi-Patna-Lucknow) accommo-
dated some 15 standees which were 
adjusted in cockpit, gallery, cabin and 
toilet; and

(b) the circumstances in which it 
happened and who is responsible for 
this incident and what action has been 
taken against the persons concerned?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir. In one
of Its flights Indian Airlines had 
carried 7 passengers in excess over 
sector Ranchi/Patna on B-737 operat-
ing flight 1C-410 Calcutta/Ranchi/ 
Patna/Lucknow/Delhi on 11-2-1982. 
Two of the passengers were accom-
modated in the cockpit. Five other 
passengers were accommodated in 
the cabin.

(b ) The preliminary investigations 
made into this incident reveal that 
the flight was inadvertantly over-
booked ex-Ranchi due to an error by 
Traffic Assistant at Ranchi City Book-
ing Office.

Disciplinary proceedings have been 
initiated by Indian Airlines against 
the erring staff. Director General of 
Civil Aviation has also initiated pro-
ceeding under rule 77(c) of aircraft 
Rules, 1037. Oil receipt o f the report 
necessary action will be taken.
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Banning import of aft types of , 
coconut product*

*285. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be
pleased to state:

(a) the details of coconut products
of all types imported during the last 
year till date; *

(b) whether Government have
received representations requesting 
for banning of imports of all types of 
coconut products; and

(c) if so, the details thereof and 
Government’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a)

Commodity-wise import statistics have 
not yet been compiled beyond Octo-
ber, 1980.

(b) and (c). Suggestion has been 
received for banning import of Copra 
and Coconut oil. This is being 
examined in connection with the for-
mulation of import policy for 1982-83.

Difficulties of Indian Tourists at 
Kovalam . .  ..

*286. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Government are aware 
of the difficulties faced by the Indian 
touriste at Kovalam as there are no 
medium type hotels for their stay;

(b) if so, whether Government of 
India propose to give directions to the 
India Tourism Development Corpo-
ration authorities for the construction 
of Janata Cottages as a part of the 
third stage expansion of the Kovalam 
Asok Beach Resort; and

(c) if so, when and how and in 
what manner it will be done, with 
details thereof?
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
"SHARMA): (a) No complaints have
been received by Government in res-
pect of difficulties faced by the Indian 
tourists at Kovalam in the absence of 
medium type hotels for their stay.

(b) India Tourism Development 
Corporation has no programme for 
lur'-her expansion of Kovalam Pro-
ject during t̂he Sixth Plan.

(c) Does not arise.

Import of Raw Silk

*287. SHRI T. R. .SHAMANNA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the quantity and value of raw 
silk imported during the last two 
years;
- (b) the names of the countries 
from which imported; and

(c) the crash programme, if any, 
Government propose to introduce to 
increase production of silk and 
reduce imports?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a)
and (b ). Under the current Import 
Policy, import of raw silk is banned. 
However, in exceptional circum-
stances, raw silk can be imported on 
merit through the agency of the Cen-
tral Silk Board. During 1980 and 
1981, no raw silk was imported. Dur-
ing 1982, arrangements have been 
made for import of 250 M.T. of raw 
silk from China through the agency 
o f the Central Silk Board and the 
value of this imported silk will be 
about Rs. 5 crores. Out of the above 
quantity, 90 M.T. of raw silk has 
already arrived.
9 1 : . '• . .

In addition, import of raw silk is 
also allowed against exports under 
both replenishment scheme (REP) 
and advance licensing scheme (Ap-
pendix 19). Under REP Scheme, raw 
silk to the extent of 20% f.o.b. value,

with face value restriction of 50% can 
be imported against natural silk ex-
ports. Under advance licensing 
scheme, raw silk can be imported to 
the extent of 1.33 Kg. (duty-free upto
1.25 Kg.) against exports of 1 Kg. of 
mulberry silk fabrics.

(c) To increase production of raw 
silk within the country from its pre-
sent level of about 5,000 M.T. to
9,000 M.T. by the end of the Sixth 
Plan Period, Government i‘3 imple-
menting various sericulture develop-
ment programmes. A  'World Bank- 
aided sericulture Project, with outlay 
of about Rs. 80 crores, has been 
launched in Karnataka. Pn other 
Sericulture States also, various 
schemes are being implemented 
during the Sixth Plan f°r increasing 
the total raw silk production in the 
country. A n Indo-Swiss Tasar Pro-
ject, with outlay of Rs. 10.5 crores, 
is also currently being implemented 
in the States o f Bihar, Madhya Pra-
desh. Orissa, Maharashtra Andhra 
Pradesh, West Bengal and U.P.

Payment of Excise Duty by I.T.C. on 
Cigarettes

3007. SHRI BHOGENDRA JHA: 
W ill the Mimisfter of FINANCE be 
pleased to state:

(a) whether it is a fact that the
I.T.C. pays Excise Duty on cigarettes 
to Government of India as per the 
decision of the Supreme Court (Gov-
ernment of India Vs. The Voltas Ltd.);

(b) whether this evasion of Excise 
duty by the ITC amounts to about 
Rs. 150 crores per annum;

(c) what is Government’s reaction 
to this evasion; and

(d) whether it is proposed to 
appoint a high level commission to 
go into it; if so, details thereabout, 
if not, reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI StNGH SISODIA): (a) The
decision of the Supreme Court in the
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case of M/s. Voltas Limited relates to 
old Section 4 of the Central Excises 
and Salt Act, 1944. New Section 4 
of the said Act came into force on 
1-10-1975. M/s. I.T.C. Limited are 
required to pay central excise duty 
eta the basis o f the value determined 
under new. Section 4 with effect from 
1-10-1975.

However, M/s. I.T.C. Limited filed 
writ petitions in the various High 
Courts claiming deduction of post-
manufacturing expenses from their 
sale price for arriving at the assess-
able value under new Section 4. They 
are paying central excise duty on the 
value excluding post-manufacturing 
expenses as per decision/stay order of 
the High Courts. The Government 
have filed appeals against adverse 
judgements ° f  the High Courts in the 
Supreme Court. Appeals in the 
Supreme Court and some writ peti-
tions in the High Courts are still 
pending.

(b) The assessments are being 
made provisionally on the basis of 
ifie  assessable value excluding the 
post-manufacturing expenses in view 
of the Court’s orders. There is, 
therefore, no evasion of excise duty.

(c) In view of (b) above, does not 
arise.

(d) There is no proposal to appoint 
a high level Commission as the dis-
pute about exclusion of post-manufac-
turing expenses from the sale price 
for determining the assessable value 
under new Section 4 of the Central 
Excises and Salt Act, 1944, is pending 
decision in the Courts.

3008 . : 33T
faRT qfj «ldl^ fi’TT 3^1

:

(^r) | f% ?ft*T ^

M W
farffa ^ qk JTFTT ft]
sfk

(sr) ^  f m  ^ fafirer

% femt sh  <iPvi | srtr 
w  r̂nfzrrft *r£ | ?

fr?r H 4 \ m  »li ^  #  («fr
*h i<h  5^rft) : (*r) ?fk (^).

’ 3 0 -9 -1 9 8 1  fFTfr % w :  
fsH'U f?T 0 , 'J'JM) ?T ^  fq*lW

d*i 1 ^
*fk f=i^ 9FTT$ff % srfinr
552. 74 eTO W T % ! 564 ? ^
^  iIhci ^tftct qr f m\3
O NO ^

% ^  ^Rcrr t o  ^
1 srk r̂prmt ^

564 TTftr fsTlfifd
^  5T5FT spY
^dm T, sfor t̂M t srk R̂Tft 

% «ft$i “Ft B̂T̂" gTT 5T̂ rr̂
?pfepT t r t t  *f t t  *tt i

Financing of Hotel Project at Ralgtn* 
.. Road by Pare Drinks

3009. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased 
to state:

(a) has IDBI or IFC or LIC or any 
other Government financial institution; 
agreed to finance the hotel project at 
Raisina Road by Pure Drinks;

(b) what is Government’s experi-
ence with Mohan Machineries Ltd. (a 
Pure Drinks affiliate) regarding, loan 
repayment and interest overdue; and

(c) how, many times have the 
loans been rescheduled to Mohan. 
Machineries?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
The public financial institutions, 
namely, the Industrial Development 
Bank of India, the Industrial Credit 
and Investment Corporation of India 
and the Life Insurance Corporation 
of India have not yet received any 
application for financial assistance for 
a hotel project at Raisina Road by 
Pure Drinks. The Industrial Finance 
Corporation of India (IFCI) has 
recently received informal enquiries 
regarding financial assistance for a 
hotel project from Pure Drinks. As 
and when a formal application is 
made by the promoters, further action 
in accordance with the existing policy 
will be taken by the IFCI to consider 
the application.

(b) and (c). Mohan Machine Ltd. 
(MML) had suffered cash losses aris-
ing from unexpected drop in demand 
f(|r the product during its initial 
years of operation and hence default-
ed in the repayment of principal and 
payment of inteflesrt. Subsequently, 
rescheduling of payment of dues be-
came necessary. Principal repay-
ment was rescheduled t.e. in March,

1979 and January, 1981. As against 
the original schedule for repaymeftt 
of loan between June, 1978 to Decem-
ber, 1984, revised schedule for repay-
ment in December, 1981 to June, 
1988. The company’s recent perform-
ance is reported to have shown con-
siderable improvement, with net pro-
fit during 1980-81. The institutions 
do not apprehend that the dues out-
standing to them would not be repaid 
by the Company.

Contracts for Imports and Exports of 
Cotton

* 3010. Sh S 'm ATI U.SHA PRAKASH 
CHOUDHARY: Will the Minister of
COMMERCE be pleased to state the 
existing contracts of imports and ex-
ports of cotton by the Cotton Corpo-
ration of India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): The details of
existing contracts for export of cotton 
by the Cotton Corporation of India in 
which shipments are yet to take place 
are as under:

.
(Quantity in bales of 170 Kgs. each)

Contract No. and dale Variety
Contrac-

ted
quantity

Quantity
shipped

Quantity 
yet to be 
shipped

384, dated 4-9-81 . . AP Varalaxmi 80/81 Crop 5,000 3,277 1,723

388, dated 22-10-81 . S. 48o/8 i Crop . . • 35,145 • ■ 35, i45

391, dated 8-1-8a . . S. 481/82 Crop 300 100 200

392, dated 19-2-82 . . Suvin 80/81 Crop 1,100 - ■ 1,100

389 and 390 dated 10-11-81 A-51/9 1
H-4 j 80/81 
S-4 J Crop

800
1.750

150
2,596 io4

Total . 44,245 5.973 38,272

2. No contract is pending for import of cotton from abroad by the Cotton 
Corporation of India.
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Production, Import and Consumption 
.. of Rubber

3011. SHRI SONTOSH MOHAN 
DJEV: Will the Minister of COM-
MERCE be pleased to state:

(a) what is the domestic produc-
tion of rubber for the last three years, 
year-wise;

(b) the import of natural rubber 
■every year to meet the requirements;

(c) the consumption of rubber in 
the country during the last three 
years, year-wise; and

(d) the figures in regard to pro-
duction andt consumption of synthe-
tic rubber during the last three years, 
year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c ) ._ T h e
figures of production, consumption 
and import of natural rubber during 
.the last three years are given below:

{in tonnes)

Year Produc-
tion

Con-
sumption

Import

1978-79 . 1,3=;.207 1.64,524 25.8=10

979-BO . 1,48,470 1,6 c 94t; 21,100

1980-81 . >,53. 1°° *,73.6.30 9,250
(April- 
November, 
1981) . 99.595 1,19,710 28,150

(d) The figures of production and
• consumption of synthetic rubber dur-
ing the last three years are as under:

(in tonnes)

Year Pro- Con-
duction sumption

•978-79 • • • 28,054 37,600

1979-80 . , . 29.524 40,588

1980-81 . . . 25.293 45,200

(April-November, 1981) 18,679 29,635

Branches of United India Insurance 
Company ..

3012. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of FIN-
ANCE be pleased to state:

(a) how many branches the United 
India Insurance Company has in 
Southern region;

(b) how many branches are work-
ing at a profit and how many work-
ing at loss; and

(c) in which line of business, e.g. 
fire insurance, car insurance, etc. 
there is profit and in which line of 
business there is loss?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In 
the Southern Region consisting of 
Tamil Nadu, Kerala, Karnataka, 
And-hna Pradesh and Pondicherry, 
United India Insurance Co. Ltd. "had 
87 branches as on 31-12-1981.

(b) and (c). In the general insur-
ance industry, it is not customary or 
practical to assess the profitability in 
the working of each branch. In gene-
ral however fire insurance business 
has been found to be more profitable 
than motor insurance business.

Proposal of N.T.C. to increase Co-
operative Mill Price of Cheap Cloth

3013. SHRI B. V. DESAI: Will the
Minister of COMMERCE be pleased 
to state:

(a) whether it is a fact that the 
National Textile Corporation has 
sought permission from the Union 
Government to increase the coopera-
tive mills price of cheap cloth by 
15 per cent due to the sharp rise in 
cotton price; and

. (b) if so, whether Government
have accepted the proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). Re-
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quests had been received from the 
National Textile Corporation and 
other sources to increase the ceiling 
prices of cheap cloth under the volun-
tary Cheap Cloth Scheme. The ceil-
ing price has been increased from 
Rs. 6.36 per metre to Rs. 7.31 per 
metre.

t

• Fleet strength of I.A.

3014. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state:

(a) what is the present fleet 
strength (aircraft-wise) of the Indian 
Air lines as compared to 1980;

Airbus A300B4 . 

Boing-737 .

HS-748 .

F-27 . .

CaraVclle .

(b) Three Air Buses and eight B- 
737s were inducted in Indian Airlines 
fleet during the last three years i.e. 
from March, 1979 to March, 1982.

(c) Two Airbuses and four B-737s 
are likely to be added to Indian Air-
lines fleet upto 1983. The delivery 
schedule is given below:
Airbus A300B4 . May, 1982 *

Boing-737$ . *Aug./Sept., 1982

* As per agreement Boeing aircraft 
scheduled; to be delivered in 

Sept./Oct., 1982, but later on the 
delivery dates were advanced.

Kd) The available Seat Kilometre 
for 1981-82 is estimated at 7161.731 
rnjtflion as compared to Available 
Seat Kilometres of 5720.329 million 
during 1979-80.

(b) the number of Air Buses and
Boeing 737s inducted during the last 
three years; 1

(c) how many more such aircraft 
are likely to be added to the fleet in
1982 and 1983; and

(d) what is the present* passenger
capacity as compared to the same in 
March, 1980? v

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
E5HARMA): (a) The present fleet
strength of Indian Airlines (aircraft- 
wjse) as compared to 1980 is given 
below:

March 1980 March 1982

6 8

13 21 (including two on
lease to IAF)

15 12

8 8 (including one on *
lea>!e toVayudoot)

Free Trade with Developing Countries

3015. SHRI CHINTAMANI JENA: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether steps have been taken 
recently for removing restrictions and 
ensuring free trade, particularly with 
developing countries;

1 (b) if so, the details in this regard;
and

(c) what steps have been taken by 
PndSian Government to broaden the 
present base of its exports to have a 
greater share in international trade?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). So
far as exports are concerned, the pri-
mary object of the Government is to
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promote exports to the maximum 
extent. Export Control is therefore 
exercised only *in respect of a limited 
number of items whose supply posi-
tion demands that their export 
should be regulated in the larger 
interest of the country. The current 
import policy for various items is 
contained in the publication Import 
Policy, 1981-82’ . Suitable amend-
ments in the policy are made from 
time to time in the light of emerging 
situation. So far as developing coun-
tries are concerned India is taking 
active interest in the deliberations of 
Trade Cooperation Group set up by 
ESCAP for the purpose of coopera-
tion and trade expansion within the 
region. India is also a member of the 
Asian Cleering Union under the aus-
pices of ESCAP for facilitating pay- 
tmtents among developing countries. 
Trade with developing countries has 
also sought to be expanded through 
trade agreements, bilateral discus-
sions, participation in international 
trade fairs, organisation of Indian 
exhibitions abroad and exchange of 
delegations.

(c) During the last two years a 
number of steps have been taken to 
promote exports including removal of 
licensing restrictions on exports, pro-
duction, liberalisation of technology 
for export production, setting up of 
100 per cent export oriented units, 
simplification of procedures and ex-
pansion of infrastructural facilities to 
exporters.

Promotion policy for Scheduled 
Castes and Tribes in Reserve Bank 

. .  of India

3016. SHRI HARIKESH BAHADUR: 
■WflU t[he Minister of FINANCE be 
pleased to state:

(a) whether his Ministry have 
approved anyi promotion policy for 
Scheduled Castes and Tribes (from 
clerical to officers grade) of Reserve 
Bank of India contrary to 40 point 
Toster; if go, the reasons; and

(b) what ia the total number o f 
amployees in RBI, New Delhi in cate-
gories o f officers’ Grade ‘A ’, ‘B’, Clerk 
Grade I, C & E Grade/Clerk Grade
H, Typist, Teller, Peon, Daftry, Dar- 
ban, Record Clerk, Mazdoor, Electri-
cian and the representation of Sche-
duled Castes/Tribes; is it according 
to required percentage fixed by Gov-
ernment, if not, what steps Govern-
ment are taking to clear the backlog?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
^JANARDHANA POOJARY): (a)
Reserve Bank of India has reported 
that 40/100 point rosters are main-
tained for determining the number of 
vacancies required to be reserved in 
favour of SC/ST in promotion.

(b) The total number of employees 
in RBI, New Delhi in various cadres 
as on 1-1-1982 is given below. The 
tnjumber of employees belonging to 
SC/ST communities is shown sepa-
rately:

Cadre Total 
No. of 
Employees

SC/ST

S.O. Gr. B . 86 7
S.O. Gr. A  . a48 i4
Clerk Gr. I . 4oi 27

Clerk Gr. 11/ 
Clerk/C.N.E. Gr.II 839 i47
Tellers . . 43 ..
Typists . . 82 24

Record Clerks 9 , .

Daftries . . 42 2

Peons . . "5 a6

Mazdoors . 167 27
Durvvans . 26 8

Electrician , 1 —

Reserve Bank of India has reported 
that it has instructed its New Delhi 
Office to make exclusive recruitment 
of SC/ST wherever necessary in



57 Written Answers PHALGUNA 21, 1903 (SAKA) Written Answers 58

order to clear the backlog expedi-
tiously. Further the SC/ST employees 
are adjudged on. relaxed standards 
for promotion to higher grades and 
these employees are given special in-
tensive training before the promo-
tional test.

Liberalisation of Textile Policy to 
Booet Exports .

3017.'SHRI ANANTHA RAMULU 
MALLU: Will the Minister of COM-
MERCE be pleased to state:

, (a) whether Government have 
decided to liberalise the textile policy 
to boost exports during the current 
financial year; and

(b) if so, the details in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). The
current approach of the Government 
for giving a boost to exports of tex-
tiles from India is contained in the 
Textile Policy Statement of 9th 
March, 1981.
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New Air service from Delhi to Btrofla

3019. SHRI NAVIN RAVANI: Will 
the Minister of TOURISM AND
CIVIL AVIATION be pleased t®
state:

(a) whether there is a great 
demand for starting new air service 
from Delhi to Baroda (Gujarat);

(b ) if so, by when the said service
is likely to be started; and

(c) if not, the reasons therefor?
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) There is a demand
for airlinking Delhi and Baroda.

(b) and (c). Indian Airlines has 
plans to introduce a B-737 .service 
between Delhi and Baroda in its 
Winter Schedule of 1982-83.

Daily Air service to Port Blair from
- Calcutta and Madras

3020. SHRI DIGVIJAY SINGH: 
WilL the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the 
Andaman and Nicobar Islands have 
great tourism potentialities;

(b) if so, whether it is planned to 
give daily air service to Port Blair; 
and that too both from Calcutta and 
Madras; and

(c) when this will be effected?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir.

(b) and (c). The present twice 
'I weekly B-737 service operating bet-

ween Calcutta and Port Blair ade-
quately meets the traffic demand.

Indian Airlines has plans to operate 
a thrice weekly service between Cal-
cutta and Port Blair and once a week 
service between Madras and Port 
Blair with B-737 aircraft in Winter 

-pf 1982-83.

Quality of food supplied on Indian 
Airlines fights

3021, PRO?). MADHU DAN DA-
VATE: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be

' pleased to state:

(a) whether it is a fact that des-
pite the increase in fares of the 
Indian Airlines flights, the quality of 
food supplied on the flight has dete-
riorated; and

(b) if so, what steps are taken to 
improve the food on the flights?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) No, Sir.

f(To) Indian Airlines constantly 
endeavours to achieve passenger 
satisfaction by providing good quality 
of food on its flights. Food is up-
lifted from the best caterers avail-
able.

Setting up national banka for Afri-
.. cultural Devetopnrtiit

' i

3022. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of FINANCE 
be pleased to state:

(a) whether the National Banks 
‘£or Agricultural Development are 
proposed to be set up in the 1982-83 
financial year;

(b) if so, the total number of the
branches of the above banks proposed 
to be opened in the above financial 
year; •

(c) whether the above National 
lAjgHcultural Banks will open their 
regional offices in the capitals of 
various States in 1982-83; and

' (d) the progress made so far in 
improving the above proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
to (d ). Presumably, the Honourable 
Member is referring to the National 
Bank for Agriculture and Rural Deve-
lopment (NABARD). The Bill to 
establish the above Bank as passed 
by the Parliament has received the 
assent of the President on the 30th 
December, 1981. Requisite action for 
early establishment of the bank in 
pursuance thereof is in hand. 
NABARD, when established will take 
over the functions of the Agrieullmral 
Refinance and Development Corpora-
tion (ARDC) and of departments of 
Reserve Bank of India (RBI)- dealing
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yrith agricultural credit (ACD). As 
euch the offices of ARDC and ACD 
of RBI at different centres are ex-
pected to become offices of NABARD.

*' Seizure of Snake Skins

3023. SHRI PIUS TIRKEY:
SHRI K. LAKKAPPA:

: SHRI D. M. PUTTE, GOWDA:

Will the Minister of FINANCE be 
pleased to state:

ja) whether it is true that snake 
skins worth Rs. 40 lakhs were seized 
at Calcutta;

(b) the particulars of the indivi-
duals-arrested in this connection;

(c) whether Government have got 
any information with regard to the 

'smuggling done earlier;

(d) what measures are being taken
prevent the smuggling of the snake

skins; and

(e) the particulars of the firms j 
places where search was conducted in

"Delhi in this connection?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 

;(a ) ,  (b) and (e). Yes, Sir. On 12-2- 
•82, Officer's of the Directorate of 
-Revenue Intelligence and the Customs
• Authorities at. Calcutta seized snake 
skins valued at about Rs. 35 lakhs 
from an export consignment declared 
to cctotain “cow-tail hair” at Netaji

■ Subhash Docks, Calcutta. In the 
follow-up action, the Customs autho-
rities seized snake 'skins valued at 

.about Rs. 7 lakhs on 20-2-82 from a 
jpodown in Calcutta. H ’ business/ 
Residential premises were also 
searched in Delhi during the follow-

.iiti' action. *
** t

Five persons were arrested in con-
nection with the case.

(c) Reports received by Govern-
ment, indicate that snake skins are 
sensitive to being smuggled out of

. India. During 1981, the Customs 
authorities seized snake skins valued 
tat about R& 21 lakhs while being 
attempted to be smuggled out of the 
country.

(d) The Customs authorities have 
been alerted to prevent any attempts 
at smuggling snake skins out of the 
country.

D uty relief on cars imported for the 
disabled ..

3024. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased' 
to state:

(a) whether a proposal for giving
duty relief on cars imported for dis-
abled is under the consideration o f  
Government; ■

(b) if so, when such proposal is
tikely to be implemented; ■

(c) what is the financial relief pro-
posed to be extended to the disabled 
persons while considering the above 
proposal;

(d) whether any supervisory body 
has also been proposed to be set up 
to see the proper use of such facili-
ties by the disabled persons alone; 
and

(e) the details about the programme 
of Government on the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): :(a) to
(c). Government has already taken 
a decision in this regard. A copy of 
the Press Note issued in this connec-
tion is laid on the Table of the House. 
[Placed in Library. See No. LT-3531:/ 
82]. ,

(d) and (e ). The duty exemption 
would be given on individual requests 
after proper scrutiny of the case and 
taking into account, inter-alia, the 
extent and the nature of the dis-
ability as certified by the appropriate 
medical authority. Exemption will 
also be subject, inter-alia, to the con-
dition that the exempted cars shall
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not be sold without permission from 
the Government. A breach of any 
such condition will entail penal con-
sequences. .
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Computrisation of Indian AlrlliiM 
Ticketlnf ..

3026. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that Elec-
tronic Department is working on 
computerisation of airlines ticketing 
with collaboration of Indian Airlines; 
and

(b) if so, the details thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). On the
question of Indian Airlines acquiring 
a computer, the Department of Elec-
tronics is evaluating various available 
systems, as also whether both the 
Corporations should have a joint sys-
tem or not and other related matter*.

Bumpy and uncomfortable road* 
between Dihaula fKuan, Golf Ground 

..  and MaH Hood

3027. SHRI RAJNATH SONKa R
SHASTRI: Will the Minister o f
DEFENCE be pleased to state:

(a) whether Government are aware 
that new roads have been re-laid bet-
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ween the Dhaula Kuan, Golf Ground 
and. Mall Road in Delhi Cantonment;

(b) whether the road is bumpy 
and uncomfortable;

(c) if so, what action has been 
taken to have the road resurfaced and 
relaid as a whole and not patched;

(d) are there any other roads in 
Delhi Cantonment which also need 
immediate repairs/relaying/attention; 
and

(e) if so, details thereof together 
with action proposed to be taken to 
set them in order to save the agonies 
being suffered by the road users?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH DEO): (a) Improve-
ment/twidening of road commencing 
from the junction of Palam Road to 
crossing of Rajputana Rifles Regiment 
Centre has been carried out.

(b) No, Sir.

(c) Does not arise.

(d) The Sadar Bazar Road in Delhi 
Cantt. requires resurfacing.

(e) Action is already on hand' to 
execute the re-surfacing the above 
mentioned road.

New temporary electric connections 
on medical ground in Sadar Bazar, 

Delhi Cantt. ..

F ' ‘ '
3028. SHRI SHTBU SOREN: Will

the Minister of DEFENCE be pleased 
to state:

(a) the reasons tFor the issue of 
end'new temporary electric connections 

to some persons in Delhi Cantt. parti- 
v cularly in Sadar Bazar, on medical 

grounds, who have not cleared their 
pending dues and whom electric con-
nections were earlier denied due to 
non-payment of dues by the MES, 
Delhi Cantt.;

(b) whether it is also a fact that 
as a policy, before issue of a con-
nection, Government insist that the 
arrears should be cleared by the 
concerned persons, if so, the reasons 
why this policy has not been followed 
in these cases; and

(c) the reasons along with details 
and the period of temporary connec-
tions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH DEO): (a) Ministry
of Defence letter No. 87313/Q3W 
(Policy) [8019-ASCII (Works) dated 
15th October, 1957 empowers the 
M.E.S. to sanction temporary electric 
connections on religious, social and 
medical grounds to the residents of 
Cantonment for a period not exceed-
ing 15 days. It may be stated that 
in one case arrears amounting to 
Rs. 2600 was pending against a parti-
cular premises and since the present 
occupant was not clearing this bill 
after issuance of necessary notices, 
the connection was cut off. However, 
he subsequently asked for a tempo-
rary electric connection on medical 
grounds which was provided to him. 
A  temporary connection requires 
prior deposit of meter rent charges 
Jfor anticipated electric consumption 
etc. It cannot be linked up with any 
case where outstanding arrears relat-
ing to a permanent connection have 
not been cleared. It may be stated 
that this individual has since cleared 
all the past arrears pending against 
his father and has also fulfilled the 
necessary formalities and his perma-
nent connection has been restored to 
him w.e.f. 6th March, 1982.

(b) There is a provision that elec-
tric connection can only be recon-
nected when outstanding dues and 
other charges are cleared. This pro-
vision is, however, not attracted in 
case of sanction of temporary electric
connections.

(c) The following individuals have 
been sanctioned temporary electric 
connections on medical grounds during 
the last 12 months: —
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(1) Shri Moti Ram w.e.f. 11th to
24th February, 1982.

(2) Smt. Rama Kapoor w.e.f. 1st
to 15th March, 1982.

Issue of advance licences and duty 
exemption certificates for raw silk

30£9. SHRI SAMINUDDIN: Will
the Minister of COMMERCE be 
pleased to state;

(a) since what date Advance Lice-
ces and Duty Exemption Certificates 
for raw silk A and B Grades are 
being issued with conditions to ex-
clude discharge of export obligations 
by mixing with noil/spun/dupicm 
yam; jf^

(b) whether Advance Licences and 
Duty Exemption Certificates issued 
before the aforesaid date are being 
recalled to make the above mentioned 
amendments;

(c) whether it is considered neces-
sary to suitably modify Appendix 19 
of the Import Trade Control Hand-
book to exclude any possible legal 
action being brought against Govern-
ment as the present term mulberry 
silk will include spun or noil or 
dupion yarn; and

(d) whether it is proposed to make 
the Central Silk Board Certificate 
comprehensive enough to certify that 
no noil/spun/dupion yarns are used 
and net weight of filiature silk is cer-
tified to exclude the possibility of mis-
takes at customs who usually allow 
exports on the basis of CSB certi-
ficates and seals on packages?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Since 17th
February, 1982.

(b) Yes, Sir. However, on the 
basis of representations received from 
exporters, the* matter is being further 
examined.

(c) and (d ). The matter is under 
consideration.
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Pending truck accident  ̂ cases against
Insurance Companies in Dhanbad 

District

3030. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to 
state:

(a) the number of accident cases 
by trucks in Dhanbad district of Bihar 
pending till 1st January, 1982 against 
the Insurance Companies with the 
year-wise break up for the last ten 
years;

(b) number of such cases settled 
in the last five years, facts in details;

(c) whether it is a fact that most 
of the trucks insured and caught in 
accident had fictitious owners putting 
the Insurance Company into great 
difficulties; and

(c) whether Government propose 
to make a thorough probe into this 
black insurance business?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI): (a) to
(d). The information js being col-
lected and will be laid on the Table 
of the House.

1

Setting1 up a model fibre project at 
Raigad (Maharashtra)

3031. SHRI V. N. GADGIL: Will
the Minister of COMMERCE be 
pleased to state: ■

(a) whether the Model Fibre Pro-
ject proposed by Modi Group of enter-
prises in Raigad District of Maha-
rashtra has been cleared by Govern-
ment of India;

(b) how much foreign exchange it
is expected to save by reducing the 
import of fibre; >

(c) how much total employment 
it will generate; and

(d) whether it is more economical 
to locate it in Chandrapur District o f 
Maharashtra where adequate raw 
material is claimed to be available?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) Government 
have not yet taken a final decision on 
the project. The creation ot addi-
tional capacity for Ihe manufacture 
Of Model Fibre (HWM/Polynosic) in 
the context of future requirement of 
the country is under review.

(b) to (d). It is premature at this 
stage to assess foreign exchange sav-
ing, employment potential and eco-
nomically viable location of the pro-
posed unit.

Yardsticks to check, purity of silk 
products for Import/Export Duty

3032. SHRI AN AND A PATHAK: 
/Will tfre Minister of FINANCE be 
pleased to state:

(a) whether in cases of discharge 
of export obligations where import of 
raw silk filiature yarn are under duty 
exemption certificates, the Customs 
ensure that the silk products which 
are exported do not contain Noil or 
Spun or Matka or Dupion yams which 
are of heavier weight than filiature 
yam; and

(b) if so, the yardsticks to check 
the purity of silk products to ensure 
the appropriate deposit of the import 
duty to Government Exchequer?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) and
(b). Export of silk goods is allowed 
by the Custom Houses on the basis 
of pre-shipment inspection certificate' 
endorsement issued by the Central 
Silk Board. Suitable instructions 
have been issued to ensure that the 
export of silk goods under Duty 
Exemption Scheme against Advance 
Licences issued for filiature yarti, do 
not contain Dupion yarn/Spun yarn/ 
Matka yam/Noil yarn.

Payment of medical allowance to 
employees of ho&effc of ITDC

3033. SHRI M. RAMGOPAL 
REDDY: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) the details about the criteria 
for payment of medical allowance to 
the employees of 5-Star and 3-Star 
hotels under ITDC;

(b) the amount paid as medical 
allowance to the employees of these 
hotels category-wise during the last 
three years;

(c) whether this allowance is also 
admissible to the dependents of the 
employees of these hotels;

(d) if so, the maximum and mini-
mum limit for payment of the medi-
cal allowance to the employees and 
their dependents, separately; and

(e) whether it is also a fact that 
these employees are misusing this 
facility by furnishing false medical 
bills, if so, what steps Government 
propose to take to check this forgery?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) to (e).
The information is given at statement 
‘A ’ and ‘B\

Statement-A .

Criteria J facility of admissibility of
claim under the medical benefit
scheme/medical attendance rules 

(Unstarred Question No. 3033) to be 
answered on 12-3-82 in Lok Sabha.

(i) The benefit can be drawn by
the employees, his spouse, legitimate

children, step children and parents 
wholly dependent on the employee.

(ii) Free medical consultation is 
available to the employees from the 
Unit Medical Officer at specified times. 
Free medicines other than tonics and 
those required for immediate and 
first aid purposes are available at the



. *
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employees or at the consulting room 
of the authorised Medical Atten-
dant; (ii) carrying out of requisite 
pathological, bacteriological, radio-
logist or other tests and examina-
tions for the purpose of diagnosis.

(c) Supply of requisite medicines,
vaccines, sera or such other thera-
peutic substances essential for the 
recove ry or for the prevention of 
deterioration in the conditions of 
the patient. 00

(d) Provision of dental and 
opthalmalogical services except pro-
vision of dentures and spectacles.

(e) Reimbursement of travelling 
expenses in certain exigencies.

(f) Orthopaedic 
theraphy treatment.

and Physio-

All expenses for medical attendance/ 
treatment as outdoor patient in any' 
recognised hospital/nursing homes are- 
reimbursed. Where in-door treat- 
ment/hospitalisa'ion becomes neces-
sary the accommodation charges are 
paid as per the scale of entitlement 
indicated below:

Pay group (basic pay) Accommodation
entitled

Charges reimbursable for en- 
entitlcd accommodation

Upto Rs. 250/- . .

From Rs. 251/- to Rs. 999/-

Rs. 1000/- to Rs. 1499/- .

Rs. >500/- and above .

Central Ward As per rule?; of hospital.

Semi-paying Ward Not exceeding Rs. 30/- per day.

Not exceeding Rs. 70/- per day. 

Nursing Home A/C] Not exceeding R->. 1 ro/- per day.

Nursing Home 
Non A/C

At the chamber of 
Medical Officer.

At the residence of the patient

First Call . .

Subsequent Call

Upto Rs. 30/- 

Upto R3. 20/-

Upto Rs. Grt/- 

Upto Rs. Go/-

Reimbursement of injection charges is 
permissible as per the ceiling indi-
cated below: —

fn) Imro-vrtrvjus .

(b) Intro-muscular .

(c) Sub-cutaneous .

l;s.

5/-

3/-

3/-

The employees covered under the pro-
visions of the Employees State Insur-
ance Scheme administered by the 
Employees State Insurance Corpora-
tion are provided with medical care 
by that Corporation.

There is na minimum or maximum 
limit provided under these rules for 
reimbursement o f medical expenses. 
However, a bill totalling Rs. 1,000 and 
above is referred for scrutiny and 
approval to the Medical Board of 
ITDC consisting of Chief Medical 
Officer Janpatli Hotel, Medical Officer 
(Hqrs.) and the Medical Officer of any 
of the Hotel uni's in Delhi. '

All these claims are checked at two 
levels, firstly at the level of Unit 
Medical Officer/Corporation’s Medical 
Officer and secondly, by the Accounts 
Department, before the payment is 
released to the employees. Cases
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wherein some forgery or false claim 
are suspected, they are referred to the 
Vigilance Division for investigation 
and the erring officials are severely 
i3 given ia statement-B.

The amount paid by way of medi-
cal reimbursement during the last 
3 years in the 5-Star and 3-Star hotels 
is given in statement-B.

Statement-B

Statement shot bin!’ Medical Expenses o f 5 Star and 3 Star Hotels for The last thr ê years i/i reply to 
Unstarred Qiirstion .Vo. 3033 to be Answered on 12-3-82 in Lok Sabha.

(Rs. in lakhs)

A- 5 Siar Hotels s

1. Ashok Hotel New Delhi . . .

2. Hotel Ashok Bangalore . . . .

3. Akbar Hotel New Delhi . . .

4. Kovalam Ashok Beach Resort . .

5. Qutab Hotel New Delhi . . .

6. IM P Hotel Mysore . . . .

7. Hotel Airport Ashok Calcutta . .

Total ‘A ’ . . .

B. 3 Star Hotels

1. Hotel Ranjit New Delhi . . .

2. Lodhi Hotel New Delhi. . . .

3. Hotel Hassan Ashok . . . .

4. Hotel Tammu Ashok . . . .

5. Hotel Aurangabad Ashok . . .

6. Hotel Khrjuraho Ashok . . .

7. LVP Hotel Udaipur . . . .

8. Temple Bay Ashok Resort Mahabalipuram

9. Hotel Pataliputra Ashok Patna . .

10. Hotel Kalinga Ashok Bhubaneshwar .

11. Hotel Maduari Ashok . . . .

Total *B\ . . .

Gran.1 Total (A-fB) .

1978-79 i979-8o 1980-81

. • • 3'77 4-o6 5- i4

. . . 1 '55 2-98 4 -60

. . . . i -88 2 - 10 2 1 3

. . . 031 0 3 7 o-46

. . . 050 0-74 0-83

. . . 0-30 029 0-30

. . . I -02 i'35 2 01

9'33 11-89 15-47

1 -46

00CD 2 • o4

1-19 I -22 i -6i

0-09 0* I I o - 10

0 0 8 0*20 0-20

0*02 0 - II 0-23

0-05 0 1 3 0-30

0-07 o - 18 0-22

0-03 o - i i O-II

0- 12 0-22 0-34

0-02 o - 16 

0-06

3-11 4-28 5‘37

12-44 16-17 30-84
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Dally Flight Connection for Gauchar 
’ Airport in TJ.fr. ■ •

3034. SHRI DIGVUAY SINH: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to rstate:

(a) what is being planned to con-
nect Gauchar airport in the U.P., 

'Garhwal with a daily flight;

(b) what potentialities does this
■air connection have from the pilgrim-
age, trekking and winter sports point
o f  view; and .

(c) when it will be effected?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) to (c ). There is no
proposal at present to airlink Gau-
char Airport. This would be con-
sidered after Gauchar Airport is 
ready and feasibility studies carried 
out.

'M'Jt tin if VT <4̂11 <ytsm 1

3 0 3 5 . sft *nf sn70 sFNrffr:
WT f̂ TrT 4 cfl 3 ell'} "ftt I
%  :
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^ h r r f w  s fk  ^rfw f 

% 1981 % srrair irsr-
TTcT ^  361^ % ■HNl

f w  w r  I  ; srir

( 13) ^FTWHT 3TT cprf ffft % 
TT̂7 ^  Sf?T '5n% % WK Wt
TT f̂f T̂T ^  P<*IH
% ^rr ^frn^ f  ^  w r  
w p t  3f t t #  f  % ft? =F*Nrrfoff ^

^tpt xrfr̂ T grr f w  *11^11 ?

f o r  mrm fir t o t  ^  («ft 
TPrrf f t r c f t f i n n ) : ( ^ ) -

ft , i 9 8 i  s f p f r t % %m\T 
<rc ^Firf stst% r̂r% % jtcft t t
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Import of Titanium Metal Anodes

3036. SHRI A. G. SUBBURAMAN: 
Will the Minister of COMMERCE be 
pleased to state: ■*

(a) whether Government are aware 
that Titanium Metal Anodes have 
been imported recently into this 
country;

(b) if so, under what provisions of 
)the import policy the said imports 
were made;

(c) whether the procedural require-
ments under the policy for import of 
capital goods were fully complied 
with by the importers; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (d ). The
information is being collected and 
will be laid on the Table of the House.

Article captioned rt Smuggling from 
Russia with Love” ..

3037. SHRI HARISH KUMAR 
GANGWAR: Will the Minister of
FINANCE be pleased to state: .

(a ) . whether Government’s atten-
tion has been drawn to the article 
appearing in ‘India Today’ of 15 
December, 1981 under the caption 
“Smuggling from Russia with Love" 
highlighting (i) seizure of 10,000 
watches and radios in August last at 
Palam airport by Customs from a 
consignment addressed to the Soviet 
Embassy (ii) Smuggling of goods to 
the extent of Rs. 25 lakhs by diplo-



mats (iii) chasing of a car on Bom- 
bay-Ahmedabad highway by Bombay 
Customs Enforcement resulting in the 
seizure of watches valued as Rs. 7.86 
lakhs (iv) seizures on the Indo- 
Nepal border of Russian made and 
assembled watches and (v) under 
manning of D.R.I.;

(b) if so, reaction of Government 
thereto; and

(c) action taken with details there-
of?

79 Written Answers

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) Yes,
Sir.

(b) Reports received by Govern-
ment do not confirm the seizure of
10,000 watches and radios by the Cus-
toms authorities at Palam airport in 
August, 1981 from any consignment 
addressed to the Soviet Embassy. 
These reports also do not indicate any 
seizure of Russian made/assembled 
watches on the Indo-Nepal border in 
the recent past.

During 1981, goods valued at about 
Rs. 55 lakhs were seized by the Cus-
toms authorities in smuggling cases 
involving diplomats.

On S-8-1981, the Customs authorities 
intercepted a car on the Bombay- 
Ahmedabad national highway and 
seized wrist watches valued at about 
Rs. 7,86 lakhs from the vehicle. The 
occupants of the car abandoned the 
vehicle and escaped.

(c) The preventive and intellig:
of the Customs Department, including 
the Directorate of Revenue Intelli-
gence has been strengthened especially 
in the areas vulnerable to smuggling, 
namely, the West Coast and the land 
borders with Pakis'an, Nepal, Bangla-
desh and Burma. The Customs 
authorities have been alerted to pre-
vent any attempts at smuggling.

Foreign Aaid •.

3038. SHRI SURAJ BHAN:

SHRI ATAL BIHARI VAJ-
PAYEE:

Will the Minister of FINANCE be 
pleased to state:

(a) the total foreign aid authorised 
as at present;

(b) separate share in the total (in 
amount as well as in percentage of 
the total) of each aid-giving institu-
tion;

(c) particulars of projects for 
which each of the institution has 
sanctioned loan; and

(d) impact of this aid on Indian 
economy?

Written Answers 8o

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b). Information is given in the 
attached statement I.

(c) India has received aid for 
numerous projects from various bila-
teral and multilateral sources. State-
ment II attached gives a broad classi-
fication of the various sectors for 
which project aid was authorised.

(d) It is difficult to isolate the im-
pact of aid on the Indian Economy 
and quantify it. As will be seen from 
statemen* II, aid has been utilized for 
projects in important sectors such as 
power, railways, oil and gas, steel, 
fertilizer, irrigation, agriculture and 
rural development. Though, over the 
years, the economy has become p ro  
gressively self-reliant, foreign aid stil) 
has an important role at the margin. 
In particular, it continues to provide 
much needed foreign exchange to 
help meet import needs of the eco-
nomy.

MARCH 12, 1982
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Statement- I

Statement showing countries j institutions and their respective share percentage in total aid authorised

Name of the country/institution Aid Authori- Share Per-
sed upto centage in
28-2-1982 total aid
(,Rs. Crores)

1 . Australia . . ........................................ . . . 93.31 0-33

2 . Austria . . . . . 39-39 0 - H

3. Belgium . . ........................................ . ■ . 6 2 0 2 0-2 2

4- Canada . . ........................................ . . . 1263-92 4 ■ 4I

5. Denmark . . ........................................ . . • 4 8 3 4 0 - 17

6. F. R . G. . . . . . . . . . . 1565-43 5 46

7- France . . ........................................ . . . 633-45 2.21

8. Italy . . . ........................................ • . . 39-72 0 - I4

9- Japan . . ........................................ . . . 1029-68 3-59

10- Netherland . . . . 460-93 1-61

[ 1 1 . Newzealand. . ........................................ . . . 6 06 0-02

12 . Ireland Eco. Development . . . . . . • 0-27 npg.-

13. Norway . . . . . 14-23 0 0 5

. u . Switzerland . • . . 56-87 0-20

15. Swede nt . . . . . 322.61 1- 13

16. U .K . . . 9 -42

17- U. S. A. . . . . . . • . . 5854-16 20-43

18. Kuwait . . ■ ■ ■ 46-16 0 1 6

19. Kuwait Fund . ........................................ . ■ - 103 74 ' 0-36

20. Baharain • • ......................................... . . . 10-60 OO4

2 1 . Qa^ar . . ......................................... ■ ■ . 12-88 OO 4
22 . Iraq . - . ......................................... ■ ■ ■ 217-95 0 - 76

23. Iran . . . ......................................... ■ - . 1049-49 3-66
24. Abu Dhabi Fund • ■ ■ 12-92 0-05

25. Paudi Fund . ........................................ • ■■ • 7 6 -65 0-27
26. O . P. E. C. . • ■ . 79-35 0-28

27. U. A. E. . . ■ • ■ 52-50 0 1 8

28. I. B. R- D. . ■ • - 1860-63 6 -49
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29. I.  A. . . . . . . . . ■ ■ 7775-:0 27-14

30. I. F. A. D............................................................................ .  ■  91*88 0- 32

31. I. M. F. Trust Fund . . . . . . •  ■  521-27 1-82

32. EEC (Spl. Action Credit")......................................... •  .  39-48 0-H

' 33. E.E. C ........................................................................ ■  ■  284- 61 0-99

34- Czechoslovakia . . . . . . . • ■  176*83 0-62

35. Hungary . . . . . . . . ■  •  12-80 00a.

36. poland . . . . . . . . ■ - 38 16 0-13

37- U. S. S. R.  • .................................................... ■ ■ 1927-63v 6-73

38.Yugoslavia . . . . . . . . • ■ 28-58 0- 10

39. U. N. Emergency Operation . . . .

m
 

.

oc 
| 

m

1

■ 
i

C- 15

Total:— 28653-78

Statement II

1.
■m

Industrial Credits 16. Agriculture

2.Fertilizer I7. Cashewnut

3. Shipping 18. Seeds

4- Railways 19. Dairy

5.Telecommunications 20. Aluminium Industry

6. Port m 21. Geological Survey

7- Power 22. Rubber Industry

8. A. R. D. C.
23. Bombay High Offshore

9. population
24, Steel Industry

10. Grain Storage
25. Minirg

11. Education '
26. Newjprint

12. Fisheries
27- Irrigation

13. Tndustiral Development Bank of India 28. Deep Sea .Exploration

14-Drought prone Area Development 
projcct 29. Avia*:on

15 Cotton „ 30. Drug Indus'ry
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drwOf f 11 VtT TOTI

3039. ipftrm  THTTt : =RTT 
f a n  W t U f f̂ TT %  :

( ^ )  w t  srnff $

T f r | ;

(sr) q fc  f t ,  ?ft ^  ST tfiT  ^  

cR^Xt *T*TRT % m  WT 

«M iq- « i « - i n T ; 'm!<.c\ ^

( i t ) ®rfe f t ,  tft *Rfraat ^ r r  

**tt | ?

fatT HdM'tf fir 7m  SToft (sft  

■*nnf f a f  f w f l f im  ( ^ )  5ft, ^  i 

fK +r< ^ f w t f r ’f t f f  3r w t  =^rar |

^ r  *r cT^ft irFcTfcffsTJff qr  fr - 
-w*r 3m I’crr | i

( ^ )  ^V, i

(IT) T O - ^Tft TScfT I

Loan from French Financial, 
Institutions

3040. SHRI DHARAMBIR SINHA: 
WiU Ihe Minister of FINANCE be 
pleased to state:

(a) the details of the tie-up bet-
ween the hotel project at Windsor 
Place, New Delhi and the Meridien 
Hotel; and

(b) the reasons for allowing to 
raise a $24 million loan from French 
financial institutions and to pay a 
3 per cent royalty on room rents of 
the hotel?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b ). In terms of the guidelines 
governing collaboration in the hotel 
industry, approval has been granted 
to M/s. Pure Drinks (New Delhi) 
Ltd., New Delhi, to enter into colla-
boration with M/s. Societe Des Hotels 
-Meridien of Paris. The terms ° f

collaboration are shown in the state-
ment attached. M/s. Pure Drinks 
(New Delhi) Ltd., New Delhi, also 
propose to raise a loan from Credit 
Lyonnais to finance a part of the 
expenditure on the hotel project. 
There is no proposal under considera-
tion for repayment of tjie loan through 
royalty on room rent.

Statement

The proposal of M/s Pure Drinks 
(New Delhi) Ltd., New Delhi to enter 
into collaboration with M/s. Societe 
Des Hotels Meridien of Parig jn the 
field of hotel industry to set up a 
Five Star Hotel at New Delhi was 
considered by Government and 
approval has been issued on the 20th 
November, 1981. The terms of the 
collaboration are as under:

(i) For technical services to be 
rendered outside India (In planning, 
designing, construction, equiping 
etc.)—US $1,60,000 one time pay-
ment.

(ii) For publicity, sales and 
advertising and use of brand name— 
3 per cent of income on account of 
room sales.

In addition to the above payments, 
the Indian company may re-imburse 
the actual expenditure incurred by 
the Collaborator as below:

(i) For technical services in 
India—upto a maximum of US 
$40,000.

(ii) For optional services obtain-
ed by the Indian company such as 
establishment of management con-
trol and accounting system, assist-
ance in selection and recruitment of 
staff at executive levels, training of 
staff within and outside India, pur-
chase of initial inventory, etc. 
during pre-opening period—up*o a 
maximum of US $200,000.

All the above payments to the 
foreign collaborator will be subject to 
applicable taxes.
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Fbuunce by consortium to I.A. for 
purchase of airbus

3041, SHRI KAMAL NATH: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether a consortium of 
British, French' and German Banks 
will finance Indian Airlines to pur-
chase two airbus aircraft scheduled 
for delivery in May, 1982; and

(b) to what extent services of 
Indian Airlines will improve with the 
addition of these aircrafts?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
.SHARMA): (a) Yes, Sir. .

(b) With the induction of 2 Airbus 
A300B4 aircraft in the fleet of Indian 
Airlines by May, 1982; it has been 
planned to introduce a daily airbus 
service between Calcutta and Gauhati 
during its summer schedule effective 
1st June, 1982, In addition it has 
been planned to increase the capa-
city with airbus aircraft on Bombay- 
Madras and Bombay-Calcutta sectors 
to 14 and 10 flights per week respec-
tively during summer schedule from 
the present 7 flights per week on each 
of these sectors.

Representations by JCB Staff regard-
ing amendment in recruitment Rules

3042, SHRI KESHORAO PRADHI: 
Will the Minister of DEFENCE be 
pleased to state:

(a) wha' decision has bpen takon 
by the authorities on the represcn - 
tations received bv him in August.
1981 from the JCB Staff regarding 
amendment in Recruitment R u ^ :

(b) whether Government have 
conveyed any decision :.q the staff;

fc) whether Governmen' had ever 
tried to discuss with/listen to the staff 
representatives on this matter; and

(d) If not, whether Government 
propose to call the s*aff side to settle 
this long outstanding issue?

THE MINISTER OF DEFENCE' 
(SHRI R. VENKATARAMAN): (a)
The demands made in the represen-
tations were examined, but could not 
be acceded to.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Does not arise.

Advancing credits to schemes under
I.m>. Project

3043. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government are aware 
of the fact that the nationalised banks 
are not showing interest in advancing 
credits to the schemes under Inte-
grated Rural Development Projec4; 
and

(b) if so, what steps have so far 
been taken to ensure the bank’s co-
operation in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) It
is not correct to state that the nation-
alised banks are not showing interest 
in advancing credit for implementa-
tion of this Integrated Rural Deve-
lopment Programme (IRDP). In 
1980-81, the term credit disbursed by 
the commercial banks for the IRDP 
was Rs. 124 crores as compared to 
Rs. 85 crores in 1979-80.

(b) The Government and the 
Reserve Bank of India monitor the 
performance of banks regarding their 
advances to the agricultural sector 
and for various rural development 
programmes. A High Level Com-
mittee has been set up by <he Gov-
ernment under the chairmanship of 
Member-Secretary, Planning Commis-
sion to review the extent of support 
for the IRDP and other rural develop-
ment programmes from various credit 
institutions and to suggest corrective 
measures that may be called for from
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all concerned, The position regarding 
implementation of the IRDP by banks 
along with various operational pro-
blems have also been discussed in 
various high level meetings called for 
this purpose. The Reserve Bank of 
India have issued detailedd instruc-
tions to the bank vide their circular 
dated 10th December, 1981. These 
instructions relate, inter alia, to co-
ordination with state level agencies on 
the identification of beneficiaries, a 
vocations and schemes etc.; intimely 
and expeditious disposal of applica-
tions for loans; supervision over dis-
bursement; utilisation of credit and 
strengthening of reporting system to 
monitor closely the implementation of 
the programmes.

ISMA proposal for boosting sugar
Export

3044x SHRIMATI PRAMILA DAN- 
DAVATE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have
accepted the proposal of the Indian 
Sugar Mills’ Association (ISMA) to 
maximise the export of sugar; and

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGM A): (a) There is no
specific proposal from ISMA to maxi-
mise the export of sugar.

(b) Does not arise.

Exports of Fish

3045. SHRI AMAR ROYPRADHAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the names of the firms/com-
panies/agencies which are exporting 
fish for the last three years—State- 
wise and year-wise;

(b) the names of the large houses 
which are engaged in this trade and 
since when; and

(c) the foreign exchange earned by 
Government on this account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). In-
formation is being collected and will 
be laid on the Table o f the House.

(c) The foreign exchange earned 
from export of marine products for 
the last three years was as follows:

Year Rs.
(Crores)

1978-79 • ■■ • • .  234-62

1979 -8o ■ • ■ . 248 • 82

1980-81 . ■ • ■ .  234-84

Non-checking of energy sent out by 
M.E.S.

3046. DR. A. U. AZMI: Will the
Minister of DEFENCE be pleased to 
sAate the reasons for MES not keep-
ing a check on the energy sent out 
by it and the money realised therefor 
and detect cases of theft. faulty 
meters, pilferages and to bring dswn 
the losses so suffered?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
X. P. SINGH DEO); A strict 
wa4ch is kept by M.E.S. on the elec-
tric energy sent out by it and this 
energy is billed for the paying con-
sumers. Realisation of bills are also 
regularly monitored and notices are 
issued to defaulting customers.

In order to rule out thefts, pilfer-
age of electric energy, regular checks 
are carried out on the distribution 
system and the meters. Inspite of 
this, in case there is any instance of 
theft/pilferage, action is taken as per 
the laid down rules. Whenever the 
meters are found to be faulty, they 
are replaced.
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Reclassification of employees of lower
formation of M inistry of Defence

3047- SHRI JAGPAL SINGH: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether it is a fact that • the 
employees of lower formations are 
not treated as par with the employees 
of the Ministry of Defence; if so, the 
reasons therefor; and

(b) whether it is also a fact that 
alternative appointments are treated 
as transitory and the employees so 
adjusted have the right to be re-
classified, if so, the number of the 
employees reclassified so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRT 
K. P. SINGH DEO): (a) Yes, Sir.
This is because the lower formations 
Under the Ministry of Defence are 
Offices/Establishments subordinate to 
the Ministry proper and the terms 
and conditions of service of the 
employees orf lower formations can-
not be treated at par with those of 
the employees of the Ministry of 
Defence proper.

(b) Though surplus civilian em-
ployees working in the lower forma-
tions under the Ministry of Defence 
who are adjusted against lower 
grades/trades can apply for re-classi-
fication to their original grades/ 
trades, such re-classification is possi-
ble only where suitable vacancies are 
available in the grades/trades to 
which re-classification is sought. Since 
the inception of the scheme of adjust-
ment of surplus and deficiency of 
civilian employees in 1966 ,1,388
employees of Group ‘C’ and ‘D’ have 
been reclassified till the end of 1981.

Proposal to set up Dry Ports

3048. SHRI RAJESH KUMAR 
SINGH:

SHRI RAM VILAS PASWAN:
SHRI M. RAMGOPAL 

REDDY:
Will the Minister of COMMERCE 

be pleased to state:

(a) whether Government propose 
to set up Dry Ports in the country;

(b) at how many cities such dry 
ports have been set up till 31st Jan-
uary, 1982; and

(c) the names and number o f such 
places where dry ports will be set up 
in 1982 and 1983?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). In
1974 the Government had decided in 
principle to establish a dry oort in 
Northern Region of India. However, 
in July, 1977 the then Government 
decided not to take up the project for 
immediate implementation.

In view of the representations 
received it has been decided in prin-
ciple to set up Inland Container 
Depots at Delhi, Bangalore and 
Ahmedabad. These Depots will serve 
both the purposes that is, of dry 
port facilities as also containerisation, 
Pending establishment of fullfledged 
Inland Container Depots, it has been 
decided to set up two depots on pilot 
project basis, one at Bangalore and 
the other at New Delhi. In addition, 
an Inland Container Depot is also 
proposed to be set up at Guntur to 
facilitate movement of tobacco export 
shipments in containers. The Minis-
try of Railways will set up and 
manage the proposed ICDs. The pilot 
project ICDs are expected to be com- 
rmssioner shortly _ Based off* the ex-
perience gained and necessary feasi- 
bility-cum-techno economic studies( a 
view will be taken with regard to the 
installation of other Inland Container 
Depots in future.

Ship repair complex at Haldia

3049. SHKI MUKUNDA MANDAL:
SHRI SATYA GOPAL 

MISRA::
Will the Minister of DEFENCE be 

pleased to state:
(a) whether Garden Reach Ship-

builders and Engineers Ltd. has sub-
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mitted proposal for setting up ship 
repair complex at Haldia;

(b) if so, the details thereof; and

(c) the action taken by Govern-
ment in this regard so far?

THE MINISTER . OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)

Yes, Sir,

(b) and (c). The Project Report 
submitted by Garden Reach Ship-
builders & Engineers Limited, Cal-
cutta, to the Government envisages 
setting up of one big dry dock, one 
small dry dock, one wet basin and 
workshops and other ancilliary facili-
ties. The proposal is being examined 
in consultation with the concerned 
Departments of the Government of 
India.

. ?:.;3

Difficulty in R^gniaing Civilian 
School Masters a« Teachers

3051. SHRI RAM PYARE PANIKA:
SHRI SHEO SHARAN 

VERM A:

Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 5206 on 23 
December, 1981 regarding difficulty in 
recognising Civilian School Masters as 
teachers and state:

(a) what is the difficulty in recog-
nising “Civilian School Masters” as 
Teachers, when they are employed for 
and actually engaged in the job of 
imparting education to the soldiers;

(b) what are the terms and condi-
tions of employment of Civilian 
School Masters as envisaged in Statu-
tory Rules Order No. 143/69 and 
82/72 and the names of the Civilian 
School Masters who were employed 
under the said authority; •

(c) how many Civilian School 
Masters have retired from service 
during the last five years and the 
number who are given pension; and

(d) whether A.O. 65/81 covers the 
cases which were adjusted previously?

3 050. yw i 5rT :
sftr JTPTT fwPFT w V  q-f

^ f t  w m  ff¥TT qz?r
<TT W t  fr>TT ^  1%  fw ^ r  q-R1 I

f^TFT if oiiPw^lf n  ^  f e f t

% ^ sj'tf'T*! 5TTCJTT 3h)< <.1 'WT

‘  1  __________________________

t o  sfhc farmer Hansra]
7TKT TTcft
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^  | ?flT 3% ^  ^
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THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH DEO): (a) The ques-
is not clear. Civilian School Masters

■ have been employed in lieu of Unit 
Education Instructors as a stop-gap 
arrangement till the latter category 
become available, for imparting edu-
cation to the soldiers.

1 (b) Copies of SRO 143/69 and SRO
82/72 are laid on the Table of the 

\. House for information. [Placed in 
1 Library. See No. LT-3532/82]. Infor- 

ji mation relating to names of Civilian 
School Masters who have been em- 

J. ployed under these two SROs is being 
■v collected.

’ (c) Information is being collected.

’ ■ (d) No, Sir.
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Supply of U.S. Helicopters and Tanks
.. „. to Pakistan

3052. .SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI B. V. DESAI:

SHRI SUBHASH CHANDRA 
BOSE ALLURI:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether it has been reported 
that U.S. has agreed to supply Pakis-
tan some 10 more attack helicopters 
and 100 H-48 tanks;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether helicopters will be 
equipped with missile launching 
mechanisation; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
to (d). Government have seen re-
ports which indicate that the $3.2 
billion US-Pak arms deal would in-
clude attack helicopters and M-48 
tanks. The helicopters are reported 
to be capable of launching anti-tank 
missiles. Government’s concern over 
acquisition of such sophisticated wea-
pons has been stated in this House 
on more than one occasion. Govern-
ment take into consideration all such 
developments while periodically up-
dating plans for full defence pre-
paredness.

A I off-load booked and OK endorsed 
passengers

3053. SHRI SAIFUDDIN CHOW-
DHURY: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether the management of 
Air India offload booked and OK 
endorsed passengers without giving 
any reason; and

(b) if so, the considerations and 
justification behind such acts of the 
Air India, in details?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). Passengers
are not off-loaded without giving any 
reason. Off-loading of passengers is 
on account of the following reasons:

(i) Passengers coming from 
abroad holding confirmed tickets 
fail to get their reservations re-
confirmed at least 72 hours prior to 
the departure of the flight as per 
the laid down procedure;

(ii) Passengers holding confirmed 
tickets issued by offices abroad/ 
agents who in fact are only wait-
listed or no reservations made ' at 
all;

(iii) Due to over-booking of 
flights and anticipated cancellations 
not materialising resulting in excess 
number of passengers than the num-
ber of seats available in the air-
craft. Over-booking is an industry 
practice and is resorted to take care 
of last minute cancellations result-
ing in passengers holding confirmed 
reservations not showing up at the 
airports.

In all such cases, alternative 
arrangements are made by the quic-
kest possible means and if the pas-
sengers are required to stay back 
beyond the scheduled date of depar-
ture, then expenses on boarding and 
lodging are borne by Air India.

Deployment of Inspectors of Income 
Tax Department

3054. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that in all 
charges of the Income-tax Depart-
ment, Inspectors are deployed in 
Headquarters Office of the Commis-
sioner of Income-tax/Assistant Com-
missioner of Income-tax, in complete 
violation of the instructions issued by 
Government;
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(b) whether it is also a fact that 
in practice their actual posting is 
"being shown in field offlces/formations 
while sending reports to higher 
authorities; and

■ (c) what action Government pro-
pose to take to divert these Inspec-
tors to the field offices so that the 
work may not suffer further?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): The
Commissioners of Income-tax, who 
are overall incharge of the field 
offices of the Income-tax Department, 
are competent to deploy Inspectors 
o f  Income-tax in headquarters offices 
of the Commissioner of Income-tax/ 
Assistant Commissioner of Income-tax. 
The Government has not issued any 
instructions debarring deployment of 
Inspectors in the headquarters offices 
o f the Commissioner of Income-tax/ 
Assistant Commissioner of Income-tax 
and as such, there is no violation of 
Government instructions.

Total external debt of India

3055. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of FIN-
ANCE be pleased to state:

(a) what is the total external debt 
of India as on 31st December, 1981 
and which are the top ten donor 
countries/agencies long with amounts.

(b) how much of these debts 
(interest plus amortisation payments) 
will become payable this year and 
each year till 1986 respectively; and

(c) what sources of funds are pro-
posed to foe used in repaying these 
debt obligations?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
The total external debt outstanding 
as on 31-12-1981 in respect of loans 
3967 LS—-4 .

on Government account is Rs. 14960.49 
crores. The top ten positions of the 
Country/Institution in respect of out-
standing external debt is shown in the 
attached Statement I.

(b) Information is given in the 
attached Statement II.

(c) Debt obligations are met mainly 
out of our export and invisible earn-
ings.

Statement I

Statement showing tht External debt o f Govern 
merit o f  India as on 31-12-1981

( Top ten donor Countries!Institutions)

(Figures in Rupee ccrores)

SI.
No.

Name of the Country/ 
. Institution

Amount

1 2 3
f “

I World Bank

(i) I.D .A ............  4908-75'!

(ii) I.B.R.D. . . .  544-9o ]
■ 5453-65

2 U.S.A. . . . . 2880-33

3 Federal Republic of Ger-
many . . . . 1377-47

4 Japan . . . . 1045-05

5 U .K ......................................... 763■34

6 Iran . . . . 750-65

7 I.M.F. TrutFi'unst . . 560-90

8 Nctherland . . . 552 08

9 Canada . . . . 4i‘rt-C4

10 France . . . . 3.V2
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Statement showing the repayment o f Principal andpaymtnt o f Interest to be made in respect o f loan on 
Government account outstanding on 31-12-1981.

(Figures in Rupee Crores)

Year Repay-
ment of 
Principal

Payment 
of In-
terest

Total

1 0 3 4

1981-82 . . • 1 * ■ . 488’45 281-88 770-35

1982-83 . . 304-65 862*69

1983-84 . . ■ • • • ■ • 545-03 a64- i 4 809-17

1984-85 . . 249-47 775-79

1985-86 . . • 1 • • ■ . 665-97 237-92 903*89

1986-87 . . 223-61 988-57

Infrastructural facilities to Indian 
Engineering Industry to meet export 
. .  commitments

3056. SHRI CHINGWANG KON- 
YAK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the 
Indian Engineering Industry have 
asked Government for making avail-
able infrastructural facilities with a 
view to execute export commitments;

(b) whether it is a fact that India’s 
share in World Engineering export 
has not risen; if so, the relevant 
statistics;

(c) what efforts are proposed by 
Government to provide inputs for 
export development and expansion; 
and

(d) whether any geographical 
regions and specific Bidian engineer-
ing goods have been identified to 
promote exports; if so, the details 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) YeSj Sir.

(b) Yes, Sir.

The details of world export of engi-
neering goods and Indias share there-
to are given below:

Year World 
export 
o f engg. 
goods 
(In Bill-
ion US
30

India’s 
share %

1975 • ■ . 278-77 •18

1976 . . .  3W •21

1977 * ■ . 365-70 ■21

1978 . . .  436-45 •20

1979 • ■ . 506-30 * l8
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(c) Government have taken follow-
ing steps to provide inputs for export 
development and expansion of the 
engineering industry:

(i) A  scheme for supply of steel 
and pig iron on priority basis to 
engineering exporters has been in 
operation. During 1961-82, a quan-
tity of 330,000 tonnes of steel and
140,000 tonnes of pig iron is ear-
marked for supply to engineering 
exporters with export orders on 
hand.

(ii) Domestic steel prices were 
increased in February, 1981. It has 
been decided that in respect of 
subsisting contracts, the difference 
between the pre-increase price and 
post-increase price of steel and pig 
iron will be reimbursed to the ex-
porters. In respect of other con-
tracts, it has been decided that 
exporters will get their require-
ments of steel at international 
prices. The difference between the 
domestic price and the international 
price will be reimbursed to the 
exporters after exports are affected.

(iii) To facilitate higher produc-
tion, it has been decided that pro-
duction for exports will be outside 
the licensed capacity of industrial 
units.

(iv) A scheme of issue of advance 
impofrt licence with Import Duty 
Exemption is in operation which 
facilitates the import of essential 
raw materials required for export 
production. A  large number of 
items required for engineering goods 
are included in this scheme.

(v) Import of technology is per-
mitted wherever considered neces-
sary.

(vi) A  scheme of 100 per cent 
export-oriented units has been 
introduced recently providing for 
attractive facilities for units which 
undertake to export their entire 
production.

(vii) Export-Import Batak has 
been set-up for providing medium 
and long term export finance.

(d) Yes, Sir. The Engineering Ex-
port Promotion Council, Calcutta has 
selected certain countries and certain 
products for special thrust. The list 
giving the countries and products is 
enclosed.

Statement

I. Countries selected by the Engineer- 
ing Export Promotion Council for 
special thrust.

Developed Countries 

Australia
France ;
F.R.G.
U.K.
U.S.A.
U.S.S.R.

Developing Countries

South East Asia

Indonesia 
Malaysia 
Sri Lanka

West Asia '

Iran
Iraq
Libya
Saudi Arabia

Africa

Ivory Coast 
Kenya 
Nigeria 
Tanzania 
Uganda 

Zaire 
Zambia

Zimbabwe .
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I t  Items selected by the Engineering 
Export Promotion Council for 
special thrust.

A. Capital Goods and Tumttey 
Projects

1. Industrial Plant and Machinery.

(a) Textile machinery

(b) Sugar machinery

(c) Cement machinery

(d) Food processing

(e) Heating and cooling equip-
ment

(f) Others (including excavator,
tractors, and earthmoving equip-
ment) ''
2. Electrical power machinery and 

switchgear
3. Transmission line towers and 

poles
4. Steel Structural (fabricated):

(a) Boilers, pressure vessels, heat 
exchangers

(b) Cranes and lifts

(c) Other structured

5. Wagons and coaches

6. Complete vehicles

7. Machine tools.

B. Steel and Pig Iron based items

1. Steel pipes and tubes

2. Bright bars

3. Wire products.

4. Industrial fasteners

5. Wire ropes

6. Sanitary castings

7. Industrial castings -

C. Consumer durables

1. Auto parts ' *

2. Bicycles and bicycle parts

3. Hand, small and cutting tools

4. Diesel engines and compressors

5. Mechanical pumps
\ ___

6. Electric fans and parts

7. Electronic components and sys-
tems

8. Storage batteries

9. Scientific and surgical instru-
ments.
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Scheme to set up a string of godowns 
. - , for Jut©

3057. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased 
to state:

(a) whether the JCI has a scheme 
to set up a string of godowns for jute 
under the Agriculture Refinance and 
Development Corporation;

(b) if so, the details of the said 
scheme; and

(c) details of the results achieved 
so far under the said scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir.

(b) and (c ). With a view to taking 
up its own construction programme, a 
scheme was formulated by JCI for 
construction of a chain of godowns by 
interested private institutions/parties 
with a total capacity of 5 to 6 lakh 
bales in certain selected centres in 
jute and mesta growing States under 
ARDC scheme in line with a similar 
scheme of FCI. The scheme has been 
approved by the Board of Directors 
of JCI in its meeting held on 25-1-82 
subject to the following canditions;

— y

(1) No capital investment by 
JCI would be involved; and
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(2) JCI’s financial commitment 
would be restricted only to rental, 
liability for the quaranteed occup-
ancy period of the godowns;

JCI has approached ARDC for their 
formal clearance of the scheme with 
such modifications, as may be neces-
sary.

Proposal for Long Term Credit to 
African countries

3058. SHRI S. B. SIDNAL: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government propose 
to frame schemes for expanding long 
term credits to African Countries to 
Finance African imports of Engineer-
ing goods from India; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) 
and (b ). Government of India along 
with the Industrial Development Bank 
of India and the Commercial banks 
covered by the Export Credit Guaran-
tee Corporation have been extending 
credits to African countries to 
finance imports of goods from India.

In order to tap the potential mar-
kets that exist in these countries and 
to develop our trade and joint ven- 
tureg in this region, it has been *
decided that:

(i) intensive export efforts should 
be made in respect of selected mar-
kets in Africa;

(ii) 365 days credit for export of 
consumer goods may be extended 
selectively for these areas;

(iii) Possibility for tying exports 
with imports from these regions 
could be explored; and

(iv) export finance should be a 
priority activity.

Overdrafts by Government of West 
Bengal

3059. SHRIMATI SUSHEELA
GOPALAN: Will the Minister of
FINANCE be pleased to state: '

(a) the outstanding overdraft by 
the Government of West Bengal at 
the end of January, 1982;

(b) is there any variation between 
the claims of the Central- Govern-
ment and the Government of West 
Bengal in this regard; and

(c) if so, what are the reasons for 
these differences?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): <a)
The overdraft of the Government of 
West Bengal as on 30th January, 1982 
was Rs. 256.51 crores, 31st January,
1982 being Sunday was a holiday.

(b) and (c). The Reserve Bank of 
India informed about the misgivings 
of the Government of West Bengal 
regarding the volume of overdrafts. 
After re-examining this question fully 
the Reserve Bank of India reported 
that due to a temporary dislocation 
in the working of the Calcutta Office 
of the Reserve Bank of India, the 
balancing of the books of that office 
had fallen into arrears. The over-
draft position reported earlier to the 
State Government by the Reserve 
Bank of India was thus based on the 
latest available balance recorded in 
the Calcutta Office. Subsequently, 
the Bank reconstructed on a national 
basis what could have been the posi-
tion of West Bengal Government's 
balances had there been no disturb-
ances in the Calcutta Office and all 
cheques had been credited to the 
State Government’s account in the 
normal way without any delay. The 
position as so reconstructed has already 
been communicated by the Bank to 
the State Government on the 15th 
December, 1981. This position has 
also been explained to the Finance 
Minister, West Bengal.
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Crisis in fishing industry

Q061i SHRIMATI SANYOGITA 
RANE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the 
fishing industry is facing a crisis and 
it has demanded help and incentives 
for growth of exports;

(b) what are the export figures for 
fishing industry both in terms of 
volume and value for the last three 
years;

(c) the nature of assistance to be 
provided to the industry to increase 
its export earnings; and

(d) whether Government propose 
to look into the representation made 
by the sea food industry; if so, the 
details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (d). Ex-
ports of Marine Products during the 
last three years were as follows:

Year Quantity 
(in Ton-
nes)

Value
(Rs.
Crores)

1978-79 . . . 86894 234-62

1979-80 . . . 864oi 248-82

1980-81 . • * 75591 234-84

According to provisional figures for 
the current year, the exports effected 
from India during the period. April - 
Dec. 1981 were to the tune of Rs. 210.27 
crores as compared to Rs. 162.27 
crores for the corresponding period 
during the previous year. It would 
be seen that in terms of value, exports 
during the current year have regis-
tered an increasing trend. In order 
to ensure proper price for marine 
products in international market, Govt, 
have initiated a number of schemes, 
for the improvement of quality yf 
marine products, for product deve-
lopment, market diversification, pro-
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duct diversification etc. The Ministry 
of Commerce have set up a Task 
Force to suggest ways and means of 
stepping up exports.

Companies operating trafftc.eum-cargo 
service oat of India

3002. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to 
state:

(a) whether besides Air India and 
Indian Airlines any other Indian 
Registered aviation company is 
operating traffic-cum-cargo service 
out of India;

(b) if so, the name of each com-
pany, with cargo-cum-passengers 
traffic carried during the last three 
years and to which countries;

(c) whether Government or Air 
India or Indian Airlines receives any 
overriding commission or coverage 
for transgression on their aviation 
rights; and

(d) for what reasons are these 
companies allowed to function inde-
pendent of the State-owner Airlines?

THE MINISTER OF TOURISM 
AJND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir.

(b) 1. M/s. Pushpaka Aviation (P) 
Ltd,, Bombay. (2) M/s. Huns Air 
(P ) Ltd., Bombay.

Both the above companies are 
operating on Bombay-Sharjah-Bombay 
sector. The figures regarding cargo/ 
passenger traffic carried by them 
during last three years are being 
collected and will be furnished in due 
course.

(c) and (d ) . M/s. Pushpaka Avia-
tion and M/s. Huns Air are operating 
as Associates of Air India. M/s. Push- 
paka Aviation is required to pay Air 
India a royalty of Rs. 2000 for each 
round trip flight- between Bombay and

Sharjah, and M/s. Huns Air is requir-
ed to pay a royalty orf Rs. 1000 for 
each round trip flight between 
Bombay-Sharjah.

News.ltem captioned "Pakistan is 
going tb construct seven more air-

ports”

3063. SHRI CHANDRABHAN AT- 
HARE: Will the Minister of DE-
FENCE be pleased to state;

(a) whether his attention has been 
drawn to the press report published 
in the Hindustan Times of 12th Feb-
ruary, 1982 that Pakistan is going lo 
construct seven more airports;

(b) if so, the names of places 
where these airports are likely to be 
constructed;

(c) the number of new airports 
constructed by Pakistan during the 
last three years and the places where 
these have been constructed;

(d) what is Government’s reaction 
to the increasing military activities 
in Pakistan; and

(e) what steps Government have 
taken to protect the security of the 
country?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
to (e). Yes, Sir. Government is 
aware of the programme of the Pakis-
tan Government for the construction/ 
improvement of the airports in Pakis-
tan. Government fully take into 
account the security implications of 
such developments and take appro-
priate action as necessary in the 
interest at national security. It is not 
desirable in the public interest to 
disclose further details.

Exemption oj Excise Duty on Small 
Scale Industries

3064, SHRI K. T. KOSa LRAM; Will 
the Minister of FINANCE be pieased 
to state:

(a) the names of small industrial 
wnich are totally exempt from excise
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duty and those that get 72 per cent 
off on their product; and

(b) the nature of fiscal and mone-
tary incentives being extended to the 
small industries?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) The
nature of information sought in this 
part of the question is not clear. Pre-
sently there is more than one Central 
Excise duty exemption scheme for 
excisable goods produced by small- 
scale manufacturers. Under one such 
exemption scheme presently appli-
cable to seventy commodity groups, 
full exemption of Central Excise Duty 
is available for clearances upto 
Rs. 7.5 lakhs in a financial year. There 
are separate exemption schemes in 
respect of aerated waters and synthe-
tic organic dye-stuffs under which 
full exemption of duty is available for 
specified limits of clearance, in a 
financial year. Full exemption of 
Central Excise duty is also available 
on clearances not exceeding Rs. 30 
lakhs in a financial year in respect of 
goods falling under Item No. 68 of 
the Central Excise Tariff, produced by 
small-scale manufacturers.

(b) The desired information ia 
being collected and the same would 
be laid on the Table of the House in 
due course.
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Countries importing India’s leather 
products

3066- SHFJ M. M. LAWRENCE: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) the names of countries import-
ing India’s finished leather products;

(b) country-wise  details  of  the 
imports during  the past five years 
(beginning from 1977); and

(c) details of subsidy allowed to 
producers in the five years from 1977, 
with particulars of the finished leather 
products exporters of the country?

THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA):  (a) and (b). A
statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT-3533/82].

(c> Cash  Compensatory  Support 
including Air Freight Subsidy paid 

on export  of finished  leather and 
leather  goods from  1977-78 is as 
under:

Year Rs, in 
lakhs

*977-78 ,  .  . A , 3391-19

1978-79  . . ■ 3485.17

1979-80 .  .  .

1980-81*. ,  . , 4oo4-8i

1981-82 .  .  .

(April to Oct. 1981)* • . 2762-25

* Provisional

Implementation of 20-Point 
Programme

3067.  SHRI  PRATAP  BHANU 
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Reserve Bank of India 
and nationalised banks have formu-
lated any concrete plan to implement 
point no. 3 “strengthen and expand 
coverage of integrated rural develop-
ment and national rural employment 
programmes” of Prime Minister’s new 

20-Point Programme; and

(b) details thereof and how Reserve 
Bank of India and nationalised Banks 
have decided to enlarge the aims and 
objectives of this point to implement 
effectively?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF FINANCE  (SHRI 
JANARDHANA  POOJARY):  (a)
and (b). The Reserve Bank of India 
has issued instructions from time to 
time in regard to support by public 
sector banks towards implementation 
of the Integrated Rural Development 
and National Rural Employment Pro-
gramme. These instructions have re-
lated, inter alia, to coordination with 
State Level Agencies in the identifica-
tion of beneficiaries,  avocations and 
schemes etc., and for ensuring expedi-
tious disposal of applications for loans. 
The Banks have also been advised for 
relaxation of security norms and also 
to ensure  post-disbursement follow 
up in respect of utilisation of loans. 

The performance  of  public sector 
banks in relation to the programmes 
is also monitored closely by the Gov-
ernment and the  Reserve Bank of 
India.  A high level Committee has 
also been set up by the Government 
under the chairmanship of Member- 
Secretary,  Planning Commission to 
review the extent of support for Tnte- 
grated Rural Development Programme 
etc. by various credit institutions and 
to suggest corrective  measures that 
may be called for from all concerned.
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News-Item “Yam Import a threat to 
Orissa sericulture”

3068. SHRI SHEO SHARAN 
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-itern 
"Yarn import a threat to Orissa Seri-
culture” appearing in the “Times of 
India, dated 10th Februaryj 1982 
highlighting the consideration of a 
proposal by the Central Silk Board 
to liberalise the import of superior 
quality of raw silk to facilitate export 
o f silk goods when the indigenous silk 
yan industry is facing stiff competi-
tion in the domestic market as a re-
sult of increased availability of im-
ported silk yarn of Chinese origin;

(b) if so, reaction of Government 
thereto; and

(c) action taken, with details there-
of, to safeguard the interest of the 
Tribals?

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. SANGMA): (a) to (c) 
Orissa produces mainly tassar silk 
and the Import Policy allows only 
1 <pter cent of F.O.B value of silk 
fabrics exported for tassar raw silk 
import. The policy, therefore, sub-
stantially protects the indigenous 
tassar silk industry.

\
Third party exports by Hindustan 

Lever Ltd.

3069. SHRI NARAYAN CHOUBEY: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 3374 on 11 
December, 1981 regarding M|s. Hin-
dustan Lever and state:

(a) whether Government are now 
taking action against Hindustan 
Lever Limited, a subsidiary of Uni-
lever Lanited U.K. for making third 
parly exports without period permis-
sion of the Reserve Bank of India;

'tb) whether the Inter-Ministrial
decision in respect of the retention
of foreign majoriy holdings in the 
company has been taken;

(c) if so. th'e details thereof and
the basis on which it has been taken; 
and

(d) if not} the reasons for delay?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) to (d ) : The matter is still under 
consideration pending a decision on 
thb representations made by the
company for retention of 51 per cent 
non-resident equity under FERA 
Guidelines. Whil'a the Inter-Minis-
terial consultations have resulted in 
some delay, it is hoped that a final
decision would be taken soon.

Meeting of Finance Minister with 
Representative of Farm sector

3070. SHRI P. K. KODIYAN: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether he had called a 
meeting of the representatives of 
the Farm Sector recently; and

(b) if so what are the details of the 
discussions took place; suggestions 
male by the repr'eentatives in order 
to help improve the production in 
this field and Governments reaction 
thereto?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) (a) 
Yes, Sir

(b) Th’e discussion was informal 
and ranged over a wide range of 
subjects. Among suggestions made 
by the representatives of farming 
community wet's removing bottle-
necks in the provision of agricultural 
inputs, special attention to small far-
mers and landless agricultural labo-
urers, more effective implementation 
of minimum wages legislation, realis-
tic pricing policy for inputs and aim- 
cultural commodities, gradual elimi-
nation of middlemen who exploit the
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producers, liberalised agricultural 
credit policy, reduction in the rate of 
interest on agricultural loans, crop 
and cattle insurance, stable export 
policy for agricultural commodities 
etc.
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Crisis in Tea Industry

3072. SHRI XAVIER ARAKAL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) wheth'er Government are aware 
of the serious crisis in the Tea In-
dustry;

(b) if sO; the measures taken by 
Centre and the concerned State 
Governments;

(c) whether it has come to the 
notice of Government that the rebate 
on excise duty and other concessions 
go to the exporters rather than the 
cultivators or producers; and

(d) if so, what Government pro-
pose to do in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Tea Industry 
is passing through an extremely 
difficult time.

(b) The national meet on Tea In-
dustry held in Delhi in August 1981 
had recommended a package of fiscal 
reliefs both at the Central and State 
levels. In addition to measures al-
ready taken by Government in is- 
creasing rates of replantation sub-
sidy, raising the monetary limit for 
development allowance under Income 
Tax Act and reducing surcharge on 
corporate tax, Central Govt. -has vn 
nounced an Excise rebate scheme on 
exports of Tea and has also 1'oduced 
basic excise duty on tea for 
certain areas. Draw back of , cus-
toms and excise duty on packaging 
materials used in the export of tea 
chests has also been allowed. The 
Kerala and Tamilnadu Govts, have 
reduced sales tax on sales of tea, 
Kerala Govt, haggiso abolished sales 
tax on fertilizers used for tea plan-
tations and has announced th^t Plan-
tation Tax on Tea will be levied at 
the prerevised rate and not at the 
enhanced rate. Central Governments 
has recently constituted a sub— 
group to follow up the recommen-
dations of the National level meet

on Tea Industry with the State Gov-
ernments and concerned Deptts. of 
the Central Government.

(c) Central Government’s rebate 
on excise duty is granted to export-
ers of tea including producer—ex-
porters.

(d) Does not arise.

Idle capacity and under-utilisation 
in Kapur Division of BAL

3073. SHRI HANNAN MOLLAH: 
Will the Minister of DEFENCE be 
pleased to state:

(a) th’e number of man-hours lost 
at the Kanpcr Division of HAL during 
the last five years as a result of 
under-utilisation as well as idle 
capacity;

(b) the set-back in terms of finan-
cial losses;

Oc) whether the Division has 
enough orders at hand now to ensure 
capacity utilisation and its 
future manufacturing plans; and

(d) if not, the reasons therefor?

"" THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH DEO): (a) Approxi-
mately 27 lakh manhours

(b) The net aggregate lose during 
the last 5 years amounted to about 
Rs. 1.32 crores.

(c) and (d) No, Sir, However, 
several steps have been/are being

taken to provide Division with ad-
ditional orders with a view to >Tm- 
prove the utilisation of capacity.

Editorial captioned "operation 
forward"

3074. SHRI HARINATHA MISRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Governments attention 
has been drawn to the editorial com-
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ments of the “Times of India” dated 
11th February, 1982 captioned “Ope-
ration Forward’';

(b) if so, whether with an invest-
ment of over Rs. 20,000 crores, 170- 
odd. central public sector units haVe 
made this year profit of only Rs. 48 
crores;

(c) whether installed capacities 
continue to be grossly under utilised 
even in the crucial sector comprising 
power, coa^ and transport while vast 
sums are being invested in new 
projects almost all of which are behind 
schedule; the detailed reasons for 
each one of the above; and

(d) whether Government have 
directed that top priority be given to 
improve the performance of the 
public sector undertaking; if so, the 
details of the directive and its im-
pact?

THE MINISTER OF STATE IN 
THE MINISTRY OF FNANCE (SHRI 
SAWAI SINGH SISODIA); (a) and
(b) The editorial captioned "Opera-
tion Forward” published in the 
Times of India’ dated 11th February
1982 has correctly mentioned that 
based on provisional information re-
ceived, 170 Central Public Sector 
enterprises projected an estimated net 
profit of about Rs. 48 crores in the 
first half of 1981-82 on total capital 
employed including working capital 
estimated at approximately Rs. 
19,652 crores as on 30.9.1981.

(c) A  statement is attached.

(d) Im|pTOvement o f performance 
specifically by increasing efficiency, 
capacity utilisation and generation of 
internal resources figures as one of 
the points in the New 20-point pro-
gramme. In addition 1982 has been 
declared as the year of productivity. 
Administrative minis tides: and the 
public sector enterprises manage-
ments have been advised to take 
note of these. There nas been 
continuing iimprifveffnent in pro- 
continuing improvement in pro-
fitability of the public sector enter-
prises during the current year.

Statement

In the case of Central Public Enter-
prises in coal and transportation sec-
tor, the installed capacity is not sus-
ceptible of easy determination.

In case of Central Public Enter-
prises in power sector, the installed 
capacity is relevant only in th'e case 
of Badarpur Thermal Power Station 
of the N.T.P.C. other plants of NTPC 
being still under construction. 
The Badapur Thermal Piwer Station 
unit has shown improvement in its 
performance.

The production in Central Public 
Sector coal enterprises has shown im-
provement as could be seten from the 
figures indicated below:

Coal production of Coal India Ltd.
Ltd.

lakh
tons

April—Dcccmber 1980 

April—December 1981

685 86 

763■06

Production of Neyveli Lignite Cpr- 
poration

April—December 1980 . 35
April—Dcccmber 1981 . . 43

In the case of Central Public En-
terprises is the transport sfector, such 
as Indian Airlines, Air India, Ship-
ping Corporation of India, Moghul 
Line Ltd., Delhi Trasport Corpora, 
tion, the output in terms of revenue 
ton kilometres, cargo transported, pas-
sengers transported etc. has shown 
no deterioration.

Significant cost and time over-
run has been noticed in r’espect of a 
few projects in the coal sector. These 
have been scrutinized and the mana-
gements advised to take appropriate 
actions. These have occurred amongst 
other reasons because of delayed pro-
curement ;of equirpm'ent. Acquisition 
of land, etc There is no significant 
time and cost overruns in respect of 
Central Public Sector enterprises in 
the transport sector.
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Implementation ol 20th point of 20- 
point programme .-

3075. SHRI R. PRABHU: Will the 
Miniter of FINANCE be pleased to 
state the specific measures which the 
Ministry proposes to take to imple-
ment the 20th Point of the 20 Point 
Programme announced by the Prime 
Minister relating to the improvement 
o f working of the public enterprises 
by increasing efficiency, capacity, 
utilisation and generation of internal 
resources?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
In order to improve the working of 
Public Enterprises, the following 
important measures have been taken:

(i) Improving co-ordinatiolh to 
identify bottlenecks which are 
arising due to factors outside the 
control o f individual enterprises so 
that remedial action by the con-
cerned authorities could be takeh 
in time, particularly in respect of 
power, transportation and infra- 
Btructurals.

(ii) Improving the systems and 
procedures so as to expedite clea-
rances and approvals by Govern-
ment agencies such as Custom?, 
Excise, etc.

(iii) Evolving detailed perfor-
mance criteria for sectors/enter-
prises which could be used for the 
purpose of monitoring perfor-
mance.

(iv) Streamlining and. intensi-
fying the monitoring machinery to 
ensure timely identification of bot- 
tlencks and intiation of remedial 
action.

(v) Installation of early-warning 
eystemg in respect of important pro-
jects in key areas of the economy.

(vi) Preparation of short-term 
Action Plana incorporating specific

taigets for improving capacity uili-

alion and financial rates of return in 
the next two years. 

i
(vii) Closer monitoring and con-

trol of projects under construction.

Future prospects of export of tea

3076. SHRI H .K .L . BHAGAT:
SHRI RAMAVATAR 

SHASTRI;

Will the Minister of COMMERCE 
be pleased to state:

(a) the present position in regard 
the export of tea; and

(b) its future prospects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A . SANGMA); (a ) .According to 
quick estimates, tea exporta from 
India between April, 1981 and 
January, 1982 wag 199, 67 M Kgs. 
valued at Rs. 359.73 crores compared 
t0 194, 35 M Kgs valued at Rs. 371.25 
crores during the corresponding 
period in 1980-81.

(b) Future prospect of tea exports 
from India would depend on the 
supply and demand position both at 
the national and international levels, 
the overall policy regarding exports 
as well as the final outcome of the 
International Tea Agreement.

Fall in prices of shrimp in export 
market

3077. SHRI V. S. VXJAYA- 
RAGHAVAN: Will the Minister of 
COMMERCE be pleased to state;

(a) whether there has been a sharp 
fall fti the prices of shrimp in the 
export markets during the last two 
years;

(b) if so, whether the causes have 
been identified; and

(c) if so, the steps taken to boost 
export eamingg from shrimps?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A . SANGMA): (a) Average unit 
value realisation on exports o f 
shrimp fell by 7.9 per cent dur^g
1980 as compared to 1979. However, 
there was an increase of 18.8 per cent 
in 1981 over 1980.

(b) Does not arise.

(c) Does not arise.

Encashment of stolen cheques/drafts 
by opening bogus accounts

3078. SHRI R. R. BHOLE: Will
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that cases 
of forging and stealing cheques and 
drafts sent by post from foreign 
countries and encashing them by 
opening bogus accounts in the nation-
alised banks have of late increased 
considerably;

(b) if so, the number of such cases 
detected during the last three years;

(c) the amount of loss suffered by 
the nationalised banks on this account; 
and

(d) whether involvement of em-
ployees of the banks was also detected 
in these activities and if so, their 
number and action taken in such 
cases against the guilty employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(d) According to the information 
collected by Reserve Bank of India, 
during the years, 1979, 1980 and 1981, 
there have been fourteen incidents in 
public sector banks when foreign 
cheques and demand drafts sent by 
post from foreign countries, after 
being stolen, were encashed by some 
persons after opening bogus accounts. 
The amount involved in respect of 
these fouteen cases was of the order 
of only Rs. 0.63 lakhs. The banks 
have not reported the involvement of 
any of the employees in respect of 
these incidents.

Import and production of newsprint

3079. SHRI R. V. GHORPADE: 
Will the Minister of COMMERCE be 
pleased to state:

(a) what is the present sale price 
of imported newsprint fixed by the
STC> - U j

(b) what is the quantity and cost 
of newsprint being imported annually 
by the STC;

(c) what is the present demand of 
newsprint in the country and what is 
the indigenous production;

(d) what steps have been taken to 
increase the indigenous production; 
and

(e) are there any hindrance or 
difficulties faced by indigenous pro-
ducers or entrepreneurs who wish to 
set up this industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The prices for
48.8 GSM newsprint for the quarter 
January/March, 1982 are as follows:

Category of 
Newspaper

High Seas sale 
price (PMT)

Buffer stock 
price (PMT)

Small Rs. 5140 601O

Medium Rs. 5415 6285

Big Rs. 5960 6830

(b) A quantity of 306,000 Metric. 
Tonnes newsprint valued (cif) at 
Rs. 133 crores was imported during 
1980-81.

(c) Demand for newsprint for the 
year 1981-82 is estimated at 3.60 lakh 
tonnes. The indigenous production of 
newsprint during 1981-82 is expected 
to be about 55,000 tonnes.

(d) and (e) National Newsprint & 
Paper Mills, Nepanagar was the only 
unit, till recently, manufacturing 
newsprint (with an installed capacity
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of 67,500 tonnes per annum), The 
mill is undertaking an integrated 
modernisation and renovation pro-
gramme to raise the capacity to 75,000 
tonnes per annum. The newsprint 
project of Mysore Paper Mills Ltd. 
for a capacity of 75,000 tonnes per 
annum and the Kerala Newsprint 
Project of the Hindustan Paper Cor-
poration Ltd. for a capacity of 80,000 
tonnes per annum are also expected 
to commence commercial production 
by 1982-83.

The undermentioned schemes have 
"also been licensed and are in prelimi-

nary stages of implementation:

M/s.Tamil Nadu Newsprint and 
Paper Ltd.—50.000 tonnes per 
annum.

M/s. Century Pulp and Paper 
Co.—20,000 tonnes per annum.

Applications received from entre-
preneurs for setting up new units 
are considered cm merits.

t o  f w f  Sr ^

3 0 8 1 . fffoT TT̂ rT :
enfer^T *Teff ^  sfrTl̂ r 
f a  —

qprr ^ TrTT

swrraJTi-sif spt qcrr sr»m»T | ; ?tVt

(*t) qfc qfr, cfl 
fsprrr w  srttt spt *r*TT2RT??f 
crtt % f^r^r ^rfi* ^  wx

I ?

liel HI4 ^ ■'dMHcO (sft
q. # n n )  : (*») sft 1

( « )  ^TT I

India’s contribution to International 
Tea Committee

3082. SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased 
to state:

(a) whether keeping in view the 
decline in tea exports from India to 
U.K. during 1981, India's contribu-
tion to the International Tea Com-
mittee, London, has also been lower-
ed; and

(b) if so, the details in this regord?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA). (a) and (b) Con-
tribution to the International Tea 
Committee, London by producer/ex-
porter members depend on the total 
budget of the Committee as well as 
the average export performance of 
members in all markets including the 
U.K., over the three preceding calen-
dar years. India’s contribution for 
the year 1982 was lower at Pound 
Sterling 4590 as compared to Pound 
Sterling 5040 in 1981.

Manufacture of soap by Hindustan 
Lever Ltd

3083. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be 
pleased to refer to the reply given 
to Unstarred Question No. 6956 on 
8 Apri1, 1981-regarding common goods 
manufactured by M/s. Hindustan 
Lever Ltd. and state:

(a) whether 1,63,726 metric tonnes 
of soaps has been produced by 
Hindustan Lever, a subsidiary of Uni 
Lever, U.K. during the year 1980;

(b) whether bulk of production of 
soaps is manufactured out of tradi-
tional oils;

(c) whether company’s claim re-
lated to use of sophisticated techno-
logy in the manufacture of soaps is 
wholly confined to the use of minor 
oils like Neem, Karan j a and Sal etc.;
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(d) whether bulk of the production 
and its turnover continues to be 
drawn from soaps; and

(e) whether claim of the company 
that 70 per cent of its turnover con-
sists of Appendix I activities is not 
based on facts, if so, the reasons for 
not implementing the directions of 
the Reserve Bank of India to the 
company for bringing down its foreign 
equity holding to a minimum of 40 
per cent?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
Durin# 1980 the company produced 
1,63,724 tonnes of soap.

(b) No, Sir. Around 70 per cent 
of the oils consumed is non-tradi- 
tional and non-edib]e in nature,

(c) Yes, Sir.

(d) 42 per cent of the turnover is 
on account of soap production.

(e) The representations made by 
the company seeking its eligibility to 
retain 51 per cent foreign equity under 
FERA guidelines do not depend 
solely on the nature of technology 
involved in the manufacture of pro-
cessed triglycerides. The company 
has drawn attention to certain other 
provisions of the FERA guidelines 
also and these are under consideration. 
It is hoped that a final decision on

these representations will be taken 
shortly.

Import of Milk Powider ^

3084. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be 
pleased to state:

\(a) whether there has been any 
increase in the quantity of milk 
powder imported during the last three 
years;

(b) if so, to what extent, year- 
wise;

(c) whether Government have 
made any assessment regarding the 
consumption of milk in the country; 
and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b) A 
statement of import during 1978-79,
1979-80 and 1980-81 (upto October, 
1980) is attached. Statistics for the 
period after October, 1980 has not 
yet been compiled.

(c) No, Sir. It would be difficult 
to have any precise assessment of this 
item.

(d) Does not arise.

1
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308 5. TFT faRTH MKMIH l
mn ftrcr tfeft 

1% :

(sp) T̂T *R+IT ^
^Tcff *f wsfafipff ^  £T 

% f̂ TT 19 78 ?ftT 19 79 if 
^rnrRTn n«?T 

?f«3f'iRr ir^qcfT fFifirw aft ;
qfe ^f, <fl oc^efr sqfKr r̂t t  | sflr 
spiT sr^sr if *fl$ sffa^w r st it t̂ 
% rr«n^ if ^  »rf «rt;
qf? $T, ?ft flc^srt sq-Yrr JRT I  ;

( jj)  qqT tfaraq 5p t ^  qcff 
a r ?  % q-sff £  faq i <r®i. 

STSTfaT̂  *T>q?n 7> TRq$f ^
*rC | ; qfe 5r'«

TTt̂ T m m  apH | ; tftT

( 3 )  fasprTR WWfiref Tu 
^  Ti s^rq if t a t  f<? 

i  trsff ^t ?rT<ft % «rrt ir u t+tt ^t
^  jftfTT fasTlf^' ET7?f SPT
I , qfc ?T, 5h cTc^Hft sisftTT *ifT

I ?

farT -Ho4 IHM % TT̂ T *Tcft («ft
W f f ^ f ^ f t f e n )  : (^ )  9 - 9 -
1981 ^  T T ^ m  f^q-Pf sTTT
srfa^f^r * r fo ^ q  Ti^rwcn-

^ T ( ^  ^  q^) ^  ^  ^  
f^m JT3T̂ q ^  fVfa?r f ^ m  %
fa?r-fa5r crrfterf t . f | ^
(^fnT5 sftr stFt s s ) ^ W n
fiff^-ar f̂ TT £  srfa- rfsfpiRr Vforrij
fosrffTfr ^  «ft 1 f^cft ?f*-
^rr^ff sftr ?fr«5 ftp^r !fq.5rra^f
% ĝFfTTR : 425-700

5 5 0 - 8 0 0  «T 1 *rrf̂ 4T
fa*nvi % ^'f^r spfrnr if

9 -9 -1 9 8 1  $f T^r =ffT53 f l ? ^  
^  T̂T ^c!n' TTT?T 5 50-

900 ¥0  «TT I

(^ )  qrh: (?r). r w m  f ^ i ’T
f ^ r  ^  ^  % q*r̂  j*
f̂ srtfrrf T̂rrr 1 1 fsif*r?r n^Tff/
f ^ i ^ f f  q k  ^rnrT^izff if  

j t r t , &rr 9Tcff ^
ir^q^TT q-H %■ ^  Ti r̂vmrr

^ ?rN^mq vnsrwrr
^ 1  V  ^5) ^T faqT
I  ^ T  9 -9 -1 9 8 1  37. %??rq
cfr^q T r w r r  ^  'if’ q^)
fa^ir, 1981 ^  ^ fs r g f^  WTT feqr
I I ^ ^cff faiTR-
sftr ?ffaT ?̂\£ w h  sr?7! ^ ‘< 
®r1f # ? r g ^ ^ t q  ^nq-fetzff if ^fn^5 
!flr  vfrss ^  q^f qr
T̂T̂  q^lf r.̂ T 1 r4V, 3n î f̂f 

% ?mT^ £qffa ^rir?5r*ff if 
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?W  ( * r ^  '’ f' q ? ) ( 1981
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Income Tax collected/due on Interest 
Paid to Debenture Holders

3086. SHRI MAGANBHAI BAROT: 
Will the Minister of FINANCE be 

pleased to state:

(a) the amount of Income Tax 
collected/due on Interest paid to 
debenture holders by the Public Com-
panies in the List two years; and

(b) the estimate of tax collection 
on this account fcrr the year 1982-83?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a)
According to section 193 read with 
section 200 of the Income Tax Act, 
1961 a person responsible for paying 
any income chargeable under the
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head “Interest on securities’’ shall at 
the time of payment deduct income 
tax at the rates in force on the 
amount of interest payable and pay 
the income tax so deducted to Gov-
ernment account within the pres-
cribed time. In case of a default in 
deducting or in Pc,ylng the income 

dcaucted, action under relevant 
provisions of Income Tax law can be 
taken. While data regarding income 
tax collected by the companies under 
the head “ Interest on securities" is 
available, no separate data is main-
tained in respect of income tax col-
lected/due on interest paid to deben-
ture holders. The collection of 
requisite information will involve im-
mense time and labour as the indivi-
dual records of all\company assessess 
all over India will\have to be gone 
ftito. As such, the time and labour 
involved will not be commensurate 
with the results. However, the total 
amount collected from companies by 
way of interest on securities during 
the years 1979-80 and 1980-31 was 
Rs. 16.39 crores and Us. 16,80 crores 
respectively. This includes 'he tax 
on interest paid on all securities both 
Government and non-Government and 
deduction made by all companies both 
private and public.

(b) The estimates of tax collection 
on account of interest on securities 
for 1^82-83 is Rs. 17.98 crores.

Objectives of differential rate of 
interest scheme ,

3087. SHRI BHEEKHABHAI; Will 
the Minister of FINANCE be pleased 
to state:

(a) the objectives of Differential 
Rate of Interest Scheme in brief;

(b) whether Government are aware 
that pace of providing loans to weaker 
sections has, of late, slowed down:

(c) whether Government are aware 
that there might be a duplication in 
reporting progress under Differential 
Rate o f Interest Scheme by banks; 
and
/

(d) if so, what action is proposed 
to be taken to improve statistical 
reporting by banks?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
The objective of the Differential Rate 
of Interest Scheme is to improve the 
economic conditions of weakest among 
the weaker sections of society- by 
assisting them through loans from 
banks at 4 per cent per annum rate 
of interest for modest productive 
endeavours.

(b) It is not correct to say that 
the pace of providing loans to weaker 
sections has slowed down. Banks 
continue to give attention to weaker 
sections of the society. Under the 
Differential Rate of Interest Scheme, 
their advances have increased from 
Rs. 90 crores covering 16.20 lakh bor- 
rowal accounts as at the Aid of De-
cember, 1978 t0 Rs. 192 49 crores 
covering 25.10 lakh borrowal accounts 
as at the end of December, 1980. 
These constitute 1.01 per cent of their 
aggregate advances as at the end of 
December, 1979 as against the target 
of 1 per cent laid down under the 
Scheme.

(c) No, Sir.

(d) Does not arise.

Export Houses registered with 
Government

3088. DR. KRUPASINDHU BHOT: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the number of Export houses 
registered with Government for effect-
ing exports of Indian products;

(b) what are the major items of 
exports proposed by such companies;

(c) what concessions Government 
have given to such companies for 
promoting exports; and.

(d) whether such companies have 
been able to effect exports to the 
satisfaction of Government?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The number 
of recognised Export Houses as on 
27th February was 1,355.

(b) Export House Certificates are 
issued on the basis of a minimum 
export performance level already 
achieved during the base period, as 
prescribed in the policy. The major 
commodities exported are readymade 
garments and other textile items, 
engineering goods, fish and fish pro-
ducts, leather and leather goods and 
chemicals and allied products.

s. (c) Apart from the normal REP 
licences, Export Houses are granted 
Additional Licences for import of raw 
materia1 s for sale to Actual Users, 
permission to import OGL items 
against REP licences and Additional 
Licences, for sale to Actual Userg and 
foreign exchange allocation for export 
promotional purposes abroad. Details 
in this regard are contained in the 
Import-Policy, copies of which are 
available in the Parliament Library.

(d) Generally, the export houses 
have been able to effect exports in 
accordance with the growth rates 
prescribed.

Survival of Star Hotels at Khajuraho

3089. SHRI K. RAMAMtfRTHY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether there is only one 
Indian Airlines flight daily to Khaju- 
raho, which carries just 40 tourists to 
that tourist centre; and

(b) if so. how the three five-star 
hotels and three three-star hotels in 
Khajuraho are still surviving and 
what is their daily occupancy ratio?

THE MINISTER OF .STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR- 
SHEED ALAM KHAN): (a) Indian
Airlines operates a daily service

Boeing 737 with a seating capacity of 
126, as per details below:

IC 407 Delhi-Agra-K.hajuraho-Varan.asi

IC 4o8 Varanasi-Khajuraho-Agra-Delhi

In addition Tourist Traffic also 
moves to Khajuraho by surface route.

(b) Three hotels on the approved 
list of the Department of Tourism 
have a room capacity of 200 rooms 
and their occupancy has been as 
under:

No. of Occu-
rooms pancy

4H 44-7%
102 26-7%

50 167 %
only for 
five mon-
ths as it 
com me - 
need
operafion
from
August,
1981.

Faster development of tourism by 
State Governments and Private 

Sector

3000. SHRI D. P. YADAV: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) the details of the measures 
taken to enthuse the State Govern-
ments and the private sector to bring 
faster and more development of 
tourism infrastructure in the country; 
and

(b) the Results of the above mea-
sures during the current year?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR1- 
SHEED ALAM KHAN): (a) and
(b ). Measures taken for develop-

r. Hotel Khajuraho 
Ashok ĵ . .

2. Hotel Chandela .

3. Hotel Jass Oberoi
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ment of tourism infrastructure both 
in the public and private sectors 

inter-alia include the following:

(i) A comprehensive scheme for 
the development of tourism has 
been drawn up in consultation with 
the State Governments/Union Terri-
tories on the basis of the travel 
circuit concept which envisages 
planned and integrated develop-
ment of 61 travel circuits covering 
441 centres by pooling the resources 
in the Central, State and private 
sectors.

(ii) State Governments have for-
warded their blue prints of tourism

development based on travel cir-
cuits in respect of their States. 
These are being examined and a 
shelf of schemes is being prepared 
which could be taken up for imple-
mentation depending upon the 
availability of resources and inter- 
se priority.

(iii) State Governments concern-
ed have been requested to provide/ 
transfer lands to the Central D epart-
ment for cons'ruction of Tourist 
Village, Forest Lodge, Tourist Hos-

tels etc., so that expeditious imple-
mentation can be taken up.

(iv) Funds have been released/ 
being released for provision of 
transport facilities viz. Boats/ 
launches at selected lakes, mini-
buses for viewing Wild Life, trek-
king equipment for trekking tours, 
promotion of festivals and fairs etc.

(v) India Tourism Development 
Corporation has drawn up a scheme 
for taking up joint venture tourism 
projects by forming a new company 
in each State with nearly equity 
participation.

(vi) Incentives in the form of 
tax concessions; ]o?tn assistance at 
concessional terms, allocation of 
foreign exchange for essential im-
ports, overseas advertising publicity 
and promotional tours; priority of 
consideration in the allotment of 
building materials, telephone/telex

etc. are already available to approv-
ed hotels in the private sector.

(vii) Request for grant of loans 
for purchase of Ex-STC cars/ 
Ambassador cars/coaches are con-
sidered subject to the availability 
of funds in favour of tourist car
operators who are on the approved 
list of the Department of Tourism 
and who apply for the loan.

j pf ; ft zftinmt
F"-

3091. TT*T W
farT Mcfl sidl'} 3141 <T>̂ l

:—

(*F) ft fe w  SHT stft
'HfilAldl ft 3TT% z f l^ W
% ih ewi {

(t j ) 5Pf7 w
tft W '^TT I  ? ’

farT :
(^1) IT̂T <IJI -̂ T̂TT
f̂ TT WT ^ I

% ^trft ®i|M
^ 1% n rr  srarff ft f^nr
unft wjm  ci Min ft
1 1  3T w  1 1 . 6  1

^ f f  qx 1 . 5  ft
rr̂  tffcr sfix tffacfft'd ?T f w

irq; stpt qx 0 . 7 5  ft
sf-=(r(c( § ̂ [T yijr'Tj ( MtIh ]
'4Tt T W  T̂TcTT I  I SRHfajfrr fW!*T

% =nr«n qx ®̂ n«r
l^fT  ftf^T
7T 1%  ̂ ITTT ¥THT ^X 0 .5  yfdSId
?x ft n̂icTT ^ ?nr
tifodP<ti W  WT TT 0. 75
srfftw ft ftrr snmx 5nmT
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^T MR41^HiiTt % Twt
f^RJT f W
r̂̂ rq’frr §• f^crrN'cr f%m ^ t t t̂

5̂R" hR^I-jI'II +1 TPT
^fsqr

1 2

1 frfa fi?r5Tr qf^f^HT

2 fgRT^r sr̂ sr q - f ^ m

4 TRfSTPT cRTT f^RTf STW
fâ TTRT

5 TR-f^ FT STt

6 WT srt?T ix t

7 ^ 5r?r ( < i ^ m  W )

8 5fo

9 ^ 4 t  fa^fT H U| ^fw^FTT

10 JTo STo

11  ir̂ TVfTrf 3>TT¥ qiwHRT

12 TT̂t̂ T ^  qf< mI'jiii
13  T̂F5T f%^rrf ? fk  f^RTf

SffsT f^TRT

14 vrTcfhT *il«flRi+ f a r o

qfbft^RT

15

16  ?t*r mRsi^h qfwt^prr

i s  ’ t j w  5f:fc qfTjfitjRT

1 8 mrtq- % rcr
o

mR aTMhi

19 %T̂ r frfa fa + l-H qfwfa^T

20 ^fcr hR-mI^hi

21 Tr^TRf 41'H'd̂ |J| hRaTMHIo

22 mPmh smr r̂ frfa Giwk

h R a[)^h i

23 5T?!?r wrfq- %cTR mR ^ ht

24 WRTPT frfq f^^RT mR^V»HI

25 TfT r̂rs' ^*rf f w f  mR±[)*hi

26 =11<̂ cH' ^€flPl+ sfTT f̂ RST
Tfw^TT

27 ftr^Tf tRaTMhi

28 mR^T^HI

29 frf̂ T ftW K  tt\T

O

30 ^RTt W ^ T f fWRT Tfr-
jft^nrr

31 _fsr$ir frfa fw n r  ^flr
qfcft^RT

32 T̂T̂ rra’ KT«s!KU| HRifMHI

33 T̂TCcffa srNitftpf: fWRT # t T

34 ^FffefT RNI$

35 mrfa f%̂ rcr qfr-si '
qtSPTT

36 Ztwft JTR rm tq  f^rT vfr-
zffcrrr

37 ^ (iH K  t R^mh i

38 XT^T t f t

39 stfst st^t
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40  ^T o ir^fo ' f t o - l l

41 cRrr

42 W l d  f w f

43 ^fW^TT f % ^

44 ^TT wfrRTRft

45 dH^ 5r?r yfa ^TT fd'tiltTl'

46 *H8f*fl+<u| cRT *njTSFT

47 ’M'ttim'i r̂nr n̂r ̂ o

48 t t w ^ t r̂nfl̂ r f%^r

' 49 TT^T ^ tflR d l fWRT fW T

50 f f a  fclWK

51 cN t^  fw * n i

52 ^RV <u| f^PT
M R ifle d  I

53 5To ddHMd

54 JTfRPSf 5 r ^ T  cmT H^fd+T#

55 f f a  ^dfaii cT̂TT f^TRT 
f̂ FPT M Rifled I

56 ^TxT f̂hT Tft̂ T H Rifled I

57  <ld ddHMd
O  O

58 ^ R t WRcfhr v h W tt qRzfW n

59 ^ R t f^RTt qR41«ldl

60  t ^ i ^ r  qfR ^N di

61 ^ R t  ■‘N  <ld q-R^l^d I

62 '7 o 5To ^ <+T <1

63 ?ftr f^ ?r

1 2

64 ^ R f  f w ^ f t  -̂orf cTPftq- fd̂ Jcf
qf v ^ d l °

65 %77T frfa f ^ n x

66 ^TRc\

67 TT5TPTH ^ fd °M ^

68 '+)<<w cTPfhT ft^d

69 ^ i - £ r o w  5̂ -̂

70 sTRfe qr^r

71 T O T  d^R q f ^ T  Tf ^ ^ d T

72  f ^ R  ?rnf)u|

73 d !̂d<{) t̂sr

74 vrzw q^._

75

76 j t o  sr o j t t bt  f% n̂rf

77 ?TTCNY |X9^R

78 *^RT*£ frj% f ^ f R

79 5Tf*Hdl  ̂ frfa f^ T R

80 *To STo fdWK W T - 1 1

81 ^ R t TT^T y^+|Rdl fd + IH
fW T

82 cffHeid 1̂  57WRC sf  »T5rc\

83 dU^cfl ^fNftfw T̂Tf sffc
f̂ TTT (#T-?R^Rt ^ T )

84 ^ K T  ^RTT

85 ^ R t <\h *Um crpfrcr fe rn

86 ^?Rt cTTfRT fo^cT
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1 2

87 + M4)< -HK fa + lff
r" ■ r*

88 MliM+i a)<lM tllHIM'fc

89 *T 0 5T .•

90
f^ ih

91 ST r̂f f l f
t T-WHHI

Utilisation of World Bank Aid

3092. SHRI GHULAM RASOOL 
KCCHAK: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether World Bank aid in the 
current financial year was fully 
utilised by India upto 31st January, 
1982; and

(b) if so, to what extent it has 
been utilised so far in the current 
financial year?

1HE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b). The utilisation of World. 
Bank aid in the current financial year 
is likely to exceed the level assumed 
in the Budget Estimate 1981-82. Up- 
till February 27, 1982, the utilisation 
during the current financial year, in-
cluding claims in the pipeline, 
amounts to about US $1068 million.

Honouring of return ticket issued to 
New York by AI

3093. SHRI AJIT KUMAR SAHA: 
SHRI MUKUNDA MANDAL:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) details of the circumstances for 
off-loading ticket No. 8352: 026 : 124

for flight 115 of Air India on January
17, booked and OK endorsed by the 
New York office of the airlines;

(b) name of the official who decided 
to off-load the said ticket;

(c) whether that off-loading was 
regular;

(d) if not, steps taken to book the 
erring officials and to what effect with 
details thereof; and

(e) steps taken to prevent occur-
rence of such incidents in future,, 
with details thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) The'passenger con-
cerned was not off-loaded and he 
travelled by the flight No. AI-115- 
dated 17th January, 1982.

(b) to (d). Does not arise.

(e) Air India have reiterated their 
instructions to the agents/stations not 
to send passengers with confirmed 
bookings without obtaining prior con-
firmation from the respective space 
control stations.

Development Of Airports

3094. SHRi K. MALLAJSTNA; Witt 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Central Government
ft**'

have framed any plan to develop some 
more airports in the country; and

(b) if so, the details regarding the 
scheme in this regard and the names 
of the airports being covered under 
this scheme?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir.

(b) The Sixth Five Year Plan 
envisages an expenditure of Rs. 147.00 
crores in respect of construction of 
new aerodromes, strengthening/exten-
sion of runways, taxiways and aprons,
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extension/modification/construction of 
terminal building improvement/ 
provision of safety service equipment 
at domestic aerodromes to which 
Indian Airlines/Vayudoot are operat-
ing/propose to operate air services. 
The plans also include augmentation/ 
modernisation of radio, radar, naviga-
tion aids and communication facili-
ties at domestic and international air-
ports.

Plans have also been drawn for 
expansion of the international air-
ports at a total cost of Rs. 141 crores 
during the Sixth Plan period. The 
development plans include construe, 
tion of New International Passenger 
Terminal Complex (Phase II) at 
Bombay, New International Passenger 
and Cargo Terminal Complex at 
Delhi, construction of new Domestic 
Terminal building at Madras and pro-
vision of Category II lighting system 
at Bombay etc.

Some of the important domestic 
airports proposed to be developed in 

'the Sixth Five Year Plan are:

1. Ahmedabad

2. Baroda

3. Bhavnagar

4. Dabolim

5. Indore

6. Rajkot

7. Agartala .

8. Bhubaneshwar

9. Gauhati

10. Bhopal

11. Imphal

12. Jorhat

13. Mohanbari

14. Patna

15. Ranchi

16. Silchar

18. Chandigarh

19. Jaipur

20. Jammu

21. Kanpur (Chakeri)

22. Srinagar

23. Varanasi

24. Calicut (new aerodrome)

25. Cochin

26. Hyderabad

27. Madurai

28. Tiruchirapalli

29. Trivandrum

30. Visakhapatnam

Vciyudoot aerodromes

1 . Rupsi

2. Kailashahar

3. Kamalpur

4. Cooch-Behar

5. Passighat

6. Daporijio

7. Zero

8. Shillong

9. Kota

10. Pantnagar 

] 1. MuzafYarpur

12. Ludhiana

13. Bikaner

14. Dehra Dun

15. Thanjavar

16. Nanded

17. Raichur

18. Bilaspur

19. Purnea

20. Gaya

17. Amritsar 21. Tezu
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New Aerodromes

1. Aizwal
2. Kohima
3. Gangtok 
■4. Itanagar 
.5. Kangra
6. Gauchar
7. Surat
8. Pondicherry.

A i Offices in India to honour commit-
ment by AI Offices outside India

3095. SHRI BASUDEB ACHARYA: 
■Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether the Air India offices 
dn India are legally bound to honour 
a commitment made by Air India 
offices situated outside India; and

(b) if not, details of what will 
happen to such confirmed passengers 
when they come to India with the 
assurance of a confirmed air ticket?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir. How-
ever, as per laid down procedure, pas-
sengers holding confirmed tickets, 
after arrival in India, have to recon-
firm their return reservations at least 
72 hours prior to the departure. 
Failure to do so may result in 
cancellation of the reservation and Air 
India is not bound to accept such pas-
sengers. *

(b) In case, a passenger fails to 
get accommodation on a flight due to 
non-confirmation of ticket, steps are 
taken by Air India to arrange his 
travel by their next available flight 
or on other Carrier, if there are no 
restrictive conditions on the ticket. 
Expenses on boarding and lodging of 
such passengers, who are required to 
stay beyond the scheduled departure 
date, are borne by Air India.

Overdrafts by States

3096. SHRI SUSHIL BHATTA- 
CHARYA: Will the Minister of FIN-
ANCE be pleased to state:

(a) details of the overdraft drawn 
by the States at the time of annual 
allocation of funds for the Sixth Five 
Year Plan finalisation, State-wise 
details;

(b) also steps taken by Govern-
ment, to alleviate State finances in 
view of the chronic shortages of funds 
from which the States are suffering; 
and

(c) if no steps have been taken, 
the reasons for the same?

THE MINISTER OF% FINANCE 
(SHRI PRANAB MUKHEJUEE): (a) 
The Sixth Five Year Plan was fina-
lised and was approved by the 
National Development Council on the 
14th February, 1981. A statement 
showing the overdrafts of the States 
on the Reserve Bank of India on ihat 
date is laid on the Table of the House.

(b) Transfer of funds from the 
Centre to the States as States’ share 
in Centra] taxes and grants-in-aid has 
been substantially increased from 
1979'-80 on the recommendations of 
the Seventh Finance Commission. 
Under the Sixth Five Year Plan, 
Central assistance to the States for 
State Plans has also been stepped up. 
Additional allocation of market bor-
rowings has also been made to back-
ward S'ates.

States’ overdrafts arise either on 
account of temporary aberrations in 
their cash flow or on account of struc-
tural imbalances in their budget. The 
Central Government has been having 
a continuous dialogue with the S ates 
running overdrafts in order to correct 
the situation where there are s^ru^" 
tural imbalances in the budgets.

Cc) Does not arise.
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Statement

Overdrafts on the Reserve Bank o f India as 
on lAth February, 1981.

(Rs. crores)

SI.
No.

State Amount 
of Over-
draft

1 Assam . . . . 20-30

2 Karnataka . . . 0-27

3 Madhya Pradesh . . 31-48

4 Manipur . . . . 5 0 0

5 Punjab . . . • 4-53

6 Rajasthdn. . . • 8655

7 Tripura . . . ■ 0-83

8 West Bengal . . • 73-45*

•As notionally worked out by the Reserve 
Bank of India.

Handicapped applicants for imported 
Cars

3097. SHRI SUNDER SINGH: Will 
the Minister of COMMERCE be pleas-
ed to state the number of the handi-
capped applicants who applied for 
imported cars upto 10th of February,
1982 and how many licences have 
been issued to them so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): In the current
licensing period 1981-82, 263 applica-
tions were received from physically 
handicapped persons upto 10th Feb-
ruary, 1982; and 72 Import Licences/ 
Customs Clearance Permits were 
issued upto 28th February, 1982.

W t STTT faifr
I „

3098. *nf *TT̂ T?T :
5IaT̂  yqr
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? ! 3  f^r T(5fo * o
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(*t) tw i £  *rar | fa  af
% ^ T ^ T /fq -^ f cpff W q -- 

^  £  « ^ ,^ r a  ^ if^ ff cT*TT
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feS* ^rlr ’ fL,JT 5RrT§ T̂| 5T3T
S I fa v l^ q  *f, $[
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f^T *TT#
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1 2 3 4
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9 1 2 9 . 9 5  1 0 45 4 .4 4
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Increase in rate of mileage allowance

3099. SHRI MANGAL RAM PREMI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to increase the rate of mileage allow-
ance to bring the same at par with 
the actual cos. of transportation of 
officials on local journeys or to and 
fro headquarters to Railway Station/ 
Airport and vice-versa and prohibit 
the use of staff cars for proceeding/ 
return from tour at headquarters and 
visiting stations to save tne dead 
mileage and high cost of wear and 
tear; and

(b) if so, the action taken so far, 
with details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) and
(b). In case of local journeys on 

official duty within 8 Kms. of their 
headquarters, non-gazetted Govern-
ment servants are entitled to reim-
bursement of actual expenses incurred 
On conveyance subject to certain con-
ditions. In the case of gazetted

3 9 6 . 1 5  4 3 2 . 0 1

1 9 2 . 7 0  2 3 5 . 3 2

9 5 8 . 5 9  104 0 .0 1

officers, this concession is admissible 
if the journey exceeds 1.6 Kms. For 
such journeys beyond 8 Kms. from 
headquarters and also for journeys 
between headquarters and Railway 
Station/Airport during official tours 
mileage allowance is admissible. The 
rates of mileage allowance have been 
increased to Rs. 1.30 per Km. by own 
car/taxi and 50 paise per Km. by 
motor cycle/scooter w.e.f. 1-10-1981 
taking the increased costs into account. 
Government servants proceeding on/ 
returning from tours have often to 
perform local journeys at odd hours, 
often late at night or very early in 
the morning. As normal modes of ' 
transport may not be available at that 
time, it would be desirable to continue 
the existing facility of sta ff car, 
wherever available.

Increase in Export Duty on Coffee

3100. SHRI C. CHINNASWAMY: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that the 
export duty on coffee has been 
increased from Rs. 85 to Rs, 300 --per 
quintal recently; and



157 Written Answers PHALGUNA 21, 1903 (SAKA) Written Answers 158

(b) if so, whether it will not affect 
the export of coffee as well as our 
economy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir.

(b) Export duty on coffee is levied 
mainly in order to moP up a part of 
the wind-fall profits that would accrue 
as a result of steep escalation in the 
international price of coffee. Hence 
increase in export duty would not 
necessarily affect our coffee exports 
and the national economy.

Promotion of Tourism through 
Central Toursim Board

3101. SHRI BALKRISHNA WAS- 
NIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to 
state:

(a) whether his Ministry are con-
sidering the question o f setting up 
some high-pcrwer coordinating agency 
such as the ‘Central Tourism Board’ 
in the interest of promotion of 
tourism:

(b) if f o ,  whether a final decision 
has been taken in the matter; and

(c) if so, the salient features there-
of?

THE MINISTER OF STATE FOR 
TOURISM AND CIVIL AVIATION 
(SHRI KHURSHEED ALAM K H AN ):
(a) to (c). A proposal to revive the 
General Tourism Advisory Board is 
under consideration.

Tourist Complex at Jaisalmer

3102. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether it is proposed to deve-
lop a tourist complex at Jaisalmer;

(b) whether the site for develop-
ing the tourist complex has been

selected in accordance with the pro-
posed Master Plan of Jaisalmer;

(c) whether provision has beeir 
made by the Central Government for 
the year 1981-82 for each development 
work to be executed at tourist spots 
in Jaisalmer and the details of the 
progress made so far in the above 
work; and

(d) the details of schemes prepared 
far the development of the above 
tourist place during the Sixth Five 
Year Plan period?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN): (a) and (b).  Yes,
Sir. The site for developing the 
tourist complex will be selected in 
accordance with the proposed Master 
Plan (land-use plan) of Jaisalmer 
under preparation by the State Gov-
ernment.

(c) and (d). A provision has been 
made by the Central Government for 
effecting improvements of Gadisar 
Tank and development of Sun-Set 
Point at Jaisalmer. An amount of 
Rs. 3.78 lakhs has been sanctioned for 
the year 1981-82 for the purpose. Some 
other schemes for development in 
Jaisalmer are under consideration in 
consultation with the State Govern-
ment.

:9

Development of Gwalior and Shivpurl 
. National Park

r

3103. SHRI N. K. SHEJWALKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) what steps Government of 
India are taking to exploit the high 
potentials of Madhya Pradesh for 
tourist attraction; and ,

(b) what steps are being taken to 
develop Gwalior (historical place)i
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and Shivpuri National Park in parti-
cular?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN): (a) It is proposed
fo develop tourism on travel circuit 
concept for providing infrastructural 
facilities at centres along the identi-
fied travel circuits in an integrated 
and phased manner by pooling the 
available resources in the Central, 
State and private sectors. Discussions 
were held with the tourist officials of 
the State Governments and Union 
Territories, On this basis the follow-
ing travel circuits have been identi-
fied in respect of Madhya Pradesh:

1. Gwalior-Shivpuri-Datia-Orchha. 
Khajuraho-Bandhavgarh-Khajuraho/ 
Jabalpur.

2. Bhopal-Sanchi-Vidisha-Udaigiri- 
Bhopal_(Bhimbetka, Bbojpur)-Uj-
j(ain-Indore_Mandu-Maheshwar-Man-
dleshwar-Omkareshwar-Indore.

3. Jabalpur-Bhedaghat-Cherai. 
Dongri (Hot Springs)-Mandla-Kanha 
National Park-Bharamdeo-Jabalpur/ 
Raipur.

A blue-print of tcrurism develop-
ment has been received from the 
State Government. This is under 
examination for determining the 
schemes to be taken up in the Central 
Sector during the Sixth Five Year 
Plan subject to availability of funds 
and inter-se priorities.

(b) As may be seen above, Gwalior 
and Shivpuri have been identified in 
one of the travel circuits in Madhya 
Pradesh for development in an inte-
grated and phased manner by pooling 
the resources in the Central, State 
and private sectors. Presently it is 
proposed to construct a Tourist Vil-
lage at Shivpuri at an estimated cost 
o f  Rs. 40.00 lakhs.

Disparity ln pay scales of officers of 
Nationalised Banks

3104. SHRI K. LAKKAPPA:
SHRI CHIRANJI LAL 

SHARMA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that there 
is a disparity in the pay scales of 
Officers of Banks, Banks nationalised 
in the first instance and some of banks 
nationalised during the year 1980;

(b) if so, the reasons therefor;

(c) the reasons why a disparity has 
been made in case of officers working 
in the Banks Nationalised during 1980; 
and

(d) action contemplated by Gov-
ernment in removing the disparity 
and bringing the pay scales of the 
officers of the banks nationalised in
1980 at par with those nationalised 
earlier?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Yes, Sir.

(b) and (c). While pay scales of 
the- officers of the 14 banks nationa-
lised in 1969 and State Bank of India 
and its Associate Banks were revised 
and standardised in 1979, the pay 
scales of the officers of the 6 banks 
nationalised in April 1980 continue to 
be on pre-nationalisation basis.

(d) The question of revision and 
standardisation of pay scales of the 
officers of 6 banks nationalised in 
April, 1980 is presently under active 
consideration of the Government.

Itexng exported through STC during 
1980-81

3105. SHRI SUBHASH YADAV: 
Will the Minister of COMMERCE be 
pleased to state the details of items 
exported through State Trading Cor-
poration during 1980-81, and the
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names of the agencies through which 
these are exported and the quantity 
handled by  each such agency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): The details of
items exported by STC during 1980-81 
are as under:

Sale Tur- 
ovcr Val. 
in Rs. 
crores

1. Agricultural Commodities . 250-06

a. Construe! ion material . 1-85

3. Consumer Products . . 8*39

4. Engineering Products . 0-59

5. Leatherware . . . 88-64

6. Fresh & processed fuods . 5-26

7. Meat & Marine products . 1-89

8. Gastrr oil . . . . 26-87

9. Sugar . . . . 35-97

10. Molasses .  .  .  . 3-98
11. Textiles & Garments . 17-03

Total .  .  . 440-53

Export contracts are signed between 
STC and the foreign buyers. The 
exports handled by Commission 
Agents of STC is very limited (appro-
ximately Rs. 12 crores out of the total 
exports of about Rs. 440 crores)..

Farrign Exchange earnings from 
Tourists during 1982

3106. SHRI HARIHAR SOREN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether his Ministry have 
made any estimate about the total 
amount of foreign exchange earned 
from tourism in the calendar year 
1981; - - -

(b) if so, the details thereof;

' (c) whether efforts have been 
made by his Ministry to increase 
tourist potentialities in the country for 
earning more amount of foreign ex-
change in the calendar year 1982;

I'*- .

(d) if so, what are the main pro-
grammes proposed to be undertaken 
in the sea coast States to increase 
tourist traffic; and

(e) the details thereof? •

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED. 
ALAM KHAN): (a) and (b ). The
foreign exchange earnings from tour-
ism for the year 1981 are provisionally 
estimated at Rs. 564 crores at current 
prices. ~

(c) The detai's of the steps envisag-
ed by the Government to increase 
tourist potentialities in the country 
are intensive development of tourist 
centres falling along identified travel 
circuits through rapid development* of 
tourist infrastructure such as hotels 
and surface transportation; augmen-
tation of the fleet of national air 
carriers; intensification of promotion 
abroad through various publicity 
media such as films, audiovisual pre-
sentations, publication of tourist lite-
rature, advertisements etc.; augmen-
tation of media relations by inviting 
travel agents, travel writers, publicits 
etc. on a familiarisation tour as guests 
of the Department so that in turn they 
can promote Indian

(d) and (e). Tourism development 
in the Central Sector is taken up 
based on the importance of tourist 
centres, their popularity with tourists 
and the potential they hold to attract 
tourists, The schemes are not taken 
up on the basis whether these are 
located on coastal area or not.

It is proposed to develop tourist 
infrastructure at centres falling along 
the identified travel circuits in an 
integrated and phased manner by 
pooling available resources in the
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Central, State and private sectors, 
Accordingly travel circuits have been 
identified in each State/Union Terri-
tory including the sea coast States 
ie . Andhra Pradesh, Karnataka, 
Kerala, Maharashtra, Orissa, Tamil 
Nadu and West Bengal.

r ~

Revised blue-print of tourism deve-
lopment have been received from the 
concerned State Governments, These 
are under examination for determin-
ing the schemes to be taken up in the 
Central Sector during the Sixth Five 
Year Plan subject to the availability 
o f  funds and inter-se priorities.
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Guidelineg for import of component* 
and raw materials for electronic 

Industry

3108. SHRI JAGDISH TYTLER: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government are for-
mulating separate guidelines for the 
import of components and raw mate-
rials required for the electronic 
industry;

(b) whether these guidelines will 
form part of the import policy for the 
coming financial year; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THJE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c).  Sug-
gestions have been received for modi-
fication in the import policy and pro-
cedure pertaining to raw material* 
and components required by electro-
nics industry. These are being 
examined in connection with the for-
mulation of import policy for 1982-83.
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f̂ci fâ r tot  |  ?fr

fim  r m  (sft
w n f ftratforr) : (>?) fcsta
3WTO *wr$?rf?ra,



165 Written Answers PBALGUNA 21, 1903 (SAKA) Written Answer* 166

1 9 8 1  14  OT ^ T - '

*nr *{ ^  ^  f e n  w  [

( ^ )  s m  it  I

Purchase of air tickets from I.A. by 
Offldalg proceeding: on Official tour

3110. SHRI RAM SINGH SHAKY A: 
"Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 982 on 27th November, 1981 
regarding purchase of Air tickets from
I.A.Vby officials proceeding on official 
tour and state:

(a) whether Government officials 
are still persistently purchasing air 
tickets from travel agents and caus-
ing financial loss to the State-owned 
dr companies; and

(b) if so, is it proposed to reiterate 
the earlier instructions and place 
copies of the same on the Table of 
the House?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) The requisite infor-
mation is being collected and will be 
laid on the Table of the Sabha.

(b) The earlier instructions have 
beeO; reiterated. A  copy of the in-
structions issued is laid on the Table 
of the House. [Placed in Library. See 
No. LT-3534/82].

Impounding of arrears of D.A., H.R.A.
of Central Govertiment Employees

3111. SHRI B. D. SINGH:

PROF. AJIT KUMAR MEHTA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that Gov-
ernment had decided to impound the 
drears of Dearness Allowance, in

creases in the House Rent Allowance 
etc. reeulting from merger of instal-
ments of D.A. with pay and to impose 
moratorium on settlement of major 
demands of the Central Government 
employees;

(b) whether it is also a fact that 
according to 1978 agreement with the 
JCM, DA increases were to be paid 
in cash as and when due;

(c) whether it is also a fact that 
the decision was taken by the Gov-
ernment without consulting the re-
presentatives of the Central Govern-
ment employees organisations; and

(d) if so, the reasons for taking 
the decision arbitrarily and reaction 
of the employees organisation thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a)~To
(d).  While discussing the demand of 
the Staff Side of the National Council 
(Joint Consultative Machinery) for 
merger of Dearness Allowance sanc-
tioned upto average index level 344 
with pay in a meeting of the Stand-
ing Committee of the National Coun-
cil (JCM) on 15-2-1982, the Official 
Side had made a proposal for merger 
of Dearness Allowance sanctioned 
upto the average index level 320 with 
pay for the payment of House Rent 
Allowance and Compensatory (City) 
Allowance to Central Government 
employees, subject to the proviso that 
the additional amounts of House Rent 
Allowance and Compensatory (City) 
Allowance resulting from the merger 
would be deposited in the Provident 
Fund Accounts of the employees and 
will not be withdrawable until 31-3-
1983. A proposal had also been made 
for depositing the arrears of three 
Dearness Allowance instalments that 
had become due for consideration 
from 1-8-1981, 1-10-1981 and 1-11-1981 
into the Provident Fund Accounts of 
the employees. All the members of 
the Staff Side o f the Standing Com-
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miltee except two, who expressed 
different view&? agreed to these 
proposals. The final views of 
the Staff Side are awaited. No 
agreement has been entered into 
by the Government with the staff 
Side of the National Council (Joint 
Consultative Machinery) to pay the 
instalments of Dearness Allowance 
becoming due for consideration from 
time to time in cash.

Release of foreign exchange for 
promotion of Tourism

3112. SHRI K. A. RAJ AN: Will the 
Minister of FINANCE be pleased to 
state: „

* (a) what are the details of the 
total foreign exchange released for 
the promotion of tourism and total 
foreign exchange earned from tourism 
during the last three years and pro-
jection for the year 1981-82; and

-(b) what is the percentage of 
foreign exchange on tourism to the 
total foreign exchange earnings of the 
country for the same period?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b). The information is being 
collected and will be laid on the 
Table of the House.

Reeewlon in cottage brass ware 
industry In Moradabad and han't 
knotted carpet industry of Bhadohl 

and MSrzapnr

3113. SHRI * ASHFAQ HUSSAIN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that cottage 
brass ware industry ' in Moradabad 
and hand-knotted carpet industry of 
Bhadohi and Mirzapur are passing 
through recession;

(b) if so, reasons for the present
recession and the action Government 
have taken to help these cottage 
industries; J

(c) the export figures of these in-
dustries for the last five years;

(d) whether Government propose 
to give some additional export inceit- 
tivs to boost these industries; and

(e) details of the present export 
incentives to these industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b).  Pro-
visional figures of exports of Woollen 
Carpets, Rugs, Druggets and Art’metal- 
wares for a period April-December,
1981 do not indicate any recession.

( c )
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. (d> and (e). The present export
; incentive's such as Cash Compensatory

Bran Arlware : , , 1 . . .

Support, Duty Drawback and Import 
Replenishment are as under:

. (a) Drawback Rs. io  per kg.

(b) CCS io%,

(c) Import Replenishment in (he ihape 
of 4c% f„r Rav'-malcrials used; io 
production.
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Woollen Handk.iottcd Carpets :

; V  f

" '.*1* • * - ’ , •
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1 ' I I  |

These incentive s are reviewed -from time

Development of Tiruchirapalli Air-
’ port for Boeing Service* I >' *

3114. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether Government have 
received representations from the 
public as well as from the Chamber 
of Commerce & Industry to convert 
the Tiruchirapalli Airport &nd deve-
lop "the infrastructure to facilitate 
Boeing Services;

(b) whether in view of the rapid 
development in tourism both by 
foreigners and domestic, Government 
have already surveyed the need for 
introducing Boeing Services; and

(c) if so, when the work would be 
taken up?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA); (a) Yes, Sir.

(b) and (c).  Indian Airlines have 
already started Boeing 737 services 
twice a week between Tiruchirapalli 
and Colombo. Indian Airlines have 
plans to start Boeing 737 services on 
the route Madras-Tiruchirapalli- 
Trivandrum effective from summer
1982 schedule.

It is proposed to extend the Termi-
nal Building in three phases. An 
estimate of Rs. 13.03 lakhs h«s been 
sanctioned for the first phase of ex-
tension to provide additional area in 
the concourse a new departure hold-
ing area and some additional area 
for booking1 and baggage handling !n 
the domestic side only.

'  «  “ “ '  n i r  f  ■

. (a) CCS 5-ao%  depending upon fob value
o f exports. ■

(d) Replenishment 10 %  in the shape o f  
Raw-materials used for production.

(c) Import o f Raw-Wool Duty Free I

to time.

Due to several financial constraints 
no provision has been made for deve-
lopment of runway in the Sixth Plan.

Manufacture of Soaps by .Hindustan 
Lever Ltd. and reduction in its Fore, 

ign Share Holdings

3115. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of FIN-
ANCE be pleased to refer to the reply 
given to Starred Question No. 193 on 
28th August, 1981 regarding manufac-
ture of soaps by Hindustan Lever 
Ltd. and reduction in its foreign 
share holdings and state; -

(a) whether any soaps have been 
manufactured by Hindustan Lever 
Ltd. during 1979 and 1980, if so, the 
details of the column/co" umns where 
the production of soaps has been 
shown in the statement laid on the 
Table of the House, if not the reasons 
therefor; ■

(b) whether soaps still constitute 
the bulk of the production and turn-
over of the company;

(c) whether the bulk of the pro-
duction of soaps is manufactured out 
of traditional oils and not minor oils 
where the company has claimed use 
of sophisticated technology; and .

(d) whether Government now pro* 
pose to implement the directions of 
the Reserve; Bank of India to ’’ the 
company for reducing Its foreign 
equity shareholding in a minimum of 
40 per cent without any further 
delay?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) J
(a) In the' analysis .of turnover indi-
cated in-reply to th,e earlier-question 
under' reference, the value * o f . soap 
produtftdn* has-been 4 istributed . -by
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the company over the following three 
entries;

Processed triglyceridcs — Item I (v) (b‘ 

Sopomfication and

extraction oflye —- Item a(iii)

Soap packing — Item*;!)

(h)  Soap production constitutes 42 
per cent of the turnover of the com-
pany.

(c) No, Sir. Abont 74 per cent of 

the oils used by the company is non- 
traditional and non-edible in nature.

(d) The representations made by 
the company seeking its eligibility to 
retain 51 per cent foreign equity 

under FERA guidelines do not depend 
solely on the nature of technology 

involved in the manufacture of pro-
cessed triglycerides. The company 
has drawn attention to certain other 
provisions of FERA guidelines also 
and these are un(*er consideration. It 

is hoped that a final decision will be 
taken shortly.

Purchase of Cotton by C.C.I. Due to 
Slump in Cotton Prices Gujarat

3116. SHRI R. P. GAEKWAD: Will 
the Minister of COMMERCE be 
pleased to state;

(a) whether the Cotton Corpora-
tion of India propose to step up its 
purchase drive in view of slump in 
cotton prices in Gujarat State; and

(b) the purchase centres opened so 
far and the cotton bales purchased by 
the Cotton Corporation of India by 

now?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 

P. A. SANGMA); (a) The Cotton 
Corporation of India have already 

stepped up its purchases in Gujarat.

(b) Out of 58 centres proposed to 

be operated by the Cotton Corpora-
tion of India in Gujarat during tne 
current cbtton season, the Corporation 
has already commenced purchases Tet 
28 centres and have purchased 63, 667 
tales of cotton ta ■ on 8*3-1382 <amd 
further purchases art in progress.

Purchases at the remaining centres 

would commence with the picking up 
of the arrivals.

Branches of United India Insurance 
Corporation

3117. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the Minister of FIN-

ANCE be pleased to state;

(a) how many new branched or the 
United India Insurance Corporation 

are proposed to be opened in Sou-
thern region; and

(b) the places of the proposed 

branches?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE  (SHRI 
JANARDHANA  POOJARI): (a)
Subject to availability of manpower,. 
United  India  Insurance  Company 
Limited proposes to open 47 branches 
in Southern region.

(b)  The places proposed a*"p as 

under;

1. Adilabad

2. Ambur

3. Anakapalli

4. Badagara

5. Bangalore City

6. Bidar < .

7. Chayminar ’  '

8. Chickmangalur  1

9. Chirala ' '  1 "

10. Chitradurga  '  '  "

11. Coondapur  f  ̂, ,, ^

12. Coonoor *  ’

13. Cuddapah Town ■’

14. Dharwar "  ' “

15. Gobichettipalayam   ̂j

18. Gudiwada «■

17. Guntur Town t  | ,

18. Hlndupur

1*. Hospet  ;>(! ■ _ :  . , Vi
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20. Jayanagar

21. Karimnagar

22. Kavali

23. Kolar •

24. Kunnamkulam

25. Kumool .

26. Madana Palli

27. Madras City

28. Nalgond'a

29. Narsapur

30. Nippani

31. Parur

32. Parvathipuram

33. Pathanamthitta ■ '

, 34. Peenya

35. Proddatur

30. Puthur

37. Ramachandrapuram

38. Sattenapalli

39. Tanuku

40. Thodupuzha

41. Tiruchengode

42. Tirupunithura

43. Uppal

44. Villupuram

45. Virudhunagar

48. Wellington Island i :

47. Whitefield. !

Very ED(h frequency Omnidirectional 
Range Finder not functioning' proper-

ly at BombAy

3118. SHRI D. S. A. SIVAPRAKA- 
SHAM; Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
please to state;

(a) is it a fact that the very high 
frequency omnidirectional range fin-

der has been set up in Santa Cm* 
Airport in Bombay;

(b ) is it a fact that it has not been 
functioning as required under the 
minimum standard laid down by
I.C.A. for the last three years; and

(c) whether any Pilots had sub-
mitted any complaints to DGCA about 
the improper working of the infrtru- 
ment?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A- P. 
SHARMA); (a) Yes, Sir. The VOR 
at Bombay airport has been function-
ing for the past several years.

(b) The VOR has been operating 
properly within the standards laid 
down by ICAO in all respects except 
that for the standards for ‘scalloping*. 
The scalloping of VOR radials is not 
due to the mal-functioning of the 
VOR but is due to the new structures 
having come up in the vicinity of the 
VOR.

(c) Yes, Sir. The pilots as well as 
Airlines in their de-briefing reports 
have indicated ‘scalloping’ of VOR 
However aircraft safety is not jeopar-
dised as other facilities for navigation 
are available at Bombay airport for 
use of airlines and also for the ATC 
to monitor and ensjjre safety to air-
craft operations. Action has already 
been initiated for replacing the VOR 
by a new equipment called Doppler 
VOR which ^ less site-sensitive.

Instrumental Landing system at Santfe 
Crnz Airport

3119. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the ,Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether D.G.C.A. has proposed 
to instal D.O. Doppier U.O.R. Instru-
mental Landing system—Category—S, 
Approach tending system category— 8 
and runway central l in e  System in 
Santa Cruz Airport;
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. (b ) if so, why such Instruments 
have not been installed so far; and

~..(c) >whether non-installation of 
such instruments has affected , the 
pilots? " ,

THE ' MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SJJARMA): (a) and (*>). The Civil
Aviation Department proposes to 
insiall a Doppler VOR which is less 
site-sensitive at Bombay airport in 
the Sixth Plan period. Action has 
already been initiated for the pro-
curement of this equipment and the 
equipment is expected to he opera-
tional by 1983.

There is already an Instrument 
Landing System capable of operation 
of upto Category II Standards at 
Bombay airport. However due 
various constraints it has not been 
possible to grade this equipment to 
Category II at present. After aug-
menting the calibration facilities 
(which is in progress) it will be pos-
sible to upgrade the ILS to Category 

.11 Standards. There is no proposal 
to provide ILS Category III at Bom-
bay ■airport during the Sixth Plan 
period. •

(c) Safety of Aircraft is not jeopar-
dised as other facilities like VOR, 
NDB, ASR, ARSR and PAR are avail-
able at Bombay airport for use of Air-
lines and for the Air Traffic Control 
tod monitor safe aircraft operation.

Rise on overtime Bill of Nationalised 
Banks.

3120. SHRI H= N. NANJE GOWDA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the overtime bill of 
the different nationalised banks has 
been rising despite a directive from

. Government .that this should be 
brpught down; ^

(b) the overtime bill paid by each.
*ofT!he nationtlised banks during 1970,
* 1980' and 1981 respectively;- -  -

(c) whether it is a fact that over-
time in Banks is paid not on the basis 
o f the actual hours of work one puts 
in but on the basis of hours decided 
by the bank executives and the union 
of each bank and if so, whether Gov-
ernment propose to take steps to end 
this practice which is based on coer-
cion;

(d) whether there is any maximum 
limit for drawing such allowances as 
has been laid down in the case of 
Central Government employees; and

(e) if not, whether Government 
propose to introduce this immediately 
in order to bring it at par with those 
o f the Government employees both 
in regard to rates and hours?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI): (a)
and (b). Tne amount of overtime paid 
by the public sector banks to their 
employees during the years 1979, 1980 
and 1981 (to the extent available) is 
given in the Annexure. It would be 
observed from the Statement that the 
amount of overtime paid during the 
year 198i in a majority of public sec-
tor banks was less than amount paid 
by them during the year 1980. Last 
year by the time the banks had taken 
steps to reduce their overtime bill 
half the year had already elapsed and 
a substantial expenditure had already 
been incurred on payment of over-
time to the employees. However, an 
analysis of the amount of overtime 
paid by the public sector banks dur-
ing the latter half the year 1981 
reveals that almost aU banks had 
reduced the amount as compared to 
the amount of overtime paid during 
first half of the year 1981..

* V
(c) Such allegations have come to 

the notice o f the Government. Gov-
ernment have directed the banks to 
ensure that overtime payment Is 
allowed only for actual work pen- 
formed outside office hours and only 
when it becomes necessary.
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(d) and (e) The terms and condi-
tions of service of the award staff of 
the banks «re regulated by various 
awards and settlements entered into 
between workmen unions and the 
managements of the banks from time 
to time. In terms of the First Bipar-
tite .Settlement dated the 19th Octo-

ber, 1966, a workman employe© can-
not be given more than 175 hours of 
overtime in a calender year irrespec-
tive of his consent at the rates agreed 
to in the Settlement. The rules 
relating to the employees of the Cen-
tral Government do not apply to the 
award staff o f the public sector banks.

V
Statem ent

Rs. in lakhs

Name of the Bank
1979 1980

(Provi-
sional)

1981
(Proviv
sional)

1 2 3
* 1

4

1. . 739 24 900 00 7l7’ 69

 ̂■ State Hank of Bikaner & Jaipur . . . . • 51-47 61-36 60-82

3. State Dank of Indore . . . . . . 26-6? 27 00 31-40

4. State Bank Of Hyderabad . . . . 42.09 49 46 59.71

5. State Bank of M y s o r e ................................... . 17*29 21-62 66 7O

6. State Bank oj Patiala . . . . . . . 27 99 34-00 28-91

7. State Bank of Saurashtra . . . . . 48 48 38-50

8. State Bank of TravanCOrc . . . . . 23-00 35 00 26-31

9. Allahabad Bank . . . . . . . 5380 62 00 59-50

10. 300-00 130.97*

u . 326-00 255-56

12. Bank ofMaharasthra . . . . . . 63 82 83-81 83-05

.13. 26 00 . 30-26

14. C; itralBmkt>f jlndia , . . . . 129-58 I4888 146-54 '

15. DenaBank. . . . . . . . . 80-34 96 00 66-67

16. . 50 26 72 09 77-11

17. 114-10 110-24

18. 13000 122-36

19 Syndicate Bank . . . . 21.22 35.00 83-04

20. Union Bank of India . . . * . - . » 69-86 95-00 8O 64

21.
* * « '

132 00 109-31*
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(1) (2) (3)

22 United Commercial Bank  . 140-00 *6‘21*

■23. Andhra Bank  .  .  . 1-88 ,1-3?

24-

‘ 4
Corporation Bank  .  . ■ ■ 6'16

25. New Bank of India  -  . 30-45 35*21

26- Oriental Bank of Commerce • ■  - -  - 35 00 4IO7

27- Punjab & Sind Bank . 54 00__/ 34-06

28. Vijaya Bank  .  .  . 22-21 16-00*

•Figures relate to period January to September 1981.  In the case of Bank Of Baroda, the 
figure does not include overtime paid in some areas.

Reflection of increase I11 income of 
LI.C. and G.I.C. in investment pro-

gramme

3121. SHRI H. N. NANJE GOWDA: 

Will the Minister of FINANCE be 
pleased to state;

(a) whether increase in income of 
the LIC and the GIC is proportion-

ately reflected in the investment pro-
grammes and if so, the actual increase 
in income effected during 1980 and
1981 respectively and to what extent 

the investment in development work 
have increased during these two years 
in different Slates, State-wise;

(b) whether proper guidelines have 
been formulated for making such 
investments as in the case of Banks 
and if so, the details 0f guidelines 
formulated in this connection; and

(c) whether  Government  have 
made any special provision for finan-

cing the schemes under the 20 Point

Programme during 1982 and 1983 and 
if so the details thereof and how

much of this amount will be made 
available to the State of Karnataka 
and the projects for which it will be 
utilised?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE  (SHRI
JANARDHANA  POOJARI):  (a)
to (c) The framework for the invest-

ments of the LIC is governed by 
statute and guidelines issued by Gov-
ernment. The main objective of the 

framework is to ensure maintenance 
of a dependable yield consistent with 
the safety of the funds. In laying 
down the types of investments which 
the LIC may malfe and the propor-

tion in which the funds should be 
invested  broader national  socio-
economic interests have been kept'in 
view. Under section 27A of th® 

Insurance Act (as applied to the 
LIC it is required to invest -annual 
accretions to its fund̂ as under:—

(i) In Central Govt, marketable securitiei not leas than 25%

(ii) In Central & State Govt, securities including Govt, gauranteed marketable sec- f
unties including (i) above being not le» than . . . . . .  5&%

(iii) In Socially Oriented Sector including Public Sector, Cooperative sector, House 
Building by policyholders. OYH Scheme etc., Including(ii) above being not less 

than*

(iv) Other investments

75%

a5%

Total 100%.
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The investment oojeeijves ji  c. 
GIG and its subsidiaries and also the 
framekork for the same are broadly 
similar to LIC. The pattern for the 
investment takes into account their 
liquidity requirements to meet large

claims. In terms of the guideUna* 

issued by Govt., the GIC and Its sub-
sidiaries are required to invest the 
annual accretions to their funds »r 
under: —

(i) In Central Govt./Slate Govt, srcurilics, other approved bonds and debentures 
issued by various public sector undertakings. . . . . .

(ii) Loans to State Govts/HUDCO for social houisng programmes and for fire fight-

ing equipment. . . . . . . . . . . .

(iii) Other investments

35%

35%

30%

Total 100%

2.  State-wise allocations of loan3 
from the LIC/GIC to the socially 
oriented sector during the latest two 
years including Karnataka are given

in annexe ‘A’. In 1982-83 and 1983- 
84( Karnataka will get amounts iir- 
proportion to the allocations made in 
the past.

Statement

(in crores of K.̂pers)-

SI.
No.

States L.I.C. G.I.G

1980-8! 1 tjii 1 -82 198"

I Andhra Pradesh  .  . .  .  i5i6 15-18 1 -4i a-33

2 Assam . . . . .  .  7-10 5-48 o- 20 o- 76

3Bihar . . . . „ .  io-4i 13-3° i 97

4Giyarat . . . . .  .  21-23 22-60 J- I ! 3-of

5Haryana . . . . .  .  1209 13-79 o-33 o-4&

6 Himachal Pradesh  .  . . ■  i-9̂ 2‘ 15 0-29 0-65

7Jammu & Kashmir .  . .  .  368 4125 o-?8 **53

8 Karnataka  .  >  • . ■ 1339 1504 0-77 0-77

9Kerala . . . . . . 15‘a3 1651 1 ■ 28

to Madhya Pradesh  .  • .  . i8-u 17-73 o-84 o-Bj

11 Maharashtra  .  .  . .  * 25-74 27-48 1-20 3-85

12 Mairipur . . . . .  .  1-06 1-29 0‘ 13 ■■>*45

*3Meghalaya  .  . ■ .  . 2*93 3'89 <  ©■ 16 >• its

i4Nafabnd .  .  . ■ .  . 1-15 1 f44 OI5 0* is

15 Orixsa  .  -  *  - .  . 12-58 > 13-3* * M I'fWl
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* ’ ' » -m * (In crores of Rupeea)

S.' ■ 
*Nof

LI C.
•

G-I.C
1

16 Punjab . . . .

1980-81

. . . 12-63

1981-82

13’75

1980 

1 -4s

1981,

°‘77

*7 Rajasthan  .  .  . .  .  . 16-00 17-60 1-22 1-06

18 Sikkim . . . . . . . 0-17 o-14 0-09 005

*9 Tamil Nadu  .  .  . .  .  . 24■03 25-73 3-51 i-97

ao Tripura . . . . . • • 1-55 »*3 < ■ ■ 054

SI Uttar Pradesh .  .  . .  .  . 52-47 5078 4-o6 4-16

22 West Bengal  .  .  . •  •  ■ 22-57 22-93 • • 3-04

23 NEEPCO .  .  . .  .  . 1000 10-00 ■ ■ * ■

Total  .  . .  .  . 301-81 316-06 21-50 27-52

HUDCO . . . . .  . . 15-00 18-00 1300 -15**00

Grand Total . .  .  .  316-81 334*06 34-50 42-53

Banking facilities in community 
Development Block

3123.  SHRI S. M. KRISHNA: Will 

the Minister of FINANCE be pleased 
to state;

(a) whether it is a fact that there 
are no banking facilities in a large 
number of community development 

blocks in the country, especially in 
hilly regions etc; and

(b) if so, whether there are pro-
posals to open new branches of banks 
in these community blocks and also 
in newly developed centres?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE  (SHRI 
JANARDHANA  POOJARY):  (a)
and (b). The objective of providing 

atleast one commercial bank "branch 

in a block has been pursued by the 
Reserve Bank of India since 1977. As 
at the end of December, 1976, there 

were over 700 unbanked community 
development blocks in the country. 
Of’ these blocks, according to avail-
able information, there are now only 
30 blocks which remain to be provid-
ed with banking facilities. The main 
difficulties experienced by the banks 
in these blocks are non-availability of

infrastructural facilities such as all 
weather roads and also non-availabi-

lity of suitable accommodation for 
locating branches. The matter is be-
ing pursued with the concerned State 
Governments and banks.

Soil Currency Notes pending verifica-

tion with Reserve Bank of India

3124.  SHRI S. M. KRISHNA: Will 
the Miinster of FINANCE be pleased 

to state: '

(a) whether it is a fact that 
soiled currency notes worth between 

Rs. 200 crores to Rs. 300 crores are 
pending verification with the Reserve 

Bank of India before these are des-
troyed;

(b) if so, whether there is a prob-
lem between the staff and the man-

agement to dispose of these notes 

finally; and

(c) if so what action has been 
taken in this regard so far?

THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE  (SHRI 
JANARDHANA  POOJARY):  (a)

According to the information receiv-
ed from the Reserve Bank of India,
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the position in regard to cancelled 
notes which were awaiting verifica-
tion at the end of Deecember 1981 
was as under:

Total pieces:— 146.67 crores

Total value:—Ra. 2,248.15 crores

These figures relate to notes which 
are cancelld but are awaiting veri-
fication by the Reserve Bank of 
India.

(b) No Sir.

(g ) Does not arise.

Benefits to Awardees of Sena Medals

3125. SHRI ARJUN SETHI; Will 
the Minister of DEFENCE be pleased 
to state:

(a) what benefits accrue to the 
Officers/Jawans in the Army who are 
awarded Sena Medals;

(b) whether the State Govern-
ment/ Union Territory to which the 
awardee of Sena Medal belongs also 
gives some special benefits t0 them; 
and

(c) ii so, what are these benefits
and what is the procedure to claim 
them? < J|

THE MINISTER OF DEFENCE 
(SHRI R. VENKATA RAM AN): (a)
to (c ) . Sena Medal series are not 
gallantry* awards and, therefore, no 
benefits ai*e admissible to recipients 
of these awards from the Central Gov-
ernment. Certain State Governments 
give cash awards to recipients of 
Sena Medal if they belong to the 
State Or were domiciled in those 
States at the time of their entry into 
the Defence Services. . A  statement 
indicating the cash awards currently 
in force in these States is attached. 
The cash awards are given directly 
by the State Governments to the re-
cipients/next-of-kin ‘ (in the case of 
posthumous awards) on reciept of 
detailed particulars in respect of 
awardees from Services) Headquar-
ters after the awards have been noti-
fied in the Official Gazette.

Statement V-

Statemcnt showing the cash awards giveu 
to the receipienls o f  Sena Medal belong-

ing to those States

State Cash awards 
given Lo the 
receipicnt 01 
Sena Medal

Andhra Pradesh 

Assam . .

Gujarat . .

Haryana . .

HiinacliaL Pradesh 

Kerala . .

Maharashtra 

Karnataka 

Orissa 

Punjab 

Sikkim 

Tamil Nadu 

Uttar Pradesh

Rs. 3000/-

Rs. 3000/- ' 

Rs. 2000/- , 

Rs. 3000/-

Rs. 3000/ -  ; 

Rs. 3000/ -

Rs. 3000/- 

R3. 3000/-

Rs. 1500/-

Rs. 3000/ -

Rs. 3000/- . 

Ra. 3000/ - :  

Ra. 2000/ -

3126.  T im  : W

:

(^•) T̂T

C\ *

{ ^ )  q ft  s t  m ^ rofr  *r

m m  f*WT *pit

(if) fqim jfr -
T̂̂ rTTt ^  f*r*fr arm

«rr ?frr Trf*
? "  ’
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•fan ) : ( v )  3ft ^ ft I

te )  sriR ^  s£fir r

(*r) '̂-ir *rf ^qra 
tTT fjf̂ TT Tpsfta ftiPT vtfasff
?i«rr ft^ft s t s- *ft fam  sra  % 
^ f^ r g -c q R -i^ T iiT T ^ r fr  i j ^ f t  

^1 3 0 -6 -1  981 â F? 
*ft , ^pst ^rr^r A'

% Tt*$ii ^
f̂ Fofr srrr f^AT 3ir t*tt «rr w  

sfa f t 3ft fxr f̂f srrr
fanr n r ^ r  sett 1 ^^nfsra ztnjrt 
% ?iM*fei ft̂ fr faefr ff % ;pqf 
^r ^  % fa-cr

t  I

Annual production as well a* avera**
exchange earn In* through export «f

r Opium .

3127. SHRI CHINTAMANI J*NA: 
Will the Minister oI FINANCE be 
please^ to state the details regarding 
the annual production as well a3 
average of exchange earning through 
the export of opium during the last 
three years year-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) The 
production of opium and the foreign 
exchange earned from exports of 
opium during the last 3 year6 are 
given below: —

Year

(1)

1978-79

1979-80

1980-81

ifaff m m  It 135 fim fa

3128 .  < m n a u  v r r

f*rT

(*») WT ST*ffPC i* T T ^ f c i
% Trrsqir y  tft *[% faqfcr

tftaRT I ;  tftt

Pro- Foreign Average
duction exchange 1'orcigu
oT poiuin earned exchange
(in earned
tonnes) daring
at 90 the last
consis- three
tence. years

CroTCB o f
rupees
approx.)

(2) (3) (4)

.  U13 38 63 |*

". 966 ̂  31-96 I  31 *26

. 1126 23 18 I
(provisional) J

( ® )  nfe  jfr, <ff acfiwrtft «
**qr | ?

&m*rc*r*reir w m t  («ftiw nbr
«*TCt) : (*K)
% tfrfocr q* %*t * w * n
% srf̂ zfT̂ ft 3HTW & ri w m
snqrfrHTqT*fi ¥1 ^  ft f,
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■rnti *TK?fa fcsi* % TTPfoff
faarrnrf if m m

SPTRft t ,  *Ti?rq<H/ ' ’
f^r- | 1 5 3 %

V* r̂vrazff vr q fta w r  
tnr? ¥T*Fi*nJ spm rtfH  srfr
-<|W| ?TRT  ̂ tffcrf % HTTOSt ?RT
sftr *r ^nrrqr | 1

( ^ )  *Ti3T3 fa^T qW T ^  SFfff 
' if Wff’EflrtftsfSH 5lTaR £: —

( l )  SPfhSR: W  fti|Wf iTCOTcI 
q ;f^  ^ %cr afa, %ftr

r̂STĉ SfT fatT 5T̂ T̂  spr 

^ 1

{  2) «rni ^  . 53 srcra?fi: *
fa-tr sqwstf rrfa sftr faf*r?r 
^ift % ^TT^rfov ?f 
^  3ii^ ^rsft ^
sft% fays i,-JT»tK £ : —v» '

I * ) îTfritfr xrVr
irfa ifr  at. t ‘ i

5 ^TT^q^r t o  *frr
?iv vt  T,fsr ^ r—4 
5Tfa?H srfa 3*f 1

(js) ?i?q >pr 5 ff^TT ^q^r 
' g*n a v — 12- 1/2

sfci*ra srfa 9«f i*

• CO 5 ?[3K
5 0 ^ 1 7 ^ 3 ^ - - 1 3 - 1 / 2  
srfaTT^fa^^ 1

(*r) 5 0 5 -trr ^  h $q~—  
15 fffam  srfa ^

( 3) m ft k :  ^ v f i r r i ^ w ^ c r q T  
^  ^r^rr m m  flm  s m -  
f n :  qflraterarvtf?rwr*ra

% 50 srfavra 
^ r t  ^Tf^rr 1 sr?njfea

siTfbm/ arc 3iTfa*fi,
5TTf«R7 ^  y  ^rsfr^ 3?ff 
S^T qni 31% ^ rft *FTf
tftH f^ r  ^  3T% ^ r r  % 
vrt *r * V  f^r ?n»Ta ^ so  
srfawa awr fatr ?rerR»

1 1

( 4 ) ^FRft Wt S^fa :
5RTH»ft 5Rfsr 7 3 1* «

V i 10 aV 3[^TmT^T
^ a i  | 1

( 5 )  vHHMd : 3jq*Rfi ^5fUqT
q^rrT^f ’̂ 1 f^C^tT^TSIRr

?l?q ^q^ET jlTTRtT 
?rrfir?r '̂r y^fft | i 
^r^rT f̂r ^Tfi^rfr %
% y t^ rr  T rrro  sfVi 
% f?TCr |[|ift 1

Indian Aluminium Sulphate lyin; at 
Tanzania Port

3129. SHRI G. NARASIMHA RED-
DY; Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that a load 
of Indian produced aluminium sul-
phate for purifying drinking water 
has been lying at the Tanzania Port 
as the foreign Government has re-
fused to accept the same;

(b ) whether the consignment has 
already suffered a heavy demurrage 
and, if so the cost ana the demurrage
to be piiid; and

(o) the reasons for refusal to take 
delivery and what steps Government 
are taking to intervene in the matter?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A SANGMA); (a) Yes, Sir.

- *

(b) and (c).  The Indian supplier 
of aluminium sulphate has received 
the payment in full and no claim has 
been receiyed regarding cost and de-
murrage.

The Tanzanian Ministry of Water 
and Energy has not yet taken the 
delivery because of a dispute with 
the Indian supplier.

As the Government of India has 
not been approached by either party, 
the question of its intervention in the 
matter does not arise. .

Financial assistance by nationalised 
banks to bis and small scale indus-
tries and agriculture In Andhra Pra- 
des(h. . .  ,

3130. SHRI G. NARASIMHA RED-
DY: Will the Minister o f FINANCE 
be pleased to state:

(a) whether Government have 
made any assessment of the financial

assistance being given by the na-
tionalised banks to small scale indus-
tries agriculture and big industries in 
Andhra Pradesh;

(b) if so, the financial assistance
given to these sectors separately dur-
ing 1981 and how do the figures com-
pare with those in 1980; ‘

(c) whether banks have been ins-
tructed to be liberal in granting loans 
this year to uphold the spirit o f the 
year of productivity which Govern-
ment are observing; and

(d) the additional resources that 
will be made available through the 
banks to Andhra Pradesh this year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
and (b).  Available information in 
respect of occupation-wise distribu-
tion of outstanding credit in Andhra 
Pradesh by public sector banks Is 
given below:

S'Mmint o f oix'tpuio^-wise distribution o f outstanding credit in Andhra Pradts* by fruMu sector k n h

(Number o f accountf  in thousands ) 
(Amount in Rupees Crores)

June,1978 June,1980

(State Bank o f India 
and its associates 
and I4 nationalised 
banks)

(State Bai 1 ol It c’ m; 
and i a t r t  rir 1» ■ 

and 20 nptif :■ . ' i 
banks)

-

No. o f 
Acconts

Amount
Out-

standing

No. o f 
Accountb

Amount
O ut-

standing

(i) A g r i c u l t u r e ......................................... ■ 731 169 1299
(1074)

356
(292)

(ii) Industry . . . . . 39 277 58
(53) (3 $ )

(iii) O t h e r s ................................................... . 503 158 767
(632)

302. 
(231)

Tot aI. " . 1273 6O4 2124
(1?5?)

1133
(914)

O f which small scalc industry . . . 32 83 47,
(44)

154
(126)

^Figures in brackets relate to State Bank of India and its ajECciatti cfcd I4 naticralircd banfcr
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(c) and (d) In terms of their cre-
dit policy, only broad and aggrega. 
tive parameters of credit expansion 
are indicated to the banks by the 
Reserve Bank. The policy, while 
requiring the banks to contain expan- 

/ sion within reasonable limits, 
requires them to enlarge the flow of 
credit to smaller borrowers in the 
Priority Sector and to actively in-
volve themselves in the implementa-
tion of 20 Point Programme and 
Integrated Rural Development Pro-
gramme.

Decline in prices of H.P.S. groundnuts

3131. SHRI NAVIN RAVANI;
SHRI B, D. SINGH:
SHRI RAJESH KUMAR 

SINGH;

Wfll the Minister of COMMERCE 
be pleased to state:

(a) whether it is a fact that the 
prices of HPs groundnuts have been 
falling in international market;

(b ) if so, what are the reasons and 
the names of those countries which 
are exporting HPS groundnuts;

(c) the quantity of HPS ground-
nuts exported during the years 1980 
and 1981 and at what rate and what 
is the present rate o f HPS ground-
nuts for export; —

(d) whether it is a fact that the 
export duty on HPS groundnuts has 
been abolished to meet the competi-
tion; and

(e) whether, in view of the fact 
that India is not self-sufficient in 
edible oil. Government propose consi-
dering to ban on the export of HPS 
groundnuts for the time being?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. £ . SANGM A): (a) Yes, Sir.

(b) Prices have declined on 
account of comfortable supply posi-
tion. USA, China, Argentina, Sudan, 
Zambia^ Malwi, Senegal, Brazil, South

3»«7 LS—5

Africa and India are the main expor-
ters of HPS groundnuts.

(c) The export o f HPs groundnuts 
from India jn the crop years 1979-80 
and 1980-81, and the average f.o.b. 
realisation per tonnes is given 
below: —

Q j'in lity  Average 
Crop Year (Tonnes) f.o.b. rea-

lisation 
per
tonnes

(Rs.)

1979-80 . . I77I8 5853

1980-81 . . 49499 11527

The current ruling rate for Indian 
HPS groundnuts (Bombay bolds) is 
US$850 per tonne ex-store Rotterdam.

(d) Yes, Sir. '

(e) Export of HPS groundnuts is 
allowed only within a limited ceiling 
determined after taking into account 
all relevant factors.

Strategy to be followed by India and 
Bangladesh for maintaining tbeir share 

of jute goods exports

3132. SHRI G. Y. KRISHNAN; Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that India 
and Bangladesh have expressed their 
interest regarding the strategy to be 
followed so far as the question of 
maintaining their share of jute good 
exports in the international market is 
concerned; and

(b) if so, the details in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA); (a) and (b) Gov-
ernment Consultation among jute 
producing countries held under the 
auspices of ESCAP at Kathmandu 
from 27th to 30th January, 1982, has 
identified ‘formulation o f  A joint
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strategy for export marketing for 
jute and jute goods’ as one of the 
important issues for regional econo-
mic cooperation amongst jute pro-
ducing countries. India and Bangla-
desh have expressed interests to have 
bilateral discussions on the subject 
as a part of the UNCTAD sponsored 
dialogue on the draft International 
Jute Agreement which is held from 
time to time.

313 3. f*r<? : v it

£><iT f a  :
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Decline in export of flowers and
horticultural products

3134. SHRIMATI USHA PRAKASH 
CHOUDHARI: Will the Minister of 
COMMERCE be pleased to state:

(a) whether it is a fact that the 
export of flowers, and floricultural 
products, which have a tremendous 
potential, is showing a declining 
trend;

(b) lit so, the details for the years 
1978-7& and 1980-81;

(c) whether any study had been 
made about the reasons for decline 
in export; and

(d) the steps Government propose 
to take to provide incentives and 
other necessary support in this re-
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). Ex-
ports of floricultural products from 
India for the last 5 years have been 
as under:—■

1976-77 . Rs. 24'28 lakhs

1977-78 . Rs. 75 - 50 lakhs

1978-79 . Rs. 80-05 lakhs

1979-80 . Rs. 56-22 lakhs

1980-81 . Rs. 38-26 lakh*
(Provisional)

(c) Yes, Sir.

(d) Import of inputs required for 
exports of floricultural products is 
allowed. Special commodity rates 
have been extended for export of 
floricultural products from Delhi- 
Bombay to Frankfurt. It has been 
decided to allow double credit for 
export of flowers for purposes of 
eligibility to become an Export House. 
Additional import licences would also 
be granted to the extent of 33-1/3 per 
cent of the f.o.b. value of export^ of 
flowers in accordance with the pro-
cedure laid down in the Import 
Policy for 1981-82.

Implementation of Scheme for Welfare 
of tribal area by commercial banks

3135, SHRIMATI JAY ANTI PAT- 
NAIK; Will the Minister of FINANCE 
be pleased to state:

(a) whether some commercial 
banks are implementing a Scheme for 
the welfare of the tribal areas;

(b) if so, the names o f the commer-
cial banks which have introduced 
the tribal welfare scheme;
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(c) whether any such tribal wel-
fare scheme has been introduced by 
any of the commercial banks in the 
tribal areas of Orissa;'

(d) if so, the year of the introduc-
tion of the scheme and the total num-
ber of tribals in Orissa benefited by 
these schemes; and

(e) the details about the schemes 
proposed to be implemented by those 
commercial banks in Orissa?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(e) Commercial banks extend support 
by way of grant of credit to the bene-
ficiaries of various schemes which 
are being implemented for the wel-
fare of weaker sections including 
those belonging to the Scheduled 
Tribes, Banks also grant loans for 
viable schemes drawn by agencies 
established by State Governments for 
the welfare in tribal areas. In case, 
the hon. Member is referring to the 
development programmes being imple-
mented by Tribal Development Cor-
porative Corporation of Orissa it may 
be stated the banks are actively par-
ticipating in the schemes of the above 
Corporation. According to informa-
tion available the Central Bank of 
India had sanctioned in September
1979 credit limit of Rs one crore in 
favour of the above Corporation for 
routing credit to individual bene-
ficiaries. Assistance of this nature is 
considered by the banks concerned

from time to time depending on th« 
merits of the proposals brought for-
ward by such corporations to them.

Commercial pilot trains centres

3136. SHRI LAKSHMAn  M AL- 
LICK: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) the number of Commercial 
Pilot Training Centres opened in the 
counrty;

(b) the places where those training 
institutes have been set up;

(c) whether Government have a 
proposal to open some more Commer-
cial Pilot Training Centres in the 
country during the Sixth Plan period; 
and

(d) if so, the names of the States 
where such training centres are pro-
posed to be set up in the above Plan 
period?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHR A. P. 
SHARMA): (a) There are in all 25 
Flying Clubs/Government Institutes 
in the country where flying training 
upto commercial pilots licence level 
is being imparted.

(b) Please see the Annexure at-
tached

j (c) No, Sir.

- (d) Does not arise.

Statement

List o f Civil Flying Clubs I Institute in India

SI.
No.

Name of the Club

1 Andhra Pracbsh Flying Club . . .

2 Awam Flying Club Ltd., . . .

3 Amritsar Aviation Club . . . .

4 Bombay Flying Club . * . . .

5 Vanasthali Vidyapith Flying & Gliding Club

Station

Hyderabad.

Gauhati

Amritsar.

Bombay

Banasll.ali Vidyapith.



Written Answers MARCH 12, 1982 Written Answers 200,

SI.
No.

Name of the Club Station

6 Coimbatore Flying Club . . . . . . Coimbatore

7 Ci-^-mUve Hind Flying Club Ltd., (under U qu id^on ). Lucknow (Branch at Kanpur 
and Varanasi)

8 Dolhi Flying Club Ltd. . . * • ■ N^w Dflhi.

£ Extern Madhya Pr'uljsta Flying and Gliding Club . Raipur.

10 Gujarat Flying Club . . . . . . . Baroda (Branch at Surat).

11 Hissar Aviation Club . . . . . . . Hissar.

12 Kerala Aviation Training Centre . . . . Trivendrura

13 Karnal Aviation Club. . . . . . . Karnal.

l 4 Jamsliedpur Co-operative Flying Club . . Jamshedpur.

15 Ludhiana Aviation Club . . . . . Ludhiana.

16 Madhya Pradesh Flying Club Ltd. • ■ * . Indore (Branch at Bhopal)

17 Madras Flying Club Ltd. . . . . . Madras.

18 Northern India Flying Club . . . . . Jullundur Cantt.

19 Nagpur Flying Club Ltd. . . . . . Nagpur.

20 Patiala Aviation Club . . . . . . Tatiala.

21 Bihar Flying Institute . . . . . . Patna (Branch at Muzaffarp ur)

22 Govt. Aviation Training Institute. . . . . Bhubneswar

23 Raajsthan State Flying School . . . . . Jaipur

24 Govt. Flying Training School . . . . . Bangalore
(Branch at Mangalore)

25 Govt. Flying Training Institute , , . . Calcutta

Note: —Tue Institution at S;ruil 21 to 25 arc run by the respective State Government 
as Departmental Institutions.

Import of oilseeds in place of cil

3137, SHRI LAKSHMAN MAL- 
LICK; Will the Minister of COM-
MERCE be pleased to state;

(a) whether Government have a 
proposal to import oilseeds instead 
of oil;

(b) whether it is also a fact that 
such proposal has been turned down 
by the State Trading Corporat*on;

(c) if so, the reasons for rejecting 
the above proposal by STC; and

(d) the latest decision taken by 
Government in the matter?

THE DEPUTY MINISTER In  THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) to (d) There 
is n<> proposal to import oilseeds 
instead of oils. The question of import 
of rapeseed vs- rapeseed oil was con-
sidered in details in consultation with 
the STC and Directorate of Vanaspati, 
Vegetable Oils and Fats. It was found 
that the economics of import of rape-
seed instead of rapeseed oil is highly 
unfavourable.
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Export of cashew kernels

^138. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the total tonnes of cashew 
kernel3 exported from the country 
during the calendar years 1980 and 
1981;

(b) the names of the countries 
which have imported the cahew 
keriiels;

(c) the total amount earned in 
Indian currency by exporting the 
cashew kernels during the above 
period; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A . SANGMA): (a) Durfcig the 
calendar years 1980 and 1981, 36,856 
tonnes and 29,449 tonnes respectively 
of cashew kernels were exported.

(b) The major importing countries 
are USSR, Japan, Australia, Czechos-
lovakia Singapore, Netherlands, 
U.K. and U.SA.

(c) and (d) Total foreign exchange 
earned iri 1980 wag Rs. 151-04 crores 
and Rs. 171.94 crores in 1981.

Opening of subsidiary Banks of SBI 
in Canada and Nigeria

3139. SHRI A. C. DAS: Will the
Minister of FINANCE be pleased to 
state:

i

(a) whether the State Bank of India
has a proposal to open some subsi-
diary and joint banks in Canada and 
Nigeria; , j /

(b) if so, the total number of such
subsidiary and joint banka proposed 
to be opened in Canada and Nigeria; 
and ! i

(c) when they are going to be 
opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) to 

. (c). State Bank of India has been 
permitted to set up a wholly owned 
subsidiary in Canada and a Joint 
Venture Merchant Bank in Nigeria* 
The bank has also obtained the neces-
sary permission in this regard from 
the Canadian and Nigerian authori-
ties, and is pursuing action for the 
early establishment of these institu-
tions.

Distance observed by branches of 
Nationalised Banks regarding 
Grant of loans in rural areas

3140. PROF. NARA1N CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether there are any limits of 
distance observed by the branches of 
nationalised banks in' the rural areas 
for the grant of loans;

(b) if so, the nature of these limits 
and the steps under consideration of 
Government to provide access of 
finance to the needy in the rural areas; 
whether by opening more branches or 
by extending the limits; and

(c) the likely date by which ;Lt is
proposed to ensure that no village is 
debarred from getting the loan on 
account of large distance from a 
branch? ~

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and
(b) While there are no rigid limits on 
the distance a bank branch within 
which it could do loaning, the main 
considerations that determine the 
size of the area of operation of every ’ 
branch are the availability of the 
means of communications in the area 
of its location and its own ability to 
supervise the end-Uge of the loan3 and 
to effect timely recoveries. These vary
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from branch to branch and also area 
to area.

The bank branches are expected 
to cater to the banking needs of not 
only the centres where these are locat-
ed but also of the villages in sur-
rounding areas. While the branch 
network of the rural and semi-urban 
areas is being further strengthened, 
keeping in view the overall considera-
tions of viable operations, it may not 
be feasible !for the banks to provide 
direct coverage to all the remote vil-
lages immediately. To ensure that 
credit facilities become available to 
residents of such villages also, em-
phasis is being laid on organisation 
o f Primary Agricultural Credit Socie-
ties; Farmers Service Societies and 
LAMPS etc. and their linkage with 
the nearby bank branches.

(c) The thrust of the branch licens-
ing policy for the past decade has 
been towards further expansion o f net-
work in tho rural areas. Greater em-
phasis is now being laid on spatial 
distribution on a blockwise baas, to 
ensure, on an average, banking cove-
rage of one bank branch for 17,000 
people in ruraljsemi-urban areas. The 
hilly regions wbich are sparsely popu-
lated and tribal areag will be given 
special consideration and expansion in 
such areas will be allowed on a com-
paratively libsral basis taking into 
account the existing gaps in the avail-
ability 0f banking facilities, the need 
for meeting the banking requirements 
of identified groups of population and 
growth in economic activity.

The centres for locating new offices 
will be identified on blockwise basis 
within each district. Reserve Bank of 
India have requested the State Gov-
ernments to identify unbanked rural 
centres where the branches will be re-
quired to be opened during the next 
three years period. Through the im- ' 
plementation of this policy, more and 
more villages are expected to be di-
rectly served by bank offices.

Procedure for opening’ branches of 
nationalised and non-nationalised 

Banks

3141. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) what is the procedure for open-
ing branches of (i) nationalised banks
(ii) non-nationalised banks and whe-
ther the views of the representatives 
of the people like Members of Parlia-
ment are also taken into account 
while determining the places for 
opening branches;

(b) if so, whether the banks other 
than ‘lead banks’ are also alloweH to 
open their branches in the districts;

(c) if so, whether there is any well 
defined procedure in this regard; and

(dj if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Within the broad framework of the 
branch licensing policy of the Reserve 
Bank of India, the commercial banks} 
both nationalised and non-nationa-
lised, are expected to open branches 
of rural and semi-urban centres re-
commended by the State Government 
in consultation with the District Con-
sultative Committee's. In respect of 
urban and metropolitan centres, the 
banks themselves apply for licences 
which are decided by the Reserve 
Bank taking into account the needs 
of the newly developed localities 
necessity of allowing splitting up of 
some very large branches for im* 
proving customer service and increase 
in the economic activity. Suggestions 
for branch opening received from
hon. Members Parliament;1 Members 
of State Legislatures and other public 
persons are also assessed by the 
Reserve Bank of India in consultation 
with the bank concerned

(b) to (d) In the allotment of the 
centres for opening additional bank 
offices in the districts covered by the
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Regional Rural Banks preference 
will be given1 to these banks. In other 
districts priority will be given to the 
banks having a fair network of 
branches in the region as also those 
having regional character. Smaller 
"banks having regional character will 
not be allowed to open branches in 
the areas far detached from the areas 
of their operation

Indo-Swedish discussion for purchase 
of arms

' 3143. SHRI SUB ASH CHANDRA 
BOSE ALLURI: Will the Minister of 
DEFENCE be pleased to state:

(a) whether it is a fact that dis-
cussions were held with the Swedish 
Prime Minister for the purchase of 
arms during his recent visit to our 
country; and

(b) if so, the outcome of the dis-
cussions?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
and (b) There was no substan-
tive discussion on the purchase of 
arms.

, Visit of Swedish industrial delega-
tion to India

3143. SHRI SUBHASH CHANDRA
* BOSE ALLURI; Will the Minister of 

. COMMERCE be pleased to state;

(a) whether it is a fact that a 
Swedish Industrial Delegation visited 
'ftidia in February, 1982 and had dis-
cussion with the Minister in charge 
for Commerce; and

(b) if so, what is the outcome of 
the discussion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI

^ P. A. SANGMA); (a) and (b). ' Yes, 
Sir. It was in the nature of a

* courtsey call. Possibilities of en-
hancing Rido-Swedish trade were

discussed and clarifications on imp^rt- 
export policies were given to the 
members of the delegation.

Income tax raid oa Express tourist 
bus service

3134. SHRI HARISH KUMAR 
GANGWAR; Will the Minister of 
FINANCE be pleased to state;

(a) whether it is a fact that an 
iticome-tax raid was conducted some-
time back in Sadar Bazar, Delhi 
Cantt. by the Intelligence Wing of 
the Income-tax Department on Ex-
press Tourist Bus Service;

(b) if so, what was the outcome cf 
the same together with details there-
of, action taken thereon tAid the 
present position thereof;

(c) have some Members of Parlia-
ment reported to the Commissioner 
Income-tax, Delhi, of some cases of 
concealment of tax etc; and

(d) if so, details thereof together 
with action taken thereon?

THE MTNISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): ^(a) Yes, 
Sir. A search was conducted on 
6-6-1978 by the Income-tax Depart-
ment in the premises of M/s. Express 
Tourist Transport Service at 2287;, 
Mohar Saraij Kauria Brid\3. Delhi 
and the residential premises of its 
proprietor Shri S. K. Gupta ' at 
11209J46, Sadar Bazar, Delhi Cantt.

(b) During the course of search 
operation some books of accounts 
and other documents relating to MJs.
S. K. Gupta & Co., Mehramnagar 
Hariian Co-operative Society Ltd. 
and Bichchal Res-taruant were seized. 
The scrutiny of these books of 
accounts revealed that the assesses 
was in possession of several buses in 
his own name or in the benami names 
and the income therefrom was not 
being disclosed to the Department 
fully. Present position of the asses-
sments is shown in the Annexure.
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(c) Yes, Sir. Two cases were 
reported by two Members of Parlia-
ment.

(d) The Commissioner of Income- 
tax, Delhi-V, forwarded the informa-

tion for investigation to the Commi-
ssioner of Income-tax (Investigation) 
on 4-1-1982 and 16-11-1982 under 
intimation to both the Members o£ 
Parliament.

Statem ent

N°- 3 ^ 5  for  12-3-1982

N am e o f  the Assessee: M/S. Express Tourist Transport Service, 2287, M ohar Sarai.
Kauria Bridge, Delhi. Prop. Shri S.K. Gupta.

A3Stt. Income re-
turned

Assessed
income

Reduced in 
appeal by 

-  A A C.

Whether reference to 
High Court filed or not

Date of 
filing the 

return

Date of asstt.
Rediced by In-
come-Tax Ap-
pellate Tribu-

nal

I 2 3 4 5

1976-77 7500 100500 29300 No reference

1-9-1976 29-3-79 2300

1977-78 16000 68755 34305 Another revised return 
declaring loss of 
Rs, 600/-was filed on 
28-1-1980

1 9 7 8 -7 9 ^

30-7-1977 24-2-80 Appeal before 
ITA T pending

3790° 4Sioo 36100 Another revised return 
was filed on 16-5*1980 
declaring income of 
Rs. 32600/-

4-2-1980 23-7-1980 Appeal before 
ITA T pending

1979-80 Loss
39126

Income
41287

Loss
38073

12-7-1980 15-11-80 No second ap-
peal filed by 
DeDJrtment

REMARKS:
In assessment year 1976-77 after 
■the appeal effort, assessee’s income 
becomes less than what was re-
turnee by him. it is, however, 
due to the fact that tb-e assessee 
had returned income from bus 
plying on estimate only. While 
allowing  ̂ relief to the assessee, 
the appellate authorities have, 
however, in some cases conside-
red depreciation admissible to the J

/ v  \
assessee which resulted in loss 
of income from the buses concer-
ned, Such loss when set off against 
assessee’s income has led to re -_ . 
duction in assessee’s income below 
the income returned.

Assessment has been reopened 
under section 148/147 (a) <jf the 
Income Tax Act, 1961 0n 18-2-1980 
on the belief that investment in 
one bus was not satisfactorily ex-
plained by the assessee. ,
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I.RJD. Programme and assistance 
available thereunder

3149. SHRI G. NARSIMHA REDDY: 
Will the Minister of FINANC£ be 
pleased to state:

(a) whether Government are aware 
of the fact that there was lack of 
awareness in the rural areas about
I .R.D.  Programme and the assistance 
available thereunder;

(b) whether it is also a fact that 
despite instructions issued by the 
Reserve Bank of India some bank 
managers in the rural area, 
demand security for advancing a loan 
of Rs. 5000/-;

(c) if so, whether Government 
have made an indepth assessment 
find out where and how the I .R.D.  
Programme is not able to make as 
much progress as is intended and if 
so, the findings thereof; and

(d) the steps taken to publicise 
and remove the financial obstacles 
mentioned in (a) and (b) above?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) to
(d) The Integrate^ Rural Develop-
ment Programme is being imple-
mented by the concerned State level 
institutions in close coordination with 
the public sector banks and other 
financial institutions providing credit 
in rural areas. Banks on their part 
have also been strengthening their 
infrastructure with a view to support

the implementation of the pragramme 
as widely as possible. In the year
1980-81, the bank credit mobilised 
for the Programme was Rs- 124 crores 
as compared to Rs. 85 crores in the 
preceding year. The Reserve bank of 
India has also given clear instruc-
tions to the banks that in respect of 
loans up to the cost of the economic 
unit, or Ra. 5000/-, whichever is 
less, for agriculture and allied activi-
ties, the only security to be taken is 
the assets to be created, or the crop 
to be raised, with the loan. The 
banks are required to strictly adhere 
to thi3 and to ensure that there are 
no complaints in regard to follow up 
on these instructions. Th^ implemen-
tation of the Programme was review-
ed in1 a meeting convened on -21- 11-
1981 under the chairmanship o f 
Governor, Reserve Bank of India, 
which was attended t0 by the Chief 
executives of the banks and the chief 
secretaries of the States. The main 
issues identified in the meeting which 
required attention in this context on 
the part of the Hank’s and the State 
Govts, are indicated in the Annexure, 
The Reserve Bank of India has pince 
issued revised detailed instructions to 
banks to ensure their effective parti-
cipation in the implementation of the 
Programme.

Statement

(a) The net work of the bank
branches, including the Regional
Rural Banks, has to be extended to 
provide further Banking facilities Bi 
the rural and semi-urban areas.

(b) Administrative and procedural
arrangements have to be devised to 
bring about better coordination bet-
ween the banks and the district rural 
development agency. The District
Consultative Committees should be 
in a position to bring about closer 
coordination between the State 
agencies and the banks. There should 
be regular monitoring and review of 
performance for which data should 
be available within a reasonable
period. !
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(c) The identification of beneficia-
ries ahd preparation of viable 
schemes for their benefit should be 
taken in hand and in this, while the 
State agencies will play a major role, 
the banks should also assist and re-
main associated at various stages, 
The processing of application of loans 
should be spread over and bunching 
of applications should be avoided.

(d) A  degree of uniformity in the 
lending practices of the banks should 
be brought about, if necessary,. by 
making the application forms, docu-
ments etc. uniform. The loan appli-
cations should be expeditiously pro-
cessed and all help given to the bor-
rowers in this direction.

(e) The Reserve Bank of Pndia’s
instruction in regard to security/ 
hypothecation should be strictly
observed by the bank staff and 
emphasis should be On the viability 
of the programme rather than the 
credit worthiness of the borrower. 
Credit camps may be held for sanc-
tioning loans &nd the bank staff 
should maintain close liaison with 
the borrowers to ensure proper and 
timely utilisation of the funds.

(f) Special emphasis has to be
laid on assisting the poorest among 
the poor, particularly those belonging 
to the Scheduled Castes and Sche-
duled Tribes. The lending under 
the Differential Rate o* Interest 
Scheme should cover ag large a
number of Scheduled Castes and
Scheduled Tribes as possible.

(g) State Governments should en-
sure that the climate for recovery of 
loans is not vitiated because it is 
important that the funds available 
With the credit institutions are re-
cycled. The need for suitable legisla-
tion for speedy recovery of loans 
heeds to he considered by State Gov-
ernments where such legislation is 
either inadequate or does not exist.
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Fancd for import and export of farm 
products

3151. SHRI M. RAMGOPAL 
REDDY: Will the Minister of COM-
MERCE be pleased to state;

(a) whether there ia any proposal 
under Government’s consideration to 
set up an export and import panel 
on farm products; and

(b) if so, the detailg in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A . SANGMA); (a) No, Sir. There 
is no guch proposal at present to set 
up an export a^d import panel.

(b) Does not arise.
Low interest loan from U.S.A.

3152. SHRI TARIQ ANWAR: Will
the Minister of FINANCE be pleased 
to "state whether it is a fact that US 
Government's Export-Import Bank is 
giving 22.05 million dollars worth 
of loan at low interest rates to help 
India to buy US equipments?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): No, 
Sir. There is no offer of a loan of US 
§822.05 million from U.S. Export- 
Import Bank at low rates of interest.

Blocking of Indian Goods by Iran,

3153. SHRI TARIQ ANWAR: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact trat ex-
port of Indian goods worth Rs. 4 
crores has been blocked by the 
Iranian Government because of its 
tight cash position; and

(b) what steps Indian Government 
are taking to clear this impasse?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SAN GM A): (a) Government
have received representations from 
several Indian exporters regarding 
difficulties being experienced by 
them in receiving payment from Iran 
for goods manufactured by them for 
export to that country.

(b) This matter has already been 
taken up with the Iranian authori-
ties through our Embassy in Iran.

It is also one of the issues which 
are expected to be discussed by an 
Official delegations which is scheduled 
to leave for Iran today.

Opening of bank branches in India 
by United Arab emirates

3154. SHRI TARIQ ANWAR: Will 
the Minister of FINANCE be pleased 
to stats whether it is a fact that 
the United Arab Emirates has agreed 
to open more bank branches in India 
to handle repatriation of money by 
Indian expatriates in th’3 Gulf?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY); Already 
two banks of United Arab Emirates, 
namely, the Emirates Commlarial 
Bank Ltd. and Bank of Oman Ltd., 
have present in India with a branch 
each at Bombay. The Reserve Bank of 
India, which is the licensing authori-
ty, has not taken any decision to 
allow opening of more branches of 
UAE banks in India.

Lifting Ban on Export of paper

3155. SHRI TARIQ ANWAR: Will 
the Minister of COMMERCE be plea-
sed to state whether the Union Gov-
ernment are considering to lift the 
ban on the export of the writing and 
printing paper?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): Hie present pro-
duction of writing and printing papter 
balances the requirement of edu-
cational sector of the country. The



2ai Written Answers PHALGUNA 21, 1903 (SAKA)  Written Answers 222

Ministry of Industry are keeping a 
watch on the trends in production 
and domestic requirement.

Agreements on export quotas of Tea

3156. SHRI R. P, GAEKWAD: 
Will the Minister of COMMERCE be 
pleased to state:

<a) the agreements reached on 
export quotas of tea by the con-
ference of tea producing countries 
held in Delhi recently;

(b) whether it is a fact that the 
increased cost of prodution of tea is 
hampering the growth of tea trade;

(c) whether Government propose 
to set up tea development fund; and

(d) what other measures are under 
consideration of Government to popu-
larise the sale of tea abroad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Detailed dis-
cussions were held in Febrcary ’82 
at Delhi on th‘e formula to be adopted 
for the allocation of country export 
quotas. It was agreed that further 
consultations amongst some exporting 
countries would be required in order 
to achieve an agreement in a firm 
basis for export quota allocations.

(b ) the increasing cost of produc-
tion and the unremunerative auction

price realisation have been adversely 
effecting the Tea industry.

(c) The idea of a Tea Development 
Fund is being examined.

(d) Besides continuing its generic 
and uninational promotional activi-
ties, Govt, has been encouraging 
schemes for setting up warehouses 
abroad and for selling branded teas in 
value added forms. A  proposal for 
sale of tea on the high seas is also 
being carefully examined.
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Commercial Bank Credit for anti-
poverty programme

3158. SHRIMATT GEETA MUK-
HERJEE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is true that com-
mercial bank credit for anti-poverty 
programme has been dismally poor in 
the recent past;

(b) is it also true that between 
1975 and 1980 only 0.2 per cent of 
the credit accounts continued to 
receive 62 per cent of the commercial 
bank credits;

(c) is it also true that notwith-
standing protestations other-wise 
actual diversion of credit funds avail-
able with the commercial banks has 
been to the dismal tune of 0.2 per 
cent only during the last quinque- 
nium;

(d) whether there has been change 
in 1981; and

(e) if so, what are the figures?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to
(e). Commercial banks have been 
progressively providing greater sup-
port by way of credit in the imple-
mentation of various anti-poverty pro-
grammes. It is true that as at the 
end of June 1975, 0.2 per cent of the 
accounts of the scheduled commercial 
banks accounted for 60.2 per cent of 
their outstanding credit. This ratio 
came down to 57 per cent as at the 
end of June, 1980, It has, however, to 

jD fijioted that these inelude accounts

of medium and large industries both 
in public and private sectors and such 
large public sector trading organisa-
tions like Food Corporation of India, 
State Trading Corporation of India, 
Jute Corporation of ' India, Cotton 
Corporation of India etc. So far as 
smaller borrowers are concerned, 
according to data available the share 
of borrowers having limits up to 
Rs. 10,000 in the outstanding advances 
of the commercial banks in June 1975

* was 9.2 per cent. This share increased 
to 13.5 per cent -iri June, 1980. The 
total amount of advances to such bor-
rowers in absolute terms was Rs. 830.8 
crores in June 1975. The correspond-
ing figure in June 1980 increased to 
Rs. 2885,6 crores. This category also 
accounted for 94.7 per cent of increase 
in the number of borrowal accounts. 
Detailed figures for the year 1981 in 
the above context are not presently 
available.

Renovation of Aircraft Carrier INS 
Vikrant

3160. DR. KRUPASINDHU BHOI: 
W ill the Minister of DEFENCE be 
pleased to state:

(a) whether the aircraft carrier 
INS Vikrant has been renovated over 
a period of three years;

(b) if so, the new features of the 
aircraft carrier and the expenditure 
incurred on its refitting; and

(c) how does it compare with any 
modern aircraft carriers?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) and (c).  During the renova-
tion, machinery and equipment of the 
ship was overhauled and refurnished 
and some new systems were also 
installed. ■

It would not be in the public 
interest to disclose any further details.
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Robbery of foreign tourists in posh 
hotels

3161. DR. KRUPASINDHU BHOI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that inci' 
dence of robbery of foreign tourists 
is increasing in posh hotels during 
the last several months;

(b) if so, the number of such cases 
which have come to the notice of 
Central Government and the action 
being proposed to be taken by Gov-
ernment to safeguard the interest and 
security of foreign tourists visiting 
India; and

(c) what action has been taken 
against the hotel management of the 
hotels concerned in these cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN):  (a) and (b). Only
5 cases of theft which have occured 
in the past six months, have come to 
the notice of the Department of 
Tourism. Special instructions are 
being issued to ensure safety of the 
property of tourists.

<c) The security arrangements in 
hotels are made by the Hotel Manage-
ments concerned. Efforts to improve 
the same, are a continuous process 
not only to maintain the good name 
of the ho^el but also to inspire con-
fidence amongst the foreign tourists.

Refiabilltation of Ex-Servicemen

3162. PROF. NARAIN CHAND
PARASHAE: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Directorate of Re-
settlement has taken any effective 
steps for the resettlement and rê  
habilitation of ex-servicemen during 
the past three years, including the 
current financial year;

(b) if so, the nature thereof and 
the number of ex-servicemen regis-
tered with the Directorate as on 1st

January, 1979, 1st January, 1980, 1st 
January, 1981 and 1st January, 1982, 
alongwith the number of ex-service-
men who have been given employ-
ment during the calendar years com-
mencing with the 1st of January each 
year, separately for Army, Navy and 
Air Force; and

(c) whether there is any proposal 
to decentralise the procedure for re-
settlement by opening regional offices 
of the Directorate?

THE DEPUTY MINISTER IN THE 
MINISTRY OF BErSNCE (SHRI 
K. P. SINGH DEO): (a) to (c). As
a result of the efforts made by the 
Directorate General Resettlement in 
the Ministry of Defence many effec-
tive s^eps have been taken during the 
past three years, including the cur-
rent financial year, for the resettle-
ment and rehabilitation of ex-service-
men. These are:—

(i) Reservation in vacancies by 
the Central and most of the State 
Governments in jobs under the 
Government Departments and Pub-
lic Sector Undertakings.

(ii) Concessions in age and edu-
cational qualification for re-employ-
ment of ex-servicemen against 
reserved vacancies.

(iii) Arrangements for training 
in various trades during the last 
year of the service of the retiring 
Defence personnel to enable more 
and more ex-servicemen to get 
absorbed in jobs in both the public 
and private sectors.

(iv) Grant of facilities to ex-
servicemen to start self-employment 
ventures.

(v) Grant of subsidy on interest 
to the ex-servicemen entrepreneurs 
and 5 per cent subsidy on the total 
value of defence origin items sup-
plied by an ex-servicemen indus-
trial unit.

Powers of sponsoring ex-service-
men against vacancies reserved for

3967 LS— 8
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tihem have also been given to the 
Directorate General Resettlement/ 
Rajya Sainik Boards/Zila Sainik 
Boards to ensure that maximum num-
ber of ex-servicemen are absorbed 
against posts reserved for them.

2. The number of ex-servicemen 
registered with the Directorate Gene-
ral Resettlement and the number of 
them provided suitable employment 
are given below: —

Number o f Ex-servicemen (including officers) registered with the Directorate General Resettlement.

1978 1979 1980 1981

Army . . . 15,884 20,913 15.982

Navy . . . CO
<0CO 366 318 163

Air Forcc . . .........................................  960 2,051 1,499 i,972

T ot al  : . . 21,743 18,301 22,630 18,117

Number of Ex-servicemen [including officers) placed in employment through the Directorate General Resettle-
ment.

1978 1979

O000 1981

(upto 30th Tunr)

Army . . . ......................................... 3.>93 2,837 3,193 1,834

Navy . . . ......................................... 47 53 4 i 19

Ar Force . . 125 107 46

T o ta l: . . . 3,324 3.015 3,34i 1,899

In addition a number of ex-service-
men registered with the DG,R have 
found employment in various jobs 
through sponsoring by Employment 
Exchanges and through their own 
efforts. In the absence of feed back 
information from them, the number 
of such ex-servicemen is not known.

3. There is no proposal to decentra-
lise the procedure for resettlement of 
ex-servicemen by opening regional 
offices. It may, however, be added

that four Zonal Resettlement Directo-
rates attached to the Southern, 
Eastern, Western and Central Com-
mands are already functioning to pro-
vide resettlement assistance to ex-
servicemen within their jliriadiction. 
In addition to these Directorates, 27 
Rajya Sainik Boards and 217 Zila 
Sainik Boards are functioning 
throughout-the country to look after 
the interests and welfare of ex-
servicemen and their families.
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Norms for 737 co-pilots command for 
_ Air Buses

3163. SHRI CHITTA MAHATA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION bo pleased to state:

(a) whether Government have 
changed the procedure and norms to 
provide 737 co-pilo's command of the 
Air-Bus without their attaining re-
quisite seniority and competence; and

(b) if so, the details thereof and 
Ihe reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) No, Sir.

fb ) Does not arise.

Tonni’ng- up of administration of 
nationalised banks

3164. SHRI CHITTA MAHATA: 
SHRI HARINATH MISRA:

Will the Minis'er of FINANCE be 
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to issue guidelines 
to nationalised banks to tone up their 
administration and improve customer 
service; and

i(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
(b). Functioning of public sector 
hanks is continually kept under re-
view by the Reserve Bank of India as 
well as the Government of India. 
Instructions and guidelines for toning 
up their administration and to im-
prove customer service are also issued 
from time to time. Following the 
meeting with the Chief Executives of 
all public sector banks, instructions 
have been given recently that the 

■banks’ managements should increase 
productivity of bank employees and 
"take effective steps for curbing indis-
cipline, ’ ate attendance also to 
reduce expenditure on overtime. Gov-

ernment’s anxiety to improve the 
quality of service to customers has 
also been expressed .̂ The employees 
have been advised to work for the 
gervice of the common man with 
devotion to duty and dedication

Sun-et Lumiere at Konarka and 
Khandagiri in Orissa

3165. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether there is a proposal to 
introduce Sun-et-Lumiere at the his-
torically famous sites at Konaraka 
and Khandagiri in Orissa; and

(b) if so, what is the progress and 
when are the shows going to start?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN):  (a) and
(b). The State Government of Orissa 
have sent us a proposal to introduce 
Son-et-Lumiere shows at Konarak and 
Khandagiri which is being examined. 
No final decision in this regard has 
been taken so far.

Committeie to examine formulatibn of 
export strategy for bulk tea

3166. SHRI G. NARSIMHA REDDY: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that Gov-
ernment had appointed a committee 
to examine formulation of suitable 
export strategies for bulk tea;

(b) whether it is also a fact that 
the committee has already submitted 
its report to Government; and

(c) if so, the important recommen-
dations made by the committee and 
those accepted by Government for 
implementation?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) Yes, Sir.

(b) Yes, Sir.

(c) A statement indicating sum-
mary of recommendations made is 
attached. The recommendations are 
under the consideration of Govern-
ment.

Statement

SUMMARY OF RECOMMENDATIONS

—It has come to our notice that the 
State Governments have taken over 
a large portion of vacant lands avail-
able with the tea estates in different 
plantation districts for various rea-
sons. In order to promote higher 
production of tea, the restoration of 
such lands to the original owners may 
be considered. Where such restora-
tion is not possible or practical the 
question of organizing the present 
“occupants” of such land into small 
growers co-operatives to grow tea 
may be examined. The tea leaf grown 
by the co-operatives of small growers 
could be processed either by adjoin-
ing estates or co-operative factories to 
be set up for the purpose.

—Though the bulk of the anticipated 
increase in production would come 
from existing areas under tea. we 
will have to supplement these efforts 
by bringing additional areas under 
tea cultivation. The non-traditional 
areag found suitable for tea cultiva-
tion are Meghalaya, Arunachal Pra-
desh, Nagaland, Manipur, Mizoram 
and Sikkim. Some areas can be 
available in Tripura also. We under-
stand that the newly formed Tea 
Development Corporation of Tripura 
has already identified such areas. The 
possibility of undertaking tea planta-
tions in the hilly areas of U.P,, parts 
of Madhya Pradesh and extension of 
area under tea in Himachal Pradesh 
alscr needs to be explored.

—The State Governments of the 
North-Eastern States can either set up 
their own tea plantation Corporations

and undertake tea cultivation under 
the aegis of such Corporation or 
organise the local farmers into co-
operatives and help these co-operatives 
financially as well as technically in 
undertaking cultivation of tea. The 
■former course however seems more 
ipnac^icable. The Tea Board could 
help the State Governments in setting 
up nurseries and advisory services in 
these areas.

—The Commit'ee feels it would be 
advisable to grant loans t0 the?e State 
Corporations at a concessional rate o f  
interest in view of the long gestation 
period involved and the high invest-
ment required. Further excise holi-
days for first ten years may be grant-
ed so as to give an incentive to pro-
duction.

—In non-traditional areas, pending 
formation of State Plantation Corpo-
rations, the work of planta'ions can 
be entrusted to the forest departments 
of the State concerned.

■—According to figures compiled by 
the Tea Board, about 60,000 hectares 
O f  land from within the existing tea 
estates can be made availab'e for ex-
tension planting. In view of the 
high cost of plantation and long ges-
tation period, it is recommended that 
grant of institutional finance at con-
cessional rates of interest may be 
extended for such new plantation 
activities. The Committee further 
recommends that the excise holiday 
for the first ten years may also be 
extended in such cases.

—The Scheme of excise duty relief 
on excess production which was in 
operation during 1976—-19 should be 
revived so as to give a boost to the 
production. We would further recom* 
mend that for a tree-crop like tea the 
Scheme sbould be announced atleast 
for a period of five years.

—The tea indus‘ ry should not b? 
required to pay income tax at rates- 
higher than for other manufacturing 
industries and whatever be the for-
mula of taxation and sharing the same 
between the Centre and the State, the



"total tax payable by the tea industry 
should be the same as payable by 
'Other manufacturing industries.

—As a measure of relief to the tea 
industry the State Governments may 
consider exempting tea sold in recog-
nized public auctions from the levy 

•of sales tax as has been done in the 
icase erf Assam.

—With a view to making our teas 
competitive the system of grant of 

-excise rebate on exports of tea should 
"be reintroduced immediately. We 
•would further suggest that the excise 
duty should be refunded in full at 
■the point of exports rather than 
allowing only a partial rebate.

—Exporters should be allowed the 
facility of drawback of duties on the 
-various packing materials used in tea 
chests as was prevalent prior to 
1977.78.

—The Government of West Bengal 
■should immediately exempt direct 
■exports by the producers from the 
Tural employment cess in the interests 
o f export promotion.

—There has been a suggestion that 
■teas initially shipped for London 
auction should be allowed to be sold 
privately in U.K. while the teas are 
either on the High Seas or in the 
U.K. warehouses awaiting auctions. 

“We feel that exports should be given 
some flexibility in this matter. Gov-
ernment may evolve a procedure for 
allowing such diversion, with suitable 
safeguards.

—The Commit' P ha  ̂ learnt that 
‘there is a proposal to open an auction 
centre at Singapore on the basis of 
the London Centre. The proposed 
Singapore auction centre will open up 
markets for India to which we have 
had no access so far. The Committee 
therefore welcomes this development.

—Berthing facilities at Calcutta 
Port need considerable improvement 
and the various equipments require 
4o be replaced in a phased manner 
toy modern equipments.
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—The suggestion of the Eastern 

India Shippers’ Association about set-
ting up of a Container Freight Station 
preferably outside the Calcutta Port 
area is worth considering keeping in 
view that for proper utilisation of 
Haldia Port, the movement of con-
tainers by barges from Calcutta to 
Haldia seeing to be unavoidable.

—The number of forklifts in the 
Calcutta Port should be increased and 
they should be maintained properly. 
An alternative suggestion that has 
been put forward in some quarters is 
to allow private companies to bring 
their own equipments as is the prac-
tice in Bombay Port.

—The approach roads to Calcutta 
Port should be maintained properly.

—At Haldia a berth has been 
specially designed and built at a con-
siderable cost by the Government to 
serve as a full-fledged container ter-
minal, but due to lack of suitable in-
frastructural facilities this terminal 
remains grossly underutilised. The 
road and rail communications to 
Haldia needs to be considerably 
improved. The concerned authorities 
should look into this matter and take 
remedial steps.

—Port authorities should either pro-
vide separate sheds for export ship-
ments or should make proper arrange-
m ent for cleaning the sheds before 
allotment for exPort shipments. The 
existing shipping sheds also need 
repairing and renovation.

— Some warehouses should be con-
structed outside the Haldia Port
where the teas could be transported 
}directly from North Bengal and
Assam gardens, store them for carry-
ing thfc work of damage repairs, sort-
ing out of chests according to shipping 
invoice and palletisation before ten-
dering them to the shipment shed for 
export. These warehouses could
later on be utilised for getting up of a 
Container Freight Station.

—It would be ideal if the port 
charges for all the ports in India 
could be brought to the same level
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to avoid competition, amongst the 
ports and if in this context the Cal- 
cutta/Haldia por-s need certain sub. 
sidy due to their charges being higher 
as they are riverine ports, this should 
be 'favourably considered by the Cen-
tral Government.

—Notwithstanding the above men-
tioned interim measures, we feel that 
the Calcutta Port needs a complete 
and radical overhaul. We, therefore, 
recommend that the Central Govern-
ment should form a high powered 
Committee which should investigate 
the ills of the administrative struc-
ture, the abysmal labour productivity, 
the extent of surplus labour, the 
reasons for rank labour indiscipline 
the need for modernizing Berths, 
shipment sheds and mechanical equip-
ment. The conditions in Cochin are 
also deteriorating and the proposed 
Committee should examine Cochin 
Port as well.

—We should- concentrate on France, 
West Germany, Sweden, Finland, 
Switzerland, U.S.A., Chile, Syria, 
Pakistan, Tunisia, Japan, Hong Kong, 
Morocco and Algeria for finding a 
foothold and improving our share. 
While the first ten countries mention-
ed above are markets for black tea, 
Japan and Hong Kong will be poten-
tial markets for both black and green 
teas and Morocco and Algeria will be 
markets mainly for green teas.

—Specific market research studies 
may be undertaken in the above men-
tioned countries thijbugh specialised 
agencies for recommending suitable
promotional strategies to propagate
Indian tea.

—We will have to develop a tech-
nology to manufacture green teas of 
the type required in the major impoTt 
markets. The Tea Research Associa-
tion should undertake a research pro-
ject on this subject. ‘

—The Tea Board should open two 
new' offices one in the Far East and 
another in Africa for undertaking pro-
motional activities in these regions.

The location of the offices can be 
decided af'er a proper study.

—The Committee also feels that tea 
promotion on a national level should 
be professionally managed and for 
this purpose it may be necessary to 
give a new look to the promotional 
units of the Tea Board both in India 
and abroad. The Promotion Directo-
rate of the Tea Board in Calcutta and" 
the foreign promotional offices should 
be run as far as possible and practi-
cal in a professional manner. Th& 
Committee cannot over-emphasize the 
need to give a professional orientation 
to our promotional efforts.

—There is reportedly a good demand 
for tea stalks, especially green tea 
stalks in Japan which fetch good 
prices. Government may examine if 
tea stalks could be allowed to b& 
exported from the country.

—India should continue to ^ c o -
operate with the other tea exporting 
countries in the matter of generic 
promotion and lend its support to the 
activities of the International Tea 
Promotion Association.

—While generic promotion is all-
right as far as it goes, the CommiHee 
feels that there is no tangible direct 
benefit from such promotion in the 
short run. Further, to take fulT 
advantage of generic promotion it is 
essential that uninational campaign? 
are dovetailed into such programmes.

—The Committee feels that there* 
is need to promote and project effec-
tively and aggresively the Indian Tea 
symbol. With a view to projecting 
the image of Indian tea in the minds 
of the consuming public in the imporl 
markets and for distinct identification 
of Indian tea, it may be made a con 
dition that every packet tea/tea bags 
exported from India should contain 
the Board’s marketing symbol. In 
fact it may Be' laid (ioTfrn that even 
on the bulk tea chests, the symbol 
•hould be inserted. ‘
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—For a product earning Rs. -425 ■ 
crores a year, an expenditure of Rs. 2.5 
crores (or 0.6 per cent) on promotion 
is grossly inadequate. The total pro-
motional expenditure should be 
increased to atleast Rs. 5 .crores. We 
would suggest that a portion of the 
proposed excise rebate, say 10 paise 
per kg., should be kept in a separate 
fund that could be utilised for export 
promotion.

—The Committee was informed that ■ 
as per the International Tea Agree-
ment, a proposal for prescribing mini, 
mum standards for export of teas -on 
an international basis is under con-
sideration. We should vigorously 
pursue the'mafter which would'triable 
us to project the quality image of 
Indian tea.
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' d ^°m ^ i
qrt 'fa r  ?r °r>  ̂ % R'im *=n<r
*-4<=t>chi % tii'm fkvPT t><*11 *rf%7T ^ h r  
% s r t w  ^t  q f r ^ r  f^xfhr
^ 4 6 h ^  fa w ft  %t w rnrr
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?ft f̂ RT, vfk ^t, ^fyn^i

"l * ’  ’  * ..................................................................

t o f t  ^  fsrfw  ^TFirff f̂ tit »rf WR-,
. . TT Tt rlHlTviyi

3170. sit »JTT gsr «p r i: WT 
ftrT ^  «ldl l̂ fiqT
f % : -  '

( ^ ) % f%cT̂  ^ JĴ cHTT
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cTTf^

1. 15 -2 -1 .980

2. qrr^rt, 1980 

3- TTT#, 1980

4. HciH^, 1980

5. 3 1 -3 -1 9 8 1

6. 2 6 -9 -1 9 8 1

Iw rra tT

f^TTTcft^r _

fw r w P r

rq^KitTii

f^FTTt ?pt
qrnr̂ T̂ t Iq^Ki- 
sfN1 T^%
% cfkFT ?rf»r- 

^  i
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Increase in floor price of Rubber

3171. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be 
pleased to state:

(a) whe'her Government have 
received representation to increase 
the floor price of rubber to Rs. 15 per 
Kg.; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SAT'TGMA): (a) Yes, Sir.

(b) In Anril, 1979, the minimum 
price for first grade rubber was raised 
from Rs. 655 per quintal to Rs. 825 
per quint?] with differential for o'her 
grades, This floor price remained 
valid till 15th September, 1981. There 
is no minimum price for natural 

rubber at present. i n view of the very 
high prices persistently ruling in the 
domestic market compared to inter-
national prices. Government have 
decided no. to fix any minimum price 
for rubber for the present. ‘

Direct flight from Tr’ivandrum to 
New Delhi

3172. PROF. P. J. KURIEN:
SHRI A. NEELALOHITHA-

DASAN NADAR:

Will the Minister of TOURISM AND 
CIVIL AV.ATION be pleased to state:

(a) whether Government have 
received representation for starting 
flight from Trivandrum to New Delhi; 
and

(b) if so, Government’s reaction?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). No such
representation in the recent past has 
been received.

1
The present traffic demand between 

Delhi and Trivandrum does not justify 
a direct service. However, convenient

connection is provided at Bombay 
with Airbus aircraft for passengers 
travelling from Delhi to Trivain&rum 
and vice-versa. .

Amount invested in major tourist 
centres

3173. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of TOURISM AND CIVIL AVIATION 
be pleased' to state:

(a) what, according to Government 
of India, are the major tourist centres 
of India at present; and

(b) what is the amount inves-ecT 
by Government of India either through 
the Department of Tourism or I.T.D.C. 
for the development and promotion 
of these centres with year-wise and' 
centre-wise details?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and
(b). A place becomes a major tourist 
centre by virtue of its being already 
visited by a large number of tourists,, 
both domestic and international, or 
has the potential to attract such' 
tourists. Tourist centres where 
facilities have been provided in the- 
Central Sector in the last 4 years are 
given in the statement laid on the 
Table of the House. [Placed in Lib-
rary. See No. LT-3535/82].

3174. sft r
q̂"T ’TFR farRFPT w t

3d 2>MI f*P :

(T ) qpTT SPrnftffaT
s f s f f t ;  

v zm  % ftwrcr % fart
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( ^ )  f t ,  ?ft d ^ W fS lt
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Difficult debt servicing position

3176. SHRIMATT GEETA MUKHER-- 
JEE:

SHRI R. P. YADAV:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is true that in spite, 
of the last I.M.F. loan, India’s debt 
servicing situation in the immediate 
future remains precarious;

(b) whether it i? also true that the 
danger level usually assumed to be - 
between 20 and 25 per cent has 
already been crossed and India would 
need more than 30 per cent of the 
total available fund for debt-servicing 
in the years 1982-83 without taking 
account of the last IMF loan repay-
ment issue; and

(c)  if answer to the above be in 
the affirmative, what is the Govern-
ment’s plan to meet the aborve-men- 
tioned situation?

THE MINISTER OF  FINANCE : 
(SHRI PRANAB MUKHERJEE): (a) 
and (b). No, Sir.

(c) Does not arise.

Conference on International Economic 
. problems

3177. SHRI NIREN GHOSH:  Will
the Minister of FINANCE be pleased 
to state:

(a) whether a Conference has, been 
called in New Delhi to discuss inter-
national economic problems;

(b) if so, which  countries havs 
been invited;

(c) whether World  Bank has no 

objection to higher levels of energy 
lending;

(d) if so, whether U.SA. is object-
ing to it;

(e) if so, what is its view and what 
is the reaction  of Government to 
that; and

(f) what is the view of European 
countries to that?  "
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THE MINISTER OF FINANCE 

(SHRI PRANAB MUKHERJEE); (a) 
and (b). Yes, Sir. At the invitation 
of the Government of India, senior 
representatives of 44 developing coun-
tries met in New Delhi from Feb-
ruary 22, 1982 to February 24, 1982 
to take stock of the present situation 
in regard to North-South issues and 
‘Opportunities  and perspectives for 
'South-South cooperation. The coun-
tries which attended the New Delhi 
•Consultations were Algeria, Argentina, 
Bangladesh, Brazil,  Burundi, China, 
'Colombia, Cuba, D.P.R. Korea, Equa- 
dor, Egypt, Ghana, Guyana, Indonesia, 
Iraq, Ivory Coast,  Kenya, Kuwait, 
Madgascar, Malaysia, Mexico, Morocco, 
Napal,  Iran, Nicargua,  Nigeria, 
Pakistan, Peru, Philippines, Republic 
of Korea, Romania, Senegal, Socialist 
Republic of  Vietnam,  Sri Lanka, 
Tanzania,  Trinidad  and  Tobago, 
Tunisia, United Arab Emirates, Uru-
guay, Venezuela,  Yugoslavia, Zaire 
and Zambia.

(c) No, Sir. The World Bank had 
itself, in early 1980 considered a pro-
posal to increase lending for energy 
from $14 billion to $30 billion for 

the period July, 1981 to June, 1985. 
The Bank had also  suggested thot 
there was a case for establishing a 
new organisation, an energy affiliate 
which would devote itself entirely to 
the funding of  energy programmes 
in the developing countries. How-
ever, this proposal has encountered 
some difficulties.

(d) and (e).  The United States 
has so far taken the position that 
there was no need for a new organi-
sation like the Energy Affiliate. Our v 
view is that to provide additional re-

sources for the energy sector, it would 
be necessary to set up a new institu-
tion. We also think thatl til] a new 
institution is established, the level of 
lending by the World Bank group 
needs to be substantially stepped up.

(f)  A large number of European 
countries have expressed themselves 
in favour of a new energy financing 
institution.

Jute Corporation of India’s activities

3178. SHRI NIEEN GHOSH:  Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government are aware 
that the Jute Corporation of India 
gradually phased out its activities in 
jute producing areas of the country 
specially from the areas of West 
Bengal;

(b) if so, the reasons for the same; 
and

(c) the procurement ratio vis-a-vis 
the jute crop for the past years begin-
ning with 1977?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). Jute
is no longer available with growers 
as, by this time, jute has passed on 
to the hands of traders. It is nof 
Government’s policy that JCI should 
continue to make purchases of raw 
jute for benefit of traders.

(c) A statement is attached.

Statement

Total production  of jute  mesta 
vis-a-vis procurement by JCI includ-
ing co-operatives from 1977-78 to
1980-81 are given below:

(In lakh bales)

Season Total Pro-  Total Pro- Col. 3 as
duction of  curemcnt  % ofCol. 2 
Jute &  by JCI in-
Mesta  eluding co-

operatives

" (2) W ~   (4)

1977—7 8 .......................................................................71 ' 54 0-68 1 0

1978—79  .......................................................................  83-33  8-31  10 00
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1 9 7 9 — 8 0  .

1 9 8 0 — 8 1  .

1 9 8 1 — 8 2  .

Stagnation in ‘C’ Grade Stenographers

3179. SHRI HARISH KUMAR 
GANGWAR: Will the Minister of
DEFENCE be pleased to refer to the 
reply given to USQ No. 5004 on 25-3-
1981 regarding stagnation in ‘C’ Grade 
Stenographers and state:

(a) under what authority are the 
conditions of recruitment and service 
of AFHQ Stenographers being regu-
lated and will a copy of the same be 
laid on the Table of the House;

(b) in what respect do '.hey diflier 
from the one existing on the CSSS 
and steps taken to remove tl̂ e dis-
parities and anomalies, if any, ancT>he 
Teasons for their continuance so far; 
and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
The A.F.H.Q. Stenographers Service 
Rules (a copy is placed in the Parlia-
ment Library). .

(b) and (c). The AFHQ Steno-
graphers Service has been constituted 
broadly on the pattern of the CSSS. 
However, the Rules in the two Ser-
vices are not completely identical in 
view of peculiarities of conditions of 
each service.

(i) There is a prescribed scale 
for authorising Stenographers of 
different grades for officers, in the 
Ministries/Departments participating 
in the CSSS but there is no such 
■scale laid down in the AFHQ and 
Inter-Service Organisations where 
Stenographers are authorised on the 
toasis of officers’ work-load.

2  3  4

8 0 . 2 8 8 - 6 2 1 0 -  8

8 1 . 9 5 1 0 . 6 2 1 2 9

8 0 . 0 0 1 7 . 5 9 2 2 - 0

(Estimated)

(ii) Stenographers Grade ‘C’ of 
the CSSS are eligible to appear in 
the Limited Departmental Competi-
tive Examination for promotion to 
the grade of Section Officer in the 
Central Secretariat Service. Gov-
ernment have decided against intro-
duction of such an examination for 
promotion to the grade of ACSO 
in the AFHQ Civil Service as the 
examination would be to the dis-
advantage of the members of the 
AFHQ Civil Service viz., Assistants 
vis-a-vis Stenographers Grade *C\

(iii) Vacancies in Grade I (Under 
Secretary) ;in the {Central Secre-
tariat Service are filled by eligible 
Section Officers and Stenographers 
Grade ‘A ’ from a combined senio-
rity list, whereas temporary vacan-
cies of CSO in the AFHQ Civil 
Service are filled by promotion from 
eligible ACSOs subject to the con-
dition that every 25th vacancy 
shall be filled on the same basis 
from eligible Grade ‘A’ Steno-
graphers. This is due to the fact 
that, in the CSS, posts of Under 
Secretary are filled not only by CSS 
officers, but also by officers belong-
ing to the All India Services and 
other Central Services.

Disconnection of electricity meters in 
Delhi Cantonment

3180. SHRI HARISH KUMAR 
GANGWAR: Will the Minister of
DEFENCE"be pleased to state:'

(a) what is the maximum amount 
of electricity bills that canr go into 
arrears and non-realisation of which 
lead to disconnection together with
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the responsibility of MES in that 
direction;

(b) how many electricity meters 
were disconnected in Delhi Canton-
ment on this count during the last 
12 months and what is their present 
sta'e;

(c) what action was taken by MES 
to realise the dues from the con-
sumers and departmental action taken 
against the derelict officials for hav-
ing allowed the arrears to crop up 
together wi"h preventive steps taken; 
and

(d) is there any provision in MES 
Regulations to provide for temporary 
electricity connections for domestic 
purposes on grounds of illness etc.; if 
so, the details thereof and how many 
applications were received in this 
behalf together wi'h the details cf 
their disposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SI.iGH DEO): (a) There is
no specific ceiling regarding arrears 
of electricity bills +he non-payment of 
which could result in electricity being 
disconnected by the M.E.S. However, 
the M.E.S. are authorised to dis-
connect electricity if bills remain 
unpaid.

(b) 15 Nos. Out of this, 13 con-
sumers have cleared the arrears along- 
with re-connection fees and as such, 
their connections have been restored. 
Two comumers are yet to pay their 
past arrears.

(c) The M.E.S. issue regular notices
to the defaulting consumers to pay 
up their electric bills within a stipu-
lated time, failing which they dis-
connect the supply of electricity to 
these consumers. Electricity being an 
essential day-to-day item, the con-
sumers .have no option but to pay up 
their bills to avoid disconnection of 
electricity. . ^

(d) Ministry of Defence letter No. 
87313/Q3W (Policy) 3019-ASOl D 
(Works), dated 15th October, 1957 
empowers the M.E.S. to grant tem-

porary electric connections to the con-
sumers on medical grounds. Two- 
individuals who have been granted 
such connection during the last 12 
months are:

1. Shri Moti Ram—w.e.f. 11th tô  
24th February, 1982.

2. Smt. Rama Kapoor—w.e.f. 1st 
to 15th March, 1982.

It may, however, be staged that one 
of them i.e. Shri Moti Ram has since 
paid up all the arrears and has also 
paid up re-connection fee and as such, 
permanent connection has been sanc-
tioned to him w.e.f. 6th March, 1982.

<N
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( 2 ) ^  % f ^ m
3?t yWIT tiHM H<fl TT
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( it ) ^PTT r^T  wfi' *TT Tft &

Financial assistance by I.D.B.I. and
I.F.C.I. te multinationals big business

house£ ana M.R.T.P. Companies

3182. SHRI R. P. DAS: Will the
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that Gov-
ernment are going to allow financial 
assistance from the IDBI and IFCI, 
on liberalised terms to multinationals, 
big busines? houseg and MRTP com-
panies;

(b) if so, the details of the said 
scheme; and

(c) the names of the firms that are 
going to be benefited under this 
scheme, with details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
There is 110 scheme under considera-
tion of the Government to allow 
financial assistance from the Indus-
trial Development Bank of India and 
"the Industrial Finance Corporation of 
India on liberalised terms to multi-
nationals, big business houses and 
MRTP companies.

(b) and (c). Do not arise.
3967 LS-—9.

Installation of spindles and looms by 
Licencees in West Belngal

3183. SHRI CHITTA BASU: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that of 
about 18,19,500 spindles and 1,260 
looms licensed to 43 textile mills in 
West Bengal during 1971 to March
1981. only 46,655 spind'es and 100 
looms have been installed by the 
licensees;

(b) if so, whether Government have 
taken any appropriate action against 
the licensees; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) No, Sir.

(b) and (c)- Does not arise.

Black money

3184. SHRI CHITTA BASU: \
SHRI RAMAKRISHNA

MORE:
SHRI K. MALLANNA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that Black money is not merely a



Written Answers~ MARCH 12, 1982 Written Answers 260

given stock of wealth but is a con-
tinuous flow of it;

(b) if so, whether Government 
consider it necessary to direct well- 
orchestrated efforts to control this 
constant flow of unauthorised income 
rather than mopping up part of it 
from time to time through various 
schemes;

(c) if so, whether any comprehen-
sive programme has since been for-
mulated to achieve the purpose; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) to
(d). The fight against black money 
is a continuous one and no single or 
once for all strategy can be a sub-
stitute for sustained and vigorous 
efforts to prevent the growth of black 
money. The Government have taken 

' a number of legislative measures from 
time to time to check tax evasion and 
generation of black money. These 
legislative measures have been rein-
forced by steps to strengthen the 
administrative and investigating 
machinery. The Government propose 
to curb the growth of black money 
through multi-pronged action of 
further legislative measures where 
considered necessary and more vigo-
rous and effective implementation of 
tax laws.

Profit by Public Seictor Companies

3185. SHRI CHITTA BASU; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that the 
net profit of 170 public sector com-
panies in the first half of 1981-82 
worked out to a mere Rs. 48.5 crores 
for a total capital investment of 
Rs. 20652 crores;

(b) if so, whether Government
undertook: an in.depth study to
identify the real reasons for this;

(c) if so, tke result of the study;
an(i I *1 ■

(d) corrective steps if any, taken?

THE MINISTER OF S^ATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a)
Based on the provisional information 
received, 170 Central Public Sector 
enterprises projected an estimated net 
profit of Rs. 48.5 crores in the first 
half of 1981-82. The provisional 
figure of total capital employed in 
these enterprises including the work-
ing capital amounted to Rs. 19652 
crore£ on 30-9-1981

(b) to (d). The performance of 
public sector enterprises is continu-
ously monitored by the concerned 
administrative Ministries, as well as 
by the Government at the highest 
level. As and when necessary in-
depth studies are also undertaken in 
specific public enterprises. The results 
of the studies and the recommenda-
tions made by the study teams are 
taken note of by the concerned 
administrative Ministries as well as 
the managements of these enterprises 
for appropriate corrective action.

Measures taken against money 
circulating agencies

3186. SHRI A. T. PATIL: Will the
Minister of FINANCE be pleased to 
state;

(a) the measures taken by Govern-
ment of India against the money 
circulating agencies during the last 
three years;

(b) the kinds and numbers of each 
kind of such agencies dealt with and 
booked during this period (State- 
wise) and year-wise;

(c) the number of such agencies 
still operating (Stafe^wise); and

(d) actiop proposed to be taken to 
liquidate their activities?



a6 i Written Answers PHALGUNA 21, 1903 (SAKA) Written Answers 262

THE DEPUTY MINISTER TN THE 
MINISTRY OF FINANCfe (SHRI 
JANARDHANA POOJARY): (a) to
(d). The conduct of money circula-
tion schemes has been banned under 
the Prize Chits & Money Circulation 
Schemes (Banning) Act, 1978 which 
had come into force with effect from 
12th December, 1978. Since the 
implementation of this Act vests in 
the concerned State Governments, 
details as asked for are not available 
with the Central Government or the 
Reserve Bank of India.

Replacement of F.27 and HS-748 Air-
craft

3187. SHRI BALASAHEB VIKHE 
PATIL:

SHRI N. E. HORO:
SHRI A. C- DAS:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: , j

(aT whether Government propose 
to replace the existing aircraft turbo-
prop F-27 and HS-748 with new ones;

HS-/48 _ _
S. No. Registration No. Date of acquisition

I. VT-DUO . . 22-6-67

2. VT-DXH  . . 22-3-68

9- V T-D X K  . cr><91Cl

4 . VT-DXL . . . 29-3-69]

5- V T-D XM  . . . , 28-4-69

6. VT-DXN . . . 17-6-69

7- V T-D X O  .

8. VT-DXP . . . 3-12-69

9- VT-DXQ. . . 12-2-70

10. VT-D XR . . .  26-3-70

11. VT-EAT . . . 21-4-7-i

12. VT-EAV \ 2 5-6-7 ii

~ (b) whether these aircrafts have 
outlived their economic life;' -

(c) if so, what is the number of 
each type of aircraft with the Indian 
Airlines, when these were acquired;

(d) what are the details of pro-
posal for acquiring new aircraft; and

(e) at what price.. from which._ 
countries and when the new aircrafts 
are likely to be purchased and put in 
service?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). Yes, Sir.
These aircraft though old, are safe 
but the economics of its operation is 
deteriorating.

(c) Indian Airlines at present has 
12 HS-748 and 8 F-27 aircraft in its 
fleet. The dates of acquisition of the 
aircrafts are given below:—

F-27
S. No. Registra-

tion No.
Date of acquisition

1. 1 YT-DMB 12-4-61

2.| VT-D M C . 30-4-61

3. VT-DOK 6-1-63

4 . kVT-DOL 27-2-63

5. ^VT-DOM 12-3-63

6. VT-DON 29-3-63

7. VT-DWU 11-9-67

8. VT-EBJ 2-6-71

(This includes one given to Vayudoot on
lease)
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(d) and (e). Replacement studies 
are in progress. There are no firm 
proposals as yet.

Purchase of Jute by J.C.I.

3188. SHRI AMAR ROYPRADHAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the quantity of jute to be pur-
chased by the Jute Corporation of 
India in the next jute production 
season; and

(b) the present stock of jute with 
the Jute Corporation of India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The plan of
operation of JCI for 1982-83 has not 
yet been finalised. .

(b) As on 28-2-1982, a total quan-
tity of 24.76 lakh bales, including 1.61 
lakh bales covered by sales contracts, 
was held in stock by JCI.

Headquarters of Public Sector Under-
takings

3189. SHRI AMAR ROYPRADHAN: 
Wljll <Jhe Minister of FINANCE be 
pleased to state:

(a) the names of the offices or 
public sector undertakings whose 
headquarters have been set up in New 
Delhi/Delhi and nearby areas; and

(b) the reasons for setting up the 
above offices there?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Presumably, the information 
sought for is regarding public sector 
undertakings whose headquarters have 
been set up in New Delhi, Delhi and 
nearby areas. According to avail- 
pjble information, 48 undertakings 
have their offices in Delhi, New Delhi 
and nearby areas. A list of these 
;undjer|pkiings is given the at'ached 
statement.

(b) Among the reasons for locating 
the head offices in Delhi aTe the 
following:

(i) The need for interaction with 
the concerned administrative Minis-
tries;

(ii) Company’s activities are 
spread inland as well as abroad;

(iii) Availability of Company’s 
own office accommodation at Delhi 
â  well as ^ow rent being paid by 
the Company at Delhi for office 
accommodation;

(iv) Difficulties in getting funds 
for construction of adequate resi-
dential quarters and office accom-
modation at the site.

Statement

List of the Public Enterprises whose 
headquarters have been set up in New 
Delhi, Delhi & nearby areas

1. Bharat Aluminium Company
Limited. *-*

2. Bharat Heavy Electricals Limited.
3. Cement Corporation of India.
4. Central Cottage Industries Cor-

poration.
5. Central Warehousing Corporation.
6. Delhi Transport Corporation.
7. Electronics Trade & Technology 

Development Corporation.
8. Engineers India Limited.
9. Engineering Projects (I) Limited.
10. Fertilizer Corporation of India.
11. Food Corporation of India.

12. Handicrafts & Handloom Export 
Corporation of India Limited.

13. Hindustan Fertilizer Corporation 
Limited.

14. Hindustan Insecticides Limited.

15. Hindustan Prefab Limited.

16. Housing & Urban Development 
Corporation.

17. Hydrocarbons (I) Limited.

18. India Tourism Development 
Corporation.
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(iii) Reorganisation of the route 
pattern to the advantage of the 
travelling public.

(iv) selection of a suitable air-
craft.

(c) No, Sir.

<d) Does not arise.

(e) Nanded in Maharashtra is pro-
posed to be connected by Vayudoot 
in its first phase of expansion pro-
gramme.

qftfnm r dcMnfli r̂r m w

3192. vrfrtrr:
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sr*r -  f^ r -^ r m r  srk qfcr
*r ^ rr  %i%̂ r s f r  % ! i w ^

% ^ po t  w r t̂  ^  wt t V f^vfhr
| cTSTT 3 if 1 9 8 0 -8 1

Jr «i<?ix % % i >k «i T̂TT̂ r
^  f^ r-^ J N K  % f^r f e j f t  ^rf?r

(^ )  w  ^ ff

fW T  I  ? _

farT ^  (v t  srorsr *TO5ff) :
(^ )  ¥t r t t  ^  ^9ff % ?mr f%i?r-
°4I4K 20 "SHW  % f^TT
3TRTT | f ^ T  ^ f< + l  «i*i <, hI s

sft wrftRT 11 v fk t& f ^ % 7 ff 

^rfx^t fwfrTRTr
Sr f e f t  Mf^dH % r̂r s m  

f^T-3JTTTR Jf ^  ^rffr | f cfr
^  5T?PT ^cfRT I ' |

^R^rrf r̂, ^ R n fr
t t t̂rt  Mccfl-^cft r^fr

^  I « I M K  < ^ r r  |  ^

fM^FnT =znTr '̂
flcT I  I ^  sq-̂ P-TT t  g^fr ^ % zfr

s ir^ w
^  ftciT I WT T̂̂ R' q f e  
^  % f^nr ^  17^7 f%qr w r  ̂  f%

^  fqrfWT 3T F<T ?T
'■h i Rd ^ R n fr sfV

f^FnT ^  f  ?R7 qrcf-
^  #  w f  | cnf%

froffr^
f̂hrnrt % m ̂  < w^mr |

(^ )  ^ i

Soft Loan facilities to Big Business 
Houses

3194. SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether it is a fact that Gov-
ernment are going to allow soft Io p**



271 Written Answers MARCH 12, 1982 Written Answers 272

facilities to big business houses in 
order to help them take measures to-
wards modernisation;

(b) if  so, whether Government are 
also considering the prospect of re-
trenchment and resultant unemploy-
ment in the country; and

(c) if not, the reasons for the 
came?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P O O J A R Y 5 (a ) The 
Soft Loan Scheme for modernisation/ 
renovation being operated since 
1976 by the all India term lending 
institutions viz. the Industrial Deve-
lopment Bank of India, the Industrial 
Finance Corporation of India and_Jhe 
Industrial Credit and Investment Cor-
poration of India covers all units 
the eligible five industries viz. cotton 
textiles, jute, sugar, cement and 
selected engineering industries irres-
pective of the shareholding pattern of 
the concern. Units belonging to big 
business houses are also eligible f ° r 
assistance under the Soft Loan 
Scheme.

(b) and (c). Assistance for moder-
nisation/renovation under the Soft 
Loan Scheme is not expected to result 
in retrenchment or unemployment in 
the country.

VT TOTT f fk  JTTTWt

3195 . w  tosjt

(^ )  W + l  #  ^T^R

% TOTT ?flT
fkmt ;

(^ )  T4d+T
% 5T̂ r ^
f e f r  j j f t

(*r) ^  ffar
^  *Ji+fad % farr fqy^r
cfrr % 5V 11 w  ji i i i

^  f  ?

'TFR fa W R  JT̂ T̂ tT $f 
TF5JT 3TPT) "
,(^>) T̂RxT ?FT JTT3T fi ’M’Tl <?-

vRxThr
t o r  qr n+R'id ^
TTw/^rnr-^R t o t t  qr 1 1 9 7 6 -
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% 'HRrf #  irraT
fifcJ fl'w +T  3 1 . 2  sr% w  ^
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Arreas of Income Tax Appeals

3196. SHRI XAVIER ARAKAL: 
Will the Minister of FINANCE be 
pleased to state:

(a) the total arrears of Income Tax 
appeals as on 11th February, 1982, 
year-wise statement;

(h) the total amount involved and 
classification thereof; and

(c) whether Government propose 
to mitigate this situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) The 
total arrears of Income Tax Appeals 
as on 11th February, 1982 is not avail-
able as statistics are maintained on 
month-wise basis. The total pendency 
as on 1st January, 1982 is as under—

(i) Before Appellate Assistant 
Commissioners—2,94,651.

(ii) Before Commissioners o f  
Income-tax (Appeals)—60,555.

(iii) Before Income Tax Appellate 
Tribunal—48,356.

The year-wise break-up of the 
pending appeals before Appellate 
Assistant Commissioners and Commis-
sioners of Income Tax (Appeals) is 
maintained on a quarterly basis by 
the Income Tax Department and 
hence latest figures available are for 
the quarter ended 31-12-1981. A  state-
ment showing break-up of pending 
appeals with Appellate Assistant 
Commissioners, Commissioners of 
Income Tax (Appeals) and Income 
Tax Appellate Tribunal is annexed.

(b) No record of total amount in-
volved is maintained.

(c) (i) Government is seized of the 
problem of the heavy pendency of 
appeals.. To mitigate this situation' 
additional posts of 44 Commissioners 
of Income-tax (Appeals) and 24 Ap-
pellate Assistant Commissioners were 
recently created and have started 
functioning since November, 1991. 
Further studies are being con-
ducted to ascertain the posi-
tion, after the creation of addi-
tional posts, as to how many more 
posts would be required to bring tb* 
pendency to the ideal position of six 
months work-load.

(ii) The following proposals are 
under consideration with Ministry of 
Law for reducing the number of aP" 
peals pending before Income-tax 
Appellate Tribunal:

1. Conferment of single Member 
powers on more Members;

2. Enlarging scope of single Mem-
ber cases;

3. Consolidated hearing of com-
mon issues;

4. Discouraging adjournments; and

5. Improved staffing.
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STATEMENT 

I. Break-up of pendency of Appeals as on 1-1-1982:—

CIT (;$) AAC«.

1972-73 and earlier years . . . . . . . ■ 256 493

19 3̂-74 ...................................................................................................... • 47 432

•974-75 ............................................................................................ • i 3R Bit

1975-76 ............................................................................................ . 402 2,^40

1976-77 ...................................................................................................... . 661 5'n74

1977-78 ...................................................................................................... • 1.325 12.070

1978-79 ............................................................................................ ■ 3,133 28,322

* 1 9 7 9 - 8 0 ............................................................................................ • 7 62,! Ini

1980-81 . . . . . . . . . . 92,428

.1981-82 . . . . . • ■ ■ . . . a8,n6H 104.094

T o t a l  (as on 1-1-1982) . . . . . . 61.017 308, KG'>

II. Year-wise Break-up of Appeals pending'with IncomstaxJ Appellate Tribunal as on I-2-KJ&2—<

1963^64 . . . . . . . . .  2 1973-/4 8

1 9 6 4 - 6 5 ..................................................................................3 '974-73 3

1965^66 . . . . . . . . .  2 1975-76 15

1966-67 3 1976- 77 49

1967-68 . . . . . . . . .  3 '977-7» 57

1978-79 130

1969-70 . . . . . . . . .  6 *1)7!) 755

1980 3,444

1971-72 19 1981 39>74i

198a 4,103

T o t a l  pendcncy . . . . .  48,356

tion in sub-continent vital” published 
in the Times of India dated 13th 
February, 1982;

(b) if so, whether the Chairman, 
Economic Administration Reforms 
Commission, has suggested that India, 
Pakistan; Bangladesh, Nepal and 
other neighbouring countries should 
embark on a framework of economic

News items captioned “Jha: Economic 
Co-operation in Sub-continent Vital”

3197. SHRI HARINATH MISRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government’s attention 
has been &rawn to the n6ws-item

• captioned “Jha: Economic Coopera-
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co-operation through trade liberalisa-
tion with preferential tariff treatment 
on * reciprocal basis and clearing 
arrangements to get over the hurdle 
o f hard currencies; *

(c) f̂ so, concrete steps taken or 
proposed to be taken in this connec-
tion;

Xd) whether he also suggested that 
■countries in the sub-continent should 
have appropriate understanding §0 
that in the matter of jute or tea or 
carpets or garments, they are able to 
increase exports without price-cut-
ting, and there could also be a com-
mon code in regard to treatment of 
foreign investors; attd

(e) the concrete steps taken/pro-
posed pursuant to (c) above?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 

Yes, Bir.

(b) to (e). A number of possi-
ble areas of co-operation were refer-
red to by Shri L. K. Jha in the Lec-
ture reported in the news item. Gov-
ernment are aware of the need for 
regional cooperation among countries 
in South ^ l a .  The subject of regio-
nal cooperation among developing 
countries has been continually dis-
cussed at various international and 
regional fora where India arid _its 
neighbouring countries have partici-
pated. Government’s views on various 
subjects of mutual interest are well- 
knt>wn,

Nerws-item captioned “Nurse sick units 
that can regain health*’

3198. SHRI HARINATH MISRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news- 
item under the caption “Nurse sick 
units that can regain health” as pub-
lished in the' Economic Times dated
16 February, 1982; nnd

(b) if so, whether Government pro-
pose to make out a nursing pro-
gramme only in the case of those 
sick units which could be brought 
back to health; and if so, the details 
of the programme if chalked out; if 
not, by what time the programme is 
likely to be formulated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a)
Government have seen the News 
Item under the caption “Nurse sick 
units that can regain health” as pub-
lished in the Economic Times dated 
the 16th February, 1982.

(b) It has been the policy of Gov-
ernment that banks and financial 
institutions must take all possible 
steps to prevent sickness and reha-
bilitate viable sick units to the extent 
possible Accordingly banks and finan-
cial institutions make efforts to iden^ 
tify sickness in an industrial unit at 
the incipient stage itself and study 
the causes of sickness and the unit’s 
potential viability. In accordance with 
this policy, banks draw up rehabili-
tation programmes in respect of the 
potentially viable units on a case by 
case basis. The assistance packages 
are tailor-made to suit the particular 
requirements of a case and they may 
contain Both short-term and long-
term measures covering aspects such 
as financial concessions including 
waiver of penal interest, reduction in 
th^ rate of interest and margin, re-
scheduling the recovery of overdue 
liabilities/irregularities, grant of need 
based working capital and term loan 
facilities and other measures like 
change in management, merger with 
a healthy unit etc.

Measure® taken for liberalisation of 
investment procedure

3199. SHRI R. PRABHU; Will the 
Minister of FINANCE be pleased to 
state what are the specific measures 
proposed t& be taken by th f  Ministry
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in pursuant to 20 Point Programme 
in respect of liberalisation of invest-
ment procedures? ~

THE MINTSTEr  OF FINANCE 
(SHRI PRANAB MUKHERJEE): 
As a step in the direction of libe-
ralising investment procedures Gov-
ernment have already revised guide-
lines for issue of debentures by pub-
lic limited companies Further, in 
order to encourage large industrial 
units to raise their requirements of 
funds from the public through their 
own efforts Government have in-
creased the ceiling rate on debentures 
from 12 per cent to 13.5 per cent, 
per annum. The Reserve Bank of India 
had constituted a Working Group 
under the Chairmanship of the Chair-
man, IDBI, Shri N. N. Pai, for re-
commending suitable measures for 
activating a secondary market for the 
public debentures. > The recommenda-
tions already mad« by the Working 
Group in this regard are being consi-
dered by the* Government.

The rate of dividend on preference 
shares was recently raised from 11 
per cent to 13.9 per cent per annum.

Guidelines for issue of bonus shares 
were also rationalised.

Listing guidelines under Securities 
Contract (Regulation) Act were re-
laxed and private promoters of com-
panies are now allowed to hold equity 
if more than 40 per cent, i.e. upto 
70 per cent, during the initial stages 
of a project to match the promoters 
contribution requirement of the finan-
cial institutions/MRTP Act, 1969 and 
to subscribe the stipulated minimum 
percentage of the total cost of the 
project subject to the condition that 
the holding above 40 per cent would 
have to be disinvested within three 
years from the date of commercial 
production By an offer of sale to the 
general public.

With regard to facilities for invest-
ment by non-resident Indians, para 27 
of the Finance Minister’s Budget

Speech made on the 27th February* 
1982 has already spelt out the mea-
sures.

Negotiations by Officials of Public 
Financial Institutions for Loan from 

Euro Money Market

3200. SHRI V. S. VIJAYARAGHA- 
VAN: Will the Minister of FINANCE 
be pleased to state:

(a) whether the official of Public 
Financial Institutions visited Europe 
to negotiate loans from Euro money 
market;

(b) if so, the amount of loan pro-
posed to be negotiated;

(c) whether they have succeeded 
in this effort; and

(d) if not, the reasons thereof?

THU DEPUTY MINISTER In  THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY,): (a) to
(c). The Chairman of Industrial 
Development Bank of India visited 
London to sign the Euro-Dollar Loan 
agreement with Lloyds Batnh Inter-
national. The negotiations for the- 
loan were, however, held in Bombay. 
An amount of US Dollars 23 million- 
has been raised as a result of the- 
above agreement

(d) Does not arise.

Ban on Import of Channel Blacks and 
Penta Erythritol

3201. SHRI V. S. VUAYARAGHA- 
VAN; Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have-
banned the import of channel blacks- 
and Penta Erythritol which are being, 
used by the Paint industry as basic 
raw materials; '

(b) whether this has caused hard-
ships to the industry and affected ex-
port of paint; and
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(c) if so, the reasons for ban and 
the steps being" taken to remedy the 
situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A  SANGMA,): (a) Carban black 
<which includes channel black and 
Penta Erythritol (other than Nitra-
tion Grade) have been included in the 
list of Banned items of Import Policy, 
1981-82; and their import is regulated 
accordingly.

(b) Government have no such in-
formation.

(c) These items have been included 
in the Banned list having regard to 
indigenous production. The import 
policy contains provisions to~permit 
import of banned items to a limited 
extent against Automatic licences 
issued to Actual Users and against 
Supplementary licences if found 
necessary.

Ban on Export of Meat to GuU 
countries

3202. SHRI R. R.. BHOLE: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether Government propose 
to ban the export of meat to Gulf 
countries to check the prices of meat 
in our country; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA): (a) There is no
proposal at present to ban the export 
of meat.

(b) Export of meat is closely regu-
lated to ensure that the domestic 
market is not disturbed.

Renewal of Time-bound Scheme of 
Cash Assistant to Exporters

3203. SRRIMATI GEETA MU-
KHERJEE: Will the Minister of COM-
MERCE be pleased to state;

(a) whether Government are con-
templating the renewal of the time-

bound scheme of cash assistance to 
exporters;

(b) if so, whether there has been 
any assessment and/or evaluation of 
the results this scheme produced in 
the past; and

(c) if the answer to (a) be in the 
affirmative, what are the new terms 
conceived of?

THE DEPUTY MINISTER In  THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA1: (a) to (c). The
existing rates of cash compensatory 
support on various items are valid 
upto 31st March, 1982. The question 
relating to continuance of the scheme 
of cash compensatory support beyond 

'31st March, 1932. is under considera-
tion of Government.

qzrê r gfesmrf % fcifdK qr

3205. TTWcT:
qiRTT sfk  JTFK r^MH ^

(w>) ^  1982-83 % ^TFT
H 4 i > 1  1 % ' * T F T  & l  * 1  f W ' f l  T l f ^ T  

^tft 7̂; i=m i i| ;

(^ )  f r 1 \ j*-*)
'cTTTrf̂ r it  *r 
qr r+dHi TTftr 
q ^ r  % ?rf
qr ; ^ffr

(*r) if qzr^T^frimff
£  k  f^PT STY3>K ST7T

sftr fr m  fgmpFT +idM*4 Sr 
TT5J? «5fi warn t o ) :
(*P) Sfk {w ) . 1982-83 %
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faVHI % 3r 3 .7 0V5
^Ttf wiqym faqT -il-M 1
| I ^ J ld  W3 3Ft TT̂ fT 168. 5 0

^  |, f r o  sfon;
t'A'Rl 5fft 'Jll<1 M̂ l'HT ( 50 . 00 r'fT̂
W t )  FpEfT ^  ( l l 8 . 5 0  ■5rrai
^o) qr ^r# fe n  fc i

(*T) STTSTfw 4 T n t ^
faWT ! M  qftqq' %
T̂IUTT qr iff c^pT f%HT w

| t TTW ^ 1 ( 1  /  t v  STTfaW
% qrm r ^r% e i qiwT qfrre srPfr-
f^rafff.d fa^ W  | 4 4 ! %^
wrfqw I  I 7THT tf\x 5TT^
*14^0 *T 3tPTO7 W W  SfTT
1̂T?r |TT TT̂ ffTrr 5JK

5*T ^ ^  ̂  % fwra" ?T SfTPT 5THTVT
f w  sn^ii 1

Import of Indian Tea stopped by 
foreign countries

3206. SHRI ANANTHA RAMULU 
MALLU: ’Will the Minister of COM-
MERCE be pleased to stale:

(a) whether some foreign countries 
have stopped the import of Indian 
tea recently;

(b) if so, the names of such coun-
tries; and

(c) the reasons thereof as well as 
the reaction of Indian Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). Among 
the major tea import markets Libya 
is the only max£ket which has( not 
purchased any teas from India so far 
during the current financial year. 
This is only a temporary phase re-
portedly due to their over stocking of 
tea in the previous year and they are 
likely to resume their purchases dur-
ing the ensuing financial year.

B o a e tiiif o f  K E slneertng Exports*

3207. SHRI BHIKU RAM JAIN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that there 
is a slow-dowri in engineering ex-
ports in the absence of the cash com-
pensatory support scheme; and

(b) the steps proposed to be taken 
by Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b ). The 
present regime of cash compensatory 
support was introduced for a period 
of three years from 1-4-1979 and is 
valid upto 31-3-1982. Therefore, there 
is no question of export of engineer-
ing goods slowing down in the ab-
sence of CCS scheme. Continuation 
of CCS scheme beyond 31-3-1982 is 
under the active consideration of the 
Government.

%?TTT sfa % SPjgfarT
jahnftiff ?TTT fe n  i r m

3208. Tm fa w r  MW3M :
farT Hfll ^  «idI*} ?)HI

fa  :

(^>) W  t  fa  5R>
5rr%zff srtr tn r^ cr  

^  sfa % tttwit ^ ^  sftT
^rfw rM r 15  w x t ,

1982 ^  5TFFT f̂ TT

(^r) zrf? fft w  viimi qr 
STTT 5TW d*K <w\ t>i4'cn^

t  ?

fatT ^  («ft
f«rrrt) : (*f) 1
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(O’) %?TTT «fa §  F̂TT | fa
^  TreW^Fr sttt ? rm  3r 
<̂ T*'i 1 s>i f vji m ^   ̂nf^d
+l4^l$ WK l

W5T wfa JTTT fM*TcTo
% ^TT aftrf qT 'dcM l<JM *7 ^fjjj

3"o9 . 3T>̂ cf Tm ÎTJT : WT
f « f f i #  ^  sRTFT ftTT ^ r r  fa  :

(*») T̂T ^  =mY< ^rqrra^T sTTTT 
f t f e r  * n fw r  % ^rrt *rt£f % 5
% SfTi^T qi; 1 <; 19 81

*T 'dcMKH sp^T 19 w r  5 0 q tf 5TST

forr | ;

(13) w r  w  % q i w q -  

^wr ^ r  % ftrfw  w  h r  
Trrf^nq f W r  grrr j t # t  *r

PiTnd ^ n fw  ?r srf^Frgi ^
^Rft §■ ?TK r̂t
^frT ?fRn^rrftrqrR f w r  f ;

*rk

(*r) w t  ^ k  f̂tf?r | fa
^rt

5 0 -5 0  f^ r m w r w f s m t  fsf^ n rf

(i) f̂ T M^rff sfrt %^r T̂JĴ
ft  ^ ft ^  q r̂
w% f a n w ^ r f

(ii) f̂ T M^rff %^r ^h R+
JTrT «t«fl' t̂, \d*î

q ^  *r$ f a n w r w

(iii) f̂ pr feferqf #  snffr sfk 
m ^ rv*  ^r't fr  ^ i^ s  ■•Ivi

?ff, 'd’l+H q r̂ *rf farra^Twirr

zRri *rfc *rr, <rt w  ^ i t ^ t  stht 
3r vr^fliiWr &i <1 «mi£ ît
■̂ r fnr % fafw 3r, oft inf^ff 
% |?r îT 70 srfro ■dOH fcr\

T̂ T +I-S 5T̂ TT *i«t>i)
spt ?rftR7 w ^ n m  ^  stWt^t 
^  ? ■ 

farrT ^ tt^t ^  (nft
r̂arrf ) : (^r)

?r 1 ^ 4^ < ,  i 9 8 i^ ,  f l f e r r
ctstt ifTzrtft%Kr 

f t R  (ftra^r «^+i.0' H firfw  w rfw  
| ) S3W % qw f gTTT sdrM'lfctd'
ferRT̂ rrf̂ Tt qr '3cqr̂ r \3 *
^r i i^ n  f w  | 1 w  w r r
f ^ n w i w  % Trnr̂ r r̂,

50-50 fenwrf fĤ rzff ^
hRi W TT 5.50^0 Pl'Hd ^
?ptt 60 q?r r̂lrnT̂T fef̂ iif)' % f̂ n=r 
^ JTt I, «rt f^rrawrfcs  ̂ -
% Thh T'ji r̂ fa^ ^
msn qr f^R :

(^) «r# ^rq^^tiTt f^nwiWf
%̂ r̂ ET r̂ \dcHKH 3frt cjdHM\3

I  :—va ^

% M fcl qT '3’cHÎ 'I JFTF̂i t̂ ?T>» o

it^  wtfJcT TTSfr̂ r

5.14 6.84

5 . 2 6  6 . 9 6
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^  ^  *rf [ f

I  fa  JTBZR'/f^k ^  IR T
^nfacr fefsspjf *it
ferR T ^ m  ^  ^R T $  $T<T
s k t  ^ c ' T r f e r  r « M  ^ t

* r t  f o r r a - n ^  < r  ^  

^ w f y ' t i  ^ T H T  3 R  J T E q T T  S T W  w t -  

I k T  m  * f  T O F T  5 T C F T  f a ? T T  T O T  |  I

(*r) m  u t t
'd<Mlfcd F̂rT fef^RTt
* i f  f e r T w i n f r  q r  ^ m r ^ r  ^ f t  ^ t t ^ t  

f̂r ^-Hd< ^x, spjt ^ f f  % ?rnr-O '
^ T W f  W  W R  < R  * f t  S f T T f

| fa  w  fgrfs^ff ^T ^ i i H  
f e n w r f  ^ ? m r  * f  3 ? m k h  %  c r f f a T  

i f  q r p  s f g n r r  T ^ f ? r  ^ r t  5 f r ^ T T % -  

I W r t  f̂t% % f ^  | w rfa  
f^rRTwrf-ft^FTi % ^ t t^ t  n  

f a S T c T  ^ T f ^ P T  ^ T ^ f R i 1 5 T  T.̂ mw\ f T f T T

Increase in interest rates for money 
Borrowed for Development Projects

3210. SHRI B. V. DBSAI: Will the 
Minister of FINANCE be pleased to 
state;

(a) whether with 1981 coming to a 
close, one of the major changes which 
will affect India adversely is an 
increase in interest rates for the 
money which we will be borrowing 
for development projects;

(b) if so, what are the main rea-
sons for this;

(c) whether the main reason of the 
increase of interest rates is only the 
US attitude in regard to providing 
funds t0 IDA; and

(d) to what extent India will have 
to pay more interest to IDA loans 
during 1982 in comparison to 1981?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE):
(’a) and (b) The cost of borrowing 
from external sources keep on chang-
ing from time to time depending upon 
the fluctuations in the International 
Money Market. To the extent that 
we borrow at commercial rates, our 
cost of borrowing has gone up. The 
level of interest rates in 1981 on 
commercial money has been high.

(c) and (d) As far as the cost of 
borrowings from the World Bank 
Group is concerned, due to reduction 
by US in its contribution to IDA and 
ro.isequent reduction by other dontor 
countries, the allocation to India of 
IDA in the current fiscal year has 
been substantially reduced. This 
shortfall is, however, likely to be 
made good, to a large extentt by 
higher allocation from the IBRD. 
India would, therefore, have to bear 
higher cost of borrowings for increas-
ed IBRD loans to make up the short-
fall in IDA ’allocation. While there 
is no interest on IDA credits) a ser-
vice charge of 0.75 per cent is levied. 
In addition, since December 1981 a 
commitment fee of 0.5 per cent on 
the undisbursed portion of the credit 
has also been introduced for future 
credits. On the other hand, IBRD 
loans carry a rate of interest which 
currently stands at 11.6 per cent.

Replacement of Multi-point Sales Tax 
by Single-Point Sales Tax

3212. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether it is proposed to 
replace the present system of Multi-
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point Sales Tax by that of Single-
point Sales Tax; and

(b) if so, the details thereabout, if 
not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). Levy of tax on sale or 
purchase of goods taking place within 

. a State is a State subject of taxation 
under Entry 54 of List II of the 
Seventh Schedule of the Constitution. 
In exercise of their powers, States 
have adopted varying systems of sales 
taxation depending on revenue and 
other relevant considerations. How-
ever, in exercise of the powers con-
ferred by clause (3) of Article 286 of 

' the Constitution, Parliament has dec-
lared certain goods as of special 
importance in inter-State trade or 
commerce under section 14 of the 
Central Sales Tax Act, 1956 and has 
laid down certain restrictions and 
conditions in regard to levy of tax on 
sale or purchase of such goods within 
a State under Section 15 thereof. In 
view of the restrictions laid down in 
section 15 aforesaid, no tax can be 
levied on sale or purchase of declared 
goods at more than one stage inside 
the State..

*

In respect of goods other than dec-
lared goods, majority of the States 
impose in the main a single-point 

„ sales tax. Even in States having a 
multi-point levy, a number of com-
modities are subject to a single-point 
levy.

- Overdrafts by States

3213. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state:

* (a) what is the total amount of
, overdrafts made by various State 

Governments during the last five 
 ̂ years and what is the respective ratio 

of such overdrafts to their total plan 
outlays;
3967 LS—10.

(b) what steps have been or are be-
ing taken for uniform approach to 
Plan outlays and overdrafts irrespec-
tive of the political leadership of any 
State; and

(c) what is the ratio of West Ben-
gal as compared to Bihar, U.P., M.P. 
and such other States?

THE MINISTER OF FINANCE! 
(SHRI PRANAB MUKHERJEE):
(a) to (c). The overdrafts of the 
State Governments on the Reserve 
Bank of India reflect their daily cash 
position and vary from day to day. 
Their quantum can, therefore, be 
indicated with reference to a parti-
cular date only. A statement show-
ing the adjusted overdrafts of the 
State Governments at the end of the 
financial years from 1976-77 to 1980-
81 is laid on the Table of the House.

Overdrafts of the State Govern-
ments are unauthorised and are in 
contravention of the Article 293(3) of 
the Constitution and the agreements 
entered into by the State Govern-
ments with the Reserve Bank of 
Indio under Article 21(A) of the 
Reserve Bank of India Act. All the 
States have been uniformly advised 
from time to time to limit their ex-
penditure to the available resources 
and to avoid recourse to overdrafts.

The Plan outlays of the States are 
fully financed. The scheme of finan-
cing the State Plan outlays does not 
envisage any deficit financing in the 
shape of overdrafts. It will, there-
fore, not be correct to work out 
ratios of States overdrafts to the 
State Plan outlays.

The Plan outlays of States are 
generally determined on the basis of 
States’ own resources and Central 
assistance which is allocated to them 
on the basis of a definite formula 
approved by the National Develop- 
lopment Council, the benefit of which 
5s available to every State irrespec-
tive of its political leadership.
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STATEMENT '

Adjusted overdraft t f  Stole Government $n the Reserve BanE o f India
-  * -

(Rs. Crores)
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States 31-3-77 31-3-78 3 !-3-79 S1̂ ' 80 3 !-3-81

1 2 3 4 5 6

1. Assam . . . . . . . . 33 °5

2. Bihar . . . ■ 79-46 69-01 .. .. ■ ■

3- Gujarat . . . . i4-88 ■ - ..  . . 17-59

4 . Haryana . , . . 12-49 ■ • ■■ 1‘95 36-01

5 - Himachal Pradesh . 4-14 • • ■ ■ . > •
6. Karan a taka . . . .. * • .. . . i4-37

7- Kerala . . . ■ . 31-21 4 ■ 62 ■ •

8. Madhya Pradesh . . .. 49-60 .. 1-27 97-93

9- Manipur . . . . 7-86 3'45 6-Gg 11*06 22-49

10. Nagaland . . . . u  - 07 7-80 1-94 6-81 o -64

11. Orissa . . . . 14-36 0-98 ■ ■ ■ ■

12. Punjab . . . . 38 ' 11 56-36 •• 9'53 64-oi

*3- Rajasthan . . . . i -48 8-89 .. 22 - I O 143-27

i4 . Tripura . . . . 4 03 0-38 . .  a-66 9-46

15- Uttar Pradesh . . . 86■21 145-60

iG. West Bengal . . . 46-§8 91-40 .. 4 i ■16 9 70 8

T o t a l  . . 351-88 438-17 8-53 96-54 535-90

Targets for investment of Bank Loans 
for Industry and Agriculture

3214. SHRI R. L. BHATIA; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have 
fixed targets for investment of bank 
loans for industry, agriculture, small 
scale and handloom industries for the 
year 1982;

(b) if so, the details thereof;

(c) what was the bank disburse-
ment of loans for the above cate-
gories during the years 1979 and 1980, 
separately;

(d) whether it is a fact that the 
needs of the urban sector get better 
attention than those located in the 
rural and backward Qreas in so far as 
disbursement of loans of development 
purposes is concerned; and

(e) if so, what steps are being 
taken to see that this imbalance is 
rectified and adequate attention is 
paid to the needs of the people in the 
rural and backward sectors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANABDHANA POOJARY): (a) and 
(b ). Reserve Bank has advised all 
scheduled commercial banks that 40
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per cent in March, 1968 rose to 15.6 
per cent in December, 1980. Further 
°ven in industrial credit, several con-
cessions s lihprnl ro£Ln.anoo—
from I.D.B.I., concessional idte of 
interest from ban1'*’, are given to units 
located in backward areas (which 
would include the rural areas). Assis-
tant sanctioned to industrial units in 
specified backward districts constitut-
ed 47,1 per cent of the total assistance 
sanctioned by I.D.B.I. in 1980-81 and 
43.3 per cent of the total assistance 
sanctioned by I.D.B.I. since its incep-
tion. While the share of agriculture 
and other priority sectors in the total 
ecWances made by banks has shown 
a rising trend, the banks have been 
deposit ratio of 60 per cent in 
respect of their rural and semi- 
urban branches separately, on an 
all-India basis, and also to ensure 
that wide disparity in the ratio 
between different States/Regions 
is avoided to minimise Regional 
imbalances in credit deployment. 
Available data reveals that the credit 
deposit ratios of all scheduled com-
mercial banks in rural and semi- 
urban areas had by March, 1981 
reached 59 per cent and 51 per cent, 
respectively. The credit deposit 
ratios, however, do not fully reflect 
the extent to which the rural areas 
are benefited from bank loans, as 
advances made in the urban branches 
which in fact, are utilised in the rural 
areas are not taken into account. 
Such advances include those made 
by Agricultural Development Bran-
ches of State Bank of India located in 
urban centres/advances to State Elec-
tricity Board for energisation of 
pumpsets, food procurement advances, 
fertiliser distribution credit etc. 
Several measures are being taken to 
improve the flow of credit to rural 
and semi-urban areas. These include 
preparation of district credit plans 
for meeting the needs of these areas 
on a block-wise basis. The increased 
involvement of banks in the new 20 
Point Programme and particularly in 
the Integrated Rural Development 
Programme will further step up the 
credit flow into the rural areas.

Proposal for a common market to* 
Tea

3215. SHRI R. L. BHATIA; Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether {it is a fact that a 5 
day meeting was held in Delhi where 
the tea exporting countries deliberat-
ed upon the different ways to protect 
their earnings from tea export;

(b) 'whether as a result of the dis-
cussions held, any consensus had 
evolved whereby the tea exporting 
countries would not try to under-sell 
each other in the world market; and

(c) whether the meeting also con-
sidered the desirability of forming a 
common market for tea so that the 
tea growing and exporting countries 
are able to protect thefir interest 
jointly and if so, the reaction of the 
participating countries to such a pro-
posal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir.

(b) Detailed discussions were held 
lin Feb. 1982 at Delhi on the formula 
to be adopted for the allocation of 
country export quotas. It was agreed 
that further consultations among some 
exporting countries would be requir-
ed in order to achieve an agreement 
on a firm basis for export quota allo-
cation.

(c) Besides allocation of export 
quotas, the need for quality standards 
for tea exports, restraints with regard 
to tea area expansion, consistent with 
supply management measures, buffer 
stock arrangements and promotion of 
tea consumption were also discussed. 
There was general consensus among 
the participating delegations on the 
subjects mentioned above and a draft 
frame work for an International Ten 
agreement was approved.
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Trans-Pacific service beyond Japan to
link up with U.S.A. and Canada

3216. SHRI KRISHNA PRATAP 
SINGH- Will the Minister Of TOUR. 
ISM AND CIVIL AVIATION be phas-
ed to state:

(a) whether Government are pro-
posing to start a trans-Pacific service 
beyond Japan to link up with the USA 
and Canada;

(b) whether it is a fact that Air 
India ig considering a. plan, to augment 
its present fleet by acquiring 747 sps 
which provide airline flexibility with 
shuttle service ag wel as long range 
capabilities;

(c) if so, what are details there-
of; and

(d) if answer to part (b) be in the 
negative, what are the reasons there-
for?

THE MINISTER OF TOURISM 
AJSID CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) No, Sir. There is no 
such proposal under Government’s 
consideration.

(b) No, Sir,

(c) Does not arise.

(d) a  proposal is under considera„ 
tion. for acquisition by Air India o'f 3 
Airbus aircraft.

Total quantity of minerals exported 
from India

3218. SHRI XAVIER ARAKAL: 
Will the Minister of COMMERCE be 
pleased to state;

(a) what is the total quantity of 
minerals exported from India in 1980-
81 and 1981-82 and the foreign ex-
change received; and

(b) what kind of minerals are ex-
ported and to which countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA): (a) The provisional

figures of exports during the pe iod 
are as under:—

Year Quantity V  i
(1 j.kh (Rs. c s) 
tonnes)

1980-81 . . 268' 18 0/  9

1981-82 . .
(April-Septem bcr
1981) . . . 88 ■( >6 14 ^

(S ou rcc: DGCII&S)

(b) Major exports of minerals a- 
sist of Iron ore, Manganese -e. 
Chrome ore, Mica, Barytes Bai <Xe 
etc. India exports mineral to J n. 
South Korea, Democratic peop as’ 
Republic of Korea, Taiwan, Mala- a, 
Romania, Yugoslavia, GDR, USSR, 
Czechoslovakia, Hungry, West Eurcpe, 
Gulf countries, Pakistan, Banglad ĥ, 
Burma, Sri Lanka, USA, etc.

3 219. Vt wrf SJTTo :
T̂T g r f e l  WcTFT ^  fTTT

(^ )  1 9 7 9 -8 0  , 1980 -81  s fa
19 8 1 -8 2  {'TKTrT, cffl) %
srof % srfr m  ^
§*r fe F n  f ^ r  f e n  m r;

T R  T̂T focFTT *TTST TfPT
^rdRi (5fJ«r?fht) r̂r f%^T
m\ ?

t fo  TTo SPUTT)} (^T) qep fa=K<J|
| I

(*?) 1 9 7 9 -8 0  ^  1981-82
% 5TkFT *TT*T (afaj) rRT »m 

(SRTfr) % frqfa 'R  ^  I
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(*naf f̂ To i f )

fsfSTTT 1979-80 19 80-81 1 981-3
(sfsf^^ffV, 1982)

T̂TrrqT g?rr *tt*t 26 578.0 3 7 1 3 1 . 0  3 2 4 1 5 . 0

cTT3fr*mr . . . 6787.0 2186.0 7236.0
. . 1917.0 2512.0 1282.0

t a r  wjfkier, src?,
srttfpr, f̂rqt'T, *m isq -; ^ n m ,  r̂i^ f̂tfVzrr, t s i t ,
sn^fferor, ^ n f w ,  f̂nssr i

Consupmtion of Petroi in Government 
Departments

3220. SHRI SHEO SHARAN 
VERM A; Will the Minister of FIN. 
ANCE be pleased to state:

(a) what was the consmumption of 
petrol in Government Departments, 
without exception, in 1977-78 and how 
much was it in 1980-81 and 1981-82;

(b) has there been any economy in 
the use of petrol Qnd if not the rea-
son thereof, together with the steps 
taken to bring It flown;

(c) the details of progress made on 
the measures outlined in Expenditure 
Department O.M. No. 13(5)E .II(A )/ 
79 of 22nd May, 1979 point.wise; and

(d) has the practice Of picking up of
officers/employees going to duty/ 
dropping back been reviewed and if 
so, to what extent and the details 
thereof? j

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) to
(c). The information is not readily 
available. Collection of such Informa-

tion from various offices of the Cen-
tral Government located throughout 
the country will be time-consuming 
and laborious. However, suitable steps 
have been taken by the Government 
to curb consumption of petrol fQtf 
effecting maximum economy.

(d) Officers/employees are not 
picked up from their residences o i 
dropped back as a matter of practice. 
They are allowed to use staff cars 
only in the following cases: —

(i) when the officer is required to 
attend some meeting at a place 
other than his normal place of duty 
or at a time before or after normal 
working hours; and

(ii) when the officer is detained 
in the Office between 8 P. M. to 6 
A_ M. in connection with some iterrf 
of work which cannot be postponed 
till next working day provideed the 

Secretary concerned certifies to 
this effect, otherwise, such jour-
neys are treated as non-duty jour-
neys and use of staff cars for non-

duty journeys has been completely 
banned.
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News-item captioned “Fake cloth sale 
under popular names”

3221. SHRI JAGPAL SINGH; Will 
the Minister of FINANCE be pieased 
to state;

(a) whether Government’s atten-
tion has been drawn to the news- 
item “ Fake cloth sale under popular 
brand names” appearing in ‘Indian 
Express’ of 27th February, 1982 high-
lighting the exposure of the fake 
cloth dealer; coming to light of con-
cealment of income of over Rs. 1 
crore, carrying of business on bogus 
and inflated bills; finding out of Gov-
ernment officials and local poli-
ticians who are hand in glove with 
the manufacturers and giving of 
surgical equipment; unearthing of an 
old Delhi based firm with over 3 crore 
turnover without paying any 
income-tax; running of business in 
fictitious names and benami transac-
tions;

(b) if so, reaction of Government 
thereto and action taken with details 
thereof; and

(c) whether Goverment propose to 
intensify their survey to locate many 
more such hidden cases and report the 
progress made to the House?

THE MINISTER OF STATE I3T 
THF MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA) (a) Yes, 
Sir.

(b) In the searches carried out in 
November, 1981; the Income-tax au-
thorities have discovered evasion cf 
income-tax by a group of concerns by 
stamping some popular trade names on 
sub-standard cloth. In the case of 
another group engaged in supply of 
indigenous and imported surgical 
equipments to Government Depart-
ments and Hospitals, where searches 
were carried out in October, 1981, the 
Income-tax authirities have found 
material indicating wiping out Of pro-
fits with the help of fictitious purchase 
vouchers. In the case of yet another 
group, where searches were carried 
out in Februady, 1982, the Income- 
tax authorities have found unaccoun-

ted business of purchase and sale of 
FVC metalised sheets. Further inves-
tigations in these cases are bein£ 
made.

Oc) The Income-tax Department 
constantly gathers information and 
takes appropriate action in suitable 
cases. ,

Use °* staff cars in Ministry of t 
Defence and Defence Head-

. . quarters

3222. SHRI JAGPAL SINGH; Will 
the Minister of DEFENCE be pleased 
to state;

(a) what are the rules and regula-
tions on the control, maintenance and 
use of staff cars in the Ministry of 
Defence and Defence Headquarters 
and will a copy of the same be laid 
on the Table of the House;

(b) have private cars been hired in. 
the Defence Headquarters; if so, rea-
sons necessitating ,the same together 
with the method Of keeping proper 
check/control over them; and

(c) has the security aspect been 
kept in view because of frequent 
visits into security zone by these 
private vehicles?

t h e  MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
Control, maintenance and use of staff 
cars in the Ministry of Defence is re-
gulated by the Staff Car Rules issued 
by the Ministry of Finance.

The rules and regulations governing 
the staff cars for the Army Headquar-
ters are governed by the Mechanical 
Vehicle Regulations For The Army,

Naval Headquarters are dependent 
on the Army Headquarters for the 
staff cars for day to day work. The 
use of staff cars in the Navy outside 
normal working hours and for jour-
neys from residenve to place o f work 
is regulated by the Navy Order, 162/ 
72.

Rules and Regulations governing 
staff cars for the Air Headquarters are
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contained in Air Force Instruction 
”No. 28/1977.

Copies of the above mentioned rules 
and instructions have been placed in 
the Parliamentary Library.

(b) and (c) Private cars 'are hired 
in the Defence Headquarters only 
when such transport requirements can- 
Jtiot be met through available Govern-
ment transport. Security aspect is 
always kept in view and proper con-
trol and check is exercised when such 
private hired cars are required to 
enter the security zone.

Proposal sent by Government of Tamil 
Nadu under Integrated Development 

Programme

3223. SHRI C. CHINNASWAMY:
Will the Miniister of FINANCE be 
pleased to state: ■

(a) whether Government of Tamil 
Nadu has sent a proposal to build 100 
cinema theatres at the cost of 30 crores 
under Integrated Development Pro-
gramme for villages in Tamil Nadu; 
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a ) and
(b ). A proposal to this effect had 
been received from the Tamil Nadu 
Government, but the same could not 
be agreed to.

Expansion of airport terminal and 
runway at Trichy Airport

3224. SHRI C. CHINNASWAMY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government have any 
proposal to expand airport terminal 
and runway at Trichy Airport ag it 
has been traditionary linked with 
Sri Lanka, and Indian Airlines and 
Air India are operating Boeing ser-
vices; and

. (b) if so, the details thereof?

THE MINISTER' OF TOURISM 
AND CIVIL AVIATION (SHRl A. p. 
SHARMA); (a) and (b ) . It is pro-
posed to extend the Terminal Build-
ing in three phases. An estimate of 
Rs. 13.03 lakhs has been sanctioned 
for the first phase of extention to 
provide additional area in the con-
course, a new departure holding area 
and some additional area for booking 
and baggage handling in the domestic 
side only.

Due to severe financial constraints 
no provision, has been made for deve-
lopment of runway in the Sixth Plan.
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ftr^T ĵ ttt -^ttt

14,81 7,11 '

W5TT 26,62 -10,86



Written Answer* MARCH 12, 1982 Written Answers 308

% qT3 faVRTtffa q f  
 ̂ «TT̂  *i SIFtf? 3*ft

s fa f r  ^ h t  sprrrsft § srr^ 
^Wr ^  qflr fcr | 1 q s iw r , ^
fasrf *? *  V  5TT f̂ifi: SF qTfl fa^RT- 
gffr <ff qr#?5ff TV SIR , £  3fipp T̂cT

w  f^ m  ^q 3 *r*rf «ft, qar 
*n ft? qfaVPFT *TTW h' ^  ft^ r- 
TTEffa q f  ^T '̂RUT ®r7 ?TTS|90̂  
^ T  q«TV *W>KTar hH- O TPrlW f
3 ^nca  ̂ C^t. srw fa? ffrrr 
^q*ifa irrfe 1

faj^K r̂ x̂vr t t  f^ r  % r̂nft ?flr ^rnft
30, RidHT, 1981 fFI% % SR̂ TTC *Nf (£cfor ^  ^T)
^  arrant «ft 1

? T W  facTT

1 . *rrctfta

2. ^I^W K  ^  .

3. ^  5TR> 3«V l .

4. f^ s r re t f^ r r  .

5. %̂ fTT .

e. ^ r ^ ^ r r a t t ^ n

1 . ? m  ( 1 5  ^nrfvnr)

2. ^

3. ^T^r

4. 9T5TR

5. ^ft^T

6. w rm ri^ :

7. ^Tf^TRT?

8. (nrt^t)

9. *H"l*llttl .

1 0 . *rpre m i

1 1 .

1 . <twtt 

1 . ^xw r 

1 . ? w n

1. 5TSRT

1. ? M  ( 2 TR^PT)

2 . ^nrmrz

3. e r ^ ;

4. ?f r  (? w i t )

5. V R

6. fa^TfT



309 'Written Answers PHALGUNA 21, 1903 (SAKA) Written Answers

7. 1. ^wrr
2. '->1M

1. ^ w t t  ( 2  ^prf^nr)

2. c* •

3. ^TT

1. T̂ tnT
2.

3. $<«ii<r
4. j«n w < !re «iR

1. ^WTT

2.

1. ^WTT

T O : . . 39

iTWft>a

1. . . 1. SJWTC

2. TT̂ r̂ fYo

3. xTl

4. 5R T 5T

5. <SCJl1'7ll

6.

7. i r ^ f t  (qfr^V)

8. ^3T

9. Tf^rr 

10.

1 1 . ^ n ^ t

12 . j]

2. ^U^N K . 1.

2.



3U Written Answers MARCH 12, 1982 Written Answers 312
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Central taxes in Punjab

3227. SHRI R. L. BHATIA; Will 
the Minister o f FINANCE be pleased 
to state:

(a) the estimated collection of 
various Central Taxeg in Punjab 
'during the current year;

(b) the share of that State; and
(c) the amount actually paid so 

far and expected to be paid during 
the remaining part of the current 

financial year?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 

'(SHRI SAWAI SINGH SISODIA): 
[(a) to (c) The information is being 
collected and will be laid on the 
Table of the House.

3.

4. ycllni 4M K 
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Existence ° f senior P.A.s. posts on 
Ad hoc basis in A.F.H.Q.

3228. SHRI RAJNATH SONKAR 
SHASTRI; Will the Minister of 
DEFENCE be pleased to state:

(a) whether it is a fact that 63 
posts of Senior P. Aa. have beeVi 
existing on Ad hoc basis since 1977 
in A.F.H.Q.; and

(b) if so, the considerations there-
for and steps taken to create perma- 
hent posts in their place?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
and (b) Yes, Sir. 45 post* of Steno-
graphers Grade were upgraded to 
Grade ‘B’ since 6-8-1977 to improve 
career prospects of Stenographers 
Grade ‘C’ in the A.F.H.Q. 1& more
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, posts were upgraded since 10-12-1979 
to bring the ratio of Stenographers 
Grades ‘A ’ and ‘B’ to Grades ‘C’ 
and *D’ iS-i the A.F.H.Q. to the same 
level as in the Central Secretariat 

" Stenographers Service. These up- 
gradations were sanctioned on ad- 
hoc basis and there is no proposal to 
cdhvert these posts to permanent 
ones.

Compensation to Family of IA Senior 
Engineer who Died on> Duty

3229. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that an 
IA Senior Engineer died when he was 
sucked into the engine of an aircraft 
undergoing check for oil leakage at 
Delhi airport in February, 1982;

(b) if so, full details thereof to-
gether with the measure3 and precau-
tions taketi for checking future mis-
haps of the type; and

(c) details of compensation paid to 
the family?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and <b) While the 
left hand engine of B-737 aircraft 
VT-EGE was being run at high 
power rti 30-1-82, Shri HR- Vijh, 
who was carrying out observations 
near the engine got accidentally 
sucked into the engine. The engine

* wag immediately shut down and Shri 
Vijh was rushed to the hospital 
where he succumbed t0 injuries on 
2-2-82. The accident is under investi-
gation of tiie Director General of 
Civil Aviation and his report is 
awaited. - ’

Instructions have been issued to 
al] B-737 Aircraft Maintenance Engi-
neers, re-emphasising the importance 
of strict adherence to precautions/ 
safety requirements.

(c) Rs. 78,500/- is payable to the 
family o f the deceased as compensa-
tion under the existing rules of the 
Corporation which is under process.

Steps to prevent foreign launches 
from entering Indian ocean region

3230. PROF. MADHU DANDA- 
VATE; Will the Minister of 
DEFENCE be pleased to state:

(a) whether it is a fact that the 
coast guards have seized 34 foreign 
fishing launches during the last one 
year in P a d ia ’s ocean-regiong; and

(bj what steps have been taken to 
prevent the foreign launches from 
entering India’s ocean-regicAV?

\

t h e  MINISTER o f  d e f e n c e  
(SHRI R. VENKATARAMAN): (a)
The Coast Guard have apprehended
18 foreign fishing vessels during 1981. 
9 more foreign fishing vessels were 
appreheAied by the navy during 1981.

(b) The Coast Guard ig being 
strengthened to enable this organisa-
tion to check poaching by foreign 
fishing trawlers in the Exclusive 
EocViomic Zone of India effectively. 
A phased programme has been unde?- 
taken to build up the force levels of 
the Coast Guard, which includes 
acquisition of patrol vessels and air-
craft for reconnaissance purposes. 

Maritime Zonfcg (Regulation of fishing 
by foreign trawlers). Act, 1981 has 
been enacted for providing deterrent 
action against unauthorised foreigVi 
fishing launches intruding in our 
waters.

Restriction to import goods required 
against re.pftenishxnent licence 

. obtained by transfer

3231.SHRI PIUS TIRKEY: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether it ig a fact that Gov-
ernment issued a circular by which 
a manufacturer-exporter cannot i«a-
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port the goods required by his factory 
•n a replenishment licence obtained 
by transfer;

(b) whether this order has been 
challenged in a court of law; and

(c) the particulars of exporters 
who have challenged this order?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) A  special faci-
lity has been given to manufacturer- 
•xporters, vide Para 138 of Import 
Policy 1981-82, to import, against Im-
port Replenishment licences issued to 
them, any item of raw materials, 
components, consumables and packing 

^materials, required by them for use 
in their factories, Bubject to certain 
restrictions. This special facility is 
not available to a manufacturer- 
exporter against REP licence obtained 
by him by transfer from another 

person. A circular hag been issued to 
clarify this provision for the guidance 
o f licensing authorities.

(b) and ( c ) . A writ petition chal-
lenging the said circular has been 
filed in the court by M/s. Oswal 
Woollen Mills Ltd., Ludhiana and 
Shri A. K. Oswal of the same com-
pany.

Embargo o* shipments of garments 
from India

<

3232. SHRI V. S. VIJAYA- 
RAGHAVAN: Will the Minister of 
COMMERCE be pleased to state:

(a) whether some quota countries 
imposed an embargo on the ship-
ments of garments from India;

(b) if so, how many companies 
suffered losses on account of that; and

(c) the steps being taken to remedy 
the situation?

THE DEPUTY MINISTER IN THE

MINISTRY OP COMMERCE (SHRI 
P .A . SANGMA): (a) to (c ). Experts 
of certain categories of textile pro-
ducts from India to some countries 
(the U.S.A.-, the EEC Member-States, 
Canada, Sweden, Finland and 
Austria) are subject to annual quanti-
tative restrictions in accordance with 
the respective bilateral textile agree-
ments Bigned between India and these 
countries. Towards the end of 1981 it 
came to light that in some categories 
in certain countries, the annual quota 
limit had either been reached or 
exceeded. Consultation mechanisms 
provided for in the bilateral agree-
ments were promptly brought into 
operation and the matter taken up 
with the concerned foreign Govern-
ments, While fti some cases, the pro-
blem has been resolved, in others 
consultation^ have not yet concluded. 
Government are not aware whether 
any of the exporters suffered any loss 
in such cases.

Disclosing of L.K. Jha’s report

3233. SHRIMATT PRAMILA
DANDAVATE; Will the Minister of 
FINANCE be pleased to state:

(a) whether Government have 
taken note of the disclosure of the 
Report of the LJC Jha Commission 
to 20 large houses before it is being 
laid on the Table of the House, (On 
Looker-Magazine—January 16, 1982);

(b) if so, whether the report was 
made known by the Commimssion or 
the Governmenmt Publicity Agency; 
and

(c) if so, the details thereof?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) 
to ( c ) . Government’s attention has 
been drawn to the report in the 
publication referred to. Government 
is not aware of such a disclosure nor 
does the report itself adduce any 
factual basis in support of it. There 
has been no disclosure of the report 
either by the Commission or the 
Government.
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Dhjunw by fishermen ,T

3234. PROF. MADHU DANDA-
VATE:

SHRI V. S. VIJAYA- 
RAGHAVAN:

Will the Minister of FINANCE be 
pleased t0 state:

(a) whether' fishermen have been 
agitating in order to press their 
demand for the exemption of excise 
duty on diesel oil even ft* the case 
of poor fishermen who use small 
mechanised boats for fishing opera-
tion; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir.

(b) A  scheme already exists for 
grafting exemption from Central 
Excise duty to the fishing vessels 
which are more than 13-7 metres in 
length and fitted with engine of not 
less than 150 HP. The scheme envisa-
ges grant of exemption of excise duty 
to the extent of 50 per cent of duty 
on high speed diesel oil and diesel 
oil not otherwise specified, whether 
any exports are made or not and the 
additional rebate of 50 per cent of 
the duty ia given on each 1.08 kilo-
litres of diesel oil for every 1 tonne 
of shrimp exported. The Govern-
ment, however, have not found it 
possible to grant complete exemption 
from excise duty unless the exemp-
tion is linked with marine exports.

Offers from business delegation from 
Netherlands

3235. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of COMMERCE 
he pleased to state:

(a) whether a business Delegation 
from the Netherlands has made offers

•
to India in the field of ship-building 
containerisation, processing of sea-
food and manufacture of electronic 
components on buy-back basis;

(b) if so, full details thereof; and

(c) other action contemplated and 
reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c) A dele-
gation from the City of Rotterdam 
led by the Acting Mayor Dr. J. 
Riezenkamp visited Ridia during 
February, 1982, The primary objective 
of the delegation was to promote the 
shipping and Commercial interests of 
the port of Rotterdam and to explore 
the possibilities of cooperation in the. 
field of shipping and port develop-
ment. The delegation held discus-
sions with the various trade and 
industrial organisations besides the 
Ministries of Shipping & Transport 
and Commerce. During discussjc%i3 
the delegation indicated the possibili-
ties '6f their services being used for 
the development of ports and con-
tainerisation. The talks were of pre-
liminary nature and no specific offers 
were made.

Representation from Delhi Scheduled 
Castes Welfare Association

3236. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Governor of 
Reserve Bank of India received a re-
presentation from the Delhi Schedul-
ed Castes We]fare Association! (Regd.), 
Ambedkar Bhawan, New Delhi on 
5 August, 1981 demanding enlargfe- 
ment of the scope of the Differential 
Rate of Interest Scheme for weaker 
sections of the society;

(b) if so, the details of the sugges-
tions and whether Government have 
accepted them; and

(c) if not, the reason# therefor?
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'̂-TTi'kT f-MT *HT I  fa  ^T  ^  ’̂ Tg-

% w  fasrH-n srafff^R 
farfra- *TfT«rfa?3 Vi *ff+TT 

5*3  ff (fî TT I
j  ■'

THfe DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir.

(b) and ( c ) . The main suggestions 
of the Association related -to raising, 
under the Differential Rate of Inte-
rest Scheme, of (i) the income eligi-
bility criteria; (ii) quantum of loan 
permissible; and (iii) the funds ear-
marked. The first two of the sugges-
tions could not be accepted because 
the Differential Rate of Interest 
Scheme aims to assist the weakest 
among the weaker sections of the 
society and any enhancement of in-
come ceiling or quantum of loan 
would reduce the availability of 
funds for the weakest sections and 
could thus, work to the detrinent 
of such people generally. Aa regards, 
raising of funds earmarked under the 
Scht-me, the banks have already in-
creased the loaning under the Scheme 
from 0.5 per cent to 1 per cent. The 
advances of all the banks under the 
Scheme have steadily increased from 
Rs. 87.3 lakhs at the end of December, 
1972 to Rs. 192.49 crores as at the 
en<3 of December, 1980. This trend is 
expected to continue because the 
aggregate advances of the banks are 
continually increasing.

5̂7 «P  ̂ ĥTT

3237. «ft f*T£: *QT 4lftM
^ir?) tV fq r  fkr.

( * )  sf t̂ 4^ | fa  
trtfsr f^ ? r  33^  fas4
sw r) *Tn cfn ^fT 3 sis qfr I

«Tfif-V i j  ^  | ;

(*§r) w t  m  ^  | fa
h ^ 'n   ̂ ^  f w  TW ^  ^ "?T ^
% fpp? § vJTTiErfaflr
« n  s f f  M P T 3 p c  f a p i f T  J T ^ T  T i  ;  ? r f a

Raw Material for Export Oriented 
Industries

3238. SHRI D. S. A. SIVAPRA- 
KASHAM; Will the Minister of COM-
MERCE be pleased to state:

(a) the rules and regulations 
governing making raw material avail-
able for export-oriented industries;

(b) whether Government propose 
to amend the rules and regulations to 
enable easier availability of raw 
materials for such industries; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) Apart from ob-
taining import replenishment licences 
against exports under the import 
policy for Registered Exporters, units 
exporting 10 per cent or more of their 
annual production of select products 
in any of the two previous yeare, 
fire eligible to obtain* Automatic licen-
ces under the Actual Users policy for
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a value 10 per cent higher than its 
actual consumption. Likewise units 
exporting at least 50 per cent of their 
annual production are eligible to get a 
supplementary licence upto 50 per 
cent of the value of their automatic 
licence, without routing the applica-
tions through the sponsoring autho-
rity. Such gupplementary licence can 
also be used for direct import of some 
of the canalised items required by 
them as raw material. The details of 
the policy are contained in the Import 
Policy Book 1981-82, copies of which 
are available in Parliament Library.

(b) and (c). There are suggestions 
for further liberalisation of the import 
policy pertaining to raw materials re-
quired by export-oriented industries. 
These are bein'g examined in connec-
tion with the formulation of import 
policy for 1982-83.

Setting up of a Free Trade Zone in 
Tamilnadu

3239. SHRI D. S. A. Si V APR AKA - 
SHAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have con-
sidered establishing free trade zone 
in Tamilnadu; and

(b) whether Government have re-
ceived any representation from Tamil-
nadu Government in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). The 
representation from Government of 
Tamil Nadu wag received for setting 
up a Free Trade Zone in Madras. The 
question whether flew Free Trade 
Zones should be set up or not, is un-
der the consideration of Task Force 
set up by thfi Government. The re-
port of the Task Force is awaited. 
After receiving the report of the Task 
3967 LS—11.

Force, the Government would decide 
on the policy towards establishment 
of new Free Trade Zones.

Development of Roads in North-
Eastern Region

3240. DR. R, ROTHUAMA: Will the 
Minister of DEFENCE be pleased to 
state:

(a) total length of roads in kilome-
tres so far constructed by the B.R.-T.F. 
in each of the State of Mizoram; Naga-
land, Arunachal Pradesh, Manipur, 
Tripura and Meghalaya;

(b) financial provision earmarked 
for construction of new roadg in these 
States under Border Roadg Develop-
ment Board in 1982-83;

(c) whether there is any programme 
for widening the Silchar-Aaizwai Na-
tional Highway in the immediate 
future; and

(d) if so, when and the details 
thereof?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
The total length of roads constructed 
by the Border Roads Organisation in 
the six States/Union Territories in the 
North Eastern region, upto Decem-
ber 1981, ig as under:—

Kms.

Mizorzm . . . . 1431-G4.

Nagaland . . ■ • 1153-gfl'

Arunachal Pradesh . . . 1672-18

Manipur . . .  . 706- r>;t

Tripura . . . . 203-40

Meghalaya . . . . 28H37

T o t a l : . ■ ■ 5456-63
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(b) Financial provision earmarked 
for 1982-83 ¥or construction of roads 
in these States is as follows:—

(Rs. in lakhs)

Mizoram .  ■ ■ .  1334-92

Nagaland .  • ■ . 740-91

Arunachal Pradesh . . .  1273-iG

Manipur .  .  . • 352 -i'5

Tripjra .  .  . .  352 34

Meghalaya .  .  . .  132-13

Total 4093-51

(c) There is a programme for widen-
ing of road Silchar-Aizwal to Na-
tional Highway single lane gtandard 
in' a phased manner.

(d) This work has commenced in 
January, 1982, and i3 expected to be 
completed in the next 4 to 5 years, de-
pending on availability of fundg and 
inter-se priorities.

Industrial production and Finance 
Policy of Government

3241. SHRI TARIQ ANWAR: Will
the Minister of FINANCE be pleased 
to state:

(a) Government policy for the 
financing of the mini cement plants 
and large cement plants;

(b) whether there ^ n°t a contra-
diction in1 the Governments Industrial 
production policy and then industrial 
finance policy;

(c) if not, why go many applications 
are pending before the financial insti-
tutions; and

(d) whether it is a proof o|f Gov-
ernment wisdom to import cement 
spending the valuable foreign ex-
change rather than providing quick 
and timely finance to industrial units, 
implementing cement projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POQfJARY); (a) to
(c) The all-India financial institutions 
have been providing financial assis-
tance for setting up of Cement Plants 
as per the policy of the Government. 
The Mini Cement Plants are also eli-
gible for such assistance. However, 
the financial institutions have decided 
to phase out sanction' of assistance to 
mini cement projects since certain 
basic aspects of project viability like 
capacity utilisation and cost of projects 
are required to be determined on the 
basis of experience gained. As on 
28-2-1982, 26 applications from cement 
units, including 20 applications from 
Mini Cement ProjectSj were pend-
ing with the IDBI.

(d) In order to meet the deficit in 
the cement supply in the short-run 
and also to meet the requirements of 
those category of User3 who are not 
eligible to ,get cement out of the levy 
quota, STC or any other State Govt. 
Corporation engaged in such activity, 
Import of cement, either on their own 
account or on account of actual users( 
is being allowed.

Switch over for land under Narcotic
Cultivation to production of food 

grains

3242. SHRI ARVIND NETAM: Will 
the Minister of FINANCE be pleased 
to state:

(a) what is the acreage of land 
under cultivation for tobacco, Opium, 
Ganja and other narcotic plantg sepa-
rately;

(b) to what extent Government had 
stock of such narcotic plant drugs, 
which it is keen to sell off;

(c) whether it is tru«—(as appeared 
in some news papers) that huge stock 
has piled up of these narcotic plant 
drugs inc’uding opium; and
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(d)  what steps Government have 

taken to switch over the acreage from 
such unhealthy plant production to 
production of food grains?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (d). Information is being col-

lected and will be placed on the Table 
of the House.

Landslides  300 km Srinagar-
Jammu Highway ✓

3243. SHRI  RAJESH  KUMAR

SINGH: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there has been heavy 
landslides on the  300KM Srinagar- 
Jammu highway the first week of 
February, 1982;

(b) estimated loss of life and pro-
perty as a result thereof;

(c) whether any relief was given by 
the Central Government; and

(d) if so, the details thereof? 
t

THE\ MINISTER OF DEFENCE 
(SHRlR, VENKATARAMAN); (a) 

No, Sir. '

(b) to (d). Do not arise.  ,

12.00 hrs.

(Interruptions)

SHRI A. NEELALOHITHADASAN 
NADAR (Trivandrum): Yet another

Post Office has been looted in Delhi. 
This matter should be discussed.

(Interruptions)

PROF. K. K. TEWARY  (Buxar): 
Many of us have given a Calling At-
tention Notice. (Interruptions). It is 
regarding West Bengal hospitals and 
the treatment meted out to patients.

MR SPEAKER: It is under my con-
sideration.

SHRI SATYASADHAN CHAKRA- 

BORTY; Please hear us. What is 
happening in the House?

MR. SPEAKER: I have allowed

that gentleman. I will listen to you 
also. Why are you feeling unneces-
sarily agitated?

PROF. K. K. TEWARY; May I know 
what happened to my Calling Atten-
tion?

MR SPEAKER: It is under my 
consideration.

SHRI K. LAKKAPPa (Tumkur): It 
is a very serious matter. A patient 
has died in West Bengal Hospital. It 
is a very serious matter

J  '

MR. SPEAKER; It is under my 
consideration.

(Interruptions)

3*) : fV?$fV if  WT3T. . . .

(o*t̂ etr)

SHRI SATYASADHAN CHAKRA. 
BORTY (Calcutta South): What is
the law and order situation in Delhi? 
The Post Office has again been looted. 
Security box has been looted. (Inter-
ruption). The Home Minister should 
make a statement.

: arm ^

VTq qrsff vV ^ ft srra | qr ?

:  *tti 3T<rsr, *rrq

£ 1

PROF. K. K TEWARY; May I take 
it—it is under your consideration?

^  ?ff fefqr,

f¥ei?fr
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sft TFT TFT mU«TFT :

®PT ?TT 5fr^T ^c<i

| Io >

( c q w R )

T̂&zT̂ r : t t t V ^  m

1

(oq^UFr)

ST̂ TST *4(5144 : if ^ '
Cr ^  Cf s^cfr 1 1 n #  ***t *ft

v i  m:qt sn fa  srq ^?far 
f  qT srr^ msfr ^  ^ t ^ t  

^rr^r | «fr ^Ffar s^sst ^

3$ ^ r ,  v n  3cTT 3tt 1

(w to th )  

i**t> H M rfl M tmtM : ?fV̂
T f^  rf̂ Bsr ST̂ rf ^  f  1

WfSTTT^T: Ttfl- sttct

^ 5 i srr^Tr 1

SHRI SATYASADHAN CHAKRA- 
BORTY; Why is the Minister sitting 
quiet? Discussion should lead to 
some action. What action is there?

MR SPEAKER; He will take action.
^*rr t r  ^ r r  w  ^  r̂qcrr 1 ^ r  
cf̂ rrT | ^trt ^  f̂ rir 1

(«4e(UH)

MR SPEAKER; Order, order.

sft *Rt TFT 3FT3t : (f?3TT) :
TTBfTt, f i^  ^cT> ?T Tf̂ T I q^t

sfr*r <fr tfT ^iirr 1 . . . * * *  

(® t^ e t r ) **

MR.SPEAKER: Don’t record what
he is saying.

(Interruptions) * *

jqrarsT xi%tw. *rnr sffa *r ^rt 
t|  |, srrq- f  ; w r
7̂T I  ?

**

w m  *Tffas : *r cfr ^
T̂ T g fa  STFT $Tm | I |
?ftr n ff I

TFftrFT SFTft : cnfr ftrar
T^T g STRT fa  Wl

?TTfT ^tqr, *r ^ r r  1

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN- 
KATASUBBAIAH): I want to make 
a submission that the sitting of the 
House may be extended from 6 to 7 
P.M. today. I had a talk also with 
some of the opposition leaders. The
time may be extended in order to
accommodate more Members.

MR SPEAKER; If the House agrees 
I have no objection.

(Interruptions)

DR. SURRAMANIAM SWAMY 
(Bombay North East): What for? Why 
this extension?

SHRI P. VENKATASUBBAIAH. In 
order to give more time to Membere.

MR. SPEAKER; He says, in order 
to make more time available to Mem-
bers.

SHRI SATYASADHAN CHAKRA. 
BORTY; Is this the statement which 
we want him to make. Sir? Law and 
order in Delhi is deteriorating. Will

**Not recorded.
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you kindly direct him to make a state-
ment on the law and order situation 
in Delhi? (Interruptions).

MR. SPEAKER; Do I take it that the 
House agrees for extension Of time of 
sitting today from 6 P.M. to 7 P.M.?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Half an hour dis-
cussion will be taken up later on. 
Time is extender for the discussion on 
the General Budget. .

Now, Papers to be laid on the Table.

12.05 hrs.

PAPERS LAID ON THE TABLE

Fo o d  Co r po r a t io n  (A me n d me n t ) 
Ru les , 1982

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
AND CIVIL SUPPLIES (RAO BIREN- 
D’RA SINGH): I beg to lay on the 
Table a copy Of the Food Corporation 
(Amendment) Rules, 1982 (Hindi and 
English versions) published in Notifi-
cation No. G.S.R. 78(E) in Gazette of 
India dated the 24th February, 1982, 
under sub-section (2) of section 44 of 
the Food Corporation Act. 1964. 
[Placed in Library. See No- LT- 
3578/82],

(Interruptions) * *

MR. SPEAKER: Nothing goes on
record. Mr. Sangma.

. .Rev iew  a n d  A nn ual  Re po r t  o f  
To bac c o  Bo ar d , Gu n t u r  f o r  

1980-81

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); I beg to lay on the 
Table—

(1) A copy of the Annual Report 
(Hindi and English versions) of the 

Tobacco Board, Guntur, for the

year 1980-81 along with the Acco-
unts and the Audit Report thereon, 
under sub-section (3) of section 22 
read with subjection (4) Of section
19 of the Tobacco Board Act, 197’5.

(2) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment on the working of the 
Tobacco Board, Guntur, for the year 
1980-81. [Placed in Library. See No. 
LT-3S19/82].

(Interruptions)

MR. SPEAKER: Nothing doing.

12.06 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY; Sir I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha:—

(i) “ In accordance with the pro-
visions Of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, 
I am directed to return herewith 
the Sugar Cess Bill, 1982, which 
was passed by the Lok Sabha at its 
sitting held on the 4th March, 1982, 
and transmitted t0 the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha 
in regard to the said Bill.”

(ii) “ In accordance with the pro-
visions of Rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 9th March, 1982, agreed without 
any amendment t0 the Sugar Deve-
lopment Fund Bill, 1982, which was 
passed by the Lok Sabha at its sit-
ting held on the 4th March, 1982.”

"■*Not recorded.
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ASSENT TO BILL 

, .Af r ic a n  De v e l o pme n t  Fu n d  Bill

SECRETARY; Sir, I lay on the Table 
the African Development Fund Bill,
1982, passed by the Houses of Parlia-
ment during the current session and 
assented to since a report was I35* 
made to the House on the 19th Feb-
ruary, 1982.

12.07 hrs.

CALLING ATTENTION T o MATTER 
OF URGENT PUBLIC IMPORTANCE

Pr o b l e m o f  B o nd e d  L ab ou r  in  
M a d h y a  Pradesh , Ha r y a n a , De l hi  
AND OTHER part s  OF THE COUNTRY

sft TFT fanw :

% ^  JTcpr

spr sstr  fwRrr g ?rk srraf̂ TT v w r
f  fo  ^  ^  *T tr̂ r ^c-fsrf ;—

“*r&r ^rnrrwr, fewft f̂Vr 
*r 3TET?rro

if st t t

q f  i "

«m itw m  % Tr«T *tftcct
m trnnv) s F t r a r w  ir
t ^  ’Tfl’sff *r *r ?r  % *rffa apf %
11  srr ta  ?fhr Trrftfr^ sfppr 
^ i

if 25 1975 %

sffer snr <T3fa # m ,
197 6 % m  fen  m \

% i ^  20- ^ f t  3Fnwr ^  
| i ^r^T^TR 5Tc^rte
j r h t  % ^  % faq
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Haryana etc, (CA )

»Rr %  1 Tr̂ q s s
srfsrfwr sflrr ^  ^
F?r*mf t  sprefa cf«rr w r ^ f  % f r̂q 

f t  % f3T*̂ arrT | 1
O  '

2. 3FSJ5TT ^  3?T
g w  ^  Tf^rf si^r,
^ rT» %T7T, TTCTT
sr^r, ester, rr^arrr, t f lw r r s  sftr 
SfTT st r t  g$ | *

3. J£F:f ^THT ^  SRFflrr srf*Mrf
T O  FT % TP̂ T flT^TTf 5TUo

fa # f «rfl % fapprersftr vwror 
sw a Y  f^fa-sr % srato
f,T5T % 5T̂ rr*rr r̂r t % \ f  1 t i ^  
sr*frm sttf 37 t| gyrate »̂nf 
p̂jff ^FJTcf r TT* % f^rr ssm* WFTiT 

rru 1978-79 if rp? %?gte*hrrfe  
tfr^r w t**t &  irf sfh: qfcRr
( 1 9 8 0 -1 9 8 5 )  it f?Trr 25

^  sq-^^T ^  irf I  I 
^  Tt^T % SR?TIT TT^T

=fft 3^: srfrr̂  tp-wrtnTa  ̂ 4,000 .00 
w r  w # r̂r̂ r |, ??j%
flrq Tr̂ q- *r^^rff 50 srfrJFf %
sr^r^-^rr^ % w^arra fer  | 1 
r̂aRf ^crrr irrr ^ r f  sf t

^ rq ’-rr ^rrcr-^T wrF«w ^ r
frF̂ r ?JTVT«>ff sftr F^^fr,
^ f /  «Tr5r?f ^r^sff ^^Hi'Or

^^TR^fh- cf«TT
ĵpsr̂ ff r r̂ srrawtfcrr^ff %' o

f?r?rerr qx ^  ar«mi*ff
% F?rq r̂r̂ fV | 1 tt^ t ^ T T f
^ W  «ft3prr % r̂r«r

w^F^ref srrfd f̂f 5r«rr 
sR r̂rfffqlr % F^r^r ?pt 

^rr^mr ^r,
^  m m  «st r̂cfir t .  ^
5«nf 5R7FT ^r 5?r^r ^F w cr t o r
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■srr i 3 1—1— 1 982 ^  %
ST'TOTT, W  ^ 'Ta'T ^TUT qiT
cf«rr w rf ^Trxr *tit \, 3-3,550 aft^r 
srfa#  sr*r 42,155  snror *rfW qft7 >3
t e  ft «rcrft % fa q  4 . 3 1

^  ERTrfw sfr I 1,33,550
^ ?rr  qftorf ir tf, 7 6,907 srsrcrr

Tr^r £Rr s f r Y
3T>3r̂ rr?ff % sprtfcf Prn: *ir srcrqr 
TRr ?

4. sjsV jfr^-rr srefgr % <fkR
W  ^  T̂fsr ^  facr, Tr^r 
sr^ n if srfTTlrar faqr m\ | fa  #o s
^  cT+' T-rr ^ r tr  crcr

• • \ 3  >

if'-T ar̂ gsrr £  q^rfa ?ppf ^t
gxr ^  1 ^  *ft ?rfrcta t a r
qm t  ft? t  srtrsrr «rf*ra?f q?r qcfr 
•̂Tr̂ r, r̂rr% 5r«rr far ?r

5Tffr̂  ^  f̂ rcr 3r w -
*ppt qr g^srr ^  % %<r snrFft 
^rzfarf^rr 1 ersff if fa?rr 
?r-f ?̂rr srfafatf ?«nfw  ?t  *r$ | 1

W  if *W JTsTTSPT TT̂ T T O R f
ct«tt ^  % a p t  fa w rq
r̂̂ T̂ if |tt | 1 ifarcr ^rq^ $ 

W»Ŵ i*r J£FZTF?>;T tfJTŜ  ^ tfr fsrf^r 
Trscff Jr sr fW  % $
%<T W fa  n̂rrfacT qY*Rr % ^rqferq^r 
®PT ^^TRffT % f̂ TCT r̂̂ TJT

f%qr | 1

5. sr^rr jsrfa^ ^r q̂ rr ^r^r,
t o  z w  fa r  % wm%

qr M m  Srfornflf, 
tsspf srrfc 5f Tnŝ rq w *  

t t  srfo srn; ?r^rT %
T O if  | 1

e / ^ r r ,  rercfr <r*rr 
*r*5Fs?r tjv ^ q 1 ?«rrf

sRrf q-f 1 1 q^ r̂M r̂ ^nr-^RT?ff
f̂t ^m-f̂ cT TR^tf,

srqT̂ fi' w f f i f ?ftT ^
jrnr^rf qr ^rwrff

a«TT %^>r gr^n : f̂t
^-, ^fJTT?ff/^feTififf r̂t n̂JTT̂ r 
Ff«rr Jnrf?r qr f^qrr^r ^t  ^r*f 
& stt | 1

MV tt*t fa m  m ^ H  : OTrsJTW 
^Cf̂ »  ^  ^  fa *  I w r  qr

^  ^ 3r̂   ̂ f^cp ?r>nT^5r
srfN ^  r̂r?a ^  f ^

T<’ tT̂ r spvfq? f̂l fh  ^T f̂, f3|?i
V 3JT̂  q- t̂ qv ^  t
qi5f r̂â r ¥it ?t qr^-raft fq -^  % «rr^

f??«rfa '̂f 
r̂ r̂ ^  tW  ^  pn8r 1 1 ^  ^1 

t ?\ iiRrgr) fq^fl- v\? ^  ^r #% trn 
5wn q T ^ v r. (.2 3 ) i? qi^r^re^ 
■?r^g ^ sfisr *iqrr— tffysraq
fftfrP sftfaf
#^v i ¥fi sqr  ̂ 34 3T?r
f l , g 1 <T3*rr w
1975 % STjTrqr.l arfefl
q i f r ^ g  % gnp*r sqjcr ^
M r  %7 1976 3 3*3

I $n 28 ST f̂f % 
sft 5Tr̂ ?J % f^qrq i( ^  ?rcl 

q r f  51 qgf fa  q^ JiTZlT<fi %?l ^ 
fa q  1 1 ^ jtfsft ?f^r fa
^?r *1 ^  ^ f̂ ,

I i  % T̂ nrrq ^
^  ?TTcfr ^  t  fa  $  Sft 5Rr3Tl? 

? l  ■

j t Î sf) r̂ ?iq,^ 
ij Tjviff q?r ^ r m f ^ T  | ^ fa^  
5tq- -?T3qf ^  ¥f) ^qT f?«rft | ?

 ̂ r̂> f^qr | ^  
^ r  ^ r ^ r  g fa  
t^i fvr\£ife | rrKfra 3^t
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xm  f o m  <rm^nr]

| qral tIb t o w u m  1 ^  Tfjff 
3 |fr ^  s is fet ^  srsq r̂q feqT 1 1

'TF̂ i f — t 9T^
g q  q n  fa q r ^
#qV fag  % <?3| 2 7 q-*. T]3TT
| ft? f^ T ” , »r«mr| ^q-fesK, qsq 
sr̂ r̂, ^rsrcmq, 3^  5^51

(^ T iS T  sfl“  ^  ^  *j ^f.Tl

^ 1* î t̂ | )  ^ 2 1 . 7  crrer STT t̂s
#5F f? I q f  ^  5ft 37T ^
f^nrm £ , ^  w  % *r$
qi)iF ?f) f  fa  r̂-sr^T f  1

.^ T t  wtr e f f s i  srl
*ft qfatf 1 f a ^ r r  *pt  q$ 

,^ m r  2 6 *TT̂  5R ÎTcft I  I ^  26 
5Tr  ̂ q ^ T  1 7 vjff I  q cT> #fcl|T 
| I q̂ TToTT *T3Sf 3 ^«T5ir

.^ • T 7 arr^  ^ 5*!£ qT 51 ̂ T " t  ^
3p f«T l ? , 3 ^  ^  W 7
sr.Pra r̂? f^rm cr> risqT
vq % 5R 5 0 i  I ^  5 0

s i r  vf) qT«rrc 
ij ir r̂Tif) s fcn  sq^ffa

g 1 3n% q is  sito «f) qr^rsO 
hti fW ffl q?f t 1

jfsrt fa *  3 
«iT§r s rp m r  3, srcpir qr?i y r r , 

^ r q r ^ -q f  g i t  ^  
w s a  | T7 qsrqT s t
qqT fcsr W r  f*m<ri 1 1 ^rt^:
<rr̂  ^ sfl rnq 31 mr sfaft §  f^r^ T  
$3 ?vcpu i? qs^iR m? % it^ 
fkqfz n w  5RW 37 f  ?fiv
Tjsq 5T̂ ?r % W  ^  ^O ’
§  f®  ?~n »ft 5fT v| I  | ^ff-n ' 
cfiq »lt^f W?T f< ftrqT | f̂tV q$
^civrrqr ^  ^ et^ t ^ r^ c f qf,- q?-q
?it ?gr^r feyr snfrr ?T' 1 ^ ^ 1

csrw ^ s  ^ n r  ferr ^Tctr 1 1

Haryana etcm (CA) 
srrsr ? f r  ^  tf) stf) f f ,  ^
^ frf? 3|T?f) t  I m )  ^
cj'<*?> I  f% JT?r 1,33,5 5 0
5TIT51T m\%* g ,  5i«r ft i  STR ^ « T R

5PT fV ^^ $ im fq ? ; 515o
^Iwiff £| 2 2 5T5SIT g,
fS  Ji ^TWff ^  T̂cl | I

S R JT  5jTq^ ^  W®f

? IT' SfiJT^T ^  f j f f

qf5 ?l^i' s ^ f ^  f^1. Slq ^ETi

&*nh ^  3 * F  q ^  ^ T q -  TTeTT q r

T5T i  f^  q1 ^ r r  *«r ^   ̂ ^ q f f¥

^  ¥ET?1T spl ?f>ft cHFaftT

^ 3f) ^|
s t ^ t  s ir  t § t  I  f̂ > ^  q r

TTJFTTf) q shTf I

5TTci TRfl 5
^r^ar g fo w t  if

=i?lf ? n f  *i«r ¥ft |  ? *$i % 1 *ptt

q^ET^r £j 3f^rv vf  ̂ q^ETOT

I  ? ftaT I ^  3T^5T
^sr^cf r̂ 9o srfaifra
??7. s ^ T fc  ^ f̂tTl f  ?ftr sfl 

t  ^ ^  % f q ^ f i  ^ifci
% | I ^  % 3^"P f?ITr
^  *nr«ni 5ftT ^T^Tfbl  ̂ Tfts ^c

^ Ih t, aTftR ^.r f l  

1 ̂ q e r  ii ^ T if^  g f a c r * ] ,

^  q rcff %

t ^ t  i  1

^ * ? n o r r  qfl n

f  %  ^ q - T w r ’ 5j TJT,^ n|T

I  I 3]q- t|u,^7 -^> vt
T̂( ?̂i" q q t .  cfi q m  f t t

q ^ n q r  ^ u ,^ t  q v  ^  *:M  ^  

q ;^  c^r ^  ^ q i f  

f  I «HfT ^
^  ^ P̂<?TIWT n ^

* ^T ^ i r  f^ q T  I =5TTT TTflq1 *FT
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W  faatw r, 3 *\T*IT 3ft f-fr jft q*TT,
rr q m r  g s ft*T 3  qq? i

sfr ^  sus^ia
■̂ IT fa  ^  afET̂ r ^ 3T1̂  *t
q?iT m̂T̂ff, f̂aa- <7ai aft 
35f ■sfisfr apt f i F E S  SFJft W ¥

*PT #  I

i f  q^ ^ t ^r^T | fa n$ ^
grŝ T 3ft fa SI'fa ? fv

{ J R T ^  TT * R T  f [ 3 T  I ,

T ,T R ^ a r  3; ^ f s c ^ r  3  w t

5^T % g-qrzr s*n?f ^ r f ^  |

sftiff sp* qi<? f ,  qfa $  tpif 
% fao: «f§ feq qq-,

€ *  <rvcff a * *  ^arsRT
V5 -O  M

v i  a ^  £  ^  q ^ r  i

mq 3 srq  ̂ if ^  tfsr
1̂ flKTET if «P̂ r I — ScHFtlT fq*rfiT I

if' gr^in ?t q ?  *^ar ^ a r  | fa  
snq^.r q^ vravaT fa w r  |' ?
? r*ft a ^  ^Tq^l f a a ^  t t w p  i f  g a ^ a T
f q ^ f i r  ^ r q iT  f a q  f ,  fa a ^ l f a ^ r r  ^  
q T  *ic H ? q t f t q - u f f t  f ^ ^ i r  ^ rq q - 
faq |  ? «ia- qiq^r gavaT fo*niT 
|  aff, â f t» ^ 51T̂
q? tf$T fa s  j f I feqr | *tfr q f  fo r

w $  t ^ t  |  ? f r f f l r f a f i f i - q  

3; ^ t i t  q ?  3fr § ^ ^ t t  * t t  q rn r
f ,  ^ if ^rr-'ftr arr^ sr? 

^ar 1 1  i f  ^ q^asq 
^Tar ^ ?fh TTFT ^ T  I  fa  qfe 
fl^rr? % qTSi ^vfV |, 5,-vft 
afr âi r̂rq if faa 

■ ^ a  ^ ? i ^ ? r  q T  %  
^  I !!Tq^

| ,  % T ^ M ;f r  vrq^ ^ ;t 
^ ■ r* f a ^ r  |  ? ftT  * ,\ q  ^

q5W?T qf^i^ vr *kr faar 
I ?  5f ^ ^ t it  «T^a #

a ^ i  t »  1 9 7 6  i f  q ^ r n ^  ^

g r r t a T T  f a q T  «rr i ^ r r 'T O P
apt ^ rs rq r

5fi 51 Tq apt ^a ^T ffqr----
q-! 15!" ^iT^r a  “ft v m r a T T
fa?srf-qf"t w-t ^ % g-r? ^ q r

PTfTT ? ^  R / f f  i ^  q r g  * Q
^ n r  | — « < a ^ r  a n r  «rr—  

R T s ft  i q $  T d  ^ t  f r | r ^ f a ? ? r a  | ? i t  i

3fi ?f?q 5ffJT «f, 31 sr ^a ^ fa q  
f a q r  q’q r ?ft ^ a  ^ t

f T r m  ? q - n q r  ar 5 T i ^ a a r* c c\
^  a ^ , s a  ̂  qr̂ T q-qr fa  ^
3iT5f-; %  ^qr^fr t p & X  ^
s ra n u  ^ r q i n  i ^  

q’qT ?fr ^ fq ’^r % 3 s r c r f t
a Tff^ %  ^ r i r  r̂ q ^ f  f a q r ,  ^  

<rz£ «f«T apt fcsrO *v
' f g r  ^  i f  ^  ^  ^
^ i * r q r  i

m q  t f a r T — ^  f a a a \  ^ a p p  

f t q ’fa  1 1  ?TTq ^  ^ a r f ^ ^ r  ^  apt 
f t t f s r f a i s  fV q T  i r t ,  * r f a a
^iTqr q-zjT €i v t  jr t  firm —
^  i f i f f ,  f a ? f t  afff f r r ^ r — i t ^

O  > C \

3 *T  I 3|q- 5 R J ^  ^  3fq^T ^f q ^ T  eft 
n r f ^ T  ^  q ^ r f  f a q T  a"> $ ? t 

3fr <t?it ??rar ^  ^i ^
f ? q r  q-qr i ^ q r  ^  * u q  ^  q ^  ^ffr^rr 
|  f a  f a a  ^ ftif'; v f  1̂ rq ^  ^ t ^ t  | ,  
e a ^  ^  3  !RTq ^  g ^ ^ T T t  ^ P if- 
^ 'i f V i p  q»T I  ?

51 Tq ^  ^ :? r  I* f a  ^  5 T f^ : t Pi 
a-^TqT t ,  ^ fliff  apt ?irq ^ i r ^ aN v9
^ m » T  ̂ ra ii; ^  i  33

apr =f>T foqr w r  i r a ^ l  fa
1, T̂T̂sT f̂ERT I T i'ETC\J % F i
tf *r*r m  ^  ^  frpr ^ qtg t
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[«fr qrĝ rrn] ‘  '

sfW fPT T| ^ qT f a ? ^  JKr^
qnfRftw faqT qT tffasrn vV 

srrn cfrer, % fsr̂ rnR
$ 3f=tt *t*Nt^ tV | ? sfr

t a r  q̂iq  ̂ af̂ sir g^^fir vV srt 
t̂ |, q^ if a £af,: apt j  3??, 

g^ ffr 3i ttfr% I  qr sfr 
5<nHfta*r *rr*r% | sriTf if *fnr
vpt 1 1 ig  farr g jfgfr g-freq
3 ^t^ t — ?»nfT̂ r srrca faq
34  ̂  |, 34 q’rf *ft siRicft

^ gsrte vrs ^ f t gs fg^sr ^
T̂cr, #f̂ STR ^ *rtfcw 5q%̂ rrff ij 

373 ETM ^ 3TTC *ft 51R  fip^riTg if 
afgpiT g ^ T  jftsp |, fa a, ^T

*m  |*t |, fag m  ^  st?j
§51T |, fa* ^  # fatft

qt fe?qTg mr g^f |,
fag v'r 5RRT^t Tt vrf TRT!ft g^R 

51T T^t |, tfqT afeT % 4

5R SfTnT | Sjfa ?ra "̂T Site spT
5iraT q? *ft q^r g ff  fa
^ r  famr ̂  ^ faq | qr qifr
|, ^3 tfr'ff $ faq ^ r
spt̂  qr r̂ ft I? g^ ^ tstt—  
sqrq \̂rj ĥsfr *?f ^fff
^  ^%Q[— 3T^T *R3Tf if f fa
*rnr 1 1 g t  qTg ^  g ^ f t  fVqif 
| fag if him fa w  t  fa  ^ *rrq 
^ grtar srfRg, ^ rf^ rg t sflr fq® f 
q*f * sfr»r |  fag $ gg %q
?̂r if gm g sr t  T^r |qr |—

miff t V ^g’FiT ^t ggrgig
C ^ T ^  ^  ,:' T

ip:*ftTaT3;<fo fq^rr ^ i r  1

sirq ^ r  | fa ^  ̂  faq
25 v rr?  FqqT Tg- fcqr | 1 4

FqqT t  t|  | 4

53IR  ^qqT ^  ^ift I ^  **Mgfc

Haryana etc_ (CA) 

t  qr^fft *rar t g f f  £ qi^ ft fqT 
v»flr vrq  ̂ ^g^rt frA^rn^ faqr 1 1 

q R  'qt^r ^  f̂r fagra ^ et at• *o
g ^ f f t  ®pt ^  t  ^ ^ fr f f i t  «ft 51 t e  
g^|rt ^   ̂ faq; crqrr 11 

fg'tf faqr qrar | fag 
i|; t  51TET1 ^  ^  I
^gt faq   ̂ "^ -^ lY -q^r" spr

^mqT «tt fag- 3 *nr ^  
qr̂ r uttt ?) ^rr
facfr 5T^R fg^rar «rr 1 ?g jff^^r
^T q^ «TT fa  qar gr^TT wfr

riT^ g =̂ TT fa5ff f if^ r , cfr x tt fz  
grfa^: v r '^  §r^ tttt grcRT^T 
q in r  q^ gv^rrr ^V
ifraqr if ^rg- nuft ^T^Trr 1 q^> ^g^rr 
^  TT̂ ar | ^fa?i $ R  w  ^  t?t
| I ĝ-TTT 3fr ?q iR  J, eg  &|*r? if
5f?c^q Cr̂  g>«m | 5T>T
eg  si**m v t  ciTqi ^ 3̂5 ^ r z f^  
^  f  5ir | g ' qrq vr fa  sfr 
§grTt gr^rrr q^ 4 ^  g*3i|ft 
ĉft | stTt «fr g?«n^ ^

qrmjl’ q^fgt^ |, $  6 wi%
ĉft t  5flr sfr gT^rr ^r s^cfrx

t, q^ 5 ^qq- TRcrft ^ t  | 1 

51 rq q^ fa  ?  ^qr^ ',
faa  ̂ qrg g^t % # 6
^  * R ftt  t? ^  ?*ntV g T%n 
fag t  qig vrqft qj^ |, q? 4
^qq1 ^ f f t  ĉft t  Jgr^rr
4 ^  ^ f r t  %€t %, gr? cftg- 
g'sifft ^cft | ?ffT fqjT fg-iftmr t^st 
f̂t srra nt |, efl g^^rT

vV v«pflr 5iYr ^T?ft g faagr
qri 5i?ar I ?  g;̂ - ^5%  *(®l *TT fa

5T3i a ^  5irq ^ faa^ spfr? ^  

faq  j ,  cfreg €  srr̂  if '̂1^ ^  
firqr | ^rfaq g ' îrq § q$ 

^r^gT ^Tj?gr fa  frtg
 ̂ qrg t ’N ̂ fTg f^qT g^£T ^g
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if | f t o  afsrsiT v f  *rn
 ̂ ?mr qf^rrai t  xftx 

§ w  % arer^T' vr ^
vcmT | tf\x ^  *rr
a r - r i ^  ^ r  ^ m “ f + ’ q T  t  ^  s w  w  

jqTq qqr? sfYfacr I

5 T T T  * T > M ^ r  t f i  3 T c f ^  1 1

^  ^ T H T  ^  4 > ^ d l  j j  f %  %  5 f t

w  t s t  %  ^ f t * r  |  s f t  %

*frr §  i fk  5fr wm r ~r ^ x  |,
t r ? t  < i> lfi ^ ? t 5 T P T  ‘t i H i l  s p T T ^ I^

s r k  s p i r i t  s m t  3 R  ^ r ^ t  5 T t ^  + < = i r ^  

fa  st r̂ *f T̂R- 7^T I  qT
*1?fl m \ < 5 f t  q '^ r t  M IM ^  T ^ t  o  ^ r ^ T

g ^ n f t * r  s t o  * r  ?fr t ^ t  £  n r  ^  i

i t  5 T P T  %  *n ?  s r t  5 t f t ^ t  i ^ i  i 

f% q-% ^  ^ T  ft? TT̂ fhT 5iT>T 
f t ^ T P T  5 f r  i | N  +  l t ^ p  Q j q i d i f e  ^ f ,

3 TPT ^ T  j?T >T^7 ? F T  ^  < . 1 ^ 1 ^

* f ^ 4M r1 ^ c T T  ^  f %  2  6  v T P l"  

J T 5 f ^ :  |  ? r h ;  f r c + i  <  w ^ f r  f f  

f %  1 5TTCT 3 3  q '^ T R  ^ S I T  ^ 5 ^

s f t r  i r  * f r  i o  %  s r F f r f  

|  q w t  t t ^ t  %  ? r t ^ r f

I ,  e ft ^  *  ?r # r  ?r # n R f  

^  f t  * f t r  f V r  T T 5 * f f  httt ?gp$sn>r ^  

f  ^  ^  r < 1^1  ^ t  m s m  

^ f t  5 T F T  +  < 4 1 ^ 7  i ^  i t  T ^ T  

itW N h  mTFTT qT fa  Tl^ftq «PT
# F T R  5 f t  TT^r T T * r  * ? R  T ^ r

q T ,  ^ t  * f t  w t  ^  cm +i  ^ t

? t Ti^f> f o r r ,  e ft  w t  ^  n  w  ^ t

q ^  s r r ^ r  ^  ^ t

TRjft ^T f̂t ^  ?

t̂ w r : ?r q^ f̂r g w  ^ ^ t

f ^  5 T T T  ^  5 f t  q ^  ^ T  ^  f ^ - 5 f t  

5hj5TT W^T. | P̂T 5?T^r T̂FTT 
q q r  | ,  0 ^ 4 t r ^ d S '  ^ T P T T  W

I ,  ? ft  ^ r  w ^ r f  ^r ^  f ^

^ ^  ^fRT TRfT ^ r qtr?

21, 1903 (SAKA) labour in M.P. 342 
Haryana etc (CA)

* f  = iid  W l <, o (g d  0 -

5 # ^  ^ t t  ^ r r  |  ^ h :  q ^  q ^  

t  f r  prr^: q^r f ^ R  if ̂  5rn^
^ r t  | ,  5t ^ t  q r  ’ s ft  ^ q w r w

HKiqui ^ WTT ÎrcTHH ?T̂  f%qTo

«t t  i ssft « i a i m + i «<i h k n 'j i  %  f ^ r r n r

^  q ^  ^ R - s t t  %  ^ R T  ^ n ^ T  ^ P T  ^ t  

4N I ,  ^ c F T T  ^ T p T  ^ t  | c R T

f5 T W T  « ; m  ^ t  i P T T  ^ 1  < ^ R T  f ? ?  

<^M ^ t  W T  5 f^ " ^  \J?T 7ffc[

r̂ vfhrl" ?r f% f^r<ft'
^Tf^T i f  ^ t  T f ,  5 H T  c R ^

^ T  ^ R T T T  TfT^ f % q T  f f t  Z T f

s ) d N l  ■‘ I■Ml f ^ F  l « ll> ^  s p f t f T  ? q T ; 

a q - -T ^ T  5 f i f h T  ^ T  I ^ T  d  ^

' J i n l ' i  f k v f t  v T f ^ F T  Rilc-l r

%  5 T R T  5T^T ^  W T  I

a t  w  d  ^ t  «i id  ? n q " J r a - 

? i s s  W q X  ^  ^  > i^ l I 5 f t  ^ f h r  5 T T 3 T  

^ t  f H ' K H ^ ’ £ ,  r f r  z r v r  v & I m

^ S T T  ^ J j T  'TX ^ T P T  ^ T T T  T T ^ r T

|, ^  r̂rr %m ^ t  qr
= 5 R R T  ^ T f r T  |  I f ^ R  T f  ^ f p f f  

^ T  W ^ T  |  f t i  ^ m f R P T  ^  " 4 t 5 r ^ T  

f 5 i %  ^ r , H d * i  1 f ^ i i r  ^ r , H u  ^ f h f t  ^  siu^m i
1 !  o

T p S T ^ T T  %  fW T  H H M  ■ d i lC  e ft  W T  p T  

^ T - T R T  %  ^ T  ^ f  ? f ^ t  5TFTcTT I

® i? r  q T % f t ,  5f t  f e f r  q f W t -

^ T ? f M l i f  ^  ^ F q l ^ S J c f  ' T ^ t  ^  5fsT 

^  q f ^ :  i f  f M T  ? f l T  5 f t

5 p f t f f  %  « i d « l R  ^ t  q m  ^ R e f t  t ,  e ft  

^  q f r  ^ M t  ?r ^ T q T  5 f r  |  1 

t K . ' H K  ^? t j f m r  f ^ T  ^ t  e R T B  ^  

^ T R "  ^ R  T ^ t  ^  ? ^ R ^ T R  j f m r  

^ T S T y W  ^ t  e R T i  TT + H  ^ R  ^  I

w ^ n r r̂ ^ r  ^r ?fr r̂ ^  ^<+k

it 5r  TT^wrr ^  
’m im .-'H , 5̂  a « F  ^ v ^ t s r  a r t %  ^ j f ^ r

^ Q T X  ^ f ^ t  ^ T T ,  5 f ^  c R i 1 ^ T  ^ T -  

<?1 l ^ ^ d  ^ i T  'tM H  5 T P T  ' T ^ t  ^ R T T  ^ f t T  

5T=T c T ^  q %  ^ f t r f r  ^ t  5 T ^ f H W jI  3 f t
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[*srr TTTT

?ft*T  tf̂ t  W t  ir  *Rt*ft  %  5T%,

f̂enrt % 3rf%, *iiwiRi4Tf % srfa 

f  f̂ PT  %  fer 

ferFT,  if  ^w r  TT5T̂xf  ?r  srîr   ̂ 

cR  CRT   ̂  w ft  ^

?Tift   ̂MI ̂ I 5̂  cRi1 MIH F̂T

T̂T  +X  “MH  t̂  rl̂l  3R*T,  eT3"

el't'  5TTT % T̂qT  TFT f[t f̂pT

?rfâ 5TP3t ?r 100 ^  f̂r

?PR fâ TT  m'TTTT  sffa  ^SfR

%  r̂?  ?ft fw   «h^ ii,

eft if   ̂  fa

ityr if ŝrsn *m$< |i  w  ̂ 

if t Wt*T  | sff fa tot? t*r *f 

TT̂rnr  | sfft ̂frfon; trt mrRt |

fa ^ r̂r5fifr srat | srft t̂

SRcTT  wt | 1  ^ f̂tft %

f̂rr  +tr̂ M_,  enrt  t̂rt ?fh:

t o t ^ tt,  qrff eft T̂êrr-

TRT  t̂  ?ftT  W T  5TTW  I

«ft 'HHMcT ITT STT3TT* : 'dMIWJJST

T̂ t̂ T, cRT  ^?TT  TT̂ r̂rf  spt

f̂ qi%  % r̂r  T̂R r̂ f  sftr fa%

f̂t %■ f̂t fâTT, ff

yfeT:  ^̂ Hel   ̂ I ^T  el<H>

%  f̂,  ^T| eTT̂i  %  ff,  pTt

faq  ?ffT  p̂^ t  ^r  %  f%TT  ^p-

t̂ T̂eT I fa ilM+'H  *ft

«Ffsn tsr if | 1 r̂t

*K>hR %■ ^ 3TeT *Tift t̂ f̂tx T̂T̂T 

«ft t̂ f̂t | fa  TM̂T

^ 9 T T T ^ t|l ^ cfr ^ tf a W  

t̂  WrTT T̂% n  *ft̂ T

sffT  T̂% wft..  n  Tuhptr  T̂  T̂FT ̂ Cv
T̂  ĴTT  «ftwr  Tf̂ TT  Timt  t̂ 

I  t  ^1%   ff 197 5  if  ?r̂

fain 1 vr  if  5pff  ̂r  ifftm f 

?TT̂ t  f̂f  «ffa  ir   ̂   nrr,  n?

5TTT  'jim  ̂  ̂ I

‘ ^t to pt r̂ w

T̂eT  ’TT f̂tr foTT  5JT  T̂ T  | I  W  

fwq;  ? m t w   r̂tr  Ĥ̂ ttt 

fa T̂% faq  $TR% 'TRT  R̂- 

 ̂ft % TRT   ̂ I 'THT 3§eT

 ̂ |  5flT  T f̂f

+î Ri<h  ?̂t  ft T|t  | 1  ^rif

fe^R % faq  ^T ^ ̂ I 

?nft  w t  Tf̂ ,  STETFT f̂̂t 

m   % WFT  | I  ^T t̂

m   Sn^RT  if  T̂  tT̂r  STT̂ T 

’ft I I W 5T% fa «TT% WHIT

if r̂ fa  *mr ̂   t, ^

ITW  «neT  I  I  W %  ferOeT  eft 

 ̂fa  t̂ t̂% <sit̂ if

'̂Nl,  ^R if  ?hl4w  apt

fen ?fk ̂  f?nr sfrrzf

’ft R̂ t| t I

# m fWRT 5ft JTTOt *KRRT?

ten  ̂fa  frdsr q-̂r % r̂ f̂t

if  r̂   ̂   f̂ FRrr  fa g t̂ 

«m4  ̂ sft  t̂5r   ̂1 ci i  f 1 %m t̂ r 

frfwRR |  ?rl7:   ̂   w   T̂er

 ̂ ŷFHdl '̂1 T̂t | ?fR wtf̂  

t ?TFfat errt?  ̂  ̂fa %m

'5’TR'  ̂»1̂) f̂nfat fty [̂̂t -+r4̂ H 

arnr •hî-h q̂en  ̂1  ̂’ft sRF̂fen 

t̂ T̂eT t fa  5nq"  ferq- qx. 

5ftr   ̂  mf |  i

 ̂fa  sqrfanft  ̂

w  ̂ if 'M'jMbM fârr  ̂ 1 

^ qwR ?t to ^  1 ^ 

p̂tt?t  t̂  ?rff  I 1   ̂ 

r̂rat  qn̂ ?i?T  t̂  | 1

t̂î .it  5FeTW, sft T̂T̂ T

’d̂fa «̂ 1T  cfnĴT  ^T

5TRTT  |  qT  #  ?TJ?TR  f̂ Ffat

aft̂  T̂  SfTen |,  3̂?T%

5FpTR  «TfeT  ŴT  T̂R̂ T f̂ RT  I



e 
< i

<spojp..

• 
a

C J

t
3

£ooo
I
—
>

r
OcKm■
*}•

c 
o

IfK 
.
.

*
% 
AS
  

£ 
 

*
  

f 
c 
  

' 

I 
p 
 ^

*hr 
—

< 
+ 
r

t ̂
 
9 
 Ar

H 
r

fe 
/£ t

&
 

i
~ 
 
ftL

"* 
I 
e 

* 
l? 
&

Hr 
4ic/

H 
* 
  

| 
 

- f
u 
*

E 
<dr

5
^

h 
e 
/

tr 
K

I
t

h 
r

AS
& t 
'
hr 
(
£

 ̂
  

f 
e 
  

I
t
-

I *
 
Ho

D"  
It; 
4tr 
it
uy 

t
-   

( t
o 
;

I 
I
 
P
I'

t& 
  

I f r

hr
t 
/

I
s
l
&
f
1

r 
j f 
r 
  

 ̂
f
c 
r 

&
 

f 
t

* 
r 
 

^

£ 
*
 
** 
F

hec

r
f
f
f
-

£<rhc/f r

r■
p

€
h 
e 
'

U 
s 
)

i
f r

£
'tr 

& 
b 
-  

•
e
r 
§

I 
? 
  

*
■

I 
^

f
e 
r
9  A*
 

&1
?

■
f
c /

t 
r

r̂
if

*
 
I

I 
T?

b 
/
*

t 
r

tr

1?trh e 
/

£

&

4
u 
*

f
c 
/
-

/ 
*I?h 
e 
/

h 
e 
/

rt
Fh e 
/

tr

j
— 
  

n 
o

%■ 
&
 
H>

t 
r

*
£ 
E 

f f r

£ 
I

trP
& 
S

15/ 
 ̂

HP 
c
E

î:
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\
Problem of bonded  MARCH 12, 1982

[«fr nmer srr

f̂ wt i  w wit ̂  w r̂a- 

% fan; grt  % spt̂iW 11 

fair qTrîr trn<ir«i *ff ^nf

irf | i  ®€t qNr̂pffa ?tfht % %tt 

25 wrfr? wj  Tjftr wt art t i

labour in M.P. 348 
Haryana ctcf (CA)

SHRI BHAGWAT JHA AZAD: I do 
not say sudras. I say, all bonded 
labour are much worse than sudras. 
Bonded labour are a class ŷ them-
selves and they have to be rehabili-
tated. Therefore don’t see the caste. 
They are very much depressed.

*nfa ^ «i ici 

1% <*>£<*£<. 5T̂H m"1 <ti <d f I  jff r̂̂cTT 

| fa W

sfr,  Vd 'i 1  «i si' f 1  eft

oqfanTeT fl'FFt M H TT jR

TT̂ T tl <.°M Cl  ̂I

*pr w  w w  if̂ tTrr *r

5TR  TMT  fR̂ TTxf WK ZWH 

 ̂I  ?l Ri*1 MIH  5FPT tel <. ’TT 

Stfair  |   ̂  |y

f̂rq̂ r ?r vpr fafcr? # p f

| 1 ^ ww:

^ T̂T cR cRT ?iwr *f*R ̂ Tff % 1 

-h<+k f̂t ^nfr ?fk  ^fr if dY ^

w r |,  fafftrt *ft  wfr

f̂tr  + </i\ f̂  uctî Mel I wIu eft far

F̂T mWf  ?TWT | I

'Tvo rttt  smrnr  snfrC\

 ̂   | sfh; smrnr

% TFeT'TeT  TT̂ T  *K+r0‘   ̂  iRT f

fa  ̂  ^ % SFrTW

JJRffaeT  fMT T̂TTT |

elT $̂TT T̂jf̂TT «Ft T̂TfeT 

5PFT | efr *f *mWT g fa  ̂

sfrr % tfr ?fi% t̂  r̂f?r

% f I eitei «n% t̂  3̂Rt

ff I  eft  ŴTT  «iMd  ̂fa  3 gel

4l{t* f̂frr  ̂ wzm

t̂eTT | I

MR. DEPUTY-SPEAKER; All bon-
ded labour are sudras.

M t    ̂ = t  « m r   ( t t r  ̂ :   )   :

5fk TFT spt ̂TeT I fa ̂ Rt Wl̂fl" 

? T T5 r   %    ̂ r   q  ̂ro ^

eRf   ̂ t̂ grk ?fk f̂at

H-iÔd  srar f̂riT t?r r̂  T̂t 

| 1  farfr f̂t  ft w i ?T

qr̂yr w  fr, iwr ̂ r t?: faf%cr 

fRT n̂rrfâ l i fqwT TŴ ^mrR 

%   W F T   i f    ̂ f a  ̂ T ' T  

% V*  w r    ̂ t    ̂ T R W    ̂ T ? r   %   f ? r c r

wr +K4K ^r r̂rr ittt  ̂1  r̂

? m  t t w    ̂ v + R i   s p t  

% ̂  ̂rf̂ m €t ̂t| «rt fa  5r«rr ̂ r ̂ 7 

r̂ F̂TFeT  I  r̂ W  f̂t

f S T T   * T T   I   ̂ T T   H   ̂ T

v n r f t r T  q -  i  ?  ̂ e r    ̂r  h h i i   %

 ̂ T T  ̂ T f    ̂f t  c iH 'M   v ̂ ? T

r+ f t    ̂ f T  i r t t    ̂ f t r  %    ̂ n r r   i r  ̂ f r

s i f t  5n  ̂ t K   « r t  w r    ̂ f k

 ̂ r t ¥   a p t   ̂f r   ̂ t   i f f   i  % f a s r

g?sr  T̂er | fa u h <4*fl % ^ oft

g-̂ R mi r n i x  ̂ f t   %    ̂ T R

fair tjtt tj\ -ayj eti('H) ̂TT ’̂I'l % ̂TRT-̂TR 

TO ^̂'<1 % ̂TFTrT ̂t '4t T̂̂TT

fan ?rtr r̂w faqr fa rnrx̂r̂ft f̂

«ft ̂fft T̂R fan ITF ̂  # ?T5# f̂t

$ ?ftx r̂ n̂rpn  errs

d̂'sN,î ^  i  fay  % <diM

^ |?rr qr ?hr fî t m̂ct wr

T̂feTT eft $  M sneii  ̂ fa  W  ?f̂ T

i f   ̂ t    ̂ n r r m "    ̂ t   %   v r

5T R T   j T f t   l T  ̂ T   I  * i e i V  ̂l   | ? I T   f a

^■ ■  ̂m   ̂ t  5r « n    ̂  ̂ f t  vi
? f k   c r s f t   %   m « r   w e f t    ̂   i
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^t ^  q ^ r

i f  T T ^ n  w rn  n  ? n f ,  ^  

«llC l ^  f a  c l'jfl %  m

^  5 p q T  %  f a q ;  + K 4 I I

^  ^  f a y  ^ f t  %  H F T  T T T n ^ c f t  i f  

irf «ft I STT5T fJTK P̂T *isrt 5ft
*iU<i< cRt% *t ^  t | |, ?fh;

^tuT'IMd % *i icl <. l*li fa®% R  

5 T K * f t  %  *1 1 ^  'd ’i ' t H  ^  « i d  I v f t

if^^i fa  ®11̂1 t̂ WR*TX »T̂ f
fauT m  I  fa  w  if w w ̂ >o
T R ^ f  ^ t  5P-TT I  I ^ r r t

c r ^  ffw iT T , * rm  5 ^ r  sn fc  srW f 

% JJSq- W t 3TRT T̂
?ftT 5TT*R tft ^  T| ^ fa  ^TK
q ^ t  s i w r  s p t w r  ^  |  i

q^ W* *f#T 5TR Ti^cff % W T *ffa4T % 
^nxrfqxtg" ft i ? p r  f ir q w r

%  ^ M t  ?T M IM°h T R f  y ^ p f t  I f f

fXTt  ̂ 'H'jfl ^ fa  cM̂ > ZT̂T 31^Tt Ĥ 1̂ < 
^ eft q*[ 3T  Spf »Ft 3 Id ^ I f̂ 
tIHWd I ^ f a  it 'Tl^l ^ t  3TRf 

^ f t  ^rrf^tr * fR  q^  w m r  | <fr ^ f a  

«m«M ^t ^ tfw ^ n ft ^ t% t i ?rwrr 
f m f i  y^w r^T yw FT^rff

ft M  I  I ^r *TTR% t  TT̂ T 
t l ^ l O  = F t ^ f t  %^sT %  y P T  y ^ f h l  

TOT T̂f̂ TT I ^tT #  ^  Tft | I 
3 ft ?nfd+^l q f  'HHMKMdl

T̂ vfY 1J5T Wt f w  I fa SffcT
flt TFHT 3"RT if iHMI+Ml
*RT|t | fa  «TWT TR^rf % 2^T^% % 
*r#  #  < « i ! M  ^  i 5m n w rf

^ sT h  T O R  q$pr 't* <.d) ^ ?At  ?rr?JT 

x m  y r v m  ^  ^ j ? t t  %

5^ ^ %  %  f a i r  W% ^ R T T T  ^ T T  |  I

^rfarT srfERTrR TRJT <H I'M"^ W  

^  H t  T O T O  *fR^ %  f a t [  rf^TR a f f  

I , !nHI+Ml T ^ t  | I t f K  ^

^  TI^T ^ < + T <  ^ t  i T M I + H >  %

^ T  f t  ^ T R k  ?r fW R t WWT ̂ o

Haryana etcm (CA)
^t % fa 1̂, ^ fa t  !MI5'Sw<il-

4il^ ^RrT % fa tr ®hif +IH 

^ I alfe  ̂ ^  cRTF) ^ ^ t ^T
y n r f  5ft ^ t* tt 773% f

V3 c \  N

^ftx 5 %^r  ^ ih

? i f e R t  ? f k  ^ f t  ^  | ?fh : 

T O T  ^ w r  tt^T T  r̂r % farr
5ft + 'l4^ l{t  ^ t  5TRfr I ,  qT ^

® tf ^R 'JTFHT I  % r̂ <HI4)
j f a y  % ^ T  ^rqw rft ^R^- ^ I q^  

f cA°hd ^r%  s ^ r  ?r^t fa q r  5fT 

T O  l ^T if f  q m f tm
f  p n f e  +i4+dW( ^t f a ^  w

if +IH faqT ^flx 5ft

^ 3  «ft W  ^t T̂ T I  f  yiTWT g
q^  ^m ifa+ + i4 + d W i ^ t ^  ?r, 

^ t|  ^  +i4+dl fa ^ t  f̂f q r ff % ^f,
q^ TTTWf ^ T R  T O  ?rr T̂ T I  I 
^  °h 1 ?iM I ^T &q M d ^  

51T I , yT=FR y ^ r w f  ^T

fcMM cRTTi <sTn cR  5fT ^R

q^ w n  5tTf | 1 ^  m
^ ?r  f^ f̂t t j w \ % ^  w t
^f^>R ^Rcf ^ fa  ^5TT JTj1|T 3̂̂ f%
q^t I  I q^ TT̂r ^ t  fa ^ : m xm  |,

STWcTT I  fa  5ft ? n ft  «TT 
5ft ^  ^ T R T  f a  ^ [ ^ f  

^TR fat^f ^  5fr TTtf^f ^  q w t  I

5T^ft % w t  ^ fif ^ r  

^ w r  TT5t^f ^ t yR ẑrr ^ t 

W 9 " MI t  ^  f̂RT ^ 1 ^
I  fa  ^  f w r  ^t ^ im  % fair 
^ ^ r  ftrqT 5fR ^ fa  far^

^ft ^RTT q f  I

fwRT y  ^t y w r  f ,

^ ^ r  f̂ ^ 'T̂ t ^iidi, ^t^ 20 r̂rar
qT 50 T̂FsT ^f, ^ n t  TRRTJT P̂t ^Rf 

'T^t i^ fa t <i+1IK1 fa^TT ^ N l

^ 1 %  I iRT ^5TR % fa  %7fftq- ^  
TK ^  ^ ^ f t  W T  ^ t  5fpft ^T%T
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Haryana etc (CA)

[sft 3fiT5T W * ] __ __

T̂f ft  fa  =Tf 5P M  
TT̂ TfTt =FT *ftT
W3T W ' m  sq-^TT

^  ■ O

^  ^ 'tii <sm ^n^nx qT
TT̂ T *K+K, T̂T fW  ^
^  I *rfsFT ^  % ^ T  fM t

f̂r ?rr^f'fef^%9PT ?rtr ftffa - 
fad^n ^t w r  ^  1 ^  sft *r mihhi
T̂fcTT |j f% W  ^ f ^'WJT

q r  t |  t  ?

f*TT̂  ^ r  f^M HI I  f r  f*n^ f^TTut 
%  % r  f f  q r

f t  qT f* n >  ^ c it  f t ,  f i r  f̂rq-

M I <M 1 % f̂ Tfr ^ f̂r

1,000 ^0 qT 1,500 *0  cTT^tf TTrT 
|  ^ f f  5 R W f  %  f t r r

fR- ys^ f <rc h t # ^ r  f , ejtttt

f[ ?ftT y  f̂t ^RT ^Idd ^Tcf
| I eTf̂ T ^ W R T ? ^  ?RT

^  ^ f r  ^ r  ^ T |W T ir  % FTRT i f  

Tf^rt f t  qT Jit^'r i f  Tf^ft f t ,  ^ r r t

d fiTRT Eq"FT *Tft ifqT ^ I
<. f̂t  y=rn?T % f-1 f( f*T 

i f  ^  Jptf ^TfT ^Tff T fT  |  I ?n fr

vj'l't̂ l ̂TFT̂ Tî 'fl ‘M*} ^T x1r̂  ft cTt̂ T
t̂ pt  r̂fŷ FrR vfrq- ^ r^ ft

^ T T  t |  |  I s f f t  q f t  ^  ̂ TTTT

| 1% 5TRT qWT ^ ft  SR-
? i m ^  i f  i t  5TRt |  ^ f  ^ t |

^TcT T T f w  i f  f t  qT 5T^T nfVzrr i f

f t  1 q c q r  ^  <=km'i, * r f t  q r  i f f  ?m r

fn^l4! I 5ft fM f  ̂ =TS «Tf

^  t |  I  s i f t  m ^ i f r  ? f f f  ^  q f t  fk ^ \ ,
%  + K ^ M 'f  i f  qT ^ tq %  ^ t  ^ p f t  

i f  q m r r  % ^ ffe r  t̂ht  fm rr

Tfr I , ^fir trf w r f̂lR sfrrf y
^  7ft | ?r^r % TOrfr r̂ i

w w t ^r TT^xt ^ T s^ i ^ f & n  

5fRTT I  f% 1,000 qT 500 W f T
m  v r  ^ 1 ?rk q̂ f Trrfw

^  %  fte t f , w  f R t  1 5 f r  

^CcT I  %ftT O T ^ f t  MJ$<\

^  5 tt^  ^qry ^ 1 %  'dfH+l

5f?f i f  fcT̂ TT 'jfTcTT \J<fl c!T f T̂

vj'l'lil' PlMTHl ^T^t f ,  ^ f t  5 fft-

^Tft tc t  i ^  s ^ r r f t  smT ^

'tn nil y^ q r if  

^ t . ' - ^ t  m ft  f f  |  1

5f h m tI tt  5f t  % w m r

-^rfdT j  f^  ^ rr ^ f  ?r«n: ^ t  ^  w r  

“Ft ^ft y * iiv i °h"^ % °i i ^ i f  T f

| ? w  ^  gft yRTRT
f e u  5tf t  T O r r f t  q ^ f^ y q t

5ft f̂ T iTKf'7 ^TT Tft f
f̂ P ^<+l0 ^t f,

fn  m ^ t  ^r t % | ,  ^ f f  q r  

^r^r, € t^  y s r ^ ; 'Rrff f^cr ^nq" ?ft ^  

y w r  i f  ^cT^rr h j i ^O  ^fr a g l

fq-̂ T y^Trfr I  5 f k  a m  T̂cR-

fspqT 5TT I  I

^   ̂Ifl Tt q'f 5flX t^ T1I T̂fcTT 
i  q"f y3r^T Tfi ?ft | ^h:

|  1 fq f^ : t? r  i f  t ?  % q t ^

^PT "FT ? fr o f f  ^T JT^T^t r̂r

^ ? T  =!Sl ^TR1 f t  TfT  ^  I

f^F?ft y l i  ^ T + n i  % <mrft i f  cfhft 

r̂r TRT̂ Tf fp r t o  % f^rr ?f|rf
g f M t  ^Tcfr I ,  ftnpt fte ff |  i

W  cTW fap^ft ^T EZTFT ^  W T | ,  

cRqj Eqr?r f e r n n  

erf^FT ^ f T  ^ f r  y^TT ^  fRTT ^ T  if  

?rl ^ t  9 r t ^  ^ftr r̂r ^ r  

TfT I  I q*f ^fCTT R ^ t  t̂ ^

TO ^ 1  ^ ^  ^FRT
^tfciT i  f f f  ^ rr ^ # t  ^ ft

EtTPT W  I  ? ^  5TFRT ^Tf3T |  %

^ r  ^ftrcff ift  ^fr # r t  %o
<sii'niCi i f  W^T 5mV< ^rft^r 'JiTci 1 
®FqT 'd*1% '3’̂ TT % f̂ TT ?ff ÎĤ
yt^T | ^ftr ?rrr wr ^  r̂r t|  | ?
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w  f a T m
W T ^ T p ft v x  r f t  rn ifY T T n ^ --

fa fcu M  i f  STfa 5 < i4 ^  3f Jptf 

^  T f t  |  1 t  s t f h t  

^t^TT fj  f a  ftre^r s t  

f*PS?TT q^TT ^ 5 T T  * R ^ f  %  f r f o R -  

£VM  %  ^  T 9 T  ÎmI *hT<. TT^r-^TT 

fo c i 'l l  f+'cidI ’T̂ ETT ^ T %  %

fa ^ T  ? •

^ t ?t  ^  t f t  «i m h i  ^ r ^ r r  g

fa  ^ 3 T  .JToT̂ ff % 3?1^% ^
% 3feT y  =tr^| irsr^T, 5fr fa

5n% I, STRTÎ  5TI%
I ,  ^  5 ^ : ^ t P r t  ^ r  1 1

w r ?rfaf wfaft % t r t  | fa
«ft *34\4 iP t, ^FPT ^  facPT f a r

^TftRT ? SRTT ^ r  c R f

VT ^ T f  ^TTqT ^  ?

MR. DEPUTY-SPEAKER: Nowa-
days this Calling Attention discussion 
hag become a general discussion. I 
am sorry, fe.

«TT SPT5t ^f%TT
v i r s t  trrr: h i h m i * *  *5t

^  % w  w t ^t  ^?r

* n w r  Tpir^ct w t

^  fvfri 5fr f̂r fwt | ?
^T, 5ft  'tMI MIM1

,i Tt^i “t f̂l fSTPT f[ ?

«ff * $ t$?: : ( t Tt ^ t ) :

W*3\ f ,  | 9 X  eft

’PP30T ^t?T% I

«it m w  w t

^  w  w m ; | fa  sm%*
?rftnp p u t  ^ r  srtr m  ct^ft |

SR" eF!? STN «T, 5T50T W f ^ "

*  I
3967 LS— 12.

Haryana etc. (CA)
MB. I>EFUTY-SPEAKER: His name

has not come out in the ballot. There-
fore, he wants to utilise this time. 
Thereforej do not mention his name,

M t  * n w r  f i  xm m  :  ^ w r e r  

yffeT, ^  | fa  ^
W  cRTTi f> I 3 *1 %  5T5®  ^ f t ( +
1ST cHTTi |f W l f ^  <R+K q^f TK

®ft '̂ 'T̂ T oj<<K t  ^  «iic( ^  
fa  T̂cf w m  spt  srnrw |WT 

sn m T ratt i 9 7 5 ^ w t ?: fa^rr 
f a jT T , ? r k  t ^ 7  f ^ j c r  + i4 m *h

ferr rft t o  w  
? n f  ? f h : 5Prf?r f t  i 

i f  m  m  i r t ,o *
i f  ^  + k + k  ?rr * r f ,  eft M t  

srerc t  ^ f r ,  ^ t i t  i f  i f e r  o t w r -  

' f t  ?rr w  1 srTcr y f r  ^  t

SHRI SATISH AGARWAx, (Jaipui'l; 
This law was passed in Rajasthan and 
many other states before lS^S. How 
do you say that it w% conceived in
1975. -

« t  SHHI4H ITT « I N I 4  :  t  ^ T -fH l4
iTCFT ^  êTT f  fa  ^  Tf^- 
^FT T F m  i f  ?ft

^  i f  $ , % fa ^ T  ^ T T - i T R c f k  7 ^
qr ^ r r  TT^fr % p̂ r ^ t if ^  
f^ eT  W W  O T R  1975 if 
«FM t ^ t t  irfwt ^
T ^ T  «IT I

SHRI SATISH AGARWAL; No w  it 
is a question of bonded labour.

MR. DEPUTY SPEAKER: You can 
accept that. '

s ft  I T W H T  ITT :  ^’TTS^f
« f t  «H ? R  ^  S f a  ^fT |

f a W ^ T ^ f  M \  ^ T t « f t , T n R ^ r ^
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$  sfTRt *rr  i snft

ft  far  ^ sw farta ̂ 7T 

jffc  ̂  fa *Tf Sft ^  ^R

*5 stet yft t i  («*wot*)

%nwr  ?nff f̂nrr i  ?nwt 

yr̂R" ft w ?

5pr   ̂jt:  *rf *K+K ?nt t

*fk STETH' *T?t t 5THT Pl̂jd

VPT̂tf  9̂T ct*l feJT  d®1  ̂fwî. 

W r̂H  5̂Tt 'MiC  I  WPi Hsf)

t w  yf̂ff

1̂1 <d1  ̂I  'Jj’dl ft  >̂fT  fFT

W m   t̂t srftrer  ^ £

ft  TOTt #91̂r  t̂ n̂fc:

45+' ̂f  TC ft'lK ft̂TT ̂ nrnTT 

?flT T̂f ̂f?T ̂ T IT3> HH<a  ftHT  I

5fr  f̂T| *fft 5ft ’ft  ST9TC 

%  |, ÊT̂r T̂xTf̂Rhr ̂rff | i

TT5JT  ?R̂TTf ̂  w f̂f %

Wfŵ T̂  t4tai< ftm  ̂?ftT 5̂ 

 ̂̂  | ft fRT̂ 3fT ®f̂5TT TT̂ T ̂  f I

nfr ̂ t | ft tj®t Jtfcnfr tfk 

*sf?r ir  *i*ifa(ter ?rff | fsR- 

ryaff  ?r |̂T | ft  qfr «jwt

r̂fr | —ft tot |, qf qrw 

t  ̂ f  *ft w faoT I ft  ̂

êt sn̂ *r m m  Ĉfir, ^ wt̂t tV 

ftroft ^ ft  ^ *r  ̂<rar

ÎTR  ?T *TCr ft I
✓

m̂̂ftcr  % f̂T I ft TF̂T

=rmxf 5ttt swot  TFjfft % 5̂r̂k 

 ̂ Tiwr Tf̂fr t i  iryt «rrar

^ I I  1,33,550 % ?r

ifrtV  f5PR7T 5?R% ft W I T̂t

%  42,155  >̂T eft %̂SW mI'JWI

cT;T̂ y ftirr irtt %o >

6̂,007 Tt TT5JT ««.*!(( ;> iiw snr
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TTR#T  t Wtti Tt

*n$  t 1  w srrt %  fwFT 

qr ^rr ^tt i  sf̂ rr 

^T-̂ T |, ftrft f,   ̂  qp̂ 

P̂Pcf  I  r̂ft̂ T >̂1  STtHT-Vcl'TT 

R̂T¥ F̂TT% f I

yX°T %  ̂ t><.|4ti 5ft

^r  yc  ̂r t  %5r % m § srfsrr f*rrf 

Ĥ*41 cf̂h 3,40,000

T̂T fwt | I

r̂ftjT 5TFT ?TR>̂t ̂ T   ̂I t̂

h m | ft t̂rsrr qftnr

f̂,  ft W T   ̂ft ^  ff  I  TO

«trt r̂r | ft ^Nh  totr r̂

r̂t qr f̂tr ̂?ft | ft ?̂rr tr Ô

=Tt  y^T  T̂TFTT 5fnr  -ŷ V oitiN'l

5TTTT 1 ^ 7̂?r «rf£TT  qfc^f  ̂ 1

fer^T, 1981 ̂f '̂feiT

5TFT  t̂frr  TTT̂ W1 rnrg- 3̂̂ FT
* o

r̂rf t  ^n?f qf̂ ft gf

I; I 3̂̂% 5ft 5̂TT̂ feT  TT

^TWfT  ft  Tft  | 1

y TTPT̂fhT  ?T̂ T ®Ft «)dN[ T̂f̂TT 

f ft  Jif  yr?r  ̂ ^ff | ft fy   %^zr

^R TT  rRr  rr?ft  iR f̂t 5ft

 ̂   qf  T̂R"  ̂  1  ^r  wrpf r̂t TFfq'

tlv<t> 10‘  %  SKI  ft T‘Xl'11  TfiTT I

fy  yirq'-̂ m qr f-r̂ w ?fk ?RTf

^  f̂tT -3̂1% SI 1̂ qf 'TiH +\q I I

Hiri'flil t  f̂tx 5HFT

f̂t  ftrr  ,̂ fvU'i'tii  w  y

«Tft  ̂I -d’̂l̂ +1̂'t(i T̂9T 

F̂t Hid îft   ̂ f̂lX f̂ TRt f̂̂ft

gr’R ?fk  f  ̂t r̂t w r yt ŝrnr |  1 

^ srawr  | ft ŝt jfrsnrr %

25  r̂tt?  w t  t#  ift |
ftr îfrr | ft w ̂  t ttt

r̂  +i4̂ Tfr  ft  ̂   sfV  srrrr 1
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TT^r T O T t r  *Ft 3ft yfltR TT *TR - 

W c r r  $ tn t, f» r %  f a q

, s p n r  |  i i f  q r  «flr s n r r t

% w t c r  w  *pi*t ^  i

^ 5 ^  *PfT | f% *FK
^rnr ^  y m r t e  + i4 + < iU ff * f t r  

f a r f t f t  T O f t ^ r  ?ft f* r

^  ^#r % m v  
7K sppt i f r  w  ^nr

s f t r  ^ r t  %  ^TfFT

t  <

PROF. N. G. RANGA (Guntur): 
What about bonded women?

13.00 lire.

PROF. MADHU DANDAVATE 
(Rajfcpur); Mr. Deputy Speaker Sir, I 
would like to raise certain questions 
and issues and I am sure if the tears 
of the Members of the House are not 
yet dried up, looking to the horrible - 
stories and issues which I am going to 
raise, I am sure these tears would be 
frozen. Sir, I am one with the Minis-
ter in admitting, on this question, w© 
have to raise above the political parties 
and that is precisely the reason why 
Members of both the sides of the 
House have given notices of call at-
tention.

I would like to ask the hon. Minister 
whether it is not a fact that on’y 20 
kms. away from the national capital of 
the country, iSiere are about 50,000 
workers who have been employed i11 
different stone quarries and lot of 
malpractices involving even the bon-? 
dage Of bonded labours have already 
been discovered by various agencies. 
Is it not a fact that it is not merely a 
giarganal ease of one particular law 
being violated? From the Minister, I 
would like to know categorically, whe. 
ther it ^  not a fact that wherever 
there are bonded Iabours in the coun-
try, there have been violations of 
Articles 14, 15, 19, 21, 23 and 24 read 
along with Articles 88, 39; 39A; 41; 42;

43 and 47 of the Constitution? All 
those Articles of the Constitution ar* 
being violated.

Secondly, î  it not a fact that th» 
Inter-State Migrant Workmen (Regu-
lation and Employment and Condi-
tions of Service) Act, 1979, ig flagrant-
ly violated in a number o f .cases Th* 
Minimum Wages Act, again ha$ bee* 
violated. Equal Remuneration Act, 
1977—whether that is violated Or not? 
The Employment of Children Act, 
1938 read with Amendment of 
1979 which prohibits employment 
of children in any hazardous 
work—whether that has also been 
violated or not? Whether the Con-
tract Labour (Regulation & Abolition) 
Act, 1970 to which my colleague has 
referred earlier, has also been violated 
or not? I would like to know from 
the hon. Minister whether it is a fact 
or not that wherever there are banded 
labours working in the stone quarries, 
as in the Suraj Kund Complex in 
Haryana, and that whenever a blast 
occurs in some of the areas, no com-
pensation has been paid and no medi-
cal treatment has been given? Even 
the ordinary first aid, which is sup-
posed to be available to any one who 
has been hit by accident, even that is 
not available.

This issue came t0 light because of 
a very important judgment. I was 
one of the Members who have given 
an adjournment motion on this sub-
ject. The hon. Speaker was kind 
enough to observe that the subject 
was extremely important and there-
fore, directed, that instead of adjourn-
ment motion, I can give some other 
notice. I said, “I have given six 
notices under all possible Rules and 
you can make any free choice out of 
the six” . Possibly, it has come in the 
form of call attention and the entire 
case arose out of a very important 
interim order of the Supreme Court 
on the 5th of March, 1982. The 
Supreme Court gave an interim 
order and that order was to release 
the bonded labours from the Suraj 
Kund Complex in Haryana—that is 
the stone quarries, where the workers .
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were working. In addition to that, it 
directed the Advocates Commission to 
go on the spot at a number of places 
and to report as to what exactly the 
situation is. Sir, there has been a 
violent attack after the decision. My 
adjournment motion arose out of the 
fact that the Supreme Court in its 
interim judgment of 5th March, 1982, 
released the workers from the bond-
age—bonded labours were released— 
and after that the employers and their 
hooligans with the help of the police 
tried to attack the released bonded 
labours. In fact, that is the contempt 
of the House and contempt of the 
Supreme Court. That is the reason 
why I have brought the adjournment 
motion. Though the adjournment 
motion had not been admitted, from 
the discussion in the House, I find 
that the spirit of the adjournment 
motion has already been admitted. 
This is what has happened. Even the 
Supreme Court mandate has not been 
observed.

I would ilke to quote before you a 
very grim story of what happened in 
Karnal. I have myself gone to the 
spot along with the bonded labours, 
Mukti Morcha Workers. I have found 
on the spot what has happened and, 
on the basis of that, I would like him 
to confirm the story from his 
officials. I do not expect him to give 
the reply on the spot. Probably, if 
he is aware of all these developments, 
(he may reply. Otherwise, let him 
try to confirm the story. It is a very 
grim story. I am sure that it will 
touch the heart of every member in 
this House.

What was the tragic story? This 
is what happened at the Karnal Brick 
Kiln, There are a number of brick 
kilns where the maximum number of 
bonded labour are there. Here are 
some of the developments that occur-
red. Mr. Sube Singh himself was a 
bonded labour working at the Karnal 
Brick Kiln. He had a 14-year old 
daughter. Her name was Gulabo; she 
was suffering from T.B. She was one

amongst the 32 bonded labour work-
ing there. When a lot of trouble was 
going on, the original employer sold 
all the 32 bonded labour including 
this 14 years old girl whose name was 
Gulabo for Rs. 16,000—as if it is a 
raw material that can be sold; human 
lives are treated like raw, material 
and they were to be thrown into the 
dust-bin. Therefore, they were sold 
for Rs. 16,000 and they were again 
made bonded labour. Who was the 
new employer? They were sold to 
another brick kiln owner at Ladva 
whose name was Lalagatram.

The Supreme Court instructed the 
Deputy Commissioner of Kurukshetra 
on 19th February, 1982—the hon. 
Minister can confirm this—to go along 
with the District Judge and a police 
force—their instructions were clear— 
to the spot, make necessary investi-
gations and report back to the Sup-
reme Court as to what exactly were 
the complaints regarding the bonded 
labour.

It is a very interesting story as .to 
what happened' afterwards. The 
Deputy Commissioner of Kurukeshe- 
tra, Mr. Pradip Kumar, went without 
a District Judge, flouting the directive 
of the Supreme Court. He only took 
a police force with him, he took a 
blank paper. He asked the police to 
beat up the bonded labour and he 
told them to put their thumb impres-
sions on the blank paper. They said, 
,rWe do not know what is written”  
He said, “Don’t worry” . They were 
beaten with lathis. They put their 
thumb impressions on the blank paper. 
There was no District Judge as 
directed by the Supreme Court. There 
was only the police force along with 
the Deputy Commissioner of Kuruk-
shetra. The blank paper witfo thumb 
impressions was taken and something 
was written on that afterwards.

What was written on the blank 
paper? It was written by the hench-
men of the Deputy Commissioner of 
Kurukshetra in the name of bonded 
labour that ,fWe are quite happy ia
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the stone quarry where we are work-
ing; there is no harassment; there Is 
no violation of laws; we are getting 
our remuneration according to the 
prescribed laws; there is no moles-
tation1. of women; no atrocities «re 
taking iplace. We are quite happy?.

! ’ 1
The report was submitted to the 

'Supreme Court. A very interesting 
story to note further. When this 
fictitious report was submitted to the 
Supreme Court—still there is a very 
Independent judiciary in the country; 
the judges are human beings and their 
conscience is not yet mortgaged—the 
Judges said, “We refuse to believe in 
this document which has been pro-
duced before the Supreme Court” . 
Therefore, they directed two Advocate 
Commissioners to go to the spot in 
Karnal and find out whether the docu-
ment with thumb impressions of the 
bonded labour was genuine and pro-
perly authorised. They along with 
the police iorce went to the spot. 
They allowed the police force to re-
main aside and they wanted separa-
tely to meet the bonded labour. They 
went in search of the bonded labour. 
TTiey were not found at the place of 
employment. Then, they went round-
about a number of kilometres and 
they found the bonded labour in a 
jungle. When the employer came to 
know ' that a team of two Advocates 
sent by. the Supreme Court was com-
ing to verify whether the document 
was Correct, they were kidnapped. 
■Ultimately these two members were 
able to detect the kidnapped men in 
jungle. They were lying there. There 
was no police force with them.

t Those two advocates told them 
“You give us the facts. Tel us the 
truth. You will not be victimised for 
telling the truth,” and those kidnap-
ped victims; the workers, the bonded 
labourers, told them “On blank paper, 
our thumb impressions were taken. 
We never believe that we are happy. 
Wp never told that we are happy. We 
are1 constantly harassed. They, said 
“Oi4r:'v^o6nen are being molested, Qur 
honour Is at stake. A number of■ !lv U. .v $' - • ■

laws are violated and everything is 
happening,’’ and when they gave the 
(story, then, they returned back to 
Delhi. ' . ‘ \r ■ • - - t- *

. fc-* H W» r + ■ m
In the meantime, the bonded 

labourers, the 31 bonded labourers, 
along with the girl of 14 years, when 
they were brought to Delhi, that girl 
did not receive any medical treat-
ment. She was in the worst possible 
state of health and ultimately, when, 
she came to Delhi, that girl died here.

I am raising this question in the 
name of the dying girl who died as 
a bonded labourer of this country. 
She will be a lasting shame to our 
country’s honour, that such and such 
bonded labourer could not survive, 
even a TB patient could not survive. 
She happened to be a bonded labourer. - 
She did not belong to the aristocratic 
class and, therefore, no hospitalisa-
tion was possible. She was harassed. 
She was molested and ultimately 3he 
died. This is nothing but cold-blooded 
murder. It is not a .murder in the 
technical sense or in the legal sense. 
But, by the manner in which she was 
treated, this is nothing but . cold-
blooded murder and she died. .31 
members were brought here. .

The two advocates submitted a 
report to the Supreme Court. The 
Supreme Court went through the 
report. The final judgment is yet to > 
come. But the Supreme Court was 
so much moved by this report given 
by the two advocates that oh'Oth.• 
March, 1982, they gave an Interim 
ruling, interim, order, that all those 
working at the stone quarry were 
bonded labourers and that they m ust 
be immediately freed from tlieir bond-
age and then the story continues. 
Even when they were released from 
bondage, they were attacked and they 
demanded “Give us police protection." 
Some *. .o f  them are - coming from 
Madhya Pradeslv There- is no men-
tion of Maharashtra. r - .. * - -

Some of them are coming from the 
Akola district of Maharashtra. S « n e - ‘
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•f them are coming from Andhra 
Pradesh. Some of them are coming 
from Orissa and some from Bihar. All 
these members were there. They 
want protection.

I have publicly issued a statement 
demanding that the Government 
fhould be prepared to give them pro-
tection to enable them to go back 
to their respective places. They are 
migrant workers.. They want police 
protection to go back to their respec-
tive places. They want proper treat-
ment. They want their rehabilitation 
in their respective States. They want 
transportation arrangements. They 
gay “We pare not able to go back/ I 
have personally met them. They said 
“We are not in financial position to 
go back to our States and, therefore, 
give us financial assistance. Give us 
transportation arrangement.”

My concrete question is whether the 
Minister will be prepared to accept 
the suggestion that whenever these 
migrant workers are sent back to 
their respective States, they will be 
given protection by the Government 
or at least give advice to the State 
Governments wherever the employ-
ment guarantee schemes are in opera-
tion? It will be a constructive avenue 
through which the bonded labourers 
can be rehabilitated and I want to 
know whether that would be possible.

Having stated all these cases, I 
would like to ask some questions:

(i) Whether, for all these workers 
Who want to return back to their 
respective States, Police protection 
and transportation arrangements 
would be made available and re-
habilitation facility would be given.

(ii)‘ Whether the Government 
would be prepared to produce a 
white paper on the position of the 
bonded labour in the country. What 
exactly ia the estimate?

I PROP. N. G. RANGA: What for is 
t ie  white paper?

II
I,
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Naturally, white paper cannot be 
brought from the grocer's shop ano 
produced in the House. Only after 
preparation and survey, it will be 
prepared. I think that the Govern 
ament is responsible enough to pre-
pare the white paper after surveying. 
I am sure that they will not prepare 
the white paper first and then pre-
pare the aurvey and then write out 
the conclusion. I am sure they will 
not do It.

The Gandhi Peace Foundation and 
the National Labour Institute have 
already prepared certain reports. You 
may say that that has been done in 
collaboration with someone-else. As 
far as the humanitarian task is con-
cerned, I am not worried in whosp 
collaboration they have prepared th* 
report, but they should not be haras-
sed only because they have brought 
the truth to light. The Haryana Chief 
Minister has totally denied that. The 
Chief Minister of Haryana has denied 
that there are any bonded labour in 
Haryana. I think this is the greatest 
distortion of truth. Therefore, I think 
he will find out from the Haryana 
Chief Minister that in spite of such 
documentary evidence and after the 
5th March interim order by thf 
Supreme Court, how dare he challenge 
the fact that there are bonded labour.

Sir, he made some reference to the 
report. I have with me a report 
Probably he has also got a ocfpy ol 
the report—

ffaT irirr *rr

The report is called:

‘m s  imr ^m fr '

This is not only

but this is the tragic story of
every bonded labour in the coun-

try and If you go through this report, 
you will find that come oil the a#ri-
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labour also in these three village* 
in the Rewa District of Madhya Pra-
desh were given Kesri dhal and due 
to some peculiar property of this dhal, 
their legs are totally paralysed. That 
has been mentioned here. If their 
lega are paralysed, then they become 
crippled. I do not know whether this 
is to be taken as a contribution to 
the International Year of the Dis-
abled. This report is called

because these people 
who swallow Kesri dhal become crip-
pled and their legs are paralysed. All 
that has been mentioned over here 
and he challenges the truth and the 
authenticity of this document. But 
let us not indulge in partisan politics 
as far as this report is concerned.

You will be surprised to know who 
are the persons who released this 
report. This report has been released 
in the Constitution Club in Delhi on 
flth March, 1982 by no less a person 
than Mr. Arjun Singh, the Chief 
Minister of Madhya Pradesh. This is 
not a document of the Opposition. 
This is not a document of the Janata 
Party. This is not a document of 
your much-hated Opposition. This is 
u document which has been released 
by the Chief Minister of Madhya Pra-
desh on 6th March, 1982 in the Con-
stitution Club in the very national 
capital o f this country. Please do 
give proper weight to the report and 
if .there are any findings which again 
is a matter of shame for the country, 
a matter of shame for any govern-
ment, a matter of shame for any 
citizen, in that case, let us try to 
rectify those things.

As far as the bonded labour ar« 
concerned, the most tragic aspect of 
the bonded labour is—my friends have 
referred to that—that' the investiga-
tions indicate that 97 per cent of the 
bonded labour are Harijans and Adi- 
▼a*is. You are having an academic 
discussion Baying that the bonded 
Uibttur are even below the level of
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Harijans and Adivasis. I want to ask 
you, Mr. Deputy Speaker, Sir. You 
also come from a powerful move-
ment. I want to ask you the ques-
tion. Is there any caste or community 
jn the country lower than the Hari-
jans and Adivasis in the countryt 
That is the level to which they haVe 
sunk. I do not think there is any 
level below the level of the Sche-
duled Castes and Adivasis in the 
country. 97 per cent of the bonded 
labour happen to be Adivasis and 
Scheduled Castes. Remember, the 
estimates are varying. The Scheduled 
Ca(stes and Scheduled Tribes Com-
mission has given an estimate of 
bonded labour. I would like to know 
from the hon. Minister. You have 
given the Government’s estimate. Will 
you give me the estimate of the 
bonded labour in the country made 
by the Castes and Scheduled Tribe* 
Commission? I will be happy to 
know that.

In the end I will say that if all 
these problems are to be solved, if 
all the agonies of the bonded labour 
are to be solved, it is the Government 
work and the voluntary agencies' work 
that has to be co-ordinated. Please 
don’t be drunk with power. You can 
say that we are in the Opposition 
side. But there are a number of 
voluntary organisations in the coun-
try. They have the Gandhian spirit 
embedded in them. Still this country 
has not discarded one Gandhi fn 
favour of another...

MR. DEPUTY SPEAKER: Every
Member of Parliament can also extend 
his co-operation to the Government 
because this is a national issue. You 
only know how many bonded labour 
are there in your constituency and 
you know better than the Gorera- 
ment. Therefore, you also extend 
your co-operation.

PROF. MADHU DANDAVATE: As 
far as I am concerned, I have listed 
the entire questions from the Opposi-
tion side. 1 have also said that if you 
«o desire, plea»e do not thfiok tkit
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by  criticising us you can solve the 
problem. By praising the emergency 
did. you think that you had solved 
the problems of the country? 
jptyhdred times *you praised the 
emergency. But, for God’s sake, 
please solve this problem of bonded 
labour. This is my earnest appeal to 
them and I hope and trust that the 
■hon. Minister "will answer some of 
the queries that I have raised in the 
course of the calling attention discus-
sion, Sir, I have done.
X .

rSHRl RAJESH PILOT (Bharat- 
pur): I can explain to him the 
Karnal case.
*  • '

1 M R  DEPUTY- SPEAKER; Your 
name is not here. The Minister is
now going to reply.
, f -

I SHRI RAJESH PILOT: I can 
bring out the facts in this case.

MR. DEPUTY-SPEAKER: You can- 
hot. Mr. Pilot, please sit down. The 
Minister.

SHRI BHAGWAT JHA AZAD; Mr. 
Oeputy-Speaker, Sir, so far I have 
replied to the questions on behalf 
Of the Government to the questions 
by an hon. Member on this side 'o f  
the House purely on nota-partisan 
way. I say that the bonded labour 
hi this country belongs to the lowest 
strata of the society. But Prof. 
Dandavate has given a political over-
tone to this question. On this ques-
tion therefore, I am not prepared to 
agree to the statement of what he 
said. He raised partisan issues. As I 
said, we are doing our best to 
that the bonded labours are freed as 
we have done earlier. Why take a 
major portion of the timing of this 
just by relating one case only about 
which I cartaot of course say just 
now. This gentleman says that the

i, case is now in the Supreme Court. 
The Supreme Court will take care of 
It. The iSupreme Court has sent for. 
the advs<ate. And.it has heard -the1. ?* ! r „ . - * -

Haryana etcm (CA) 
case. It has released seventy brick; 
kiln workers from Haryana. I do taot 
deny it. In this process, the Supreme 
Court has asked the Haryana Govern-
ment to appear on the 19th April. 
That also I know.

As regards this particular case, it 
is for the Supreme Court to decide— 
not for me. Shri Rajesh Pilot will
tell you the other side of the Btory.

Sir, I have never said that the 
Haryelia Government has said that 
there is no bonded labour. Even if 
it had said that there was no bonded 
labour, I had asked again to perso-
nally find that out. There may be a 
few of them who are left out. .

About the case of Gandhi Founda-
tion, he goes ota saying about this 
several times, 1 have said whether 
it is a question o f bonded labour or 
agricultural labour, we require the 
support of the voluntary associations 
in a much larger way than the Gov-
ernment Agencies. By this kind of 
doftig by Prof. Dandavate, he has 
only added political overtone to the 
whole question of the bonded labour. 
He said that nothing had bec&i done 
by the Government in thi9 country 
about this. What he said about 
Gulabi might be correct. But, there 
are 1.33,550 cases of bonded labour in 
the country. It has also appeared in 
the paper of yesterday. The Opposi-
tion was also in power in many o f 
the' States before 1975. Why did they 
not do that? It was we who started 
this. And we are doing i t  We._ are 
not making a political case out of 
this. ’ .

Prof. Dandavate referred to the 
Migrants Labour Act, Minimum 
Wages Act, Children’s Act. I think 
I am not expected to reply as J do 
in the labour debate. Hi this House, 
he did not refer to the Bonded 
Labour System (Abolition) Act. He 
did not refer to it at all- He referred 
to the other acts. This is also . $n. 
important , act. You can . always say
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that you are bound to do that. j£ 
theite are violation^ of these acta, 
there are remedial measures for the 
same.

On this occasion, Shri Paswan 
wag also trying to make the bonded 
labour issue as an partisan issue. 
But by lftiking all this to the entire 
labour policy, Prof. Dandavate is 
guilty to the charge that he has not 
taken the bonded labour on a non-
partisan issue but On a partisan 
issue. Therefore, I again say that 
you are guilty to the chafge. Sir, we 
are dotog our level best. There are 
many other issues which should be 
taken above the partisan issues. That 
was what I was saying. If there are 
violations of the Acts, it is not proper 
to bring in the whole labour policy 
here. (Interruptions)

SHRI CHITTA BASU: rose.

MR. DEPUTY-SPEAKER; Kindly 
take your seat. Don’t be impatient. It 
is for the Government to reply.

SHRI BHAGWAT JHA AZAD: 
Therefore, Mr. Deputy Speaker, what 
I say to Prof. Dandavate is that if 
the caseg of Gulabo, Sumer Singh and 
other bonded labour are true then, 
of course, it is a question of shame 
I  would not defend. Why should I? 
(Interruptions)

I don^t defend it but the point 
is the actual facts about these mat-
ters should be known. The hon. 
Member has given a long detailed 
account of the Supreme court looking 
ftito them and the Haryana Govern-
ment is going to reply on the 9th 
April. But, Sir, it was a big condem-
nation of our labour policy. I would 
like to say that Prof. Dandavate is 
not helping the bonded labour by all 
this, that is, by mixing all the labour 
Ads. Kftidly stick to this particular 
case and t0 that my reply is that 
bonded ’ labour Act has been there. 
Prime Minister has given top priority 
to this. This is being discussed in 
the National Development Council 
day siter tomorrow. We have written

to the State Chief Mftiisters and the i 
Labour Ministers. Prime Minister han 
also written in this respect. We are 
asking the State Governments. Ten 
States have said ‘yes’. Those who 
have said ‘no’ we have again written 
to them to fitad out as ours being ' 
a big country this thing might be 
there in some comer.

Sir, it is a big question to be 
tackled in a big way. We should 
sometimes rise above the party level.
1 can assure the House that we are_ 
doing our best. We have given 
Centrally sponsored schemes. We 
have a3ked the State Government to 
release land and house sites and other 
loans. 76,000 have been rehabilitated 
by the State Governments and 44,000 
and odd have been rehabilitated by 
us. Therefore, our sincereity should 
not be challenged. Wherever they are 
it is bad for us and for the country.
(Interruptions)

PROF. MADHU DANDAVATE; Sir,, 
with your permission I wish to state 
here again that bonded labour itself 
is defined as one who is subjected to 
certain conditions in which a number 
of labour laws which govern the 
conditions o f work are violated. That 
is in order to spell out how they 
have become bonded I have referred 
to them and even the Act which has 
been quoted says that there are 
various laws which are violated 
regarding work atad that itself insti-
tutes bonded labour.

SHRI BHAGWAT JHA AZAD: Sir, 
the bonded labour has been defined 
in this Act of the Bonded Labour 
System (Abolition) Act, 1976 Section
2 from (e) to (j) and they do not 
refer to the acts which t h e h o n .  
Member has referred to.

srctor TRrr : (snFHtei) : gwrww
sft, f o r  % MPdHSH %
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[»fr TlarcT] '

xrarftfav t r  ^  ^
■3*  #  ^ t t  ^i^tt f c  mr^T
if{f ^mFTT >̂t fa+^cil 0  f+tH % 3tRX 

TT ^  eft ^ T ft
HHRl+dl I , faff HTHft'+'cll $  
V,\l4d p̂r *iO«l, f̂t'T-fft'T on Hj-cl 'ift 

r̂ sra r̂ «Tsft 3>r sftaw 
w ft  s n t a  ^ w
t  1 $  wH«cn g f% q^ ^nfr 

w m \  faff ®Ft %^T TOTR 
f^titorCt *tft ®tfr *rr t o i
| I ffrTT tTST % *ft*T f f  *TT f^RT % 
*ft*T f f  , 5Tc^ 5^5 sq iw  ^  W  % 
a n t#  ?fr^TT 1 srtr «ft ?ft

% ? m  f f f  r̂nr̂ r r̂ ff^qk ^ r r  
■arrfĝ  1 fa*r ?t w sn̂ rr i  ^
$ f e f r  % ^t ^ t  £r q^r %
T̂PT *TT 'ET̂ j; +H ^ IPw I % q̂r *T 
SPTH’ *T»̂  ^ I «ft f̂t’T ^7T *f ^<rfrl 
*T^t ^T *FR *FTet | ^ qT ?ft faff 5T^
t t  *{ Tgrt mwr g wer *t f  
nr *r smt | qT fa r  % w  %
*n% 1 1 ^r^rit 5&rr ?ft*ft ^t 1 1 

*  sijfa^ war fc ̂ Tftf ^  1 jttt
*n<a-v t  v h t 3r *t f̂hr w^rf r̂ 4rfv<

1 1 fafft % wr r̂ f?r ?fhrrt 
fo?T ^TRflr |  eft £  f c  TR T %  %  qrRE%

1 W IT spr ^  I  *ftr 3W W:
TT T̂TcT % <?ffT ^HIcl f  eft 3rPtft

1 TT T̂T f̂ TVT̂ T djî 'C. f^TT vfRTT ^ 
|. v n r  ^TrfT f  gft jf^RT ^
I w k  f t  ^rmt | I t  ^Kt ^  

■^r «rr i w t k  m  # c  ^rr |
II
1 ^t W  % f^WK %̂ r Tf^THT
f | ifh: ^ r  t V ^ rft ^  »ft

5̂  | ^  ^rf «hTRT ?r?^t qr
1 *Tar 1 1 gft «r^j; snbrfr  ^rr o i4> 
1 % ^nr m  t|  | ^  #  w m r  wit

^ r  1 1 h tt ^  ^
1 w k  ¥?r ^  SReT Vt ^  f^T

^ t t  ^ r t r r r  ? w t  ?racf ^r T t  ^

^rrf ^t«t f̂r ^  tfh: w
w  ^ t  ^ 3 P r r  |  1 w t t  ( m t  
^t WW«W+‘dl | 1

3 % m  % «rw *fr q^r ww vm 
^ r # r r d  %  ^^ft t k  n t  w < $  f  srtr 

5pt ^f^Tl ^ft ^ fc T  5T3t t  I s w  ? n w r r  
^  sq-.TW F ^ t  ^ r  ftT w t  W  ^T

^Ft ^ t f t m  JTnft ? r ^ t ^ r  
IK  Tt t  ?

w t  TTft?^ ^  ^ t  |  fw: ^ t r r  

qif^T  ^ r fe fw r  1 9 7 6  % ^PfTi^PT Tf 

v lt l+ iX  Ti^T ^R ^iTt ^T ^  I -3^1^

^ 7 T  eft T T ^ T  T O T l ^  T ^  I
qT o q 'fw  ^fr t t h t  ?rc+i O ' T t  :? q K T
sriW R f̂ TT T O  % ff^N'dl ^r% 
5TTT ^ T  yTRTr |  f%  STR TT5ET H W R f  

%  ’m F^ 'm O  wit ® h r ^ | |  1 ^  ^I'ct 
w = q r  % 1 tt^t TT^hr m r  f  t ? m  

T̂JT %  m $  TT q ^  ir^r %  ?RTPf |  1 
?f a*i!W i ^  f ^  ^ r  T t ^ r  ^ t  % 

ftrtr w \ x  ^  m  «?tf w ^ r  « f f^ r r r  

TT?q ’HX'M 0  ?T s t ^ "  a ft tTf% TT^ft 

q r  w p r  qr f ^ r w  ^ t  w  <r^rr |  

?fr %^stq ^  <°hT'< v t  w  ^ » r  %  w  *rc 

f^ R T T  ^ r ? n  ^ r f ^ -  «fhc ^ r r  w r #  % 
t o t  ^ t  f c  T fN ^ft ^ m r  %  

f^ T  qT ¥ t Tfjq- !O T R  qT W 9fW  

ofr ^qr?T y f e r r  w  ^roprOf ^ t  

f ^  ^  % b p m y  | ir w r *̂|»r 1

P M  SRH ^T ^  | I
^T?T TTJT % TRTWTT ^  f̂ FT ^ f f  
T t 1JSRT TOTT T̂RTT |  ^ T  ^ t  tx | -

f*m t S»1 IV*, IT5 ^ft ^  I 3W  H T T
W /  ^ t  g n ffo p : %  ' R  %■ ^ f T ^ f  f  ^  
f̂t q^r 3 % tfr *rr ?ft ?tV w i t  % x?r 

^ t  ^  At ^  ^  t v  vr
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t o  fc srefaR % q w  r̂n=ft |, Tt?ft 
f^T T R fv | itrtr ^  qft

’  fct w r r  ^ fftrr | urt ^  »ft ^  
$3T | *ftr w  fceiT | 1 w  *n*fc * r  
•hi«Ĵ  3TTT* eft -d'H +'1^1 % =M^r

qtvrnft fttft t̂cft | ^T fct 
• i t v ^ f c  w m ^ f W ^ r R T ^ r f ^ r  r

fc 3pnrf?WT 3?t ^TRTWrTr % I

■h T̂i ^ t^r fct
*fs*P ^ t T f t t ^ f l T w f c q ^ ^

n*ya % I tt ji iHH 1 ^igci 1 ^ f%
prnr fc % ^ r  2 5  w t  wrr

Pi<J, 5TRETR f^TT W l ^ 'Wl ’HIM
m  # 1  ? 5TFT r4V *t^rt ^ t  f% 
^  *P*T f> I =RT w  % fafc wt STTC
^rf®m ^ r  ?

**

fc cRT jff
whiTlf #  f-HM^Rr qr '4t h w  *r^ ;
^ I JT 'Jll’1’11 -m^dl g f% tr̂ 7 ^rffcsr 

f’t'^d 3Rfc % fcii» 5ft ^T % 
% *PR Sffc ^T STTT W  

'  ¥*fc 3TT T| I  ? fipT ^T P<ffitfr1d'itH 
*fr  f^ T  w r  t  sprr fc fc, 

q r ^ f e r  fc ftffitfaSm
v f^qT W  | qT ?Tjft, w  wfc % ftrfc 

' i m  $  TRT ^  ^#fct I  qT STFT ^  
^ f c V f o f c s  ^ r  ? ^ q -*R + i< f fc 

- f t ^ r  fcr f *p$r to t  «rr fa  5ft 5 % fc 
*fnrr v<.  ̂ s^rwixt ^ w  fc »̂h ■ 

?it f e n  ^t t o t t  | f% t^ i^ v h  
vi-nk^1 «r^r «rk H»w^nf fc 
5TW % af ?n% Hit v t TW

* i c fc  TOHT *Ft ^mjTT w% %  f^Tfc
' i t o  t o  st^rt % ir r̂ ^pt 
i T t k s r ^ s f c ^ T T T f e ^ T T ^ T t 1̂  

**rc x^r | t ^ ttrt jf f%
^ r % fc. WT. TFlffc f f  | 1

*pt c *tt Tt ^ r  ^nfc fc f w  ^rr?ft

S 1

«ft in  JHT̂ TT? : JMIWT5T
TT^!T, TfFRhr TRcf 3Tt fc st^r ^ r  
fip ^  ^hr- % w  1fcw ^rrfc % 

q^ ^TWIT H'mR|+ I  I 5TFT »ft 
^ r ^ r f c ^ e r ^ % ^ r  | ^ ft^ r 
^  P̂T s itw  ^rr | ^  37T ^t
TTRto ^  ^T qfrcTR^ ^ I 1T̂  
5TFfr % f^fc =̂1 eRi ct)Tiî ri ^T 3T 'T ^t 
cR ^ w r  M^rffr wfc wiptt ^ f w  
^ t t  1 vftrftqTr wt ^iwr, ^ r r
qnfc f% q^nftqi «re ^ f t  f ,

.  ffcsp^T ferr srTcTT | w h  f^ r
’ll't10  *T̂ t Tlfc ^ I if W  fc ^  f̂ »
VR»T ^T HTW ^rfc % ’H lvT q ^  
TbiTffcqt t̂eft | 5ft ^T ^ T |T fRfc
*pt ^m r r̂t ^tttt r̂r%̂ r 1 ?mr fc t o  
jfĉ TT f̂ P °Mrl«l % TirrfspR % f f̂fc PTTCN
TTfc f  ? cff ^ + ^ l  ^ Î JdT ^ %  ?TcTfc
?ii fc ^ r f c # r  ^<+k | sfk  ^rfc 
»ft ^  m  1% ^?r % 7 »Tî r fc fc
f^T f®RT Miq fc v1 < V^T ^ T  q^ >̂n̂ ir 
%j f e f  *m  fc f , q^ WT F̂TRT 
f^1 f^T fc le i 'll %^T 'T)rsi*f
h ^ O  5ttt m rir  ^  | ,1

q^ TPT TTJq" 0  3TTT ^t f̂ TUT
'3TT ^ I TTHT ^R^TT TT ^THR

Tsrfc f ^ t  g p R  j  «rk gft 
^ r  ^r f^ft^ %nfc ^  ^t fc m w rr
^  ^flx t o  fc v m  ^ rf |
?ft ^t zftx «2TR ?TT1^ apt f lk  
^ r  wfc ^pf, q^t 5?r !pr frafc 1 1 ^ r  w
•PT ■H^ ViH ^fct TOT fc tWT ?Tfifc ^

^t O ffto # 0  fc,
f m  yvmlfc * ?r  t o r  fc^r |( w  t  
w  'R  f ^ R  f w  ^ tw t ^ r  ^ r  % 

« t r  fc^Nw ^  \
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.[‘sff. tmcT HT. ?TT>̂ K] -

^  w  *PTPn q?t ^*Tl<al

*f|T ,*^T  STCFJIT WWTt 3|T TOT | I
i^To f t o  *fto 3f 20 w m  q r  

sft ^ t t  ^  ^  ^  ger 

^ i . j r t r  ti ^ 1 1  u^cii fr fqr

#  W K  !JT ^  3cT5T
+P4HI*±fl T O  qT ?ft T m

' tlw>TCl ^T w<N STTfnST q r ^  qTT̂ t

Tftr v tR  :snf^r f% q^rt t i t  sfsrsn

MdT ?RT 5fFT waiM

%?K ^ F T  5 ^ %  tft ^  |

5TTT ^ ^ft ^^1 25  shO-s ^ 0

^  q ^ f h r  q^m r 3r qrpr- % f^ r  

Him *WI ^ ^T q̂ t =y1 <. ^ly+"^TTT f^q1 

eft jt ?TRWr jf fq> *ft ^r
qft fen  r̂r t t̂  I  ^  % sr̂ srr< qrt
qret t r ^  3r sn̂ rt -enr̂ ) 1 3ft 25
«t>CU ^0 fe n  *Nl ^ ^mr ^  q$??t ^t 
mvz ?t ’ptt eft w  % f*i*l 3*t: f^ K  
fe n  r̂r ^iwr | 1 *tw crt ^
m\vzr r̂ ^t 5tpt ^  sfh: ^W5T
q>THT 'dP'ld *Tfft ^<11 I

tr̂ r 5R?T 5TPT ^ ^  ^  <ft
c+'î tM $ rx  3 m 1 sftr qrnr qr^
* ttk i% f ^ t

flf*TcT fj, ^  «ft ^PT q>7H<

t i ^ t  frfir |  sffc fiiT w a  ^  <tt

\3̂ cT qf^RT 3M  'J'T 5R K  qrpT 'fx.rt

^ f f  qrt ft  t ^ t r  qr^t | m iw f % 
q r ^  TTj ^  P it'll< f o^Pm f  ?flr

^  w  ^r ?P^T Ĥt
•ti^n < ^ $ t t̂  + \^  =)r^ % jt %

ST Ŵ t ?t

fq-JiT Ph^l 5TT ^r^fl ^ I
■ f  -

'’ ^  ^  k  ^T?pff 1

^ f  m *{|fTdf<*r Wt ^RPT I  ^  ^T
WT& | I ^  ^ TIW M <+i O’ Jpt ^ T  |
ftT «̂ WTv|*( T ^  TT

1 ;•'■ ’ •* -
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f^ rr q f ^  sfk  w r t  % qr
? r t r  w  q r p p  %  4r t %  t o r g W ^ v t  

*ftT W  % tnfo
tit % P<P>i% ^ rfert ^tt% wrr
Vl^l f e n  ^  ?flT 'STft «T̂ t ^ft f , 5T f f

«n«4iijVr crrPr w  qr ^ p t crP < ^ k  
I W  %  Wtffct ? f ^ 9PT 13 «fk ' ' 

10 % f̂t ^rfl^rR 5RtT ^ ' f , '
^ r  % ^ n r  ^ rst ?fh: w r  ; 
W  ^  ? r f i R ?  w r  f e n  ^rr ^ + 'd 'i  ^  1

4‘ ^mcrr i  %  ^r ^ ?rfsn> ?ft 
tit tw  f w R T  q r w ^ r  , ^ r  m  

q̂ t ^ r t  ^ 1̂ , ti 'd'iat>'t 9*̂ t=tk
^ I T  |  W  ° H d N < ul ^ T c fT  %
^ r  % « ii^  5ft f̂t̂ r w  ^n^sr r̂ r̂nr 
^ n  f t ^ r r ,  Tt&t
qj^ft f M t  %  ^ r  f w ^ r  q r

&TM f t  T f T  t  I 3f t  ^  IHI p jf^ i .

? r ^ t t t  | ,  q rr  s i t f t  ? r r f ^  ^ r ^ r f , 

^ r  t  tit ŵ titit # j t  1 % fq ^ T  3 f t

s q l ^ r  5 ^  qrt, ^ w r  %

5TFT ^fft < N H l f d + -  f f e  ^

^TRT ^Tf t̂ f ,  ^T ^  ^TTft qrtf ^H fd : 
^  ^ t  ^ I W t  |  I ^

I ,  q^- t o  q r  ^  w t
fw?t jfiw ^rrr 1 ^ r  #
®nqwr, f^^nwr ?fk  ^ n f^ r  Vt
^<3^  2̂  + ^ r j|  ttipbrl ^  f %  p p g - 5T5PTT,

f^T ^q % ti*K ^  <HHiypr f w  
t ■

,^ tM - % ^rfit ^jt

fam  qr ?n% ^ fqr flx^i O qr 
<5<n n  sraT .'5rr̂ t. qft qr̂ r % ■'
f ^  e t t  f e n  titr- ' #  ' ^ r  ■ 

s f t  W F T - ^ n  | ,  ^ t t P f f  | ,  * 

^  ?nq^ _ q^r, w«f<r -
^ r * f ^ T q %  f w O ^ i ' ,  ^ f f  ■ ? - § ? R  '  

q F T T  4i<^  q r n r ,  ^ f t w q x  %  5 ® ^ ^ '  w r ,  "

5T^r ^ r  q ? t  ^ m n  ^ r ,  ^  t  ■•
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^  | 1 ^  srffcRr f W R  %
m*f ?r srt *£t *trr f w n r
^ ^  P̂xFTcT 'MM 4)^1 eft
9^rrtt f^ n ft *ftr $*r ^  <rra*r 1
t

The Lok .Sabha then adjourn' for 
Lunch till forty minutes past Four-
teen of the Clock. . ,

t The Lok Sabha re-assembled after 
Lunch at forty minutes past Fourteen 
of - the Clock.

[Mr. Deputy-Speaker in the Chair];

BUSINESS OF THE HOUSE

THE. MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUHBAIAH): Sir, with 
your permission, I rise to announce 
that Government Business in this 
House during the week commencing 
15th March, 1982 will consist of: —

1. Consideration of any item of 
Government Business carried over 
from today's Order paper.

2. Submission to the vote of the 
House of the Demands for Grants 
on Account (General) for 1982-83.

3. Discussion and voting on Sup-
plementary Demands for Grafts 
(General) for 1981-82.

- 4. Discussion on the Resolution 
regarding recommendation of the 
Railway Convention Committee.

5. Discussion and voting on:

(a) Demands for Grants
(Railways) for 1982-83.

- (b) Supplementary Demands
- for Grants (Railways) for 1981-

82. '

0. Further consideration and 
passing of the Central Silk Board 
(Amendment) Bill, 1981. . ,

7. Consideration and {>ffising of 
the following Bills, as passed by 
Rajya Sabha:—

(a) The Architects (Amend-
ment) Bill, 1980.

(b) The Pensions’ (Amend-
ment) Bill, 1981.

(c) The Sal eg Promotion Em-
ployees (Conditions of Services) 
Amendment; Bill, 1980.

(d) The Pharmacy (Amend-
ment) Bill, 1981.

sft$TtST^TS5T (W TW r) iTTTCRhT 

^ r r m T  % ^ r m h r  m mt\n  w ro
5ft £TTT STFTmt W I f  %

spe§ ct ^ f t  if fHHftffera' <rr f w t f  

wr m r z w  f^ T i 5rr% ^ t  5 n w  f  i

1. s f f^ r  sfarr 

f W T  =5(^f sf’jft + 4 ^ 1-0  m  ffTTT
t o r  TOT |  f t :  f¥ P T  %  

T R F  ^ T  W I T H  
fkxft^T %  TPtPRT feTTo
t o t  r̂f̂ TT i crqT ^oflr ^ h r r fw
^ t  T T  Z T F m  * t

^ t r  &  grm
^  yrfw  TTtrff ^

F f a r K  ^  t o r  TOT t  i w :  3r

w  f* m  t t  ^  r w i?  |  i

2. f^TFT % ?RTW W P T
4 YRsrmt +4^i<t wro f  t 
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SHEIMATl PRAMILA DANDA-
VATE (Bombay North Central): Mr, 
Deputy-Speaker, Sir, I would like to 
suggest the following two items to be 
included in the next week^ List of 
Business;

(1) Alteration in the master plan 
and zonal development plan at 
Ashoka Road and Mahadeva Road 
to oblige Vishwayatan Yogashram.

According to the report, besides 
changing the use, the land iis being 
given to the Vishwayatan Yog-
ashram at throw-away price by 
Work? and Housing Ministry.

Atter Pure Drinks episode, Gov-
ernment seems to be bent upon 
showing discriminatory attitude to-
wards sOme persons.

I fel] the isue should be discus-
sed in the House.

(2) I demand a discussion on the 
continuation of Bombay High Court 
Judges on the Pratibha Pratishtan 
Trust in Maharashtra in spite of 
the Judgement by Bombay High 
Court,

I demand these judges should 
resign forthwith and a statement 
by the Minister regarding the 
(action taken in the concerned 
matter.

' SHRI HARIKESH BAHADUR 
(Gorakhpur): Potato growers are not 
gett&ig remunerative price for their

produce. It is a matter of grave con-
cern, because it will hamper tha 
production of potatoes in future, and 
result in the misery of farmers and 
the common man. Therefore, a dis-
cussion should be allowed on thifl 
subject during the next week.

Secondly, the Nuclear Fuel Com-
plex at Hyderabad is dumping poten-
tially dangerous waste material on 
open ground regularly, without any 
fencing of warning signs. Two persons 
were killed due to this careless act' 
of the authorities of the Nuclear 
Fuel Complex. Such accidents had 
already taken place in the past, but 
no suitable step was taken to check 
this type of tragedy. Therefore, * 
a discussion should be allowed cfti 
this subject during next week.

SHRI GEORGE FERNANDES 
(Muzaffarpur): I would like to sug-
gest the inclusion of following item:

The strike by 250,000 textile workerg 
of Bombay will enter its third month 
in another four days. The direct loss 
of production cto account of this 
strike is Rs. 3.5 crores per day. Itt 
adverse impact on trade and com-
merce, on ancillary industries etc. is 
considerable. The worst affected, 
however, are the workers Vho have 
already lost two months’ wages and 
the cotton growers who are being 
exploited by the unscrupulous mill- ‘ 
owners and their purchasing agents, 
by depressing the prices of hapas. 
Short of making bland appeals to 
the workers to resume work, the 
Government has done nothfcig to 
bring about a settlement of the strike.
All this talk of workers being misled, 
is not going to help matterg where 
the issues raised in the strike are 
concertied. Besides, it is preposterous 5 
to suggest that any single leader can 
mislead 250,000 workers and take 
them on an indefinite strike for such 
a long period.

Yesterday, the workers of Bombay 
staged a massive demonstration in 
support of the textile . workers.
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Workers have demanded the take-
over of the textile mills by the Gov- 
eminent. An offer has also been 
made that the workers will make a 
contribution from their Provident 
Fund towards compensation to be 
paid to the mill owners. The demons-
tration is evidence of the workers’ 
determination to continue their strike 
till they get justice.

My own understanding of the strike 
jituation is that the strike could go 
on for six months. The very thought 
o f the consequences of such pro-
longed industrial action is frighten-
ing. The House must discuss the 
strike, if necessary by sittin'g on a 
Saturday, or in a late-night session, 
and reach a collective decision on 
settling it. The Prime Minister has 
sought the cooperation o f the Opposi-
tion. This is one area where we 
would like to cooperate.

SHRI RAM J ETHMALAN I (Bom-
bay North West): I would like to 
suggest that the following be 
included in the next week’s business: 
Under item 25 of the Concurrent 
List of the VII Schedule to the 
Constitution of India, medical educa-
tion is a subject within the compe-
tence of the Union Government. The 
St. John’s Medical College, Bangalore, 
a premier institution in the entire* 
State of Karnataka, established by 
the Christian community in India, 
and managed by the C.R.C.I. Society 
for Medical Education, has been 
denied continued affiliation by tne 
University of Bangalore, with the 
result that its students cannot take 
their examinations. This institution 
has been granted affiliation from year 
to year upto about 1970; and there-
after, it has been assumed that the 
College has been permanently affilia-
ted, because of intimations of yearly 
affiliation were not issued; and the 
students were permitted to appear 
at the examinations. The decision 
auddeiily taken without any allega-
tion of ahy fault, malpractice or 
inadequacy o f standards of education

Or any hearing or inquiry, has 
caused serious discomfiture to stu-
dents, humiliation to management, 
and resentment amongst the member* 
of the Christian community through-
out the country.

Medical education is already in bad 
shape due to inadequate facilities and 
increasing student demands. The deci-
sion will worsen the position The 
situation calls for immediate inter-
vention, and rectification by Govern-
ment. Interim instructions must b» 
issued to the State authorities, includ-
ing the University of Bangalore, to 
avoid any hardship. ‘

SHRI CHITTA BASU (Barasat): 
A  revised questionnaire titled “Inter-
rogation report” to detect foreigm 
nationals has been issued by the 
Assam Government and launched by 
the police in Darang district. The 
revised questionnaire is on the lines
proposed by the agitationistc.

The questionnaire is similar in. 
every respect to the draft submitted 
by the Assam movement leaders i* 
the last Delhi meet. It only differs in. 
that, it includes a question concern-
ing any pending cases against the 
foreign nationals. But surprisingly, it 
specifically asks whether the respon-
dent’s name figures in the National 
Register of Citizens o f 1951. Inciden-
tally, it is to be recalled, the ques-
tionnaire presented by the Central 
Government at the Delhi talks las* 
month, contained no mention of th« 
controversial NRC.

The launching of interrogation on 
the basis of above mentioned question-
naire haa resulted in widespread 
terror among linguistic and religious 
minorities. A  statement clarifying the 
actual position is called for. I would 
request the Government to make a 
statement on the subject in the neJc# 
week.

The question of electoral reforms 
is engaging the attention of this
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House and the people in general 
ance long.* ‘1

The House appointed a Committee 
to recommend way® and means for 
the purpose.

" The Committee set up by the Citi- 
, zens for Democracy has algo produced 
a report cfci the subject.

r * •

The Election Commission have also 
made certain recommendations on 

f the subject.

The Government have not yet
teke&i any appropriate step. A  dis-
cussion is called for on the subject.

” 1- ‘

sft vjWMM ;
1 ■h mh Ui ^ hi ih I

^  f^ T  t t

yfpft —

1 . f̂ srtwt sra?ft
^ I Ti Os) tTtp-fo<g ^ f^TT 

TTSPTTX *T TFT % T̂fXW
| I

w r  ft x  * 6 r w  ^ 3 rt-
siraw r f  1 si^rr
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POjRF. MADHU DANDAVATE 
(Rajapur); I would like to suggest the 

following item for inclusion! in the 
next week’s business and hope that 
the Minister will not remain unres-
ponsive; ‘

Discussion on scope of Article 324(b) 
of the Constitution regarding States?

obligations in the conduct of elec- 
. .tions and introduction of a Consti-

tution Amendment Bill if necessary.

The Article 324(6) of the Constitu-
tion states:—■ '

“The President or the Governor 
of a State, shall, when so requested 
by the Election Commission', make 
available to the Election Conuhis- 
sion or to a Regional Commissioner 
such staff a3 may be necessary for 
the discharge of the function con-
ferred on the Election Commission 
by clause (1) of Article 324."

Obviously, the ‘stafF to be made 
available referred to in Article 334(6) 
oj the Constitution must necessarily 
include both the civil and police stall.

Thus it is implied in this article 
that for the conduct of fair and ire® 
elections, the State Governments must 
have prior consultationg with the 
Election Commission and acquaint it 
with the information regarding the 
extent 1o  which civil stiff and police 
force would be made available by the 
State Governments. .

In order t0 make explicit what ** 
implicit in this Article, I suggest that 
the Government should bring forward 
a Constitution Amendment Bill go 
that there will be nio lacuna i*. the 
interpretation of Article 324(0),

SHRI G. M. BANATWALLA (Poo- 
nani): The Government Business for 
next week should include introduction 
of legislation to give the Minorities 
Commission a statutory status. It is 
at present a creation of an executive' 
order. In August 1978, the then Gov-
ernment introduced the Constitution 
(Forty-Sixth Amendment) Bill ‘ to 
bestow statutory status on the Mifaori- 
tieg Commission. However, on I7th 
May, 1979 the motion for the co'nside- 
ratiog of the Bill got Negatived as it  
lacked the requisite majority, riot be-
cause of any opposition but principally 
because of large absence cff members.
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The present Government hag been 
considering gince long the demand to 
give statutory status to the Minorities

15.00 hrs. ' ’ *1

Commission. The necessary legisla-
tion. should now be introduced in the 
House.

Similarly, appropriate legislation to 
ban capitation fees in medical college 
admissions Should be introduced by 
the Government without any further 
delay. There is a growing restless-
ness on account of undue delay in 
banning thia corrupt practice.

MB. DEPUTY-SPEAKER; Mr. Ven-
kata subbaiah.

SHRI P. VENKATASUBBAIAH: 
All these matters will be given due 
consideration.

AN HON. MEMBER: He should
reply. (

PROF. MADHU DANDAVATE; For 
a change, let him say something.

SHRi SATISH AGARWAL 
(Jaipur); This ig not a correct reply. 
He can gay, “We have already consi-
dered all these and wg have not found 
time for them” . Say so. Why do you 
not! say so if you have already finali-
sed?

MR. DEPUTY-SPEAKER: We go
t0 the next item.

15.01 hrs.

GENERAL BUDGET, 1982-83 GENE-
RAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER.- We will 
now continue the General Discussion 
on' General Budget. Shri Xavier 
Arakal was on his legs.

SHRI XAVIER. ARAKAL (Eirnaku- 
lam); I beg to refer to the financial 
position of the States and th^ budge-

tary gaps in this Budget, because that 
cannot be geen in isolation, as a sepa-
rate issue from the general discussion 
on the Budget.

Referring to the huge deficit and 
overdraftg of many States, serious 
concern is felt among the people as to 
how far it can go. In the Economic 
Survey it is stated, and I quote:

‘To sum up, it would appear that 
the financial position of the States 
which had improved considerably 
as a result of the recommendations 
of the Seventh Finance Commission, 
has shown signs of greater strain in 
recent years.’

Therefore, it is natural in this dis-
cussion to ask about the steps this 
’Government is taking to see that' there 
is a proper and sufficient budgetary 
provision as far ag the States are con_ 
cerned.

In this Budget there is an increase 
of 27.6 per cent in the Central Plan 
outlay. For both the States and the 
Centre together, there is an increase 
of 21 per cent from last year. But 
going through this, I find that Kerala 
is the only State which has not receiv-
ed an1 increased outlay in.the last two 
years. For the last two years it has 
been getting Rs. 273 crores only. 1 
would like to know the reason for 
this non-increasq in the Central Plan 
outlay for Kerala, though it hag every 
year been earning thousands of crores 
Of foreign exchange. In this context 
I would like to know why and under 
what circumstances this has been done 
by the Finance Minister. ‘

There is a Coconut Development 
Board in Kerala. Its aimg and objects 
are well-known, but I find that in this 
Budget only Rs- 25 lakhs have been 
earmarked for it. Last year the pro-
vision was Rs. 20 lakhs. How can the 
Board function facing such a magni-
tude! of problems? I would like to 
know if there is any proposal from the 
side of the Government to give more

3967 LS—13 ii
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financial assistance to thia Board. 
Many cultivators are affected by thig.
It ia not a small matter which can be 
neglected. I am sorry to flay that 
Kerala has always been neglected 
to a great extent. I am not saying 
this just for accusing, but to bring to 
the notice o f the House facts and 
figures. For example, if you refer to 
the Railway Budget, there is a reduc-
tion in1 the allocation of amounts to 
the State of Kerala. In 1981-82 it 
wa3 Rs. 643 lakhs and in 1982-83 it ia 
Ra. 587.3 lakhs, a reduction of Rs. 55.7 
lakhs. Naturally, we would ask why 
thig disparity in the allocation of the 
amount should be there as far as this 
State is concerned.

MR. DEPUTY-SPEAKER; ‘We’ 
means, we from Kerala!

SHRi XAVIER ARAKAL. There 
is another point. The Kerala State 
Civil Supplies Corporation is depend-
ing on' bank credit for its proper func-
tioning. Rs. 20 crores weile asked for 
by the Corporation for proper distri-
bution of essential items. I would like 
to know why that amount is not sanc-
tioned to the State Civil Supplies Cor-
poration of Kerala. This will have a 
serioug repercussion as far as the dis-
tribution of essential commodities ia 
concerned.

When we look at the total Central 
Government inpestment in the public 
sector, after collecting various facts 
and figures, I find that only 2.33 per 
cent of the total investment of the 
Central Government ig in Kerala. We 
are presenting these facts before the 
House because the people o|f Kerala 
ask us why this has happened in the 
case of Kerala. There are three im-
portant projects which were sanction-
ed in the last tw0 years: Aromatic 
unit, phenol project and caprolactum 
unit. May I ask, how much money 
has been spent oni these projects? 
This ip another gide of it. Ag a mat-
ter of fact, it seems the railway coach 
factory and the Naval Academy also 
are closed due to some pressure. HAL**’

haa been asking from 1979 onwards 
to put up a, unit in Kerala, but it has 
not been given. BHEL also w&ntg to 
put jup another unit in Kerala. Tbeee 
matters are pending before the 
Finance Ministry and the Planning 
Commission. The Minister ia here. I 
hope he will look seriously into the 
problems of Kerala.

We had the privilege to hear many 
distinguished speakers on the general 
budget. Yesterday Mr. Indrajti Gupta 
with his usual eloquence waa reier- 
rin'g to the IMF. I would like to kn&w 
what his reaction ig to a newspaper 
report which appeared yesterday to 
the effect that) China is negotiating and 
going around the world for massive 
loan. They have already got it. So, 
this is double talk go far ag taking loan 
by India and taking loan by other 
countrieg is concerned.

1980 has created a new covenant 
with the people to bring about a just 
economic order in our society and to 
have a gociai set-up wherein inequa-
lity is not prevalent. Towards this 
tend we have adopted the Industrial 
Policy Resolution of 1980, the Import 
and Export Policy of 1981, many in-
dustrial and other new legislations, 
and above all, the 20 point programme. 
When we look at the last 2£ years, no-
body can say in this House that India 
has not progressed economically. India 
hag made tremendoug economic pro-
gress.

MR. DEPUTY-SPEAKER; Only 2 
years, not 2£ years.

SHRI XAVIER ARAKAL: To be
exact, 2 years and 2 months! My 
complaint ig that the economic growth 
base ig not sufficient to meet the chal-
lenges of the eighties. In order to 
have sufficient economic growth, we 
should shift our old concepts of socia-
lism to a new ideology, to the concept 
of social control, regulation and 
ownership o f the means of production 
and social control and regulation of 
the means of distribution. Unlesg this 
is resorted to time and tide wait for

* nobody and the maseg o f India are nx>t
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going to wait indefinitely. So, this is 
an imperative which should be adopt-
ed without delay.

Coming to the Dagli Report of 1979 
relating to control and subsidies, the 
termg of reference of that committee 
included:

“ . . .  to evaluate and review the 
systems of control on prices, pro-
duction1, distribution, licences and 
import and to examine the manner 
in which they have been actually 
operated and whether or not the 
objectives sought to be achieved 
have actually been achieved.”

I hope the Governmenmt will apply 
its mind to this report, because it has 
highlighted many of the defects and 
deficiencies in our control o'f the 
means of production. Therefore, there 
should be a shift from our concept of 
socialism an^ welfare towards this 
end.

Planning is an inseparable part of 
oup socio-economic and political con-
cept. When you evaluate an!d assess 
the last five years of planned economic 
growth and the growth in the two 
years of the sixth plan, I think it is 
high time we had a reorientation in 
our concept. A regional planning 
centre instead of State plan. I think, 
would be more effective and benefi-
cial to the people of India.

Coming to this budget, I find there
i3 a deficit of Rs. 1700 crores. This 
could have been avoided.

PROF. N. G. RANGA (Guntur): 
How?

SHRI XAVIER ARAKAL: I shall
explain. I am glad Prof. Ranga is lis-
tening to my speech. There i3 a pub-
lic investment of Rs. 21126 crores in 
168 Central Govemiment enterprises. 
Out o'f that 75 have incurred a loss of 
Rs. 754 crores last year. Moreover, 
the number of sick units increased 
irom  66 to 74.

MR. DEPUTY-SPEAKER: He i8 the 
senior-most economist i° the House.

SHRI XAVIER ARAKAL; In our 
Student flays, we used to read his 
speeches in the House.

MR. DEPUTY-SPEAKER; He was 
the Professor of my esteemed leader, 
Dr. Anna, in the Pachaiyappa’s Col-
lege in M.A.

PROF. N. G. RANGA: Than'k you!

SHRI XAVIER ARAKAL; Very 
cautiously, the Economic Survey has
said:

“The overall financial performance 
of the Central Govemmemnt auto- 
nomoug undertakings showed a de-
terioration despite the turn-round in 
industrial activity since the .middle 
of 1980-81.”
Whaj does the Government propose 

to do about this? If you are able to 
manage them properly and make 
the officers accountable t0 the people 
and the Government, I am sure this 
can*be levelled up. Going through the 
Economic Survey, I find that the capi-
tal formation has increased very mar-
ginally. In 1979-80 it was 22.9 per 
cent. It marginally increased to 24.2 
per cent in 1980-81. There is a de-
crease in the domestic savings from 
22.5 per cent in 1979-80 to 22.2 per 
cent in 1980-81. I would like to know 
whether the Government has applied 
its mind to this issue. '

Last year, the increase in1 non-deve- 
lopmentai expenditure was 22 per 
cent, and the Economic Survey says: 
‘The revised budgetary deficitg were 
higher than the budgeted level.” This 
is the time to look at these issues pro-
perly.

Shri Indrajit Gupta was referring to 
the tax concessions and deductions 
given in this Budget. Last ytear 
Rs 155 crores worth of tax 
concessions and deductions, were 
given. This year, more conces-
sions have been' given. Apart from 
that, r s . 350 crores have been set 
apart for DA for the Central Gov-
ernment lemployejes. There is a 

serious allegation made that the 
Budget is meant !for 10 per cent of the
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population, alone. I would like to ask 
Shri Indrajit Gupta whether he 
approves of these deductions. He 
should comg forward and say that 
these deductions and concessions 
should not have been given.

I have one suggestion-to make. A 
provision ha3 been made for social 
security certificates. May I suggest 
here that people may be asked to de-
posit this amount in social security 
certificates? In this way. thg Gov-
ernment can get Rs. 350 crores with-
out any trouble.

A clarification ig required about 
the rights of the non-residentg to 
purchase and sell shares and pro-
perties in this country. This is men-
tioned in paragraph 27 0f the Finance 
Minister’s speech. Do they require 
the approval of the Reserve Bank and 
the Central Government? If so, a 
clarification has to be made.

These are some of the suggestions 
which, I hope, the hon. Minister and 
the Government will consider. Sir 
Edmund Burke has said:

“People will not look forward to
posterity.

Who never look back to their 
ancestors.”

I hope, this Government will look 
backward and forward and with great 
experience and knowledge will go 
forward with more progressive legis-
lations and economic policies.

With these words. I support the 
Budget.

SHRI A. K. ROY (Dhanbad): Mr. 
Deputy-Speaker) Sir, the present 
Budget is the continuation of the last 
years Budget. It should surprise 
none. The arithmetic o f the Finance 
Minister says that the 1982-83 Budget 
seeks to spend Rs. 29,219 crores, pro-
mises tso collect Rs. 27*134 crores. at 
existing rate of taxation, gives relief

of direct tax of tWe order of Rs. 54 
crores and enhances the indirect! tax 
to the order of Rs. 196.18t crores in 
excise duties and Rs. 391.35 crores in 
custom duties, and leaves a budgetary 
gap of Rs. 1365 crores against the
last years exercise of giving relief of 
direct tax to tihe tune of Rs. 125 crores 
and enhancing indirect tax to the 
tune of Rs. 325 crores in excise and 
custom duties In hoth the cases, the 
budget is preceded by as increase in 
prices of different essential commo- 
duties yielding more than Rs. 1000 
crores. After this new Government 
has come, it has placed before us 
thre£ Budgets. The first Bcd- 
get incurred a deficit of Rs. 
1975 cror’Js, scecond Budget. Rs. 1700 
crores and the present Budget Rs. 
1365 crores. The total is exceeding 
Rs. 5,000 crores, the limit fixed by
the Sixth Plan, because it comes to
Rs. 5,060 crores. That is why you
find that the Finance M inister is 
absent, but the Planning Minister is 
present.

Several definitions regarding the 
budget have come. Some say it is a 
very realistic budget, a, pragmatic 
budget or balanced budget a criticism 
has come that it is the most stereo-
typed .budget, piecemeal budget, 
casual budget, like the casual Fin-
ance Minister’s, a capitalist budget 
and what not. C\ie of our hon. 
Members has also said that it has 
'given a fa^aweli to welfarism and 
has given up the last pretentions of 
E*ny intuition of moving towards 
socialism.

MR. DEPUTY-SPEAKER: What
name will you give to the budget?

SHRI A. K. ROY: I will give it a 
simple harmless namia; it is the 
budget of a fiscally handicapped 
Government.

MR. DEPUTY-SPEAKER: This is 
the y*aar of the Handicapped.

SHRI A. K. ROY: It is fiscally 
handicappel povemment. It is a 
stark reminder that in the present
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system, with t'ne present Government 
in power, there is no scope for any 
manoeuvre or any option in the finan-
cial exercise. This has been made 
very clear.

This budget avoids the 'unemploy-
ment problem, conceals inflation, 
camouflagas poverty, abandons self-
reliance and puts forward a unique 
solution to ;the adverse balance of 
payments position: borrow more and 
import more. This is the only solu-

tion  they have given. In my opinion 
this cannot be the budget of 2 Gov-
ernment that works; it may be the 
budget of a Government that walks, ‘ 
and that too with borrowed legs, 
where half of the walking is nothing 
but hmping.

The budget has made a lot of self- 
congratulatory noise about the new 
-0-Point Programm‘d, without any 
mention as to what happened to the 
old 2Q^Point Programme, whether 
i L has gone with the wind, or where 
it has gone. We havk got only two 
n1 w points in the budget, since you 
are always found of new points; one 
new point is the new Finance Minis-
ter and another new point is the new 
budget... These are the only two new 
points that you will find in the budget.

The budget has taken a lot of 
prid'j in saying that there is some 
growth in the economy and all that. 
In t’ne budget of any under-develop-
ed country, there should be two 
things—guknvth and justicje. Here 
growth is illusory and justice is 
absent. They have taken pride that'
I he GNP has increased by 7.7 per 
cent, and has again increased by 4.5 
per cent. My other colleague ex- 
p'ained that it is only with reference 
to 197&-80. I would like to know 
what is the actual achievement of 
this Government in 1981-82. Is it 
that it could reach the per capita 
income of 1978-79, the restoration of 
the position three years back? That 
is the cAily credit which we can give 
to this Government. So, we can make 
only tw0 conclusions; one conclusion 
is—that the pres&it Government may

claim, and we are also ready to give 
it to them—that .1981 is better than
1979 and the other is that the Con-
gress (I) Government is better than 
the Interim Government; that claim 
we are ready to give them, if they 
want it.

In our economy 40 to 42 per cent 
of our total wealth comes from the 
agricultural sector, 20 to 25 per cent 
comes from the manufacturing sector 
or industrial sector, 20 per cent from 
the service s'ector and 15 to 18 per 
per cent from Iransport. This is toe 
general pattern. If you see ■ the 
growth of agriculture, the Economic 
Survey says that the per capita 
availability of foodgrains. .. .

MR. DEPUTY-SPEAKER-: He
should conclude now.

SHRI A. K. ROY: You aria ringing 
the bell.

MR. DEPUTY-SPEAKER: You can 
conclude.

SHRI A. K. ROY: I have only
started.

MR. DEPUTY-SPEAKER: You can 
conclude by 3.30.

SHRI A. K. ROY: I cannot; con-
clude.

MR. DEPUTY-SPEAKER: You
have to conclude. You have got only 
fiv*e minutes. I will give you five 
minutes more as a spccial case.

SHRI A. K. ROY: I am more af-
raid of your bell than of the Budget.

MR. DEPUTY SPEAKER: No, No. 
Your time is up. You have to con-
clude by 3.30.

(Interruptions).

SHRI A. K. ROY: Sir, the Per 
capita availability of foodgrains in 
1071 was 468.5 tonnes and in 1981 it 
has come down to 459.5 tonnes. So 
we may say, ‘Return to us the pover-
ty of 1971’ when their leader fought 
the election on the ground of remov-
ing poverty and failed to da so.
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Sir, when you have started pinging 

ihe bell, it becomes very difficult for 
me to plan how to place all the 
points. But, Sir, one thing I would 
Uke to stress and that is that severe 
criticism has come on t<he point of 
IMF. What I would like to clarify 
also to my friends who say that IMF 
has dictated this Budget and the 
Budget is under the control, of the 
IMF. I vehemently differ with them. 
There ia no point in controlling this 
Government and there is no point 
in dictating this Government because 
there is absolute unity of mind and 
heart. So, no question of control 
comes in- Control comes only when 
there is tendency t© go out of con-
trol, but there is no tendency to go 
out of control. So, no question of 
control comes. If you see the situation 
you will find hat thig year we are 
already saddled with finacial load 
of foreifjh aid to the extent of 
Rs. 15000 crores and added to that, 
this year itself this Government has 
taken Rs. 2,227 crores of foreign assis-
tance. Last year it was Rs. 1,869 
crores. It is a record dose of foreign 
aid injected in our country this year. 
We are already paying debt servic-
ing charges of more than Rs. 860 
crores. Now it will go to the extent 
of 20 to 25 per cent of our net ex-
port earnings. Not only that. In 1950 
we had very little foreign collabora-
tion. But we find that in 1979 foreign 
collaborations per year used to be 
250. In 1980 the figure jumped up to 
526, and this year it has reached 600, 
I mean, foreign collaborations. In 
this way we are completely abandon-
ing our entire promise of self-reli-
ance. The way we are just getting 
drained out reminds ug of Dadabhai 
Nauroji’s drain theory. Sir, you might 
have perhaps sa«n the latest book, 
India Motgaged by T. Nagi Reddy, 
the Communist revolutionary of 
Andhra Pradesh. So, we blame this 
Government. There ig no question of 
surrendering to the IMF. We blame 
this Government for it has harmed 
the present, it has crippled the future

jAid also it has hurt our past and the 
total history and as you are not 
giving me more time I would like to 
ask about one or two points

Your taxation should have some 
logic. I can understand the core 
sector. I want that the Minister 
should reply as to whether Civil 
Aviation, in respect of which you 
have increased the allocation by Rs. 
45 crores, comes under the core 
sector. I would like to know the 
reason and the rationale in giving 
relief to the refrigerators, to the 
Five-Star hotels to the extent of Rs, 5 
crores whether they also come under 
your ‘core’ sector.

Lastly, as you are again going to 
press the bell, thinking like that...

MR. DEPUTY-SPEAKER; I know 
you will conclude by 3.30 and you 
are coming to the last point.

SHRI A. tK. ROY; This is the last 
point. The last point I should make- 
is . ..

MR. DEPUTY-SPEAKER; Choose 
the best one.

SHRI A. K. ROY; Yes, tJhle best one 
and the last.

A few dayB back I read in some 
popular magazine the Ten Command- 
mento sf the IMP and in slight modi-
fication I would like to place them 
before the House. This is the last 
point. .

The ten commandments of this 
Budget and this Government, you can 
say they contain the condensed 
Twenty Point Programme. What are 
the ten Commandments of the 
Budget?

1. Thou shalt export till it hurts.

2. Thou shalt import even if it 
hurts.

3. Thou shalt see black money 
white.
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4. Thou shalt make five star hotels 
bright.

5. Thou shalt fly and have refrige-
rator to keep your head cool.

6. Thou shalt look kindly on big 
business â lĉ  multinationals to have 
your hand full.

7. Thou shalt have no mercy either 
on public or public sector.

8. Thou shalt not permit strikes.

9. Thou shalt reduce subsidies 
and direct taxes.

10. God and SDR bless they GNP.

MR. DEPUTY SPEAKER: The
House will now take up Private 
Members’ Business. Again at G O’ 
Clock we will resume the general 
discussion of the General Budget.

15.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS 

Thirty seventh Rjepor9
SHRI Y. S. MAHAJAN (Jalgaon): 

I beg to move:

“That this House do agree with 
the Thirty-seventh Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 9th March, 1982.”

MR. DEPUTY SPEAKER: The
'  question is:

“That this House do agree with 
the Thirty-seventh Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 9th March, 1982.”

The motion was adopted.

15.32 hrs-

RESOLUTION RE: REVISION OF
IMPORT POLICY—Contd.

MR. DEPUTY SPEAKER; Shri M. 
Ramanna Rai. You had already taken

twelve minutes. This i's for your 
information.

SHRI M. RAMANNA RAI (Kasara- 
god): Last time I was referring that 
it harms the interests of the culivators 
of Kerala. There i's no doubt about 
it.

I want to give you some details as 
to how the import policy of the Gov-
ernment and issuing licences for im-
porting some articles really affect the 
cultivators. It will be Been that 
Kerala is a State which produces 90 
per cent of coconut produced di the 
country. Now the produce of Kerala 
in regard to coconut is sufficient not 
only for tKerala, it js sufficient for 
industry also. The edible oil produced 
in Kerala i's sufficient. The Govern-
ment of India is now importing or 
have issued licences to import copra 
and coconut oil. What is the result 
of the issue of these licences? Kerala 
thereby loses every year Rs. 400 
crores. In Kerala produce per year 
is worth Rs. 400 crores. The coconut 
was selling @  Rs 2/- three years 
back. Now the price of coconyt has 
been reduced—it is even less than 
Re. 1 /- per coconut. The price has 
gone down by 100 per cent. The total 
loss to cultivators in Kerala is of 
Rs. 400 crores because of the wrong 
import policy to import coconut 0il 
and copra.

The price of coconut oil per quintal 
in January, 1980 was Rs. 1910/-. In 
January 1981 it was reduced to 
Rs. 1700/-.

In July, 1981, the price of coconut
oil was Rs. 1250/- per quintal. This 
ia a result of import licences issued 
for the purpose of importing copra 
end coconut oil. The result,is directly 
hitting the poor cultivators of Kerala. 
15.35 hrs.

(Shri Chintamani Panigrahi in the 
Chair).

It would be seen further that the 
import Hcencea issued for importing
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coconut oil and copra for the purpose 
of the coconut industry on the allega-
tion or ground that they require more 
cocomit oil, are exempted from pay-
ing import duty to certain extent, if 
not full. After importing the coconut
oil, they purify and sell it in the open 
market at a higher rate. On the one 
hand, the Government loses foreign 
exchange reserve and on the other, it 
directly hits the cultivators of Kerala. 
My submission is that evtn if the 
Government impose duty to the extent 
of 300 per cent, it will not really help 
the cultivators. Actually, it will help 
the big monopolists and big industria-
lists. , |

Same is the case of rubber also 
Kerala produces 90 per cent of the 
total production in India. Of course, 
there is a scarcity of rubber as far as 
the rubber industry is concerned. The 
rubber produced in Kerala is not 
sufficient. But in the name of scarcity, 
the industrialists import rubber not 
up to the quantity what they exactly 
require but they import more than 100 
per cent of thei- requirement There-
fore. you can' say there is a collusion 
between the big industria'ivts with the 
Rubber Board, to certain extent 
Because the Rubber Board decides the 
quality of rubber, the price of impor-
ted rubber and the price of the rubber 
produced in India- So, there ia a 
room for suspicion. As far as I am 
concerned, the Rubber Board and the 
big monopolist join hand together to 
harm the interests of the rubber 
cultivators in Kerala.

It would be seen further that 
recently the cocoa cultivation is 
affected adversely. 80 per cent of 
cocoa is produced in Kerala with the 
remaining 20 per cent cultivated from 
Karanataka. What was the price °f 
cocoa in 1977? It was Rs. 35/- per kg- 
What i's vhe price now? The present 
price of (locoa is Rs- 3 to Rs. 4.50 per 
kg. That is the prevailing price now. 
Do you know how it happened?

Immediately after the cocoa culti-
vators of Kerala and Karnataka raised 
their crops, the Cadbury’s Company 
and other companies which produce 
chocolate decided to make a propa-
ganda against the cocoa producers in 
India. They started saying that the 
cocoa produced in Karnataka and 
Kerala was having acidity and there-
fore their cocoa was uselesa. They 
said that they might be permitted to 
import cocoa from other countries-

Actually, what is the real thhig? 
The real thing is that cocoa produced 
in Kerala and Karnataka is classed as 
a first-class cocoa. There i3 no acidity.
It was actually the cadbury co.—which 
wanted to bring down the price of 
cocoa and launched an anti-cocoa pro-* 
paganda and that resulted in harass-
ing and harming the cultivators of 
cocoa in Kerala and Kainataka.

At this juncture, the Cameo came 
forward to help the cocoa growers of 
Kerala and Karnataka and tried to 
mitigate the harm done bv an adverse 
propaganda launched by the Cadbury 
Co. and others. The Cameo started 
purchasing cocoa. It came to know 
that cocoa grown in Kerala and 
Karnataka was of superior quality. 
They thought that if a factory for 
processing cocoa was started, it would 
give a real encouragement to the 
growers of Kerala and Karnataka and 
not cniy the cocoa growers of Kerala 
and Karnataka were going to benefit 
but many product's of cocoa could be /  
exported and thereby the Government 
could earn foreign exchange also. So, 
they decided to start a factory in 
Puttur town, in Karnataka, for pro-
cessing cocoa. Immediately, the 
Cadbury Co. and other companies 
came to know about it. The Cameo 
applied for a licence. The licence is 
pending before the Central Govern-
ment. The Cameo wanted to start a 
factory to help the cocoa growers of 
Kerala and Karnataka. Even though 
the application for a licence i’s pend-
ing before the Industry Department 
of the Central Government, the
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rumour is that their application is 
going to be rejected.

PROF. N. G. RANGA: Why?

SHRI M. RAMANNA RAI; I do not 
know why. But the apprehension is 
that big companies like Cadbury are 
putting pressure on the Government. 
My request to the hon. Minister and 
to this Government is that even if 
any big company like Cadbury or 
anybody inside and outside the coun- 

 ̂ try makes a demand that the applica- 
' tion for a licence should be rejected, 

the hcAi. Minister should take a bold 
atep and give a licence to the Cameo 
for starting cocoa processing factory 
in Karnataka.

My point is that big business people, 
tlie capitalist's, are trying t0 harm not 
only the growers of Kerala and 
Karnataka but also harming the 
interest of the Government also. So, 
the Government must take care and 
take a bold decision to issue a licence 
for starting a factory in Puttur town 
of Karnataka State.

Now, it is a surprising thing that 
when the cultivators in India, parti-
cularly, paddy and wheat cultivators

- request the Government that the price 
for paddy and wheat is not remunera-
tive and that they should be given a 
remunerative price, the Government 
decided to import 5 lakh tonnes of 
wheat. The Government claims that 
the wheat produced in India is much 
more than what is required in India 

. and the Government is exporting 
wheat and rice also, but, at the same 
time, t0 teach a lesson to the culti-
vators who claim a remunerative price 
for their produce, the Government 
decided to import 5 lakh tonnes of 
■wheat from America and other coun-
tries. I think, the Government has 
already imported it. To whose advant-
age is it? It is not to the advantage 
°'f the farmer; it i<? not to the advantage 
of the country as a whole. So, my 
submission is that so far as the Gov-
ernment’* import policy, the licensing

policy, ifl concerned, it is 'not only 
incorrect but it is harmful to the 
interest of the country also.

Further more, it is the Central Gov-
ernment which decides what are the 
items to be imported and what are 
the items to be exported. My submis-
sion is t'nat instead the Central Gov-
ernment should take the State Gov-
ernments also into confidence. 
The State Government also, after 
taking the confidence of the Central 
Government, can decide whether a 
certain item produced in a State is 
to be imported or to be exported.

The export polity and import poUcy 
is now being decided by the Central 
Government alone My suggestion is, 
instead of that, the Central Govren- 
ment should take the State Govern-
ments also into confidence and there-
after, it has to decide about issuing 
import licence. •

Everybody is expressing concern
about foreign exchage position.
Everybody seems to be concerned 
with foreign exchange. What i? to 
be done? We should not import un- 
necessarv things. But what are we 
seeing everywhere? W see almost al' 
people, at least 50 per cent of them, 
having imported wrist watches. On 
the roads, we find imported motor-
cars. We find people wearing im-
ported super-fine clothes. We rind 
people getting various other things 
from abroad. What does tbis mean? 
This can be prevented and foreign 
exchange can be conserved only by 
restricting, by checking or prohibiting 
import of unnecessary articles from 
outside.

With this suggestion, I conclude mv 
speech. { * •

MR. CHAIRMAN: Resolution mov-
ed;

‘‘Keeping in view the need to 
conserve foreign exchange, the 
interest o f ’ the nation, this House is
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of the opinion that the import policy 
o'f the Government be suitably re-
vised and further restrictions plac-

ed on the issue of licences.”

MR. MOOL CHAND DAGA, are 
you moving amendment? There are 
m«Aiy amendments here.

SHRI MOOL CHAND DAGA (Pa i): 
I beg to move:

That in the resolution,—

1 after} “conserve” insert—

“and earn” (1).

MR. CHAIRMAN: Mr. Chitta Basu.

SHRI CHITTA BASU: I beg to
move:

That in the resolution,—

for ‘‘further restrictions placed on 
the issue of licences,”

substitute “import liberalisation 
policy as pursued by the Govern-
ment be abandoned forthwith in 
the interest of self-reliance/’ (2).

MR. CHAIRMAN: Mr. Girdhari Lai 
Vyaa.
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frr^ffr % ^ n : r̂r ^ R 9 RT

y  T f̂ TT | ^  f t s i t  ^  ^ W I ? t
^  % fcpr fcpTT | eTTfa STSPF yt
«TT1R ^  SR q?R7r tT^% $̂r 5 H  fazn 
3tr^fa ?ftT3fa w r  
f'rH % , ^T ^ S T R fyt^ R yR  y t  TTFFTT 
^Tf|T[ I

^  t  ? m t  ^Rt
H><cfT g I

«Jt »jcT ^  s ft t  (q ie f f ) : s w t %  
m 1 m in 'Tlfd ®Ft f̂ nrfcT

.TOT̂ T 5t^R  ^TT

^  ^ 1̂ : ^ r  ^ r r
^  1 ^«IM ^  ^ fa  

fttm  T O t qfeft f , 515  imncT tit 
T??fi f  t Jt t t f  %w m m  
| ^ ^ t f ^ f a  

m^i »i^ ^ I Pî Tei ^T
^ a 'l yT y t VtfwVT *<cl ^  f̂ FT̂ T 
fa  U W  ŝti Sff%cT 'T’ lrl ^ I

w  ^  ^  ^  fenr | 1

T̂TT̂  ?ft^T fa  ^T i*<t̂ MV vHTRT 
+<’ii ^rrf^ 1 ^ r  ^ ffa^R W  Mls+d'̂ t
yr CT̂ Mld t t T  ^TfflT I ^rf ^R

^  ^tV ^  yr ^  ? r  
I  fa^npt fa  zt f̂ qr ^  | 1 

^ryT yTT̂ r ^ r r  f  fa  ^ t t^ r  
% tr t ^  ^ i+s ?r "̂)h % +k«i t^rr 
^R f̂ TT 'Jlldl ^ I f̂t ti<t<lT
^iz  f f^ r  +k h 1^ h  I  qr z w  f f ^ t  
•m <LTl̂ ,!<i«-'Fr qirr ^  q??H7T
?tk fâ RT ^  Wr«i> W ^TKTcR 
iMt ^  ki+HMld ^R ^  I  I ^ fa t  
^T T̂eT ^  y tf fa  ?̂T flr
fâ T ■̂1'Ji yt faepft ^iq^M+dl 
facPft ^ t li+ynld t o t  
faeTTt yr ^RRT -qlf̂ î  |

5fr ^rrt.^Tfr =#jft yr ^ r t
^ ^FT cî d-̂ ft t̂eft ^
f'JldH ^TT  ̂ f̂t ojgd T̂f fasr^Rpf^ |

| ^ fa t  f^ r ^ r t  t̂cft
-I  I ^  SR7R ?r T̂TTT ^  ff^T
+km1^m V’ffi  y^rr | 1
5^r ery fpff? *m  t , ^ r t  
7Ff!WRt yt frcf^ TOT ^rj^T I

5R1 cry q^r s^Fft^fNt
^T. *̂-Hld d^l efy fa ^ -

^  Tf T̂eff yt ?tW  ? 5^-
^  ?m r Tffw ferfer % fnq: 
far^r yt #f^ ft if srrnr | eft ^r ?rf
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% T f d«H l^5flr yr y rrr  qi^iT i
t t f f  y t st r t  ?rf« .

?yft?ftaft y t *ft ‘Pt t t t  q f  *rr i
*̂1% f?HT ^  ^Vd I ^
?pt  5T5®t ?r ?r^ r yr
^  | qfc W  ?T5# W t#'

?TT Jffezff ^
f jy  ^  i#*r i f ^ r  r̂ y f  r̂r ^r%
Pl'tif l̂d fTT *Ft % 3HtPTt
âFTtefrsft T̂t fcRT «TST f^TT | f% ^ 

fort W! %ir̂  '^ll dr-1di m*T
*TT ^  | I WTK 3 ^ t  
y t  ^TT ^t$cl ^ eft d d ^  ^ 3  
^ N ty r  % | i ^ n t
far? #  w t f  ^ t t t  ^  |
f^T% ^ r  ^  f^ rk  yt srer

i

trn^t wt t c t  jfrfa- ?fn: 
^fr *rf | ^

+iVm ^ for ^ r ?fl<i ^ 3  f̂TT -qlv>ii yr 
% f̂ id̂ > 'tiK0! j^r yrot 

*ii<ai *f fd^Td 'ti< ?ry 3/ l < 'iTrT'T 
rr^r#5f qnrr ^  i fM^ft *t?t

f̂t 'Tf -"Tl'va *f 5T I Tf
n f ^  <f̂ T ■d'̂  T̂T

'̂Ĵ ld 3dt ^hfr I

'Ml+d ^T% 'jft dO+l
^ferTR JpT T3T |, ^Tiwr ^  
5ft sm $\ |, ^ r  =r̂ rr w r r  | 
f^ F T  fy  ^  ^t ? n ^ w r  ^  
^ I ^  cRTTi ’WIH'M ^ ty  <+>«$)ci<, 
?rra fWtd ^  irwft^ %, ^  
?m ^t ? r r^ r  w f t € t |  i ^ : W r  
% »r^ ff t  «ft m ^ a w fe R T ^ t e r
ĉTT %ttK ^TTW fksft % ^  f̂t

^  t o  ?mmr ̂ i r  m  ^  ^
y^fiT y fe r  | i

16.00 hrs. . 7

■ ?nft ^ w r  % r̂r fy  ^  yr
^ NId fVî ll -*1 'MI f̂ RRT f̂ RTPTT ^T
-nm+iO jjc^r ^  I w r  i +ifdyr<T
^ Tfg- feTT I SRT ’Tf ? T W
^  t̂m- FTRT fte^T
"-hd 'Jll^ll I

flr ^  ^RT ^ t l^ d  ^ 
y^TT ^Nii ?ftr ^Hfd + <H % f^nr ^  
^  jftteT wfwznx qrt JTf I  5fhc
^ft ^ T T  dl Id cfm x y t  TTf ^ <H <1̂ -

^ I ?̂T dvnfd % ^  '*ft‘
TR*^t MIM P̂TT % ^1% ^ ^ ^ d
^fi f  I ^ r ^ T J I T W ^
|, ^ fffy  ij|i||d |̂cT W f t  ^ I
^T ^xtff w r  yr ^rnid I,
?lR>d 5TRT I < ̂T •sl'jfl'd ??1t

?n^r yr ^ t t^ t  ^ftt % ^  
5qr̂  ^ r  m  t  ?trh #  r̂r ^ r t  t  %  
q^tri ^rnr;  ̂ t̂r- n̂iTTn- srk ^  
WTTcT ^q- ^r ÎM,J|| eft T O
sfrvfl ^ n ,  l l̂d'̂ Y tl^Ndl ^  (d^Id 
yr ^ R T  f w  R̂TFTT I  I ^fTTR.
^ilf<iid^ qrf^ft yt yrq-ir %
f^T ^ f  T̂RITcT ^77n fr  W f  I

=1 Id ^ftr K ^td N +
^Tfl^r ^ y^t ^ 1% ^  fq^D iTST «c*im

% ^  cf,̂ | ifl'ujq
% ^ f̂ F" »Tf STidHi^ *PT
f'rts fĤ rr t̂ttt, ^rf-^f w ^ -', s t r -

^  »Tf-rT̂  =f Id Hd I ^ppft I ^r
^ m  z  t?:«jM +i{l y  f w  |CN * \
fy  vNid r®t><41 'Jiî  i

SHRI A. K. BALAN (Ottapalam); I  
support the Resolution introduced by 
Shri Ramanna Rai as the Resolution, 
is concerned with the national econo- 
of the country in general and thff 
economy of Kerala in particular. The
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economy of Kerala is mainly based on 
cash crops. Any fluctuation in it® 
price affectg the economy. And, Sir, 
import is the prime factor which ad-
versely affects the internal price. This 
is the case whether it is coconut oil 
or copra, cocoa, rubber or pepper. I 
understand that coconut oil was allow-
ed to be imported this year on the 
basis of Open General Licence issued 
in 1978. In 1978 itself the Kerala 
Government protested against this and 
the licences were then cancelled. Then 
an assurance was given by the Union 
Government that any further import 
would be allowed only after consulta-
tion with the Kerala Government. 
The present import is reported to be 
against the 1978 assurance given to 
Kerala. That the Centre had to hur-
riedly increase the import duty itself 
shows that it was not a well thought- 
cut step.

Now, recently I came to know 
certain things from a well-known 
newspaper in Malayalam, Mathxu- 
bhumi, in which they have stated 
that definitely the coconut oil price 
■will decrease or ccme down.

•“The three hundred tonnes of 
coconut oil with the label of indus. 
trial oil impored to Cochin from 
Singapore in a Russian ship has 
created an adverse impact in the oil 
market in Cochin.

The pi'ice of coconut oil which 
was Rs. 1175 two days ago has come 
down to Rs. 1140 on Friday.

It has been imported in the name 
of coconut acid oil for an Indore 
•based firm. For acid oil duty 
payable is much less. The import 
duty including surcharge payable 
would come to Bs. 165 per quintal 
whereas in the case of acid oil it is 
only Rs 35.

Last year, 1000 quintals of coco-
nut oil was imported!. This had 
created a lot of controversies' The 

Central Government had assured that

coconut oil would not be imported, 
iispite of that coconut oil has 
reached the land of coconuts in the 
name of industrial oil. It i3 rumour-
ed that the Indore based firm may 
hand over the imported oil to other 
firms which are manufacturing 

per day i|n Cochin.*
This is season of coconut oil. 25 

tonnes of coconut oil is available 
per day in Cochin.’ t
Thig is an important news-item which 
appeared in “Math^ubhumi,,. So, Sir, 
you will understand) that this affects 
the whole economy of Kerala, parti-
cularly the ordinary common people.

Sir, last year when Cocoa was allow-
ed to be imported two reasons have 
been ascribed to it. One was that 
Kerala cocoa contained fat. Second 
was that Kerala’s production was not 
enough to meet the requirements. 
Both these reasons have been proved 
to be baseless. It is now proved by 
internationally reputed agencies, that 
our cocoa is on a par with the best 
African cocoa. Our production is 
over 3400 tonnes which is more than 
our present need, that is, 1200 tonnes. 
Ai.d the production would increase 
year by year. Therefore, import of 
Cocoa should be totally banned. Even 
Cocoa should be totally banned. Even 
cocoa is only 1200 tonnes and we pro-
duce about 34s00 tonneF. yet the Gov- 
ernmet is importing this item. I want 
to know what the policy of the Gov-
ernment is and what the attitude of 
the Government is in this regard.

Last year, the Government has in-
curred a loss of one crore rupees by 
buying cocoa at Rs. 5.40 per kilogram 
from outside the country. This year 
we are giving a subsidy of Re. 1 per 
kilogram. We have already estab-
lished' the necessary dryers for cocoa. 
We would request the Centre to help 
us financia^y on all thse things and 
also give a subsidy to promote the 
export of cocoa.

Sir, in regard to import policy to-
wards natural rubber, I would like to 
point out that the import of rubber

f —1 1 ■ - 1 1 —1 1 ■ 11 ■ 1 "  1 —  ■ -
♦Original quotation in Ma’ ayalam.
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should be planned and coordinated in 
such a way that the cultivator gets a 
lair price so that he has the incentive 
to extend and develop rubber plan-
tation. This is essential to save for-
eign exchange. The only way for this 
is for the Union Government to fix 
the notified price of rubber at) Ha. 
1,500 per quintal.

Sir, you will notice that there is a 
crisis in Tea Industry. The crisis in 
tea industry is not confined to Kerala 
alone. Kerala has nearly 50 per cent 
of the total acreage in South India, 
nearly 10 per cent of the all-India 
acreage.

Tha State Government is not in a 
position to help the tea industry in 
any substantial way. So, we would 
suggest the following:—

(1) Export Promotion incentive 
may be given considering the fact 
that about Rs. 138 crores have been 
collected in the past as export duty.

(2) Excise duty may be abolished 
till the market picks up.

(3) A  crop diversification aid 
scheme may be introduced so that 
low grown and uneconomic tea areas 
ciould be coin verted into rubber or 
other suitable crops.

(4) Tea cultivation being essen-
tially an agricultural operation, in 
terest rate and fertiliser price may 
be adjusted as for general agricul-
ture.

Sir, there is also a crisis in hand- 
loom industry. The problem, of 
Handloom industry has been brought 
to tha notice of the Government al-
ready. I would like to suggest the 
following for your consideration.

(1) Yaita must be made available 
at reasonable price or raw cotton at 
subsidised rates.

(2) Assistance for starting the 7 
new Spinning mills In State;

(3) Aid in the matter of ‘ scales 
should be given for—

(a) Matching assistance for re-
bate f°r  period from 30 days to 
60 days;

(b) Fix a quota for the hand-
loom sector for requirements of 
textiles in Central Government 
Departments and Public Sec-
tor Undertakings; and

Cc) Export incentive.

, (4) Institutional aid for the con-
struction of modern showrooma

(5) Union subsidy for the housing 
of poor weavers.

(6) Matching assistance for the 
creation of a Welfare Fund for 
weavers.

Then, you may kindly see the crisis 
in cashew.nuts. Again, in the well 
known Malayalam newspaper, Math- 
rubhumi, it is stated:

‘ News item with the cap Lion Rs. 
70 crores worth if cashewnut lying 
unfold."

In Kerala’s f actor leg alcftie Us. 70 
crore worth of cashewnut are lying 
u'nsold. The reason is that the forei-
gn countries which are the tradi-
tional buyers are keeping away from 
the market.

According to a spokesman of the 
Cashew export development Council, 
the stiff competition in the inter-
national market has dealt a heavy
blow to Ishe cashewnut industry of 
Kerala.

Even the Soviet Union which used 
to buy 75 per cent of the India'.i 
Cashew is hesitating to buy it now.
Although they have a trade agree-
ment with India, they are not 
actively coming int0 the market.

♦Original quotation is Malayalam.



[Shri A. K. Balan]
The fact that the Indian Cashew 

is becoming costlier every year has 
also deterred these buyer countries 
from buying it.

In 1980, tb\2 price of cashewnut was 
Rs. 40.98 which went unpto Rs. 58.39 
in the next year. Although this has 
resulted in a decline in the export 
of Cashew, India has earned more 
money from the export of cashew.”

4 i5 ^ euisiou ° /

Another important point is . about 
thte Coir industry. As far as 
this industry is concerned, it is the 
wrong policy of the Government 
which has resulted in tke present 
crisis. '

The Mathrubhumi dated 7th March, 
1982, had editorially commented on 
the problems of Coir Industry as 
follows;

*“The entire coastal belt of Ke-
rala is under the shadow of starva-
tion. Thousands of families are 
facing miseries. The Government 
should take some emergency mea-
sures to save them.

, In the organised Coir sector alone 
there are about 1.75 lakhs of wor-
kers. The consequence of being 
thrown out of job of such a large 
number of workers is anybody’s 
guess. Even at the best of times 
they are semi-starved and compar-
ed to the wages prevailing in the 
other s/ectors, they are getting very 
low wages. They get work only 
for ten or fifteen days in a month. 
One cas easily guess their mister- 
able plight if they are thrown out 
of job.

The state paralysis in the Coir 
industry has affected not only the 
production of coir products but the 
procurement of coconut husk also. 
The Cooperative societies have al-

most suspended procurement of co-
conut husk dila to paucity of funds, 
If tenough coconuti husk is not pro-
cured during this season the coir 
industry will face shortage of raw 
materials after six months and 
this will result in acute unemploy-

ment. In short, the industry will 
not be able to get out of this 
vicious circle.”

This is the economic situation pre-
vailing in the State of Kerala. That 
is why, during the gerteral discus-
sion, Shri Arakal had stated that,the 
Centre is neglecting Kerala Sta'e. 
The economic situation there is wor-
sening Unemployment is increasing 
and the number of people below the 
poverty line is also increasing. This 
is the position with regard to eco-
nomic situation in Kerala.

The resolution before the Houses 
is very important, and I would 
urge upon the Minister to givte proper 
consideration to the points made by 
me.

**SHRI ERA MOHAN (Coimba-
tore); Hon. Mr. Chairman, on be-
half of D. M, K., I rise to make a 
few 'suggestions c**a the Resolution of 
my hon. friend Shri Ramanna Rai 
regarding the need for revising the 
import policy with a view to conser-
ving the foreign exchange in 
the interest of the nation. My hon. 
friend has drawn the attention of thte 
House at the most appropriate time 
when the foreign exchange reserves 
are depleting very fast. Our foreign 
exchange reserves amounted to Rs. 
5219 crores two years ago and today 
it has come down to Rs. 1200 crores. 
The primary reason for this steep 
decline in our foreign exchange reser-
ves that during 1980-81 the imports- 
had gone up by 38.4 per cent and the 
imports are steadily going up year 
after year. At the same time, the ex-
p o r t  have declined proportionately.

Import Policy (Res.) 41GMARCH 12, 1982

♦Original quotation in Malayalam. 
**The Original speech wa3 delivered fti Tamil.'
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To giv6 an exempfe in 19S0-S1 our 
exports to Britain were of the value 
of Rs, 427 crores an^ the impo.ts 
from Britain in that year were Rs. 
S25 crores To be exact, the imports 
were of the value of Rs. 825.0 crorcs 
and the expoits Rs. 427.76 crorzs. If 
this is the trend the inevitable conse-
quence will be fall in our foreign ex-
change reserves.

How have the imports increased? 
Soda ash is not a high-technology 
item. We are manufacturing 
ash indigenously which meet the en-
tire demand. While we have on hand 
stocks of 80,000 tonnes of soda ash, 
we have imported from Bulgaria soda 
ash to the tun'a of 60,000 tonnes. 
I do not think that there is any 
serious economic policy involved in 
the import of soda ash. Similarly, 
with the help of foreign collaboration 
We are manufacturing within the 
country high quality insulators. But, 
unfortunately, the Central Electricity 
Authority has directed the State 
Electricity Boards to use only im-
ported insulators, as if our insulators 
are worthless though they are manu-
factured with the technical know of 
the country from which they are now 
sought to be imported. As a conse- 
qnence of this, one big unit by name 
W.S. Insulators near Madras is closed 
because of unsold stocks in the hand. 
Similarly, without encouraging the 
indigenous efforts in manufacturing 
standard quality anodes, the Engi-
neers India are insisting on the im-
port of anodes. How do you expect 
the conntry to make industrial 
advance in such a climate of disin-
centive, besides loss of valuable 
foreign exchange?

Just because we have received aid 
from International Development 
Agency, we need not import un-
wanted machinery from abroad. But 
this has happened in our country. So 
•many items of sophisticated plant 
■and machinery have been imported 
under IDA credit and they are get-
ting rusted in the Regional Electri-
city Boards. I suggest that the Gov-
ernment of India should constitute a

Committee to go around the Regional 
Electricity Boards and report to the 
Government the value of such im-
ported equipment lying idle in these 
Regional Electricity Boards.

Just because I have enumerated 
instances of unwanted imports, it does 
not mean that I am totally against 
imports. We are a developing coun-
try and in order to keep pace with 
the developed countries we have to 
import machinery and equipment. 
Then only we will be able to aug-
ment our production. Then only we 
will be able to industrially advance, 
resulting in the generation of more 
employment opportunities. Without 
industrial self-sufficiency, we cannot 
think of having self-sustaining econo-
my. We should ensure the import of 
much needed equipment and machi-
nery for such industrial advancement. 
For example, in my constituency 
Coimbatore there are 105 textile mills 
in which the plant and machinery are 
more than 50, 60 years old; they are 
outmoded and outdated. These textile 
mills need urgently modernisation, 
without which we cannot augment of 
cloth production. We should restrict 
our imports to such items of machi-
nery.

Without trying to reduce the im-
ports, we have t0 match the imports 
with exports. We have to find out 
ways and means to augment our ex-
ports. For example, in 1980 India 
was meeting 68 per cent turmeric 
requirement of the world. In 1981, 
it came down t0 50 per cent. We have 
to analyse the reason for this 18 per 
cent fall in the export of turmeric in 
order that the import of much needed 
equipment is not affected by the de-
cline in export. Tamilnadu has more 
than 60 per cent share in the total 
export of leather products from our 
country. Today there is a steep decline 
in the export of leather products. That 
is probably due to our failure in com-
ing up to the fashion expectations o f 
world market for leather products. 
Similarly, our major foreign exchange 
earner, tea has fallen in the world

3967 LS—14
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market. We were exporting hundreds 
of crores worth handloom fabrics 
from our country and Tamil -̂ TTadu 
had a major share. But even here 
there is a decline in the export of 
handloom fabrics. Here also it is due 
to the fact that we are not keeping 
up with the mod changes taking place 
everywhere in the dress material. As 
if this is not enough^ the Central 
Government has banned the export of 
sandalwood and in Tamil Nadu 
sandalwood worth crores and crores 
o f rupees is stagnating. I should say 
that sandalwoodr logs are getting 
moth-eaten. Since there is this an on 
export, it has resulted in large- 
scale felling of sandalwood trees for 
smuggling purposes. The State Gov-
ernment in Tamil Nadu is not only 
callous towards such large scale 
blackmarketting and smuggling of 
sandalwood logs but is in fact in 
league with such anti-social elements 
for the aggrandisement of ruling 
party in the State of Tamilnadu. T 
suggest that the Government of India 
should lift the ban on sandalwood 
so that the nation does not lose 
valuable foreign exchange.

India is a peninsular State, sur-
rounded by seas on three sides. We 
have a long coastline. We have 
abundant marine wealth which has 
not yet been exploited in full. We 
have prawns and such other delica-
cies in our seas. We should multiply 
our exports of marine wealth. We 
will be able to earn hundreds of crores 
of foreigVi exchange by augmenting 
the exports of marine wealth. We 
should set up cold-storage plants on 
the coastal towns. We should have 
more fishing ports. We should have 
more mechanised boats to go deep in-
to the sea for enhanching the catch. 
We have t0 set up modern packaging 
units so that the fish does not get 
spoiled.

We are importing machinery from 
'abroad. Similarly there is demand ih 
foreign countries for our machines. 
In Coimbatore we have more than 
300 foundries which have got orders

from many foreign countries. Tht?^ 
are not able to execute these orders 
because of the lack of infrastructure 
facilities. Adequate supplies of pig 
iron, coking coal etc. are not avail-
able. There is constant paucity of 
power. The Government of India 
should ensure the availability of raw 
materials and other infrastructure- 
facilities so that the export of engi-
neering goods can pick up. From 
Tamil Nadu we were exporting chil-
lies and earning crores of rupees in 
foreign exchange. During the past 
four years there is a decline in the' 
export of chillies. We are losing ex-
port market in sugar, in tea, in carda-
mom and jn leather products. China 
has taken our place in the export o f 
turmeric. This declining trend irr 
exports should be arrested forthwith.

By restricting imports,-we are not 
going to strengthen the industrial 
base of our country. We may lose 
foreign exchange in the imports o f  
machines etc. But that should be 
compensated by paying attention to 
the exports from our country The- 
imports should not become an alibr 
for the falling foreign exchange re-
serves. We cannot develop fast with-
out the help of sophisticated machi-
nery. But we should lay greater 
emphasis on the exports and earn the 
required froeign exchange for import-
ing plant and machinery.

With these words I conclude my 
speech.

SHRI CHITTA BASU (Barasat): I 
rise to support the principles under-
lining the resolution moved by m y 
esteemed friend, Mr. M. Ramanna 
Rai. I thank him very much for rais-
ing this issue which has given us an 
opportunity to discuss the entire 
gamut of export-import policy of the 
country.

It is necessary for the House to  
know the magnitude of the defic:t of 
the foreign trade we are facing today..

I d0 not like to go into the .iungle 
of statistics, but the little information 
which it is necessary to know would 
lead any of us, any patriotic citizen



of our country, to the very big prob-
lems which our nation faces today.

According to the latest provisional 
data available, India’s overall exports 
during 1980-81 were of the order of 
Rs. 6,700 crores, which shows an in-
crease of only 4 per cent over the final 
figure of Rs. 6,458 crores in 1979-80. 
There has been only an increase of
4 per cent from that of 1979-80 But, 
on the other hand the imports during 
1980-81 stand at a total of Rs. j 2,--68 
crores and they have registered a rise 
of 38 per cent over the previous year. 
Thus the rise in imports was only of 
the order of 4 per- cent while the 
rise in imports was of the order of 
38 per cent. As a result of this dis-
proportion there has been a major 
drain. The deficit of India’s foreign 
trade rose sharply from 1,088 crores 
in 1978-79 to Rs. 2,563 crores in 1979-
80 and it further rose to Rs. 5,757 
crores in 1950-81. Now, it is natural 
that we would be interested to know 
what would be the position in 1981-
82. The exports are likely to cross 
the Rs. 7,900 crore marks in 1981-82 
though the target was Rs. 8.400 crores 
It was expected that exports will im-
prove during the year 1981-82. Bue 
even in that respect, as the provi-
sional data available with me show—
I do not have all the data—the target 
of Rs. 8,400 crores has not been reach-
ed and cannot be reached. There-
fore, the drain of foreign exchange in 
foreign trade has become a pheno-
menon of our nationaT''®eonomy.

I know that the Government is not 
unaware of it. I have the pleasure 
of quoting my young friend the hon. 
Minister who recently made the point 
known to the nation It. is a danger-
ous trend. I may be allowed to quote 
him. I quote: —

'The growth rate of India’s ex-
port in the last two years had been
relatively much less than the rise
in im ports” .

He is perfectly correct. According to 
the available data, India’s exporfs
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and imports during 1980-81 amounted 
to Rs. 6,700 crores an^ Rs. 12,484 
crores respectively leaving a trade 
gap of Rs. 5,775 crores. I thank him.
I congratulate him because he has 
placed the question squarely before 
the nation. He has not concealed it, 
which of course, sometimes, has been 
a device on the part of the Govern-
ment. These very stark realities have 
been made known by the hon. Min-
ister. There, I quite appreciate that 
they have a sincerity to the extent of 
taking the people into confidence. 
Thig is an important trend, I should 
say.

The question having faced this 
kind of a danger—I would call it a 
danger, danger not to a particular 
Party j but danger to the nation itself— 
whoever might be on the other side, 
it is a danger for the national eco-
nomy: and now the Government 
wants to improve the exports. As a 
matter of fact, the main thrust of the 
economic policy of the Government 
today is export oriented: Export and
live; if you do not export, you perish. 
There are various dangers inherent 
in this policy of -export or perish’ . 
This export-oriented policy which 
has been imposed on the country has 
its dangerous repercussions and would 
prove a disaster To promote export, 
concessions after concessions are be-
ing given to the exporters. These 
exporters naturally belong to large 
industrial houses, because the share 
of export in the public sector is very 
very limited. Reliance for export 
promotion is being placed more and 
more on the big industrial houses. 
But they are not doing what is ex-
pected of them. My grouse is not 
that you should not export. My 
point is, the concessions and benefits 
you are giving, are going against you. 
They are not doing their job. Exports 
are not improving. Otherwise, how 
does the trade gap increase every 
year? La/ us understand the nature 
of the host concessions. These
really do not relate to certain finan-
cial concessions. This involves policy
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dilution so far as the nation is con-
cerned. Take production. Now Gov-
ernment has decided that production 
for export will be kept outside the 
licensed csqpacity for any industrial 
undertaking. Secondlyj favourable 

I, consideration is given to applications 
for expansion of industrial units on the 
basis of their export performance. 
According to Tandon1 panel’s recom- 
mendation^ already they are allowed 
automatic growth of capacity. Addi-
tional facilities have been griven for 
hundred per cent export units. The 
MRTP Act has been amended, there-
by diluting the very principle of the 
Government to prevent concentration 
of weaHh in the hands of a few. To 
our great agony, the Industrial Policy 
Resolution has also been subsequently 
am diulated. These are -certain ins-
tances whcih I have quoted in order 
to show that for improving imports, 
you have not only limited yourself to 
granting certain financial or tax con-
cessions, but you hav* alco indulged 
in dilution oc the national policy. If 
you look at the budget which has 
been presented this year, it also pro-
vides a host of concessions for export 
promotion as for example, increase in 
Government trade promotion expendi- 
tura; tax exemption for 25 per cent of 
the profits earned on foreign projects 
and construction; tax relie*f in relation 
to investment for addition to the ex-
port turnover of individual firms; per-
mission given to units in free trade 
zones t0 sell 25 per cent of their pro-
duction in the home market. Levy on 
luxurv hotels has been abolished. It 
appears that you were not satisfied 
with this host of concessions. Subse-
quently, they demanded more conces-
sion and you have granted them those 
concessions. You have offered Rs. 500 
crores as export subsidy. Therefore, 
you have gone all the way to give 
concession^ after concessions for ex-
port promotion. But in spite of that, 
the result is not encouraging. Rather 
imports are increasing and exportg are 
decreasing in' terms of value. Othjer- 
wise, why should there be a gap? The

policy 0f export promotion has not 
yielded the desired result although 
you are pursuing; the same policy. 
The major stress or the principal 
stress should be given on import subs-
titution. Unless you lay emphasis on 
import substitution, this problem can-
not be solved. My grouse against the 
Government is that it has already 
slackened the process of import subs-
titution. Rather it l s going to be given 
a good-bye. You have decided as a 
policy to give good-bye to import 
substitution. Rather you are for im-
port liberalisation. "Let us take some 
examples. Between 1978-79 and 1980-
81 import of edible oil has increased 
from Rs. 537 croreg to Rs. 700 crores.

PROF. N. G_ RANGA; You cannot 
help that.

SHRI CHITTA BASU: It is all 
rirjht but do not 'follow the disas-
trous way. Import of fertiliser has 
increased from Rs. 472 crores to Rs. 
872 crores.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): What
is your objection to that? These are 
inputs.

SHRI CHITTA BASU; My objec-
tion is fhaT you should have increas-
ed the production of edible oil. More 
fertiliser should have been produced 
in the country. TheSe are essential 
inputs. But you are neither increas-
ing the production capacity 0f  these 
inputs nor utilising the installed capa-
city fully. Therefore, you have no al-
ternative but to rely on more and 
more import. You know the con-
sequences of more and more 
import and that I need not tell 
you. Therefore, the import substitu-
tion or rather the process of enlarg-
ing the area of domestic production 
in the crucial sectors is not properly 
taken care of. On the other hand, 
import of certain unnecessary items is 
resorted to Jiko wheat. The import 
of wheat this year when there was a 
bumber crop of wheat, costs the ex-
chequer Rs. 333 crores. You have de-
cided to import edible oil from spot



markets in1 USA, Brazil, Europe, 
Canada, Malaya. It cost us Rs. 328 
crores. We took sugar from the 
United Kingdom, on which we spent 
Rs. 105 crores. We have imported 
cement of the order of Rs. 7l crores. 
It adds up to Rs. 840 crores. This 
cou’ d have been avoided. How? If 
we had adopted a policy of providing 
price support of Rs. 150 per quintal 
for wheat, there would have been no 
necessity of importing wheat. If we 
increase the capacity of the cement 
units, we can very well do away with 
the import 0f cement. There a^e 
various other methods. According to 
me, <he emphasis should be on the 
increase of the capacity of the 
internal or domestic production.

On the other hand, you have gliven 
more and more cash assistance. The 
main point ig that the import substi-
tution was only Rs. 10.4 crores in 
1969; it went up to Rs. 12.3 crores in 

1970 and Rs. 24.2 crores in 1971 So. 
the resort to import substitution has 
been a very negligible amount. At 
the same time, y0u have given more 
and more cash assistance for export. 
For example, in 1975-76 it wag Rs. 136 
crores; in 1976-77 Rs. 220 crores; in' 
1977-78 Rs. 311 crores; in 1978-79 
Rs, 381 crores and 1979-80 more than 
Rs. 500 crores. So) import substitu-
tion has taken today a back seat, 
whereas it Should have been given 
th* utmost emphasis to meet the cri-
sis that has engulfed us. The entire 
policy is t0 do away with import subs-
titution and that, I am sorry to say, 
is at the bidding of the International 
Monetary Fund.

Let me quote from Stock Appraisal 
of the IMF and their proposed deci-
sion ;

"During the second half of 1978 
successive steps were taken to 
liberalise import restrictions.”

—this is not what I say—
“culminating in the major libera-

lisation implemented in 1978-79.”
Then they go on to say:

“There will be necessary comple-
ments of other policies, aimed at
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achieving greater levels of efficiency 
of economy and strengthening com-
petition, while also being beneficial 
to growth and, ultimately, the 
balance of payments.”

MR. CHAIRMAN: Did you say that 
it continued from 1978-79?

SHRI CHITTA BASU: Bi this
context, the Stock Appraisal stresses 
“the Authority’s statement”—do you 
know which is the “Authority” here? 
It is the Government of India—

“the Authority’s statement that 
the import policy for 1982-83 and 
1983-84 will contain significant 
steps aimed at liberalising ̂ imports.” 
Sir, is it clear to you no\fr?

MR. CHAIRMAN: What I w a n t/o  
know is whether it is clear to youy

y

SHRI CHITTA BASU; It is as clear 
as day light. They have not only 
pursued a policy of import liberalisa-
tion in the past, but they have givefti 
a commitment to the International 
Monetary Fund to further liberalise it, 
not only for the current year, but 
also for 1983-84 and 1984-85, a9 shown 
by the IMF documents.

Therefore, my main point is that 
the Government is set On all import 
liberalisation policy, which is disast-
rous. According to Government’s 
policy, they want to bid good-bye to 
import substitution and rely more and 
more on export and bo  the entire 
economy is geared for exports. There-
fore, in my amendment I have sug-
gested that this very policy thrust 
should be rejected, should be aban-
doned, and then only it would be 
possible for the Government to take 
other radical measures, which can 
ultimately enable us to wipe out the 
existing gap, so that it will not be 
necessary for us to face that kind of 
danger in the future.
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SHRI SHIVRAJ V. PATIL; Sir, I 
would like to theAik the hon. Member 
for bringing this Resolution before the 
House. This ,Jias provided all the 
members with an opportunity to dis-
cuss several aspects relating t0 the 
policy, which is followed by this
Government, with regard to import 
and export.

This matter will come up for dis-
cussion before the House within a 
few days, when the import policy will 
be declared by the Government. What 
I am saying today has nothing to do 
with the import policy, which will 
be declared after some days. I will 
be restricting myself to the import 
policy that is at present followed by 
the Government, ahd certain other 
points, winch are made by the hon. 
Members over here.

Why do we import? What is the 
philosophy behind the policy which 
we have adopted with respect to 
imports? The philosophy beind this 
import policy is to provide the essen-
tial inputs. I was a little surprised to 
hear Shri Chitta Basu taking objec-
tion to the import of fertilizers and 
steel. These are essential ingre-
dients . . .

SHRI CHITTA BASU; Why don’t 
you produce them yourself?

SHRI SHIVRAJ V. PATIL: . . . 
necessary for producing more of food- 
gTains, more of machinery, instru-
ments and tools necessary for us i’-i 
this country. Now it is forgotten that 
if we have less of fertilizers and 
steel, we would have less °f food- 
grains, machinery, tools, and instru-
ments necessary for producing more, 
which will be required for consump-
tion in our country.

SHRI CHITTA BASU; Why do you 
not produce yourself?

SHRI SHIVRAJ V. PATIL; We 
import t0 strengthen production it-
self. It has to be borne in mfcid. 
There are countries In the world

which are importing a lot of things. 
They are not importing the consumer 
goods but they are importing the 
raw material. Import of raw material 
is Necessary for production itself. Will 
the hon. Member ask the Government 
not to import the inputs, the raw 
material for increasing the produc-
tion?

Fortunately for u$ we produce lot 
of iron ore. But JapaVi is a cOun+ry 
which imports iron ore. Will it be 
right for anybody in Japan to stand 
up and say that Japan should not 
import iron ore? That would be 
advis?.ig in a manner which is not 
going to be helpful to that country. 
The same is applicable to us nlso. 
We import t0 enable fuller utilisa-
tion of available capacities. Fortuna-
tely for our country it has been pos-
sible for us t0 establish a certain 
amount of capacity to produce. The 
problem before Us to-day is to utilise 
that capacity and that capacity ca*n 
be utilised by having efficient hands 
to work in the industries and facto-
ries, by having requisite quantity of 
raw materials t0 produce more. For 
that purpose we import. Certain 
consumer goods can be imported. But 
instead of importing consumer goods 
we import certain things, certain 
parts. We assemble them. We produce 
the things here. We will not be re-
quired to import the finished goods 
from outside. We do so to provide 
impetus to export. That is the princi-
ple followed. A*nd the hon. Member 
has taken objection to that.

The hon. Member’s objection is to 
the cash compensation. He 3ees a 
kind of design behind the cash 
compensation inflicted on Ug by IMF. 
Well, it will be too far fatched. The 
principle of cash compensation is 
provided in the Budget. Immediately 
after that you say that it was done 
at the instance of the IMF. it would 
be very wrong to say that. There is 
nothfrig of that kind. There is no 
relation of that kind between the 
two things. We import to get sophisti-



cated technology and modern 
machines. The world is moving , fast 
■■sAid fast and very fast. It would be 
necessary to produce sophisticated 
■things in our country also. But it 
would be wrong to start from the 
scratch itself, from the raw material 
Itself, instead of taking advantage of 
the sophisticated technology that has 
already developed in the outside 
■world, instead of importing it and 
Improving upon it and making use of 
"it. If you want to start from the 
'beginning, we would be far behind 
‘the world. That we do not wa’nt to 
ido. We want to catch up with the 
world. We want to go that far and 
for that purpose it i’s necessary to 
import the technology, the sophisti- 
-cated machines. We would be doing 
that. Sometimes it becomes necessary 
"to import certain things which are 
consumed by our people to keep a 
sort of balance. Now, if the sugar is 
not there, sugar production has gone 
down because of the wrong policy 
followed by the previous Govern-
ment; if the dual pricing policy is 
given up, the sugar cane is not pro-
duced. If the sugar cane is not pro~ 
duced, there is scarcity of sugar. If 
■scarcity of 'sugar is there and the 
people are suffering and the sugar is 
available in the world market at a 
cheaper price, it would be Necessary 
"to import it, to keep a sort of level.

Wheat sometimes has to be im-
ported t0 keep the level of the price 
at certain point. It does not mean 
that we have given ug the idea of 
■giving impetus to wheat and sugar 
cane productions. The results are 
knowVi this year. The results are 
quite known. We have enough sugar— 
not only enough but we have enough 
to export also. That js the position.

17 00 hrs. _

Because of the dual pricing policy 
being followed by the present Gov-
ernment, the production is more. Now, 
•we have enough of rice also. We can 
export rice also as the quantity of 
rice is more. That is the policy fol-
low ed’by us. That does not mean that
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We are relying more for all these 
things c*i imports. It ia wrong W say 
that. That is not our principle.

What kind of material we are im-
porting? We are importing raw mate-
rials; we are importing components 
and capital goods; we are importing 
fertilizers; we are importing metals 
including steel; we are importing 
cement and edible oil. It is necessary 
to know that all these items, or all 
these commodities are required for 
increasing the production itself. Now, 
how much of POL, that is, petrol, oil 
and lubricant was imported by us? 
In 1979-80, the percentage of import 
of this item to the total import was 
36. I would like to emphasise this 
point. The percentage of POL im-
port to the total import was 36%. In
1980-81, it was 45%. In April, 1980, 
it was 41%. In September, 1981, it 
was 41 per ceAit. This is a very^ 
important thing which has to be borne 
by us in mind. Here, this is an item 
which is required by us to increase 
the production in the agricultural 
field, to keep the buses and traVisnort 
system moving and to keep the fac-
tories moving. All these thi*ngs would 
be done by importing this kind of 
item Can be any advice given by the 
hon. Member that, this should not be 
imoorted? If we do not import these 
things, we do not produce, and if we 
do not produce, we would be more 
dependent 0*7 others for consumer 
goods. Now, I come to the machinery 
and the transport equipments. The 
percentage is 15 in 1979-80. In 1980-
81, it was 13 per cc’.it; in Aoril, it was 
15 per cent and in September, it was
12 per cent.. Now, Iron and Steel. It 
was 9 per cent to the total import in
1979-80. It was 6 per cent in 1980-81. In . 
April, it was 6 per cent and Septem-
ber, it was 8 per cent. Now, Food 
articles. This is the article which 
we have purchased and so manv 
hon. Members have taken objection to 
the import of coconut a*nd all those
things. I will come to that later The 
food article was 7 per cent to the total 
import in 1979-80. It was 5 per cent H
1980-81. In April, 1980, it was 8 per
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cent and in September, 1981, it was 4 
per cent. Now, Fertilizers. It was 
in the order of 5 per cent, 5 per cent,
5 per cent and 5 per cent. Precious 
and semi-precious stones—4 per cent, 
3 per cent, 3 per ceht and 3 per cent. 
The total share of all these six com-
modities alone, was 76 per cent in.
1979-80. In 1980-81, it was 77 per 
cent. In April, it was 79 per cent and 
in September, it was 73 per cent. The 
other things are also imported in 
order to give an impetus to production 
and to meet the pressing needs of 
society These are the things: If these 
things are imported in this fashion, I 
think, it would be wrong to say that 
these things should not have been 
imported and it was not necessary 
for importing these things.

I have just given some of the items 
Or commodities which were imported 
and not all the items. And I have 
given the percentage to the total 
imports. I have given the list of items 
which show that 90 per cent of the 
total import is of raw materials, com-
ponents and capital goods, petroleum 
and petroleum products, fertilizers, 
metals including steel, cement and 
edible oil. What is to be seen in this 
respect is: we are not importing 
cosmetics; we are hot importing 
clothes; we are not importing motor 
cars; we are not importing refrigera-
tors; we are not importing cassetes; 
we are not importing such luxury 
goods or goods without which we can 
live a happy and comfortable life 
also. The goods which are imported 
are for givihg impetus to the pro-
duction. '

There was a charge levelled by 
some of the hon. members, but I would 
say, not very strongly but half-
heartedly, realising in their heart of 
heart that what they are saying is not 
go:*ig to cut any ice and it ig not 
going to be convincing to themselves 
also. The charge levelled was that 
we are following a very liberal 
import policy. What kind of policy 
are we following? We are not fOllow-
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Lng a restrictive import policy; we 
are hot following a liberal policy. 
Ours is a pragmatic policy; ours is a 
policy which helps ourselves. As far 
as the luxurious goods are concerned, 
we will be very retrictive; we wilt 
be very stringent and we will be 
very very careful. As far as consu-
mer goods are concrened, only when 
it is necessary and only when we 
would not be able to do without them- 
or only when it becomes necessary 
to see that certain things do not 
happen, we will be resorting to import 
of them. As far as the machinery, 
the steel, the inputs, the sophisticated 
technology is concerned, I think, it 
would be in our interest to get those 
thing's also in our country if thope 
things are not available in our coun-
try, if those things cannot be pro-
duced here. Instead of waiting for a 
long time and then producing them 
and then trying t0 catch up with the 
world, if we import those things and 
start producing them, not stopping 
them but tryftig to improve upon the 
technology which we have imported, 
trying to improve upon the machinery 
which we have imported, that will 
hlep our economy and that will help- 
our development. This is a kind of 
philosophy; that is a kind of policy 
which lies behind the import system 
which we have developed in our 
country for these years.

There is a trade gap. They sav 
that a trade gap is a dangerous thing. 
Well, we would not like to have a 
trade gap. The trade gap is not 
something about which we can be 
happy. Of course, the trade 'gap 
should not be there. To the extent 
possible, we should bridge that trade 
gap. But why is there that trade gap? 
Let us understated why there is a 
trade gap. Is the trade gap created 
because of the import of luxurious 
goods? The trade gap is there because 
of certain things which We have to 
import, without which we cannot do. 
When we import thOse things, the 
trade gap increases. The pertoleurrr 
products, the petroleum itself, the
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fertilizers, the cement, the Bteel,
these are the things which we
require, aMd if we do not import 
them, we will be suffering more. So, 
the trade gap is there because of the 
import of petroleum products.

I have just told you as to what is 
the percentage of the import of POL 
to the total imports. I was told that 
about 70—75 per cent of our foreign 
exchange is utilised in this import. If 
that is the position, can we blame 
anybody? Can we blame the Govern-
ment for that? Ycu would ask us as 
to how we will overcome this diffi-
culty. It is a legitimate question you 
would be asking us. And the answer 
is; We are trying to produce more 
petroleum products in our country. 
You will be happy to khow that this 
year the increase in the pertoleum 
products is about 50 per cent more 
than what we did last year. It is 
v?ry hs'^tening to note th-at. This is 
the method we have followed. It is 
not that the petrol and petroleum 
products have to be imported from 
outside forever and we are bound by 
the import of all those things. That 
is not the policy. The Government is 
following a policy of investing more, 
substituting more netroleum products 
And fortunately for us, at places we 
have struck oil and we have been 
able to produce more. We feel con-
fident that as time passes and, within 
a short time, may be within a very 
short time, we would be able to over-
come this difficulty.

The production of cement is goinr; 
up. We would like t0 establish 
factories over here now.

Edible oil is something which has 
arrested the attention of agriculturists 
and the scientists also. We would be 
producing new strains of oil-producing 
grains and we would be producing

more edible oil also. That would be 
necessary. It would be cruel on our 
part and, therefore, it would not be 
possible for us to ask the people tO‘ 
go even without oil also. If it is 
necessary, we import it. If it is not 
necessary, we will not be importing it.

The import gap hag increased be-
cause of two more reasons. One is 
that the prices in the rest of the- 
world itself have gone up. We are in- 
no way re^ponsizle for the increase 
in prices in the rest of the world. 
We do not have the mechanism and 
we do not have the instrument of 
controlling world prices as such. 
When the world prices go up, they 
are bound to affect us also. If our 
industry is progressing very well,-
import is going to be more also.

tI
S

You would be surprised and happy 
to know about our growth rate. We 
can tell the world today that our 
growth rate is 8%. The growth rate 
is very substantial when compared 
to the corresponding period of the 
last two years. We have produced 
8% more.

I have placed before the hon  ̂
House the reasons for it and the 
method which we would like to f°l" 
low to reduce that gap also. At the 
same time, we would like to produce 
more and we would like to export 
also whenever it is possible and simul-
taneously we would be very careful 
in importing also. Not that we will 
be indiscreet in importing things 
which are there already with us. That 
is the position.

I come to certain points which 
were raised by hon. Members. One 
was about the coconut oil. Import o f  
coconut oil is canalysed through 
State Trading Corporation and the
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: State Trading Corporation has not 
. made imports in the last three 
years. Only very limited import 

.is  allowed for export production. 
About 30,000 metric tonnes wa£ 
imported in the year, 1980-81. It is 

'"based on policy interpretation of some 
private parties. But the position has 
.been rectified in the import policy.

This matter has come before this 
hon. Hous0 many a tme. The diffi-
culty was that the import of coconut
oil was canalysed and there were 

.some private parties who had licences 
wit'h them and they had put orders 
and all those things. They want to

• the Supreme Court and they got the 
•Orders from the Supreme Court and 
under the Orders given by the Sup-
reme Court, they are importing.

i
Now, after that, the difference was

■ that edible oil will be imported by 
the State Trading Corporation. That 
was the Order. They say that edible 

. oil can be imported.

But there is coconut oil. It is not 
used for purposes ol preparation of 
some food material and for eating 
purposes. If coconut oil is used for 
some other purposes, then, we would 
be importing edible oils. The case 
was decided and they could get the 

'Order from the Supreme Court Oil 
is coming. That loophole is plugged 
afterwards, saying that edible oil and 
any other kind of oil also will be 
imported by the State Trading Cor-
poration. So, it would be wrong to 
say that the Government is responsi-
ble for tfiis kind of thing.

As far as rubber is concerned, the 
demand in the country is 1.8 lakh 
metric tonnes. Now, the indigenous 
production of rubber is 1.5 lakh metric 
tonnes. Now, there 4s a gap in the 
demand and the supply*. That gap is 
met through imports through the 
■S.T.C. If you do not import rubber.

the industries suffer. We would not 
like the industries to suffer. If we 
have sufficient rubber available here, 
we would certainly make us* of it. 
If the rubber is not there, I hope 
that the 'non. Members will agree with 
me that,, to keep the whee]s of the 
industry moving, it would be neces-
sary for us to import the rubber.

SHRI S. A. DORAI SEBASTIAN 
(Karur): There are lots of areas
which have not been found utilised 
in production of rubber. For exam-
ple, in Kerala State, there are lots of 
places which are not covered so far. 
Government should pay some atten-
tion to grow more rubber in the areas 
which have not yet been covered.

SHRI SHIVRAJ V. PATIL: We
would certainly take steps to increase 
the production of rubber

As far as cocoa is concerned, I am 
told, it is canalised since July 19ft0. 
Since that date, only 75 metric tonnes 
have been imported by the canalising 
agency, namely, the S.T.C. When the 
problem of using the local cocoa came 
up, I was told, that it could not pass 
the test. That was sent to the Re-
search Institute and it said that the 
acidity in the cocoa is more and so, 
it would be injurious t0 the health if 
it is used in chocolate or such other 
things These are reports given by 
the scientists. We have to believe 
the reports given by the scientists./

SHRI M. RAMANNA RAI: Has the 
Government come across any other 
report about the cocoa crops in this 
country?

SHRI SHIVRAJ V, PATIL: If they 
are available, we would certainly hope 
to use them. But, if the cocoa were 
to be used in chocolate, it will be 
necessary for us to test it. But, if 
the' laboratory report says that it can-
not be used, should we rely upon the 
report given by the scientists or by



4he laboratories? Or shall we rely 
upon the statements of producers of 
cocoa? TViat would be the question 

,ibefore us. All I can say now is that 
;if it is necessary t0 examine it, it 
ican be examined again. The question 
3s: can we allow that in such a situa-
tion? This is not a question of import 
but a question of export. Coming to 
casfaewnut, we have a lot of cashewnut 

' here. We are trying to export it. 
Fortunately, we have been able to 
overcome this difficulty also. The pro-

cess ° f  export has already started. We 
have received letters from the cashew 
producers saying that they are happy 
about the arrangements made. We 
have not given up the policy of self-
reliance or import substitution. It is, 
“therefore, wrong to say that we have 
■given up the policy of self-reliance 
and import substitution. We have 
•now become self-reliant in so many 
fields. The process is on and we would 
•certainly be doing all that is possible 
■and necessary to be self-reliant..

S H R I G. M. B A N A T W A L L A  (P o n -
-nani): Pragmatic approach?

SHRI SHIVRAJ V. PATIL: We 
help ourselves. It is a helpful approach 

•* and it is not a restrictive approach or 
a dogmatic approach

SHRI G. M. BANATWALLA; But, 
Kerala suffers.

SHRI SHIVRAJ V. PATIL; Sir, the 
policy which is followed by this Gov-
ernment is a very discreet policy—it 
is not indiscreet; it is practical; it is 
■helpful; it is useful and it is enlighte-
ned.

i SHRI RAVINDRA VERMA (Bom-
b a y  North): Too many adjectives are 
to hide the nakedness and ugliness.

SHRI SHIVRAJ V. PATIL; Sir, all 
our friends would agree with me that 
if we have to grow and prosper, we
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cannot grow and prosper by stopping: 
the work; we cannot grow and pros-
per by being narrow-minded; we can-
not grow and proper by being short-
sighted. We would grow jnd 
prosper only if you work and work 
hard. If we follow the enightened 
policy; if we follow the right approach 
and, I am sure, all the Members will 
agree with me that we are following 
a policy of that type .

Sir, I am standing here not defend 
anything and everything blindly. I am 
standing here with a feeling that I 
should put before the House the basic 
principle and the po!icy that is follow-
ed by the Government. If there are 
any defects anywhere; if there is 
something which required some sort 
of modification and amendment and if 
after assessing every aspect relating 
to it the Government comes to the con-
clusion that it does require modifica-
tion then we may take steps. I feel 
confident to say that the import policy 
which are we following is going to be 
helpful to us to develop our economy 
and to develop our export and reduce 
the trade gap which is there because 
Oj; certain reasons. Time is bound to 
corn? when wp, will be proud 0f <3ur 
exports and when we would be all the 
time relying on ourselves

/  SHRI ERA MOHAN: Sir, tfie hon.
j  .
Minister has not said anything about
sandalwood export.

SHRI SHIVRAJ V. PATIL: Sir, I 
would not like to say anythnig off-
hand but if the hon. Member wants 
I will discuss it with him later on.

SHRI M. RAMANNA RAI; Sir, the 
statement made by the Minister is not 
fully convincing. We are not fighting 
with the policy of the Government. 
Thg point is that correct policy is being 
incorrectly implemented.

Import Policy 4.08
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Now, it is said about the coconut oil 
that a certain case went upto the Sup-
reme Court and since it succeeded over 
there it was allowed to import 3000 
tonnes of coconut oil. Now, the point 
is whether the same old policj/ is al-
lowed to be continued even after this.

MR CHAIRMAN: The hon. Minister 
has already said that they have modi-
fied it and plugged the loophole.

SHRI M. RAMANNA RAI: I am 
happy for that. About the Cocoa the 
Minister’s reply made us to believe 
that the cocoa produced in Kerala 
and Karnataka—these are the only 
two States where cocoa is produced— 
contains acidity. The report of the 
competent authority is that acidity 
content of Cocoa produced in Kerala 
and Karnataka is not in excess. There 
is n0 excess acidity. The correct per-
centage of acidity is there.

Sir, acidity gives flavour of Cocoa. 
and because of that flavour cocoa is 
liked by the consumer. So, Cocoa 
produced in Kerala and Karnataka 
contains required percentage of aci-
dity. That is th2 report. I request the 
hon. Minister to verify this and make 
the cocoa growers fully convinced 
whethere there is acidity or not. The 
hon. Minister himself is having doubt. 
Because of that doubt, officials are 
taking advantage. They are discourag-
ing and they are harming the culti-
vators of Cocoa cultivation in Karna-
taka and Kerala. Only for this very 
purpose the CAMCO filed an applica-
tion before the Industry Minister. 
Now, Sir, the rumour is that that 
application is going to be rejected; 
that is the kind of rumour which we 
hear in Kerala and in Karnataka. Do 
you know why? It is not because 
CAMCO is incompetent to start the 
industry, but because of official pro-
paganda by Government circles and 
the capitalist circles that if 
CAMCO is allowed, then Cadbury 
and other big monopoly houses will
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lose or they are going to lose, and 
therefore they cannot exploit the 
Indian cultivators.

17.26 hrs.

(Shri Chandrajit Yadav in the Chair)

I request the 'non. Minister to go into 
thi=;. state of affairs and take necessary 
action in the matter. The application 
is now pending before the Industry 
Ministry. I request Government to 
see that this application is favourably 
considered and licence issued to 
CAMCO for the purpose of setting up 
the industry for processing of cocoa.

Regarding rubber, everybody knows 
that rubber produced in India is not 
sufficient for our needs; so rubber is 
imported. According to the Minister,
50.000 tonnes of rubber is in deficit 
and it has to be imported. 
My question i's: Are we importing
50.000 tonnes only or are we import-
ing more than that? That is the ques-
tion. Now, what is the policy of the 
Government? If the policy of thi- 
Government had besn properly fol-
lowed and implemented, thens this 
would not have been the result; the 
result would have been something 
else. The policy of the Government 
is implemented through officials. The 
officials,—some of them, not all,—are 
siding with the capitalist and the 
monopoly companies. As a result of 
this outlook of the officials, it ig the 
cultivators of cocoa, coconut oil Jnd 
rubber in Karnataka and Kerala, who 
have to suffer. I request the hon. 
Minister to verify the facts which I 
have placed before the House and tell 
us whe+her the facts are correct or 
not and I request him to take proper 
steps in order to help these culti-
vators, who are facing great difficul-
ties. Thank you.

SHRI SHIVRAJ V. PATIL; One 
point I would like to mention. This 
is a correction which I would like 
to make to what I said earlier. Ear-
lier on, I had said that the case had 
gone to the Supreme Court. I am 
now told that the edible oil case had

12, 1982 Import Policy
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gone to the Supreme Court and not 
the Coconut oil case. This was decided 
by the Supreme appellate authority 
in the Government itself. So, that is 
the amendment which I would like 
to make to my answer which I had 
given earlier during the course of 
this debate.
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SHRI A. K. BALAN (Ottapalam): 
Now, Sir, my I ask one question? 
The H&idloom industry provides 
employment to more than 2.5 lakhs 
of people. This industry is now on 

'  the verge of a deep crisis especially, 
in Kerala. I want a clarification from 
the hon. Mftiister. I want to . know 
whether you will take proper steps 
to export handloom goods to foreign 
countries?

SHRI SHIVRAJ V. PATIL; I 
would deal with that point a little 
later. But, here, I would suc-
cinctly reply t0 him, saying, 
that various steps have been
taken to protect the handloom indus-
try also by Various concessions with 
regard to excise duty and other things 
are given. We are exporting to hand-
loom goods to other countries; there is 
a demand for handloom goods inside 
the country also. Various other things 
arejbeing done to support the hand-
loom sector in textile industry to the 
extent that some other quarters have 
a feeling that enough is not being 
done for them and that everything is 
being done only for the handloom 

(sector, that kind of feeling is there if 
something more has to be done, if the 
hon. Member 'has any idea or any 
particular view about it, I request 'him 
kind’y to pass ^ 0n me> s0 *hat it 
may be looked into.

MR CHAIRMAN: There are two 
amendment to the Resolution moved 
by Shri Ramanna Rai. One is Moved 
by Shri M. C. Daga and the other is 
moved by Shri Chitta Basu. Mr. Daga

is not present in the House. I shall 
now put the amendment moved by 
Shri Daga to the vote of the Houŝ e.

(Amendment No. 1 was put and 
negatived.)
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MR CHAIRMAN: I shall now put 
the amendment moved by Shri Cnitta 
Basu to the vote of the House.

(Amendment No. 2 was put and 
negatived)

MR. CHAIRMAN: Mr Rai, in view 
of the hon. Minister’s reply, are you 
pressing your Resolution to be put to 
the vote of the House or are you 
withdrawing it? The 'non. Minister 
has already brought out the full facts 
before the House. He has taken note 
of all the points. made by the hon. 
Members in v.*his House Whatever the 
Minister has to say, has been said 
in his reply. Now, if you want to 
withdraw your Resolution, you can flo 
so. Otherwise, I will put it to the 
vote of the House.

SHRI SHIVRAJ V. PATIL; Sir, I 
explained to the hon. Members of 
this House the policy followed by the 
Government in broad outline. As far 
as the specific points raised by them 
are concerned, I have kept them open 
I have not said this way or that way. 
If there is anything to be done, it can 
be done. But it is not some sort of 
quid pro quo. It cannot be like that 
because the hon. Member is saying 
something. However, it would be 
looked into. I think it would not be 
necessary for him to press his Resolu-
tion. I would request him to with-
draw his Resolution

SHRI M. RAMANNA iRAI: In view 
of the Minister’s reply that he has an 
open mind on this question1—I think 
that there is an opportunity for consi-
deration because of his open mind—
I withdraw my Resolution.
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MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw hig Resolution?

SOME HON. MEMBERS: Yes.

Resolution was, by leauz, withdrawn.

17.33 hrs.

RESOLUTION RE: DRINKING
WATER FACILITIES IN RURAL 

AREAS
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I 1  q?r?ff % qtfc % qpft qfc f̂r ̂ S3

srrq qfc ̂ ?qr qrr̂r =qrf|fc 1 TTTfcW 

5T5T 5RTq- q't3T-rrq:  | ̂rfâ T t TT?T̂ff
N3

% f̂rcr fr sprat t 1  ^

t̂f oq’q̂q'T ̂  fnfr | 1 ^ % f?n? 

qfcf sfrq'fq̂ T̂ff ftcTF | : f̂T 

q’cft̂rr q̂ fta r | fa oft §<r 'tt qtq ftfc 

| # qr̂ft fc qT̂ a  3TRt | 1 q?r?ff  tt

£*TRt  f^ qrrdY |, r̂fqw

f^ ^r |, ?rife sir̂ qr f^ 

qTTcfV | 1  qr?fc ?rrq qfc *n37irf 

f̂c f̂ ?r  =qrffq fa q̂sqf %

mq TOff %  % qr̂ r q?t sqq̂ qT
■o *

«ftqq̂:, t̂ ̂ qr̂fc  jft«RT 1

IT53T ffft 1>TT eft  ̂  ?̂*fir ^

faqrffc<r JTff ft  cTT̂t ;rff qn:

1  srrfq̂r ̂  ̂ pt % faq 

fairr T̂T̂r =qrfffc 1
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[«ft t o  sfa] 
factor sft iftanr ^5ft I  % fwr 

f a « d W < < » i  3>r f f R T  |  i

Î'virvr ?HI TT̂TT ^ I f^jdW. <UI 
f ®  q f r q T ^ T  i f f w  t o t  1 1 c r i s m  f a * r  

i f  H w c i t o t u i  cf^r %
%  f a ^  f a r r  t o t  3 f m ^ 7 :  i f  f a i n  * r c r  

|, *ffa TrfVzrr̂ r if fi% % qr f̂t %
f a q  % < n  t o t  |  i £ r fa ? r  s t r  f a  

f e w r  fir wrt gr5r oT f ^ ?rff fasrcft 
1 1 °Pr ncfcrr u f ftcrr | fa  3ft ^ r  % 
* i h  f f ,  3" cr r ?ft' ?r = ff% o  3 d ^  

q r ^ r  frr^ rc rr 1 1  s t i w s p t

%  % t  ^ riq f s n f s n p r  

^ f f^ - 1 ^r srfair spr fa^rr
a r r a  1 ? m  ^ r f f  f a q r  t o f  m  a r ^ r  

s f a  * t f f  f t  * r % q t  s f t e  ^  ? » r  ?r 

^ f t  ? r # tfr  i ^ r n ff 'n ' $ r?fr i f  firir i r r e  

| fa  to t̂ if ■sriTf m ft  ^  TOr 
cfr TOTTT *THWT I  fa  fir % TTî  

3>T fc T q r |

W T W f a  H f t ? *  : 5TTSTT ^  5 T iT  ^ t  

e flS T tf fT T O T  I f ? T  2  « r £  3>F f W T  |  

? f l X  5 T fn  Vs®*
f ,  snrq- t o  i

5T*T: ^  l̂icff if *̂1 <,
c 4

'$x 'frr ^r qrr̂ fr q f^rr | rft s w * ;  
? w s ? f f . | f a ^ r 3 r t o ? ^ f t v r  i
T O T  eft |  6 4  ^ ^FTTU T P F 5 f t * f t 3 T  i f  ? f R

p®p ? m  q p f t  q | N r q T  ?fr s r n f r w  

i f  10 m * r  %  t t t T  %  f r r q  

vftjff ?rrjrr i fa r  §, s r  fa  snq- ^ 
^ T ^ r f t q r  1 . 6  f a ^ M ^ r  * r  3 ? r c  ^ r

5 M T * n  1 1 w f r p r  £ s f f  i f  ? r f e ^  

T f f H :  f^ R T  ^ T J T  I %  'T f j f r  

3 W T T  I  I ^ T T c T T ^ '  ? f t T  ^ T f V  Is T s rf 

rfn: ^ t  f ? r  %  f w ^

B f s V  ift5T?rr i f  ^  5 T O T 5 T T  ^  s n ^ i r  

’s fT fft T  o r f a  q\?r %  qr f̂t v t  

f?r ^rr 1 ■

Rural Areas (Res.)

i& ii % .-.sr t  srFii r̂ 
SF^rf VTrrr ^ I

MR. CHtAIRMAN; Resolution mov-
ed:

‘Thig House urges upon the Gov-
ernment to provide adequate finan-
cial assistance to State Governments 
to enab]e them to implement expe-
ditiously the programmes to pro* 
vide drinking water facilities in 
rural areas with priority to desert 
and hilly areas in the country.”

SHRI M; C. DAGA; has mtved an 
amendment. I think he has given 
notice of an amendment. But he is 
abssnt.

«ft 7T?f f?T£ ( f f w )  : i n w ,
^ jr  aft ^

i f ’ ^  wrr tr ^ - r r  f  *Ft5r 
^ 5 R  aft f r ^  % 'iiT i € r %  
^ t t  if f^^nr ^  ^  ^  T i^ n f  i,- 
^Tfr i r f  ?r*TRr w $ c t w v ii  |  ?̂n if  
%?T T  ?i (?% -*m  I  ^Tff STf^T n'SF 
m n r  ^ t  n f t  ftr^ n r |  i

T R t  % if W'̂ -\ f f ^ ^ r n  ^ r  
if  n f f ,  5f55p 5ft 3TT1T 

f«Rrf*ri T ie  | 3?r *f r+ft ?tfst qi f̂r 
^nT'Fm ^  ?fiT ? itt if  cigci «rf'r 
:3 p rw r % 3ft qiTfr #  f^?TT |—  
t ? r r  ^xk  3T3T € r  ^ r ^ r r  1 1  
trr;fr EpT facvTT JTfr^ |  % an^ Jf"
ffTFT IT ITf fa^T | SFjT f {
wq-R- ^riqr if  ^  art 5 ^ 1 ^ %  qriffl- 
m  | i ^f?rr |
fa  w fafiff #  90 srf?T5Tcr
q^frifff qrsft v \  |  if
qr^fr 75 Tferr t  t-
q #  ?Tft 5 T^fH rr 4 %  if 
^ R :  ?r f ^ r  I  :

Mr, Peter Briggs, in his book, Water— 
The Vital Essence he says, “You can.
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exaggerate the value o f many things, 
but never the value of water” .

§ fa
^  q r^  facRT | *flr 

WM? if fa^rrr ^ f q f r  |

JTf ^  i qfV ^  srnr fcrar

I  •

“Pure water hag been called the best 
of gifts that man! to man can bring.”

1
h  f r o  | qr f̂r i

tfr ?fr*T ^  «r f a  <fl% %  qrr?ft ^  

^Tsrfr qr snj sftt^ i 

jtr tt  n ^  ttttt m r  | fa  *r srfef;
o  > .

^Tcfr f r c  I T ^  % falT qr^V I  I

1&00 hrs.

iftspTT

(sn£) qr£f % % ^ q if^ r

snsr *r q^fr ^rt ^  t j£ t | fa  f*r

qr̂ fr ^  i (s n f )  % 1980

% Trf̂ rq̂ Fsrt *f ^ f i  w r  ^ fa

1980 ^  f̂ Rr% *rref 3r %

7nflr ^  snr^r f*rrfr qr€f s r ^  m s

^  ^  ^ r fr  i

srrq1 ^ t^ ^ rn r

^  f>?r fa  sftr ^r-t t V

stettt tfefr M W r i f c z t uteft ^

^  20-g^V ^  £r t ^ t

s r ^  q̂ % % qr?ft ^l1 ^ tf ^t % 

W 9 R  T̂r WK f^ T  |, q-^r ^irq- |  

fa  $ 5 t  Tt^fT f̂ *̂T T̂ *T5

srrorr ^  | ..................

MR. CHAIRMAN; You may conti-
nue your speech on the next day.

1801 hrs.
GENERAL BUDGET, 1982-83— 
GENERAL DISCUSSION—Contd.

MR. CHAIRMAN; We shall now 
resume th= general discussion on the 
general budget. The D eputy  Finance 
Minister.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); Sir, I 
have heard the speeches from the 
opposition side and also form this 
side with rapt attention and I have 
noted soms of the suggestions and 
points raised by hon1. members. As 
you know, the task of preparing the 
Central budget is a diff>cuH one- The 
task before the Finance Minister of 
this country at the time of the pre-
paration of the budget was that he 
had to mobilise resources and he had 
to contain inflation. H2 had to mobi* 
lisa resources ’for the development of 
this nation. He had to mobiliSe re-
sources for tha security of the nation. 
At ths same time, he had to be very 
cautious regarding the inflationary 
trend also. So, with thig background, 
he had to prepare the central budget. 
As I earlier stated, it was a difficult 
task. What is the greatest achieve-
ment that has been achieved by the 
Finance Minister of the Government 
of India? I may say that so far as 
this budget is concerned, it is a bril-
liant budget prepared by a brilliant 
person. It is on= of the best budgets 
that has been prepared by one of the 
brilliant Finance Ministers o f this 
country. W hre I am making this sub-
mission, some opposition members 
mav say  that I am going to be a syco-
phant.

MR. CHAIRMAN- Why do you 
presums it? Nobodv is saying it!

SHRI JANARDHANA POOJARY: 
At thi very outset, I may submit that 
here is a budget that hag been pro-
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[Shri Janardhana Poojary]
duced and placed before the nation. 
What is the reaction from the nation? 
What is tfu reaction from the op-
position parties? What is the reaction 
from the common man’s point of 
view? I have to place before the 
House all these viewpoints. First I 
will deal with the opposition’s com-
ments. It has "been stated that this 
budget is an anti-people budget, it is 
an inflationary budge*; and it is, anti- 
Jabour. Today it has been stated that 
thig budget has been prepared by a 
handicapped or paralysed Govern-
ment. As against these comments, 
We have got the comments from the 
press also and from the common man 
also. 1 may be pevmittid to refer to 
the D.acca?z Haraici. It is not our 
paper; it is not the mouth-piece of the 
Government. It states:

“A budget for development 
The Finance Minister Mr. Pranab 
Mukherjee, in his first Budgetary 
exercise, has rightly laid emphasis 
on incentives for increased produc-
tivity. His declared aim is enhanc-
ed domestic production in the fields 
of petroleum an^ petroleum produc-
ts, steel, ’fertilisers and other items 
hat cumulatively account for 60 per 
cent of the total imports, if the 
hoped-for increaseg in both produc-
tivity as well as actual levels of 
production are achieved, a great 
measure of viability will be achiev-
ed in regard to balance of payments 
position which has fast deteriorated 
during the past one year.”

The Financial Express also carried 
3n article which says;

“The Union Finance Minister Mr. 
Pranab Mukherjee, needs to be con-
gratulated on his maiden Budget; it 
has all the ingredients of popular 
appeal, the economists, industrialists 
and the general public may have 
reservations about the quantum 0f 
the ingredients. Ofa the one hand, 
he has provide^ some relief to the 
salaried tax-payers within the 
lowest taxabJe slab, 0n the other

hand he has left untouched items 
of mass consumption by the lower 
and middle classes..”

DR. SUBRAMANIAM SWAMY 
(Bombay North-East); Why do not 
you read the other things?

SHRI JANARDHANA POOJARY: 
I will read out.

Even if we go to ths feeling of the 
fman ifil tho street, -I may be permitt-
ed to quote an assessment which ap-
peared in ‘The Times of India’ under 
the title 'Housewife heav=9 sigh of 
relief’. The best judges to give a 
judgment so far as thg Budget propo-
sals are concerned, are the house- 
wiv s. What is their opinion;

“Both the man in the street and 
the housewife in the kitchen heav-
ed a sigh of relief as news of the 
budget trickled out. For the house-
wife who for the last several years 
has been battling to balance her 
budget, it was well high unbelieve- 
able that she will not have t0 pay 
more f°r daily necessitieg like 
toothpaste, soap, tea, coffee or 
sugar.’’

My submission is that here is the 
opinion o'f ths common man about the 
Budget.

DR. SUBRAMANIAM SWAMY: 
Common wife;

SHRI JANARDHANA POOJARY: 
Yes. But that was the opinion of the 
common man1 aiso.

MR. CHAIRMAN: Do not ^gt into
the trap of Dr. Swamy. From com-
mon man he has taken you to common 
wife,

SHRI JANARDHANA POOJARY: 
But here is a Finance Minister whose 
budget is a balanced one and whose 
greatest achievement is that' he has 
not touched the common man1. He has 
not touched any item of mass consum-
ption. He has not touched any item 
of essential commodities. D0 you not 
feel that when the Finance Minister
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of this country has not only not 
touched the common man but also not 
touched the people who live below 
the poverty line, it is the greatest ac- 
hievment under the present circum-
stances? In addition to thatf what has 
the Finance Minister of this country 
done? He has given some more con-
cessions to these people. What are 
the concession-?? He has given con-
cessions such as excise duty 
exemptions on general utility articles 
like penci’s, erasers, fans, refills, can-
dles, relief for the pensioners by way 
o f increa;mg pension1 to Rs. 150j- per 
month, and concessions to the handi-
cap, etc. He has also given conces-
sion’s on food and vegetable prepara-
tions and duty concessions on cheaper 
varifty of footwviai. Thes0 are the 
concessions given to the common man 
and it is not going to affect the com-
mon man.' On the contrary, he haa 
received some benefits. Not only that. 
Even these benefits mav go to the 
midd]e class people. That is why I 
can say definitely that here ig a bud-
get which is an imaginative budget. 
Not only that, If you kindly go 
through the Plan outlay and if you 
kindly go through the savings part, 
we can say that here is a budget 
which is production-oriented, here is 
a budget which is saving-oriented. Eo, 
for that purpose I may be permitted 
to say something abnut the Plan out-
lay and ajso about the functioning of 
some other sectors like the public sec-
tor and other things.

The budget for 1982-83 visualises a 
P ’an outlay of Rs. 11,000 crores in1 the 
Central sector. This works out to Rs. 
23.28 per cent of the total Sixth Plan 
outIav for the Central sector. Hon. 
Members will remember that the 
Plan outlav for the current year; 
namely, 1981-82 woi'kg out to only 
18.24 per cent of the Sixth Plan out-
lay. Thu* expressed as a proportion 
of the Sixth Plan outlay, the amount 
pronosed to be set apart for the 
Central sector Plan in 1982-83 will 
represent a substantial jump when
compared t0 the proportion fOj. the 
current year. I

Again, the Central sector Plan out-
lay for 1932-83 will reflect an increase 
of 27.63 per cent over the outlay for
1981-82 as against an increase of 17.43 
per cent only in' 1981-82 o\£8r the 
outlay for 1980-81. Thus viewed this 
wav also the Central sector plan *for
1982-83 will be seen to reflect a sub-
stantial step-up.

Both these indices thug establish be-
yond doubt the very high priority 
that Government attach to stepping 
up the pace of implementation of the 
various development programmes. 
Hon. Members will agree with me 
whan I say that this hag by n® means 
been an easy task when we realise 
that this has been sought to be done 
at a time when the commitments 
needed for safeguarding national se-
curity have also registered a 9harp in-
crease. ,

Sir, concern is often voiced that the 
public sector undertakingg are not 
being run verv well. I agree that 
there is room for improving efficiency 
in these organisations and I can assure 
hon. Members that in 1982-83 which 
ha£1 been designated as the ‘vear of 
productivity', Government will spare 
r»0 effort to increasing production and 
productivity alike in these under-
takings. At the same time, I am 
a'so duty bound to mention one parti-
cular fact on this occasion. In 1982-83 
the Central public sector undertakings 
will be contributing by way of inter-
nal and extra-budgetary resources a 
sum of Rs. 3657 crores towards finan-
cing the Centra] sector P’ an outlay. 
This works out to 33.25 per cent or 
near’ y one-third of the total outlay 
for the Central sector in that year. 
(Interruptions). I am sure that hon. 
Memb?rs will agree with me that this 
clearly reflects ttie increasing streng-
th and profitability of theSe under-
takings.

The buoyancy noticed in physical 
performance is also reflected by the 
financial performance 0f the enter-
prises’ overall loss. The loss fOj. 1980-
81 was Rs. 182 crores. The persistent 
efforts made by the Government are 
now showing results. We have turn-
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ed the corner. On present estimates 
for the first nine months of the year, 
the public sector enterpriseg are ex-
pected to have made a profit of Rs. 
134 crores (Interruptions).

TKe total plan outlay of the Centre 
and for Union Territories in' 1982-83 
w ill be Rs. 21.137, crores representing 
an increase of 21 per cent over the 
outlay for 1981-82. The P’ an provides 
an increase of Rs. 1,893 crores for the 
Energy sector, Rs. 378 crores for the 
Industry and the Mineral sector and 
Rs. 257 crores for thg Transport 
sector. At the same time, there will 
also be a substantial increase o*f Rs. 
154 crores for Agriculture, Rs. 139 
crores for Rural Development, Rs. 311 
crores for Irrigation and Flood control 
and Rs. 444 croreg for Social services 
including provision for Water Supply 
and Sanitation, welfare of Scheduled 
Castes and Scheduled Tribes and 
other backward classes, Family Wel-
fare and Health Services. It will thus 
bR clear that while deciding the size 
of the Plan as well as the Inter-sec-
toral break-up, adequate care had 
been taken to accelerate development 
in the core sector, while at the same 
time providing adequately for the 
amelioration of the weaker sections 
of the society.

Sir, I may say one thing about the 
money which has been spent. I mean, 
how the Government revenues are 
spent. It fas been stated that with-
out any care the Government reve-
nues are spent. For that the answer 
is this.

Here is a misconception that the 
Government goes on raising taxes and 
collecting more revenues from year 
to year just to expand its bureaucracy 
and to give it more and more benefits. 
Ag a matter of fact, out ô  every 
rupee that the Government collects, 
58 pais? are spent on development 
which includes not only the setting 
up of stee] and fertiliser plants, con-
struction ?f dams, irrigation projects

and hundreds other projects, but 
also on provision of basic facilities of 
other projects, such as drinking 
water, construction of schools and 
hospitals an’d buildnjg of institutions 
for scientific research and investiga-
tions. About 38 paise are spent on 
non-development purposes, of which 
17 paise are for Dafence, 13 p&ise are 
for interest payment on Government 
loans. Only 18 paise are spent on 
other non-development work which 
includes maintenance of projects and 
the work which completed in the ear-
lier period.

SHRI M. RAM GOPAL REDDY 
(Nizam abadj: Defence also is develop-
ment.

SHRI JANARDHANA POOJARY: 
Yes, A part of it also goes for pro-
vision of subsidies on food, fertilisers 
and exports. The balance of 4 paise is 
earmarked for stautory and other 
transfers to the States and Union 
Territories. Thus, it may be seen 
that the bulk of revenue collected by 
the Government is spent on produc-
tive investment which adds to the na-
tional income and employment for 
meeting the needg of the common 
man.

Sir, there has been criticism. There 
was blistering attack on the budget. 
As I had earlier stated, the Opposi-
tion advanced the argument that this 
Budget i9 going to be an inflationary 
one, it is not going to contain infla- 
ton, and like that there are so many
other arguments advanced by the 
Opposition. Now, j  may say that it is 
the birthrif|it of the Opposition to 
oppose. We do not grudge it, but at 
the same time th? Opposition must be 
constructive.

Sir, I heard the speech of Prof. 
Ranga when he delivered it on the 
President^ Address. At that time he 
had given some advice not only to 
the Opposition Parties, but also to our 
own Party people.
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DR. SUBRAMANIAM SWAMY: 
But he did not follow that advice 
himself when he was in the Opposi-
tion,

SHRI M. RAM GOPAL REDDY: 
He was always constructive.

SHRI JANARDHANA POOJARY: 
Now, many I ask the Opposition 
Memberg whether they have opposed 
the Budget with conscience, whether 
they can say that here is a budget 
-which is against the people, Jdv plac-
ing their hands on their hearts?- Can 
they say ]ike that?

DR. SUBRAMANIAM SWAMY: 
Yes, we can say.

SHRI SAMAR MUKHERJEE: We
have said.

SHRI JANARDHANA POOJARY: 
My submission would be that they 
are not going to say like that. They 
say only outwardly. Because they 
have to oppose, they think that it ia 
their attitude towards the Govern-
ment in power that they shovuci 
oppose, and if they do not oppoje, 
they are not performing their duty. 
But my submission1 would be, and 
m y request would be, that in the in-
terest of the nation when there is a 
constructive budget, when there is a 
balanced budget, it is the duty of the 
nation, of Hie Opposition parties also, 
to say that here is a budget meant for 
the people of this country.

I can say one thing about the atti-
tude of the opposition. Th)ey think 
that it is their duty to tell the people 
that the Government in power is not 
functioning like their representatives. 
This Government is an enemy of the 
people. Not only that.. . .

DR. SUBRAMANIAM SWAMY: 
Hundred per cent.

SHRI JANARDHANA POOJARY:

They think that the policies of the 
Government must be opposed.

SHRI M. RAM GOPAL POOJARY: 
Dr. Swamy, you are hundred percent 
wrong.

SHRI JANARDHANA POOJARY: 
We have been seeing that it is the 
basic attitude of some of the Mem-
bers of he Opposition that the policy 
of the Government must be vigorous-
ly opposed, and it must be disrupted 
and obstructed. My submission is if 
this dert of attitude continues in this 
country, if for everything you are 
to oppose, there will be no salvation. 
The people of the country will come 
to the conclusion that here are the 
people who are not taking the 
naional. interest into consideration.

We have learnt in the course of 
elections in 1980. I do not know 
whether the opposition has learnt. 
The people know how to assert their 
right to reject the represetatives 
when they misuse the mandate. They 
know when political people misuse 
the mandate of the people, they will 
not tolerate it. There is a limit to the 
opposition if the people. There is a 
limit to tolerance in them. They have 
shown that. They have reiterated 
their faith in the democratic values. 
What is happening to d a y .. ,

DK. SUBRAMANIAM SWAMY: 
Din not declare emergency.

SHRI JANARDHANA POOJARY: 
He have not stated anywhlare. I will 
come to that aspect also.

DR. SUBRAMANIAM SWAMY; He 
has given an assurance that they will 
not impose emergency.

SHRI JANARDHANA POOJARY: 
W)e will come to that point also.

SHRI M. RAM GOPAL REDDY: 
For the presbnt.
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SHRI JANARDHANA POOJARY: 
The case made out by the Oposition 
is that the economy of the country 
will be in shambles if this approach 
of the Government continues. At this 
juncture I may say if this is , your 
attitude, we have also to give a politi-
cal reply to them. What had happened 
durng the Janata rule? We hav^ seen 
it. During the Janata rule they push-
ed the country to to the bring of econo-
mic precipice. There was perennial 
shortage o'f coal, power, diesel, kero-
sene. These commodities are vital 
for the economy of the contry. They 
have shaken the very foundation of 
the economy. Millioss of people, 
particularly in Northern India, during 
their period, w ere plunged in dark-
ness. Wl* have seen that.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): This is
old vedeo stage. ,

SHRI JANARDHANA POOJARY: 
No, no. It is not.

See how we are also polticaUy meet-
ing your arguments.

What was the position at that 
time? You must also know it. At that 
time the country was moving like a 
ruderless steamer. At that time that 
was thf2 posiion. We have brought the 
economy to the rails. We have given 
direction to this country. These was 
no sense of direction at that time. 
There was no sense if attainment at 
that time because thtere was none to 
direct. To-day there is a sense of 
directios. We are moving towards a 
perfect direction. As our Prime 
Minister has stated we are not 
marching forward. We are marching 
forward. How w e are marching for-
ward. .

SHRI SATYASADHAN CHAKRA- 
BORTY: Ouly your heads are back-
ward.

MR. CHAIRMAN: No, no please
I

DR. SUBRAMANIAM SWAMYr 
Are you marching towards dictator-
ship or backward?

SHRI JANARDHAN POOJARY: 
Whatever it may bl3, that is your 
thinking, that is your view. We will 
value that view also. We will not 
grudge about that. What is my 
submission is that, so far as the IMF 
is concerned, you said, there was a 
hand. We have heard it. So far as the 
IMF is concerned, te cotenlion of 
oui' Opposition Member was that 

particularly when the Government of 
India applied for loan, they said it 
was a sell-out to America and they 
raised a cry saying that it was a 
sell-off to multi-nationals. Now, so 
far as the outsidli of India is concern-
ed what is the opposition that we 
have seen; from which cornter that 
opposition has come? So far as India 
is concerned, the opposition has come 
from the Opposition. So far as out-
side India is concerned, the opposition 
has cime from America.

SHRI SATYASADHAN CHAKRA- 
BORTY: : In tŴ  face of America,
the Opposition— (Interruptions.)

SHRI JANARDHANA POOJARY:
I have got the highest regard for you.
I have not interfered. I have not ob-
structed you.

Outside India, about 20 nations, 
supported our stand. Whereas 
AmLrica did not support our stand. 
What has happened inside our 
country? The Opposition Parties also 
did not support our contention and 
our claim.

DR. SUBRAMANIAM SWAMY: 
So, you are saying that America is 
supporting the Opposition.

SHRI JANARDHANA POOJARY: 
No, no. It is the inference. Now you 
can draw the inference, whether our 
Opposition Parties are influenced by 
Washington. I do sot say. It is for you
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people to say. Now the Opposition 
people have said. So far as the stand 
taken by you is concerned, I have 
seen it particularly. I have seen the 
arguments; I have seen the statement 
of the Opposition people inside Par-
liament and outside Parliament also. 
What have they stated? They have 
stated that there is a hand of IMF 
behind the preparation of the Budget. 
That is the clear-cut argument that 
has been made inside Parliament and 
outside Parliament. I need not give 
the answer Sir.

DR. SUBRAMANIAM SWAMY: 
But not by everybody.

SHRI, JANARDHANA POOJARY: 
Of course, there is exception.

MR. CHAIRMAN; I think you have 
given your political reply also. To-
day, the time of the House was ex-
tended by one hour. A few more 
Members may participate in this 
General Discussion on the General 
Budget. Actually I would like other 
Members also to be brief in their 
speech. I would like Mr. Poojary to 
see if he could conclude now.

SHRj SATYASADHAN CHAKRA- 
BORTY: These are accusations and 
not arguments by the Minister.

MR. CHAIRMAN; Kindly hear the 
political reply. Why do you provoke 
him?

SHRI SATYASADHAN CHAKRA- 
BORTY: We want arguments.

SHRI JANARDHANA POOJARY: 
The answer is given in the Times 0/  
India in its Editorial. “The Budget 
and the IMF” ;

“Of all the possible '’grounds on 
which -4he Opposition could have 
attacked Mrf. PTaJnab Mukherjee’s 
Budget the cAie that it has chosen, 
to wit that it was influenced by the 
International Monetary Fund, is 

. the strangest.”

SHRI SATYASADHAN CHAKRA- 
BORTY; It is the International Min-
istry o f Finance.

SHRI JANARDHANA POO/ARY: 
I am quoting: -

“It is true that some IMF offi-
cials visited New Delhi in January 
and that a team of Indian officials 
is in Washington now. But to infer 
from this that IMF officials sat in 
on the Budget-making process, ia 
absurd. Any difpassionate obser-
ver will see that even if there were 
general discussions with the IMF 
in January about the likely shape 
of the Budget, these have had as 
little perhaps even less, effect on 
the tax proposals of the Govern-
ment than the many rounds of dis-
cussions which Mr. Mukherjee had 
with industrialists, economists and 
others after taking over the Finance 
portfolio.”

SHRI SAMAR MUKHERJEE 
(Howrah); Your Economic Survey 
itself admitted that it was within the 
conditionalities of the IMF. It was 
read? out by Shri Indrajit Gupta
yesterday.

SHRI JANARDHANA POOJARY: 
What our Government has done,
what our banking sector has done to 
the poorer sections, weaker sections 
like scheduled castes and scheduled 
tribes is this. Very often it is said 
that the banksi arte notl extending 
credit assistance to the weakest of 
the society—borrowers belonging to 
Scheduled Castes and Scheduled
Tribes. At the end of December,
1980, within priority sectors, the 
public sector banks had extended 
credit amounting to Rs. 339 crores to 
about 21 lakh boitroweijs. We are 
aware that compared to the overall 
developmental task involved, this 
amount can best be called only a 
good beginning. The banks have 
betn asked to devote special attention 
to the credit needs of Scheduled 
Castes and Scheduled Tribes.
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[Shri; Ja'nandhana Poojary]
Lastly, I want to give salient fea-

tures of the 10-year Social Security 
Certificates. The salient features 

■are;

(1) The maturity period of the 
Certificate will be 10 years.

(2) The Certificates will be in 
two denominations of Rs. 500 aVid 
Rs. 1000. The amount payable on 
maturity at the end of 10 years 
will be Rs. 1500 and Rs. 3000 res-
pectively, that is, three times the 
investment.

(3) P*i the normal course, the 
Certificate will be allowed to be 
encashed (bj/ the holder/ at any 
time after the first three years. In 
such cases, the face value of the 
Certificate will be payable together 
with interest at the prevailing rate 
for Post Office Savings accounts 
(which is presently 5.5 per cent per 
afcmum).

(4) Unlike the existing National 
Savings Certificates, the new Certi-
ficates will have a built-in element 
of social security, that is, insurance 
benefit in the event of death of the 
holder. If a holder dies due to 
any cause after tw0 years from the 
date of purchase of the Certificate, 
his nominee or legal heir will get 
full maturity value without having 
to wait for the maturity date. This 
benefit will also be available if the 
holder dies within the first two 
years dut to a non-natural cause, 
excluding suicide or self-injury.

(5) In view of the insurance 
benefit, there will be a ceiling of 
Rs. 5000 for the holding of these 
Certificates.

(6) To keep the Scheme simple, 
there will be no prior medical
certificate in respect of a holder.
However, the holder will have to 
be in the age group of 18 to 45 
years aSid he will have to declare 
that he is in good health and that 
during the last three yeare has not

suffered from certain specified dis-
eases and has not undergone aliy 
surgical operation requiring hospi-
talisation for more than 10 days.

(7) The rate of return on the 
Certificates works out to 11.3 per 
cent per annum (compound interest 
for the normal period of 10 years. 
This is slightly less than the 
return of 12 per cent per a'.mum 
(compound interest) given on 6- 
Year National Savings Certificates 
introduced May, 1981. However, 
if the cost of insurance is also 
taken into account, the rate of 
return on the new Certificate will 
be more thali the rate of 12 per 
cent given on the 6-Year National 
Savings Certificates.

(8) The interest eailied on the 
new Certificates will be liable to 
income-tax on annual accrual bans. 
On this basis, the interest earned 
cAi the maximum holding of Rs. 5000 
will range from Rs. 580.60 in the 
first year t0 Rs. 1560.60 in the 10th 
year. This is well within the 
exemption limit of Rs. 3000 (being 
increased to Rs. 4*000 in the Finance 
Bill, 1982) available under Section 
80L of the Income-tax Act in 
respect of the interest income from 
these Certificates a*:id other speci-
fied securities.

Sir, it is my first speech...

DR. SUBRAMANIAM SWAMY: 
Very good speech. I hope, you make 
more such speeches.

SHRI SATISH AGARWAL 
(Jaipur): It is a good effort,

SHRI JANARDHANA POOJARY: 
Thank you for the compliment. There 
is a great task before the nation, I 
may submit only one thing. So far 
as India is concertied, today we find 
everywhere indiscipline, even in the 
banking sector, in the isura'nce sector 
and in some other sectors. So far as 
the banking sector and the insurance
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sector are concerned, the quality of 
service has gone down. We are 
taking acticto against those psople. 
Some people are coming to the office 
at about 10.30 or 1*30 A .M . and 
leaving the office at about 2.30 P.M . 
So far as this indiscipline is concern-
ed, the Government is determined to 
take action. For that, I may require 

__ the cooperation of the Opposition
* members, because they have got a 

strong* organisation.

So far as discipline is concerned, 
unless there is discipline in the 
country, we do not think that we can 
progress *ior can we prosper. We can 
say that for all the ills the only one 
remedy is our discipline and hard 
work.

If the Opposition people and other 
people inside and outside Parliament 
cooperate with the Government, I 
think, our country would be .'strong.

DR. SUBRAMANIAM SWAMY: 
What about the Government?

SHRI JANARDHANA POOJARY: 
We will also extend all the coopera-
tion. We thfcik that we can have a 
strong nation, a powerful nation and 
a prosperous nation.

Thak you, Sir.

SHRI SATYASADHAN CHAKRA- 
BORTY: Suppose we do Viot coope-
rate with you. What will you do?

SHRI M. RAM GOPAL REDDY: If 
you do not cooperate, then you go 
ahead.

SHRI N. SOUNDARARAJAN 
(Sivakasi); On behalf of my 
AIADMK Party, I rise to support the 
Budget presented by the youngest,..

SHRI SATISH AGARWAL: Only
14 Congress Member# are there.

SHRI N. SOUNDARARAJAN: 
Finance Minister. I would have been

much happier if the Hon. Finaucc 
Minister has taken care of making 
provision for the important Projects 
in Tamilnadu.

We have been demanding lor the 
inclusion of Sethusamudram Project. 
When the pla’a was drawn up for 
that Project, its cost was Rs. 37 crores. 
Now it has been estimated to cost 
Rs. 106 crores. If the work is 
further delayed, I am afraid, it would 
further cost more than Rs. 200 crores. 
Hence I request the Government to 
ponder over this Project.

We are also demanding for the 
Highways Project o’.i our East Coast. 
If this Project is undertaken, I am 
sure, that it would benefit all the 
seven districts, from Madras to 
Kanyakumari. Its distance would he 
733 KM. It would not cost much. If 
it is one-way Project, the estimate 
would be Rs. 50 crores. If it is two-
way Project, its estimated cost would 
go up to Rs. 80 crores. Our Tamil-
nadu Government has already for-
warded the necessary details. I hope 
that Central Government will come 
forward to implement the Project, 
since this would be useful in the 
national interest.

Our Prime Minister has declared 
this year as ‘Productivity Year’ and 
has introduced revised 20-Point 
Programme.

Hence I do not know why the
Ministry of Finance is against our 
Agricultural Debt Relief Programme. 
We have given a compensation of 
Rs. 192 crores to the farmers by way 
of Agricultural Debt Relief. Unless 
the farmers and the poor are given 
the necessary incentives, how can we 
increase production? I need not 
emphasise that the farmers are the 
real backbone to our national ecotio- 
my. Unless their economic condition 
is improved and they are made to 
take part in the ‘national activities, 
all our programmes—whether they
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[Shri N. Sunderarajan]
are 20-Point or 5-Point— will have 
no meaning.

I, therefore, request that ths 
Central Government may take up 
our Agricultural Debt Relief in the 
larger interest of our nation and 
request other State Governments a!so 
to follow up.

It goes to the credit of the Tamil-
nadu Government that it is among 
the few States of the country which 
did not receive adverse comments of 
the Reserve Bank of India. Ev^n the 
Governor of the Reserve Bank of 
India acknowledged this in Hydera-
bad in October, 1981. Hence I 
request the Hon. Minister to streng-
then the process of making the 
economy of Tamilnadu viable in 
terms of internal factors, particularly 
on the lines envisaged under 20-Point 
Programme.
r

The Hon. Finance Minister has 
indicated that new peak levels o[ 
production in a large number of 
industries would be achieved. I 
congratulate the Hen. Minister for 
extending concession to the salaried 
employees and for introducing the 
Social Security Schemes.

Some Hon. Members have criticised 
our Hon. Finance Minister by saying 
that the budget has been prepared 
under the direction of IMF and World 
Bank Authorities. I would like to 
record my strong protest against this. 
The Finance Minister is not a less 
patriotic person th&n any other 
Member in this House. Under the 
dynamic leadership of our Prime 
Minister, I hope, the entire Indian 
economy will definitely prosper with-
out any foreign intervention. I request 
the Minister to take up all the Pro-
jects in Tamil Nadu in the national 
interest and try to make the farmers 
and other common men happy to 
give a real meaning to this Producti-
vity Year.

I further congratulate- the Minister 
for excluding some day-to-day use-
ful articles from the excise duty. I 
request the Minister to exclude all 
the cottage Industries, particularly, 
the match-box industries, from the 
excise duty.

Our Tamil Nadu Chief Minister has 
already requested the Central Gov- . 
ernment to nationalise nil the 
important rivers. So, I request the 
Central Goveinment to constitute an 
inter-State River Board under its 
control so that all the river disputes 
could be easily settled.

Yesterday, one hon. Member spoke 
in this House that even though the 
Central Government had approved 
some projects, the Tamil Nadu Gov-
ernment did not come forward to 
implement them, I would like to 
strongly reDudiate it. The real fact 
is that the Tamil Nadu Governmen1 
has been s?.icerely implementing all 
the programmes, particularly, for the 
upliftment of noormen. Perhaps, th‘s 
is the only State Government which 
has introduced a mid-day meal 
scheme costing Rs, 100 crores to 
■spread the literacy, ■ particularly, 
among the pcor and downtrodden 
community in the villages and sub-
urban areas under point No. 15 of 
the 20-Point Programme of our 
Prime Minister.

Under the 20-Point programme, 
may I refer to point No. U wherein 
more than 95 per cent of villages 
have been completely electrified in 
Tamil Nadu? Even under point No. 8 
of the 20-Point Programme, wer have 
already undertaken the supply of 
drinking water to all the prolematic 
villages almost in all districts under 
self-sufficiency scheme which has 
already been acknowledged by the 
Central Minister, Shri N. D. Tiwari. 
Even the family planning programme 
was als0 sincerely and successfully 
implemented by our Government. 
Hence, I am unable to understand as 
to how and w h y the Hon*ble Member
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I am sure, Sir, if the Finance 
Minister is kAid enough to approve 
all our demands for the projects kept 
pending for years together and is 
able to persuade the President to 
•assent our Land Reforms Bill for 
implementing the agricultural land 
ceiling, the economy of our Tamil 
Nadu will definitely prosper and 
strain as one of the industrially 
developed States.
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[«f)r fftur sppjW faqTTt]

^  sn fj if *ft ̂  v t  ^  sfh faraT;ff 
3ft *r?>rr fcfr 
sfaa *r?q i 

t  f^ W a r ^  *ft 
g 'fa  q^ff*pr

§ Tf ^rf^cr, 3)3" fa flR
3 rat |  <fr ^  ?rh
f w r £ f v *  a ^ s n r q *  qqqr 

to s t 3 ^ rq ? a T | 1 513sa ii s jjtr ,
5W5ft?ffa ^iT> ^ s f f  art q^^ft f  reft 
|  cff fasra $  f^m  T t »ft i«rr f  R't 

j

? 3 ft =qN sfr ff ^ t g,
nrq *ft tfterrq § swqfa *rp?q,

3̂ TT 5T̂ T § I  sfK f  *T *ft T5TT3
^ 5«ff sr?TT sr^r 3= | 1 q f*r
su f̂m- afsr *rr, q s i f f ^  v r f  
«fi fa s^rr srw , ^T$r $  3T? 
wrq? ^ r  $ ^ ts t
^tV srsrrct^ierr sr^rff 3^r fa  qT 
**TTqT JTF̂ T 333 n̂iY 5qr̂ rcTt | 
sfU 5TfV *TT>ft t  I 
srtemffa^q $  fa(T ^  gTETn for 
faqr m ,  ^  Tqa: ^sr v t  *ft sra q?r «r 

3rfaq ^ r  q^ ?iT3r 
T ff  ^rzfqTft f r  |  1 f  
f a R ^ a r ^  ^ t  ^ a T  j  fa  w$ 
fa fl SfTTf TSft f i ,  <?cft f f ,  fqrT TTcft
*r|T«ffl, s sv r  %& sftr q??r wr*fpr tV 
fawfrFfr *fi % faq  5̂
3 j t i^ st r  ^  ^  ST̂ T,
3fr fa «rfa fq^fr fsn  »rfter srfc?r |,
3r r̂ q W fq rr  fq^nr w

*ft fn fe  w  *ft
srrir ^  i

^  «rTt if ^.rqft 
f?!»r it ?>t |, %fan af-tfr fa  % 

^ r *ra «ir, ^  *ita>

3ft ^ w  3Ft
3iTcft I  fa  qf^?Ri $*r?£fa*r ^ t 
f a ^ ^ r  ? > ir ^ f ^ q ,

^cqrsq f t  t ^ t  ar?
T f t  1 1 3 i q ^ r % T R i r

^ m ^ T S 1 % srft, T r ^ f a
t V »rf ^ srf  ̂ q>- if?ft
'tV  ijfcft 3jr ?̂̂ t | fa  ^qi5i3pfi»r 
qg'f | 1 srra | fa  ^^ ^rr-

cfr ir?T ^r ?r?rr f'r | ^

q^ f̂t ^  ?rmr | fa  t ^ -  
a T T l^  10, 10 

qT t& 2, 3 if W5f f ,  ^
q f f  W n T  q v  T f ,  * F f ^ r T  ^  3ft 
^  H t  V T ^ T  VT^nT f  f a  3fr
qf®^: sjoroPi;^r t- ^ f -3?  v ^ -
^TT^T  ̂ |, ^ f  qT v t

fawfcH'Tt ^t Siiq- ?ftT ^n^<JS35T
^ r q r  ^ii^r i %wt ^ i f  ^rrsr f fft r  t  
sftT q f  ^r? r q T ^ n ft| 5 ff* 5  ^T^tft 
faiif^rT ft, fa?i^ if 3fr
5T^far1 5'Rft 31T T f t  f ®  q rf^ q f 
^ V f  ^ft apfff>r?r i f t  ^  t
T f t  I  f a  Trs^tq^TUT % f  ®  ? i^  T̂T̂ TT 

| ,  cfr ?Tf5nr ^ r i f  m TecM  
f t  ^zfffa faRT TT^^TU f
fa?ir ^ T ^ r f t  J i w N T t  %, % i t  ^ T ^ rrft 
^ ; ^ r r T ^  % , u w n f a ^ f r  % fT «r
if q^ ?  ^  cff kit ^t »r^ri 

q T ^ r  R f f  t  i

f  5TETR l f ^ t 3 f t %  2 0 — 
T̂TIT’FT ^ if ^TRT

^ rfc ir  g  i ^ ^ iffq  3T2rr?r?rT?r 
 ̂ vr 3 f  a ^ t ^t t -

f?T5TT S t  «ft , f q f i v f  5TETR f f ^ t  sffacft 
^f?cr?r irtsft ^ T  37T T ^ t I  I
?rfaq £?r*?Y q R f ^ t f a g  arfa ^  sr^?fV
31T T^t aif f a ^ T B - ^ r



477 Genl. Budget, PHAL-GUNA 21, 1903 (SAKA)  1982-83—Genl. Z>is. 47ft'.

«IT T ft  §  I 1 9 4 7  if

, cfr ^?r v t  srw rsfr  3 7

* P T ff ^  1 9 8 1  %
SfTaTT 6 7 .  6 0  ^ T l f  f t  |  I 

STnTTCt *?t ^  3 4  3 T tff  a
* n T a  3  tnp q a r  frr* a  t o t  |  1 

f o * f t  * ft  ?5T *?V STOTT f  i, ?f*IT 

a-sraft  ̂ TiTt*rf, sfrvrf 
*rt z f R n r  s t i r  ^rm  ^  sn^r ^ f f  

1 9 7 7  k  f ®  *r?rfaq f w n w  *Pt 

*fr s ff , f f  ? t P r  f a f r a t  ^ r  % 
sfrifi  ̂ msr ^is 3riĉ i ^t3 3. 
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I  fa  3513 *f ^  f  PTT I t

vm aT i  fa  T ff  
^  q r  ^ q ^ r - v m  5Rf5T^ 3  Z ^ l -c\

V f  q f f  T W r  5]T ^i^clT I t  

q T f% qriiZ  vftx f^ rT  ^  ^

^TnT =3T?faT i  f? rq  5 R h rR

^  w ? r  ^ t t T f  m t i

T f  f i%  f ^ r  v̂ t ^ t c  ? ^ r  

^ r  apt ^ rm ^ fft i j  q r^ r f> aT

^ t  'frr^TeT ^TTTnft apt
^  air ^%^r i

s^a ?f ?iq^ s^r % snt if 
^t^t =£frfar f  i ^rrfrqTcr %

1 6 *rr̂ rr ^ t  ^riftq ^ rq  ^ q ^ f  

q f?r ^?r-^’rw r? ff  % f^rq ^ft r̂t 
«fhr f ^ r ? f f  w  ^ f^rqr t o t

«n i 5iT3i ^rsft q^ft^ q^

^ ?r-^ rw in  | sftr si reft 3r*fto 
^r^j ^ t t  q f t  |  i  ̂ cfr q T  

#cft f l  ^ f t  | ? fh  ?T ^ f-^ I^ ^ frT  

Î’T I  I if ftif?T^r

f t ^ c f t  |  I if ^  fstfT

^  |q | i q f  f(tf$ivr ^  
srirr^r sVr p f t  3|irf

3f 5] irft | I f^rT jf^T ^ ifTT 
I  f%  IT i 33)2: if  STf^STH 2pT ^
s s t  q=:sf-3'q7q qR^r ^ *̂g[ ^
^ ’j^dt^r ^nTsriH' ^ft oq^r^n" ^  f̂tT, 
5]ff q?5r frf^ar |, ^ ft
^ T i ^ ,  ^^ap'sfTT f^^l^ft | ; f T  a T f  qft
®b fVif^nft |, ?i?5ff ^ r r  ft^rft I  sftr 
^ ^ F ^ q ^ r  tffai | i

SHRI RAMKRISHNA MORE. 
(Kh^d): I rise to support the Budget 
because it is a balanced Budget seek-
ing to help the poor small entrepre-
neurs and farmers. Adequate provi-
sion is made for implementing the 20 
point programme including the 
national rural employment scheme.

The budget presented to this House 
by the Finance Minister contains a 
number of constructive proposals for 
the development of our economy.

Though the development in the 
IVidian economy during the current 
financial year indicates improvements 
in both agricultural and industrial 
production as well as improvement 
an infrastructure, the two significant 
points which one has to remember
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are: The slow rate of growth of 
industrial production—it has grown 
at the rate of 4,3 per cent in
1980-81, as against the target of 8 
p?r cent in the Sixth plan—and the 
persistent inflationary pressures on 
the economy. Hence, the main aim 
of the Budget should be to .promote 
more investment in the economy and 
thereby help increased production, 
employment and income, and, at the 
same time, to contain inflation. The 
budget proposals are designed to 
give a push to greater productivity. 
T h erefore , I hope that the budget will 
.achieve thig aim.

With this aim, 1 would like to sub-
mit some suggestions for improving 
our tax structure.

\
I feel tbat the tax revenue should 

b e salf-generating. It should increase 
but by windening the production nnd 
but by widening the production and 
in'come base. The official assessment 
of the tax concessions and exemptions 
has also reportedly established that 
lower tax rates have resulted in 
higher revenue realisation.

At present, all the metropolitan 
cities and district towns; there is an 
acute shortage of housing. It is, 
therefore, necessary to encourage in1- 
vestment in housing by providing suit* 
able incentives in the Income-Tax 
Act. If an assessee spends for the 
construction o*f his house, he should 
be allowed a deduction of his invest-
ment from his taxable income. This 
will encourage many taxpayers to in-
vest in housing.

Similarly, at present depreciation 
at 40 per cent of the cost of house 
for the houss constructed is allowed 
as deduction in the computation of 
income. Thig deduction can be raised 
to 100 per cent o’f the cost so that 
more an'  ̂ more employers are en-
couraged to undertake construction of 
house for their employees.

To encourage private investment in 
housing, no source of n^oney should 
be asked. This will encourage invest-
ment in housing and subsequently the 
entire property will be liable for 
wealth tax and will control and re-
duce the problem of black money.

In the present Income-Tax Act, the 
self-supporting employed person is at 
a considerable disadvantage. There 
are r>o concessions given to such self-
employed persons. By having an in-
dependent profesion or business of 
his own( he is self-supporting and 
employing persons and thus reducing 
tho number of unemployed persons in 
the country. Therefore, he needs an 
active encouragement. Thig will also 
promote indirectly more emPloyment. 
Therefore, special consideration Ehould 
be given under various sections of the 
Income-Tax Act t0 provide incentives 
to see self-employed persons.

At present, in terms of provisions 
under Section 10(21), 12(22), and
10(23), educational medical, scien-
tific, research associations institution 
are exempted from income-tax. Simi-
lar exemption is required to be en-
acted for the institutions whose ob-
jects are to promote rural, agricul-
tural development and slum improve-
ments. To encourage voluntary 
organisations to undertake these acti-
vities on a large scale, it is also neces-
sary to provide deduction at 15 per 
cent for the amounts contribute^ to 
such institutions.

The investment pattern io r the 
trust funds as prescribed under. the 
Income-Tax Act may be reviewed 
antf investment bv charitab]e trusts in 
debentures may be permitted. They
should be declared as trustee secu-
rities.

Recently, the debentures have ac-
quired a great importance. Both 
convertible and non-con'vertible de-
bentures have become an important 
source of finance for the industries. 
The Government has appointed a  
study group to suggest how best these
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debentures can be made popular. In1 
this context, I woul^ offer a few sug-
gestions regarding giving tax conces-
sions for debentures. If these are im-
plemented, I hope, the debentures 
wouM be very attractive for inves-
tors.

While interest on fixed <jeP°£its of 
companies is paid free of tax upto a 
sum of Rs. lOOOj- per year, tax on 
interest income of- debentures is de-
ducted at source and this has toeen one 
major disincentive for investors to go 
in for debentures. Therefore, de-
duction = of tax at source should be 
brought in line with the same appli-
cable to company deP°s^s-

Two, a quantum of investment
made *n new debentures issues be 
made eligible for deduction in tax-
able income as it is now applicable 
for certain equity issues under Sec- 
88CC o'f Income Tax Act.

19.00 hrs. .

Three, investment in debentures
may be mads eligible for exemption 
under Section 5(1A) of W ealth-Tax  
Act, 1957.

Four, Provision of Section 88MM of 
the Income-Tax Act dealing with
taxation ,of inter-corporate dividends 
should be made applcable to invest-
ment in debentures.

Fourr capital market in the country 
is extremely sluggish and investors 
are shy to invest in new companies 
because of high possibility of ‘no re-
turn’ for the first three-fqur ye^r.s. .

MR. CHAIRMAN: Please conclude
now.

SHRI RAMKRISHNA MORE; Give 
me a few more minutes, Sit.

( » *  •

The Government has granted 
various exemptions and concessions to 
^nali scale industries with a view to 
boosting the development of these in-
dustries and to ensure their rapid
3967 LS—6.

growth. However, the sorry Plight 
of .the poor weaye^s class,. manufac-
turing tumish towelling cloth on spe-
cially' developed ptoWeJ'looms (with-
out spinning or processing plant) re-
mains unchanged.

In Maharashtra at Sho]apur, there 
are .a number of such small power- 
loom units, each having four power- 
looms, engaged in? the manufacture of 
turnish towelling cloth. The owner 
himself works on ^ne powerloam and 
employs other weavers for remaining 
three power!ooms.’ This cloth falls 
under tariff item No. 19—cotton fab-
rics) and duty is payable on adva- 
loram basis. These weavers being 
illiterate people find ft difficult to 
follow the Central • excise procedure 
and maintain the prescribed records. 
Moreover, the profit carved by them 
i- just sufficient, thry cannot afford to 
l:" ‘ p a e’ erk for this work.

This type of manufacture O f  turkish 
towe ling cloth on indigenously _ de-
veloped' powerfooms; (costing Rs. 
10,000!- each is a unique case *n the 
country. The product of. these poor 
weavers cannot be considered at par 
with the product of’ the textile mills.

Moreover, this product is also not 
considered for exemption under. noti-
fication No. 80j80 dated 19-6-1980, 
even though thesg units fall under the 
category of small scale industry. This 
is nothing but a sheer injustice to 
these powerloom' owners.

I, would, therefore, like tp suggest 
that instead of advalorem basis the 
duty may be charged on1 compounded 
levy system and the benefit of noti-
fication No. 80/80 dated 19-6-1980 as 
am?nded from time to time may be 
madg available to these units. ' '

MR. CHAIRMAN. Shri.Pius Tirkey 
wants to speak today, as he will not 
be here on Monday. I think, we can 
sit- for another ten minutes. ■

SOME HON. MEMBERS: Yes, Yes.
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sr?5a
fa-lT n^T ^  ^

3rfai q f  31T Ŝ PaT % fa  qj^
«T31S I  I 

j r t  v^Tif^R srU q-rfo qijo 
?ftq % it  srfa ?T ?ic??q 

srq% f W T  sn gi ^  f  sftr 
^ r^ T ttfa  "erv-iflR” 3rfa?i

q$ ^$cft | fa  "fl^-Tft.T”  1 t  
S W T  §  q *7  33? ^PTaT ^ T ^ T  f  f a  

‘tt-Tft?” % gr«r "s^-Trt?” *rt £mt 
*ft* "srteq-g-Tfr?”  v  *ti zr 

"^ -ifT T ” *ft ftaT ^ r f^ , atft 
g^ft U)*ft sftr qiq^r ahi ^ ft  ^rifatr 

Cr ^ a T  | 1

fcT^IT 1 9 8 2 -8 3  3 <ftrra
*mz ^tea a*n ssftffra £
3lfTq s^aT § 894 iflT ffW T

3 reft | 1 S3 ^*f
3  tfljfli  3 ^r?T?r * r r r  q f r r r  1 
1982—83 *f s fa n -ft t f f  3

q 'V  ^mt  srfa^rq1 | i ^  apt vhra
a r r a - ?  «T3cft 3|T T f V  |  1 1970 *r

^q^ 377 T ?̂o 5 3 .7 6  «Tlf 1981
3  W  ^r JTeq 27 . 70q"d «T, 1982-* cs
83 Jf q ft  q f  20 ^W fT* *ft t | ai 
q$ ?ft*rrTq apt ara î*reft srr ĝ Pcft 
| I ^-fftq arorc  ^P!"^ 1 9 8 2 -8 3
i f  29,219 u trs 0̂ q T J f t  s r fa s q fa a
42 9 ^ 0  I  I 5*1 5WPT tfftff qp 3T*3T3

’  Cv

*ffr STOTT Vt sqnTSJft  ̂ 1 3 6 5 ^ %
m% t c t  t|»tt i s*ft st^tt tsh 
% ffcrq s p t%  ^PT 500 ^q^r 
^r q̂? sjjft *ft «rra |, %faq 
^  *T«r-,ar«r ^  f̂ r̂r 3 *ft s t $ t t  
apt sqrtr ^Tar fa  *nr 
3RaT ^t, *ftr sri^rrt

^J^sg ^t ;rv  i v t
^  «!«»> s p fv f q?aj?rraff a

5T?rf q f?  aftcft 3IT tr^Kcft I
 ̂ ?t t  sqfaa v t  srfaa q

^ T T f  3ftcft 3)T ^iT.^ft |  i ^ R f^ n r 3ft
eTsrr?^r unr 3pt

T̂n ^ T  ^  3;qT?T
31t j i w . ^rf^rr i -j-gfrt % st s?

gr^ rr % qT
n ^ P i w ^ t i i r T r ^ - ^ g x f  18,22 7 

^  ^t^rrrfrr i q-fi ^  ^
^  T&j | .qT î 18 ,000  ?  q ?
^ «f ^‘ , 3fi 50 ?  ^ q T  srfa f ^
^STFBlfn T)‘ STfTSTT IqT !T*T % 
^?if!TSar %fl 3T?»ft I 1 9 8 2 -8 3  % 

THT̂ TR q,v r?T5q- *f 3l?iT̂ r '  2 7 ,130 . 15 
jp T f f>JlT I ?1T*iTt3H» fo is f l
T) 2,855 . 76 sh T W ^ J T  ® f  f^ T  
T̂rTi 5f -?Tf91 5Tfi waf\ 3]!^
Wi ?f: |

q? 3lt 5T3f£ |, fn  H ^TMqtaifi 
w .Tf^a^m n ̂  ii 'JTifi

^>3lil7T',?»ftl?3T 
?f> ^mTTI sra^ftfl 3TTFif| I 7TT| of I 
% MU STnSW 3[f5 ^  ^rKt S^T^T 
*\m fs r fw  ?SR1, î̂ WTTTt
3T  ̂Wi7 ^T-’ T f i ^  5 00
srfa^ia ^ f̂l s t o  I  ?r>

| 33ifaa

^ >r
I  sfs? 18,2 4 8 ^ T t f ^
5T̂ 5f ?T>’ T5q 6 8^.Tt?
^qqr i ?f 3r ^
3rr8r f  n§ ^ hmik ^  ^ra

I  i

1 9 8 1 -8 2  Ji tfi' ’’ TSq
r̂ 2 2 ,1 9 1  

% sisr fa^  qT?ft 5rfa fen srfa s^rfaa 
^  ^qqT i MVrsr
q*1 ^ ^ n ^ T 3 | q - ^ r  195 0- 51 
^ 2 5 6 5 .4 0
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1 9 8 2 -8 3  3 7 7 ,9 7 8 .0 2  
|ft*W^ I i) 5TH|frirF?fh»

5rfa sqrfaa 19 5 1 3 71
ĉfSr zt [ =r$ 19 82 3 ST? W.? 1,148 

^nrfe qrTSI, 5T5I,
sffa ^ q f  srfa s^Fa ^ q ^ ^ r i
3 5 0 yfawd 7̂) 5TafW *f) f §£
| I f fifl sfft w  3TT after 304 0 
^TlaSla ^ T  ^ I

1 9 8 1 -8 2  3 TT̂ q-
VT ST̂ f 3 9 88 3 ^

'ft  *i*tt t  qr^) srfa srft
1 . 6 0  I 19 8 2 -8 3  % * ^

2 9,27 9 ^ T tf 3T?fop
| nr?f) 81 ^  srfa fa* t  1

■^i %  S|5rrs|T Tr̂ d̂r zfT
18,22 7 ^ ?  q^ ^rf«Ri f'JlT J?T5f)
5 0 .7  I

>srr <rq?5r sfW ^
5,100 ^  s r r f ^  ^ * i r

;r?fl 1 4 . 1 6  sqqr t ^ k t

ftqr 1 ^ f ^ f a  % fsrftrer
3 8 7 . 9 7 w *  ^ ir

airfft 2 2,79 6 ^  5Tfclfer.g^^JIT I 
*ffaqrf qr* 363 r̂rg- ^  arrf^^ 
fUlT qTTf) 3 0 ^TS- ^  5rfo I
1982 - 83 if g fa s  % ^ q  WZ 369 

^  srrfa^ q-j-̂ i
1 ^ r l f  ^  T f ^ T n r g r ^ r  ^  1 g f a s

<T7 1981—82 ?T5jf1 $\
12 34 ^TT¥ ^  BT# |

i22^nsrsq3r 
&£ M  fsffrg ^5r> ^  3q-^«rr ^  

^  ^  I  I
33 ,888 tffa frR «f<5aT

I  I

Tr*q 5T>> *i*TT sfl* *f*l?lw 
^ T q ^ l  ^  f ^ T ^ r  !p r B R  1 1 . 6 5 ^ T l T  

^  thr i f t  3 . 2 3  tfsrrar

4 i itot^ <i?1 * t  5 r s  I  1

S1T3I $qT^ q?l 3$ $T?m t  ft?
^  ^  ^ T ^  ^ f̂ vr ^  ^qr
<Tf -»?T | I 5 000 ^ ^ *  ^ T  7̂T

?iTf 0 n-̂  0 tni ^ f̂ niT ^r 
7?T I  . g-^T q^l Tiavrsr t  1

Ŝ fl 5PKT* 5T<T §fg fsp 5^T7T 
R̂Tqj f¥9ft 3r1̂ 2r«f «rzar ^?tt 

*13T I  I 1977 -7  8 snr'g 5TtF
5^— 219 ^  5TT 1 978 -79
3 - -  5 03 ^>f'f«TT^7 19 79- 8 0 8 
5T> sre ^7— 438 shT'f ^  l̂̂ T

5,^ 30 5qT̂ 0 ^  0 U^O  ̂
f .  5( «̂|T  ̂ 1̂

T̂51T | f̂l ?TTTfl 3Z}5T?STT Tr<
f®5rf*i5r | 1

?1T̂  % TT ^l^^I g^TqaT 
$ ?fhr q7 sp f̂ epTTTt R a f$rnT #. 
mTJ $f> n^r <T5T ^ q £  
qfi qTa)9q^?lT| I

sqTqTT ^ SHf  ̂ SJT̂  «fl ?rV q- f̂ 
?1T^7 ^  ^TTTfl ^TT^fvifl ^  ^ ,ir  
f r̂qT ?rV 5irq?t r̂foTT ^ t a  
^T qr I *-ff¥ TT̂TT 5f|- n̂ V I  f̂ t 
^T^raT ^ -m  <p %w*\ ^t^t^I

ii sr?i I  1

■fn g??T5ft«TT ^ T T ^ ft  ga^aT 
f^TT ^VnT T̂Tf̂ U I 51®?,'if

% ^rsr ^q-sft arra T̂iTCn ^ t  

i  1

«ft Pmrrct h t h  wt r t  s (^ ? R T fr ) :
^Tn^q ^ T q ft  HTn^q fatf
^  f̂t 3ft srsizsregaf^nTl, ^^^t 
3 *m«fn ^ a T  % 1

^nrrrfjT H^q*« j sj t t s sisr 
?4Tq qq^T vrr^r # 1 ^ 7 ,  J|f1 51TT> 
Tfigxrqr I
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1 The House now stand* adjoumid 
t to m^et again on Monday, t̂he 15th 

March at l j  a.m.
19.1$ hre. *

I ' ' t '

The Lok Sabha then adjourned 
till elevent of the Clock on Mondayt 
March 15, 1982/Phalguna, 24, 1903
(Saka) - ■ _
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